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LOK SABHA DEBATES 

LOK SABHA 

Friday, October 24, 200BlKartika 2, 1930 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaill 

... (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, it is 
most likely that today the House is going to be 
adjoumed. We have not been officially informed yet. 

Sir, on 20th October you told us that our notice 
on breach of privilege is under your kind consideration. 
... (Interruptions) 

MR. SPEAKER: I will give the ruling today. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: You told us that it is 
under your active consideration . ... (Interruptions) 

MR. SPEAKER: Now, activity has stopped and I 
will give my ruling today. 

... (Interruptions) 

SHRI KINJAHAPU YERRANNAIDU (Srikakulam): 
Sir, I have given a privilege notice . ... (Interruptions) 

MR. SPEAKER: Against me! Against whom? 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: I have given 
the privilege notice against the hon. Prime Minister of 
this country. He has deviated from what he has said 
on the floor of the House . ... (lnterruptions) 

MR. SPEAKER: Shri Yerrannaidu, you need not 
elaborate on that. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, I have 
given the notice on the same issue . ... (Interruptions) 

SHRI RUPCHAND PAL (Hooghly): I have also 
given a similar notice . ... (Interruptions) . 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
Sir, I had also given a notice . ... (Interruptions) 

MR. SPEAKER: Shri Radhakrishnan, I fully endorse 
your views. Please put the head phone. Please listen to 
me. I am going to say something in your favour . 

I respect your views that you have expressed in 
your letter. However, sometimes, exigencies of 
circumstances are there. I cannot comment on what 
happened when I was not in the Chair. Another hon. 
Chairman was there. I cannot comment, but I respect 
your views. 

... (Interruptions) 

MR. SPEAKER: I agree with you. He is not 
listening to me. I have agreed with you. 

. .. (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: I fully 
appreciate. ... (Interruptions) 

MR. SPEAKER: Thank you very much for your 
cooperation. 

Today, some important issues are there. Let us 
discuss. 

Now, we will take up Question Hour. 

11.02 hr •• 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Question No. 101-Shri Uday 
Singh. 

Integrated Child Protection Scheme 

+ 
*101. SHRI UDAY SINGH: 

SHRI HARISINH CHAVDA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 
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(a) the amount allocated under the Integrated Child 
Protection Scheme (ICPS) during the last three years, 
State-wise; 

(b) whether the amount allocated by the 
Govemment under the Scheme has not been utilized 
by many of the States; 

(c) if so, the details thereof and the action taken 
by the Govemment in this regard; 

(d) whether the Govemment has carried out review 
of the scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (e) A Statement Is laid 
on the Table of the House. 

Statement 

(a) Ministry of Women and Child Development has 
formulated the new centrally sponsored scheme namely 
'Integrated Child Protection Scheme (ICPS), for 
implementation during the 11 th Plan Period through the 
State GovemmentsiUT Administrations. However, the 
scheme is yet to be approved by the competent authority. 

(b) to (e) Does not arise in view of reply to (a) 
above. 

MR. SPEAKER: Mr. Minister, are you all right? 

SHRIMATI RENUKA CHOWDHURY: Yes, Sir. 

MR. SPEAKER: Please do not tax her too much 
as she is not very fit. 

SHRI UDAY SINGH: Yes, Sir. I will try to be as 
mild as possible. 

The malice which has now become symptomatic 
of this Govemment's functioning is fully reflected in the 
reply that I have received. An important scheme such 
as this is yet to be notified. 

My first question to the hon. Minister would be 
who-pray-is this competent authority and why has it 
not been notified so far. 

SHRIMATI RENUKA CHOWDHURY: I do not know 
whether I should thank the hon. Member for raising the 
issue or sympathize that he has not understood how a 
new scheme is implemented. There is a certain paper 
work and there is a certain responsibility before we bring 
out something that applies all over the country. The 
basic facilities have all been put Into place. It has to be 
passed by the Cabinet Secretariat. You should be 
congratulating this Govemment for taking cognizance 
of issues of children and for formulating the ICPS which 
is one of the most unique formulations and, for the first 
time, it Is established as part of the child rights. 

MR. SPEAKER: It is being formulated. 

SHRI UDAY SINGH: The hon. Minister wants me 
to compliment the Govemment for something which It 
has not done; for something which is so apparenUy 
recognizable all over that we need not comment on 
it. 

The exploitation of children, child trafficking is a 
well known problem in India. Even in the absence of 
this scheme having been notified, has the Govemment 
taken any measures ., map the number of these 
destitute children, to find out where they are. who they 
are so that a roster can be prepared? The scheme talks 
about the State and district level units. 

I would like to know whether the Ministry has 
thought it fit to involve the Panchayati Raj institutions 
in this because that is where the destitute children would 
really come from. 

SHRIMATI RENUKA CHOWDHURY: I do not think 
there is any data in this country to establish that children 
come from the Panchayati Raj. Children. across all 
sections of society. are exploited not just by the society 
but by the parents themselves. Otherwise, you would 
not have children in child labour and child trafficking or 
as part of our paedophile paradise. So the fact of the 
matter is that this is a comprehensive integration of 
existing laws which gives an umbrella scheme for a 
holistic implementation for the care and protection of 
children-both those who are in need of care and 
protection and those who in conflict with law. 
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MR. SPEAKER: Shri Harislnh Chavda-not 
present. 

Shri Brahmananda Panda. 

SHRI BRAHMANANDA PANDA: Hon. Speaker, Sir, 
I would like to know from the hon. Minister, through 
you, whether the Government has reviewed the mental 
and physical health condition of the Indian children in 
the rural areas in general and tribal areas in particular. 
What steps are proposed or are being proposed to be 
taken to protect our children from the atrocities and from 
other exploitation? 

MR. SPEAKER: This is a particular question. Are 
you in a position to answer? 

SHRIMATI RENUKA CHOWDHURY: We have 
many laws which have been put. The implementation 
of these laws lies with the State Govemments. It Is the 
responsibility of the State Governments. As the Central 
Government, we have established, for the first time, a 
historic National Commission for Child Rights. We have 
also recommended that each State Government must, 
in tum, set up a State Commission for Child Rights. All 
of these will be brought under the ICPS. As soon as it 
is established, we will be able to give. I am hopeful 
that very soon we will be able to give these to the 
children of our nation. 

(Translation] 

SHRI RATILAL KAUDAS VARMA: Mr. Speaker, 
Sir, the hon'ble Minister has submitted that some of the 
schemes have not yet been approved by the competent 
authority. However, the Government is praising those 
states where child and women development 
programmes are being implemented property like Gujarat 
State where several schemes are being implemented 
for women during various stages of their lives. I would 
like to know whether the Government will allocate 
special funds for those states which are implementing 
special schemes . ... (/nterruptions) 

SHRIMATI RENut\A CHOWDHURY: Sir, you may 
appreciate that it is the responsibility of the respective 
states and if they are implementing these schemes then 
there is nothing surprising about it. It Is their responsi-

bility. The schemes are implemented for the welfare of 
children. If the State Government is doing this work and 
need additional funds for this, then it should send written 
proposal in this regard. We will provide them the same 
amount of funds that we are providing to other States. 
It is commendable that they are discharging their 
responsibility. . .. (Interruptions) 

[English] 

MR. SPEAKER: Varmaji, please cooperate. 
Nothing more is allowed. 

JNNURM Schemes 

+ 
-102. SHRI HANNAN MOLLAH: 

SHRI SYED SHAHNAWAZ HUSSAIN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the budgetary allocation made for the 
implementation of Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) for each of the last three 
years, State-wise; 

(b) the number of projects sanctioned under the 
scheme during the current year, State-wise; 

(c) whether there is any monitoring mechanism to 
ensure proper implementation of the scheme; and 

(d) if so, the .details thereof? 

THE MINISTER OF URBAN DEVELOPMENT 
(SHRI S. JAIPAL REDDY): (a) to (d) A Statement is 
laid on the Table of the House. 

StstBment 

(a) Under the Urban Infrastructure and Govemance 
(UIG) component of Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM), Rs. 25,500 crore has ~en 
allotted to the entire Mission period of seven years. The 
Budgetary allocation made for the implementation of I 

projects under Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM)-UIG component for each 
of the last three years is as under:-



7 Oral Answers OCTOBER 24, 2008 to Ouestions 8 

2005-06 Rs. 500.00 crore 

2006-07 Rs. 2500.00 crore 

2007-08 Rs. 2805.00 crore 

The provision is the budget is not made State-wise. 

Under the Urban Infrastructure Development 
Scheme for Small and Medium Towns (UIDSSMT), Rs. 
6400 crore has been allocated for the entire Mission 
Period of 7 years. During ther last 3 years, Rs. 2194.00 
crore has been allocated. Year-wise details are given 
below:-

2005-06 Rs. 90.00 crore 

2006-07 Rs. 900.00 crore 

2007-08 Rs. 1204.00 crore 

(b) During the current financial year, 20 projects 
with an approved cost of Rs. 2466.53 crore with 
committed Additional Central Assistance (ACA) of Rs. 
1181.69 crore has been approved under UIG component 
of JNNURM. State-wise details are given In the 
Annexure I enclosed. 

During the current financial year, 1 st installment 
of Additional Central Assistance (ACA) amounting to Rs. 
450.n crore has been released for 60 projects in the 
UIDSSMT components of JNNURM. State-wise details 
are given in the Annexure \I enclosed. 

(c) and (d) A mechanism for regular monitoring of 

implementation of projects approved under UIG 
component of JNNURM exists In the form of monthly 
review by the Central Sanctioning and Monitoring 
Committee (CSMC) headed by Secretary (Urban 
Development), regional reviews by Secretary (Urban 
Development) and Senior officials of Ministry of Urban 
Development, submission of Quarterly Progress Reports 
by the cities and States, the appraisal of reform 
implementation by National Institute of Urban Affairs 
(NIUA), Administrative Staff College of India (ASCI) and 
National Institute of Public Finance and Policy (NIPFP) 
and monitoring by State Level Nodal Agencies (SLNAs). 
At the time of sanction of projects the CSMC also 
reviews the progress made by the concerned State in 
implementation of projects and reforms and gives 
necessary directions. Also, the release of 2nd and 
subsequent installments is based on the utilization 
certificates of the previous installments and satisfactory 
progress. Independent Review and Monitoring Agencies 
(IRMAs) are also being engaged for monitoring the 
implementation of projects. 

As per the guidelines of UIDSSMT, State Level 
Nodal Agencies (SLNAs) are required to monitor the 
implementation of projects and reforms. The State Level 
Sanctioning Committee (SLSC) also monitors projects 
sanctioned under the programme. Besides this, monthly 
review by the CSMC and regional reviews undertaken 
at the level of Secretary (UD), Government of India and 
Senior Officials of Ministry of Urban Development Is 
carried out to ensure proper implementation and 
achievement of reforms. 

AnneJCure-1 

State-wise details of Projects Sanctioned under UIG Component of JNNURM 
during 2008-09 (upto 30-09-2008) 

(Figures in lakh) 

SI. No. State No. of Approved ACA 
Projects Cost Committed 

1 2 3 4 5 

1. Uttarakhand 1 2460.00 1968.00 
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1 2 3 4 5 

2. West Bengal 4 54068.63 18915.02 

3. Gujarat 2 51293.74 18325.37 

4. Tamil Nadu 1 4421.25 1574.43 

5. Rajasthan 2 14104.00 6648.00 

6. Meghalaya 1 2446.00 2201.40 

7. Maharashtra 5 39126.20 16187.56 

8. Orissa 16690.00 13352.00 

9. Delhi 1 25378.00 8882.30 

10. Tripura 1 7826.00 7043.40 

11. Jharkhand 1 28839.15 23071.32 

Total 20 246652.97 118168.80 

Annexure-l/ 

State-wise details of Projects Sanctioned under UIDSSMT during 2008-09 (uplo 30-09-2008) 

SI. Name of No. of No. of Approved Eligible 1st 
No. States Towns! Projects Cost central installment 

Cities share (80%1 of ACA 
90% of released 

approved including 
cost) (ACA incentive 
committed) 

1 2 3 4 5 6 7 

1. Gujarat 16 16 12240.78 9792.62 4896.31 

2. Himachal Pradesh 2 2 213.98 171.18 85.59 

3. Kamataka 7 7 18451.09 14760.87 7380.44 

4. Madhya Pradesh 3 3 6602.44 5281.95 2640.98 

5. Rajasthan 8 8 26752.76 21402.21 10701.10 

6. Tamil Nadu 3 3 12195.63 9756.50 4878.25 
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2 3 4 

7. Uttar Pradesh 16 16 

8. West Bengal 5 5 

Total 60 60 

SHRI HANNAN MOLLAH: As we are observing 
the very fast growth of urbanization all over the country, 
a massive e¥odus towards the metro cities is posing a 
newer challenge to the Govemments. In that situation, 
on the one hand, the metro cities will have to build up 
their infrastructure to face this problem. At the same 
time, the rural areas, other new areas where 
urbanization is taking place and also smaller cities 
should be taken care of. In these metro cities, the cost 
is there. In this SClleme, 30 per cent share is bome by 
the Central Govemment. So, in that situation, a proposal 
was there from various States saying that the Central 
share should be increased to 50 per cent. At the same 
time, in the adjacent areas, land will have to be 
purchased. The land cost is not included. In that respect 
also, they are facing the problem. At the same time, 
the CPWD schedule rate has also increased. Moreover, 
the price rise of materials is also creating problem. So, 
the Increased cost of the material should also be taken 
care of. Therefore, the 50 per cent increase to the total 
contribution, the land cost and the material cost 
increase, all these three Issues are there. In this new 
situation, will the Central Govemment consider this 
proposal from the States? 

SHRI S. JAIPAL REDDY: Sir, as the hon. House 
knows, urban development is primarily a State subject. 
For the first time, the Govemment of India has launched 
the huge Mission known as the Jawaharlal Nehru 
National Urban Renewal Mission. 

I am proud to tell you that this Mission has been 
functioning very successfully. Before the Mission was 
launched, States were completely consulted and the 
formula was arrived at that for only cities with a 
population of more than 4 million our asSistance would 
be of the order of 35 per cent. In the list of Mission 
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cities-~here are 6~here are many cities where we 
are giving more than 50 per cent. In some cities, which 
have been included in the list of Mission cities as 
Capitals of States and as Capitals of Union Territories 
and as Headquarters of temple towns, we are giving as 
much as 80 per cent. There are only 6 cities in India 
where our contribution is 35 per cent. I do not think 
that in the midst of the Mission it would be possible to 
revise these figures. These 6 cities, which include cities 
like Delhi, Kolkata, Mumbai and Chennai, can bear this 
burden. 

SHRI HANNAN MOLLAH: Sir, as you are aware 
that in this country uneven growth is the curse of our 
Indian system and because of that we see that 8 bigger 
States have comered 80 per cent of the funds, but the 
North Eastem Region and other smaller and weaker 
States, which have also got cities and towns where 
urbanization is taking place very fast, have been 
neglected. If we do not have a special stress to develop 
those areas, then unevenness will never end. This is 
another problem. What is the proposal of the 
Govemment to address this problem? 

Then, a review of this programme with the 
involvement of citizens is very much required. A review 
by officers always does not give the correct picture. So, 
I would like to know from the hon. Minister as to how 
the Govemment can evaluate the implementation of the 
programme with the involvement of the citizens. 

SHRI S. JAIPAL REDDY: Sir, over a Mission 
period, we are broadly guided by indicative Statewlse 
ceilings and Statewise ceilings have been fixed keeping 
the percentage of urban population in each State In 
view. In the case of North East, we are giving as much 
as 90 per cent. The State and the urban local body put 
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together have to raise only 10 per cent. I understand 
the response from various States has not been unifonn. 
Even such States which have not been able to respond 
adequately so far will be attended to so that they will 
have enough time and scope to avail of the funds that 
should be made available to them under Statewlse 
ceiling over a Mission period of 7 years. 

MR. SPEAKER: Mr. Shahnawaz Hussain, I cannot 
see you because you are not in your seat. However I 
give you pennlssion today. You have a supplementary 
in your name. Would you like to ask that? 

SHRI SYED SHAHNAWAZ HUSSAIN: Not on this 
Sir, but on O. No. 104. 

MR. SPEAKER: You are not interested In Q. No. 
1021 

SHRI B. MAHTAB: Mr. Speaker, Sir, recently, as 
late as 3rd October of this year, a letter has been sent 
by the Ministry of Urban Development and that has 
given rise to certain apprehensions relating to the project 
of JNNURM. So, I would like to know whether the 
Govemment has decided to extend a part of JNNURM 
to other cities and towns and whether financial 
assislanee would be provided to Non-Mission cities If 
they send proposals of capacity building schemes. I 
would also like to know whether the Mission cities were 
not forthcoming in taking the Central Grant and that has 
prompted the Govemment to extend the scheme for 
Non-Mission cities as well. 

SHRI S. JAIPAL REDDY: Sir, we have a scheme, 
as I said, under urban infrastructure govemance for 63 
mission cities. For small and medium towns, we have 
a separate scheme, that is, UIDSSMT. Therefore, under 
that scheme, we are also providing generous assistance. 
I would like to tell my hon. Friend that under that scheme 
we give as much as 80 per cent. Many States have 
already availed of the assistance. They are almost racing 
towards their State-wise ceiling. I think, Orissa also can 
avail of It. 

SHRI B. MAHTAB: Sir, I referred to the letter 
written by his Ministry of October 3rd where it is 
mentioned that as a number of States are not 

forthcoming for JNUURM, this is being revised and non-
mission cities are being taken up tor capacity building. 

MD. SALIM: He has not replied with regard to 
Cuttack ... (Interruptions) 

SHRI B. MAHTAB: Yes, Cuttack also. 

MR. SPEAKER: Do not get diverted. 

SHRI S. JAIPAL REDDY: Sir, unless I look at the 
letter, I will talk to him separately, I will not be able to 
respond in a reasonably correct manner. 

As far as Cuttack is concemed, we are prepared 
to give assistance under UIDSSMT. 

SHRI VIJAY BAHUGUNA: Thank you, Mr. Speaker 
Sir. This scheme is very laudable. It will give a face-lift 
to the cities and provide better civic amenities. Now, 
there is great discontentment among the Cantonment 
areas which are part of the cities. You cannot bifurcate 
the two. 

I would like to know whether the Govemment is 
planning to include the Cantonment areas which are In 
the Capitals of the States within the scheme so that 
the civil population, which is very sizeable, such as in 
Delhi and Dehradun, is benefited by this scheme. Are 
they planning to do so? 

SHRI S. JAIPAL REDDY: Sir, this mission is also 
refonn driven. Unless the urban local bodies implement 
the Seventy-Fourth Amendment to the Constitution in 
letter and spirit, we cannot provide assistance. The 
problem with the Cantonment bodies is that the elections 
are not held. Whom do I give the money? That is the 
problem. We are discussing it with the Defence Ministry 
but no satisfactory solution has been so far found. As 
and when the solution is found, we will make the 
assistance available to them. 

But I would like to emphasise the fact that we are 
keen on elections being held. The urban local bodies 
must have representative democratic character before. 
they can avail vf assistance under the mission. 

MR. SPEAKER: Shri Ram Kripal Yadav, for hi~ 
exemplary behaviour today. 
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[Translation] 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, first 
of all I would like to extend my thanks to the hon'ble 
Minister, tt"!e UPA Government and the hon'ble Prime 
Minister for selecting 63 towns/cities under Jawahar Lal 
Nehru National Urban Renewal Mission as per the new 
policy with the vision that like villages, citiesltowns also 
have problems. I am fortunate that my parliamentary 
constituency Patna, and Bodh Gaya have been selected 
under this mission. Patna is the capital of Bihar. There 
are many problems like problem of water, road, power, 
community hall, park etc. which are common. Everyday 
common people have to face many difficulties. 

Patna and Bodh Gaya were selected under this 
project three and half or four years back. However, 
unfortunate thing is that Patna and Bodh Gaya, Bihar 
do not figure in the state-wise list that has been released 
recently. I would like to know from the hon'ble Minister 
the reason as to why not even a single rupee has been 
allocated for Patna and Bodh Gaya till now. What is 
the reason that the people of Patna and Bodh Gaya 
are deprived of it? Bodh Gaya has historical importance. 

MA. SPEAKER: All right, the hon'ble Minister has 
understood your question. 

(English] 

SHRI S. JAIPAL REDDY: There are some States 
which could not, for a variety of reasons, avail of the 
assistance adequately. In the case of Bihar, we did 
sanction one project in the constituency of Mr. Ram 
Kripalji, and we are prepared to do in regard to other 
cities in Bihar, particularly, Bodh Gaya having regard to 
its enormous historical and religious significance. I would 
like to assure you that certain amount has been kept 
reserved for each State. 

Now, so far, we have sanctioned only one scheme 
of Rs. 18.47 crore. The amount available for them is 
Rs. 423 crore. Three years are coming to an end. There 
are still four years. I do not like to make comments on 
States. Such of the States that have not been able to 
avail of the assistance can still avail of them. We have 
four more years of Mission period. 

[Translation] 

MA. SPEAKER: All right, you have got everything. 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, through 
you, I would like to know from the hon'ble Minister as 
to when the Government Is going to provide funds for 
Mumbai city for the pipeline that passes through Tonsa 
and Gundoli as it has already provided funds for water 
sup,ly scheme and MSDP·2. Secondly, the hon'ble 
Minister submitted that at present funds are being 
provided for 80 per cent villages. Out of that only 80 
thousand rupees are being provided for slum 
development. How can a house measuring 263 square 
feet be constructed with this amount? I would like to 
know whether the Government will enhance this amount 
to Rs. 2 lakh? Annually four lakh people come to 
Mumbai and on account of this jhuggis are erected that 
cause sewage and filth. By the way, one crore twenty 
lakh people live in jhuggis in Mumbai . ... (/nterruptions) 

MA. SPEAKER: What is this going on? You have 
rambled a lot. 

SHRI MOHAN RAWALE: Sir, I am speaking on 
the same topic. 

MA. SPEAKER: You are not speaking on that 
issue. 

SHRI MOHAN RAWALE: It is related only with the 
slum development. I would like to know whether a 
special package will be provided to Mumbai city by the 
Government. Annually central exchequer gets one lakh 
crore rupees from this state. 

MA. SPEAKER: Many special things are required 
for Mumbai. 

[English] 

SHRI S. JAIPAL REDDY: Mumbai has been taken 
care of in a special way. The hon. Prime Minister has 
been evincing keen, special interest in Mumbai, as a 
consequence of which Mumbai was the only city which 
was sanctioned Rs. 1200 crore for BRIMSTOWAD 
Scheme without any contribution either from Mumbai's 
Urban Local Body or from Maharashtra Government. As 



17 Oral Answers KARTIKA 2, 1930 (SAKA) to Questions 18 

for Mumbai, I am happy to tell you, Sir, they have 
availed of all th8 assistance that is possible under the 
Mission. It Is for the State Govemment to make further 
proposals. However, they cannot exceed the State-wise 
ceiling. I am happy to tell you here that Mumbal is the 
city which received the highest aSSistance; Maharashtra 
is the State which received the highest assistance. As 
for particular Schemes you are referring to, they will be 
looked into. 

MR. SPEAKER: I have a grievance. From Kolkata, 
I have a grievance. You are getting everything. 

A special opportunity to Mr. Kalmadi for his 
successful conducting ... 

SHRI S. JAIPAL REDDY: All the schemes referred 
to by the Govemment of West Bengal In regard to 
Kolkata have been attended to. 

MR. SPEAKER: Thank you. Some partiality is 
permitted I 

SHRI SURESH KALMADI: I would like to thank 
Mr. Jaipal Reddy for having given a good amount for 
the development of Pune city because there are 
Commonwealth Youth Games there. He has given over 
Rs. 2000 crore under JNNURM for the development of 
the city. Brand new cities were created out of JNNURM; 
new roads were built and river side development etc. 
was done. 

My only problem is what Mr. Vijay Bahuguna 
mentioned that the city is happy but the cantonment 
part of it is unhappy that they have not received 
anything. 

MR. SPEAKER: He has answered it already. 

SHRI S. JAIPAL REDDY: It gives me both joy and 
pride to say that Puna was decked forth appropriately 
for Commonwealth Youth Games; so the fund was given 
under our Mission. 

MR. SPEAKER: I see. Without knowing that, 
congratulated him. 

SHRI S. JAIPAL REDDY: But, Sir, the credit must 

go to him because he has been able to extort that 
money from me. 

Sir,l am not a very generous person . ... (/ntetruptions) 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN 
DEV): Sir, I agree with him . ... (/nterruptions) 

MR. SPEAKER: It shows what a sportsman he is. 

SHRI S. JAIPAL REDDY: Sir, as far as the 
Cantonment problem is concerned, this problem needs 
to be settled in terms of a principle. We are in 
correspondence with the Defence Ministry. 

MD. SALIM: Sir, from the name JNNURM itself, 
we can find that there is a question of revitalizing, 
renewal, and rejuvenating all the existing urban facilities. 
But atter sixty years of our Independence, we are facing 
this problem in small towns, medium towns and big 
cities. 

Even though this Scheme is very well-suited, well-
planned and required for long, I would like to know 
whether the Urban Development Ministry of the 
Government of India will work out a programme to find 
out as to what are the projects thay are sanctioning 
under JNNURM; for creating new facilities, constructing 
• new things; and how much they are gOing to revitalize, 
rejuvenate, restructure and repair the old traditional 
urban infrastructural facilities that we have so that the 
purpose of renewal is totally completed. 

SHRI S. JAIPAL REDDY: Sir, the nomenclature 
may be inadequate but we are not confining ourselves 
to renewal and rejuvenation. We are also sanctioning 
projects for newly developed parts of old cities and for 
new towns. Therefore, fresh development is not being 
ignored. We are aware of the fact urbanization is 
growing a pace, urbanization constitutes a future wave. 
Therefore, this Mission will take care of new 
development. 

Complaints Against Banks 

*103. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of FINANCE be pleased to state: 

" 
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(a) the details of the complaints-redressal 
mechanism available with banks; 

(b) whether the Govemment has formulated any 
mechanism to settle a majority of complaints against 
the public sector banks in a time-bound manner; 

(c) if so, the details thereof; 

(d) whether the Govemment proposes to take 
action against those banks which do not address SI !~h 

complaints expeditiously; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (e) A statement is laid 
on the Table of the House. 

Statement 

(a) to (e) For an effective complaint redressal 
mechanism and for strengthening of customer service 
in Banks, Reserve Bank of India (RBI) has prescribed 
a four tier institutional arrangement consisting of (i) 
Customer Service Committee of the Board, (ii) Standing 
Committee of Executives on Customer Service, (iii) a 
nodal department/official for customer service at the 
Head Office and Controlling Offices, and (iv) a Customer 
Service Committee at the branch level. 

RBI vide their Circular dated, May 02, 2008 have 
,1dvised all scheduled commercial banks to ensure that 
a suitable mechanism exists for receiving and 
addressing complaints from customers/constituents with 
3pecific emphasis on resolving such complaints fairly 
and expeditiously regardless of the source of the 
complaints. These guidelines, inter-alia, stipulate that all 

rife banks have a system of acknowledging the 
, complaints, fix a time frame for resolving the complaints, 
ensure that redressaJ of complaints emanating from rural 
areas and those relating to financial assistance to 
Priority Sector and Government's Poverty Alleviation 
Programmes also forms part of the above process. 
Indian Banks' Association (IBA), in order to facilitate 

uniform implementation of ·Code of Commitment by 
Banks to Customers" formulated by Banking Codes and 
Standards Board of India (BCSBI) has issued a model 
policy on grievance'redressal In banks to ensure that a 
suitable mechanism is set up for receiving and 
addressing complaints from its customers/constituents 
with specific emphasis on resolving such complaints In 
a time bound manner. Further, IBA has advised that 
banlc's should give wide publicity to the grievance 
redressal machinery through advertisements and also 
by placing them on their web sites, etc. 

The Banking Ombudsman Scheme has been 
notified by RBI in terms of the powers conferred under 
the Banking Regulation Act, 1949. The objective of the 
Scheme is to provide for a system of redressal of 
grievances against banks. The Scheme is in operation 
since 1995 and has been revised during the years 2002 
and 2007. There are 15 Banking Ombudsman Offices, 
located throughout the country. Banking Ombudsman 
is an independent body with powers to selUe grievances 
quickly and inexpensively. The Banking Ombudsman 
receive and consider complaints relating to the 
deficiencies in banking or other services and facilitate 
their satisfaction or settlement by agreement or through 
conciliation and mediation between the bank concerned 
and the aggrieved parties or by passing an Award In 
accordance with the Scheme within its jurisdiction. RBI 
vide their Notification dated December 26, 2005 directed 
all commercial, regional rural and scheduled primary c0-

operative banks to comply with the Banking Ombudsman 
Scheme, 2006. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, 
Sir, the Reserve Bank of India has prescribed a four-
tier institutional arrangement at the Board level, at the 
level of the executives, at the level of the nodal agency 
and also at the Branch level. Even there is a separate 
Scheme, Ombudsman, which is an independent body, 
to resolve the grievances of the customers. Even now, 
the quality of services in the public sector banks has 
deteriorated badly. 

The banking customers have increased manifold 
with the growing economy over the years. With this 
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inorease, the number of complaints is bound to increase. 
But .the banking sector needs an effective grievance 
redressal system. A.s per the directions of RBI, they 
should acknowledge every complaint; they should fix a 
time-frame for resolving the complaint; the banks should 
give wide publicity about the grievance redressal 
mechanism to the customers through advertisements. 
... (Interruptions) 

MR. SPEAKER: Please put your supplementary. 

SHRI KINJARAPU YERRANNAIDU: This has not 
happened anywhere in the country. That is why, I would 
like to know from the hon. Minister as to how many 
complaints including illegal and unauthorized withdrawal 
of money from the accounts of the customers have been 
received by the Banking Ombudsman against the public 
sector banks so far, and also the steps taken against 
these banks, bank staff State-wise . ... (/nterruptions) 

MR. SPEAKER: How can he give the State-wise 
details? 

SHRI PAWAN KUMAR BANSAL: Sir, firstly with 
uttermost respect, I beg to differ with the hon. Member 
when he says that the banking services are deterio-
rating. In fact, the records show and the public 
perception is that the banking sector in India is rendering 
an excellent service. As compared to the number of 
accounts and the banking business, the number of 
complaints filed before the Ombudsman is indeed very 
insignificant, if you permit to use that word. 

Sir, coming to the specifics, I would like to inform 
the hon. Member that the number of complaints taking 
right from the year 2002-03 to the year 2006-07, in all, 
Including the State Bank of India, the other nationalized 
banks, private sector banks, foreign banks, scheduled 
primary cooperative banks, regional rural banks, and all 
these put together is about one lakh during these years, 
and the Ombudsman has settled most of those 
complaints. In fact, almost all the complaints have been 
settled. 

So, there is a great mechanism, which has been 
prescribed by the Reserve Bank of India in late as 
February, 2008. In fact, the banks have been directed 
thai at the branch level they must maintain a register 

for complaints and they must have a timeframe for 
attending to the complaint. 

Sir, I can say with utmost sense of satisfaction 
that those guicJelines are being adhered to. 

SHRI KINJARAPU YERRANNAIDU: Sir, though 
there are Committees at the branch level and nodal 
agencies at the Executive level but they are not acting 
properly. If a Member of Parliament or if a Member of 
the Legislative Assembly writes any complaint, he gets 
acknowledgement of his complaint. But If an ordinary 
citizen has written any complaint, there is no 
acknowledgement for his complaint. That is why the 
number of complaints mentioned by the hon. Minister 
is shown less. But practically, this number is far more 
high, especially in the rural area. That is why I would 
request the hon. Minister to look into this issue. For 
each and every complaint, there should be an 
acknowledgement. Then, only we would know whether 
the complaints have been settled or not. 

Sir, now I come to my second Supplementary. 

MR. SPEAKER: What was it so long, which you 
mentioned? 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, it was just 
the background . ... (/nterruptions) 

Sir, you must also be aware, recently, a large 
amount of fake currency notes had been found even in 
the Automatic Telling Machines of banks. These fake 
notes landed into the hands of innocent customers. 

How many such cases have come to the notice 
of the Government and what steps have been taken to 
exchange the fake currency notes, which went into the 
hands of the customers? 

MR. SPEAKER: This has nothing to do with this 
Supplementary. 

Mr. Minister, are you in a position to answer it? • 

SHRI PAWAN KUMAR BANSAL: Sir, as far as the 
first part of his second Supplementary is concerned, It 
was almost a repetition of his first Supplementary. 

,. 
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MR. SPEAKER: Yes. You can ignore it. You may 
start with the second part of his second Supplementary. 

SHRI PAWAN KUMAR BANSAL: Second part of 
his second Supplementary does not arise out of this 
Question ... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, it fs a very 
important question ... (/nterruptions) We are getting fake 
currency notes. This is also a complaint. 

MR. SPEAKER: You avoid such people. 

... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, about the fake 
currency notes, timely action is taken ... (/nterruptions) 

MR. SPEAKER: We should all avoid such 
transactions. 

... (Interruptions) 

[Translation] 

SHRI MOHAN SINGH: Mr. Speaker, Sir, it is a 
fact that the racket of fake currency notes has been 
operating along Indo-Nepal border for the last four-five 
years. One year back I had raised the question in the 
Parliament in this regard and I had on many occasions 
written to the offices of the State Bank of India, Uttar 
Pradesh, However, bank officers did not pay any 
attention towards this. The Govemment of India also 
did not pay attention in this regard and fake currency 
notes worth billions of rupees have been smuggled into 
India. The Government should hold di~cussion in this 
regard and the hon'ble Minister should make a statement 
on the report of Reserve Bank of India according to 
which fake currency notes are in circulation on a very 
large scale in Indian Banks and should also tell us as 
to what steps are being taken by the Govemment of 
India to weed out fake currencies presently in circulation 
in the market and bring in circulation those genuine 
currency notes which are out of circulation. 

SHRI PAWAN KUMAR BANSAL: The Reserve 
Bank of India print genuine currency notes which is done 
through legal tender. The fake currency notes are 

smuggled from out side. When ever it comes to notice, 
action is taken accordingly and it Is not only the Reserve 
Bank of India or the Govemment of India which are 
concerned with It, rather, the Border Security Forces 
and the police forces of the respective states also have 
an important role to play In detecting such Incidents at 
their respective places. I would like to submit that 
whenever any complaint is received action Is taken in 
this regard. However, the information that the hon'ble 
Member wants does not arise out of this Question. If 
the hon'ble Member wants to know about this then he 
should ask a separate question. Then I will reply to it. 

[English] 

SHRI KIREN RIJIJU: Sir, besides these micro 
issues relating to the complaints against the banks, I 
want to ask a question about the broader issue where 
the banks have given commitment to support various 
Government programmes, particularly, the programmes 
being launched by the Ministry of Rural Development. 

We, as Members of Parliament, have been 
conducting various meetings at the district level. The 
coordination level at the district level is very minimal. I 
would like to point out one scheme In this regard. 

MR. SPEAKER: Please be very brief and specific. 

SHRI KIREN RIJIJU: Yes, Sir. This is a very 
specific question. There is a programme known as 
Swam Jayanti Gram Sawarozgar Yojana. My point is 
that the support from the banks is not coming for this 
programme. Various complaints have also been lodged. 
I have also written specifically about the Self-Help 
Groups of the women, that they are not being supported 
by the banks. 

So, what is the Govemment doing on this issue? 

[Translation] 

SHRI PAWAN KUMAR BANSAL: Presently 30 lakh 
Self Help Groups are operating In the country. Each 
Self Help Group has 12·15 Members. Thus more than 
four crore people are associated with Self Help Groups. 

. The families of these people are also attacked with it. 
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Thus if this number is multiplied with four, nearly 20 
crore people are associated with the Self Help Groups. 
I feel that everywhere they have performed well. The 
meetings of the state level Bankers are held at state 
level and review is done at an interval of three months. 
Wherever the Chief Minister desires he remains present 
there and the officers also partiCipate in it. I myself have 
gone there and seen that meaningful discussion is held 
in those meetings and the State Govemment may get 
many things from the Banks. There are DLCC and DLRC 
at the district level and the Members of, Parliament of 
that area are also Invited to partiCipate in its meetings 
and they participate in it. It Is also discussed and 
reviewed as to how further action could be taken on the 
small schemes. The Member of Parliament many 
participate in It. 

[English} 

MR. SPEAKER: Now, Shri Sudhakar Reddy. 

... (Interruptions) 

MR. SPEAKER: This Is not permitted. Do not 
record it. 

(Interruptions)· ... 

SHRI SURA VARAM SUDHAKAR REDDY: Thank 
you, Sir. 

Through you, I would like to know this from the 
hon. Minister. What steps are being taken regarding 
large number of complaints about the way the bank 
credit cards handling Is done by the outsourcing 
agencies of SBI and other banks as It Is creating losses 
to customers? 

[Translation} 

SHRI PAWAN KUMAR BANSAL: Sir, as per the 
figures that I have regarding the Bank Credit Cards for 
the year 2006-07 there were 7688 complaints regarding 
all the banks and as I had already submitted, action Is 
taken according to the nature of the complaints received 
by the Ombudsman. Regarding the complaints 
concerning the recovery agents, RBI on its behalf has 

clarified that no bank will adopt any illegal methods 
anywhere for recovery. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, I 
may also be allowed to speak. 

[English} 

MR. SPEAKER: Mr. Ramdas Athawale, go to your 
seat. I cannot 5ge you. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, there 
are two kinds of work in the bank's working system-
one is depositing and withdrawal of money by customers 
and the second Important work is the issuance of credit 
cards to the farmers and sanctioning of loans to them _. 
as well as to the unemployed youths. 

[English} 

MR. SPEAKER: We have taken 40 minutes In two 
Questions. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Hon'ble 
Minister has rightly said that there has not been any 
complaint with regard to deposit and withdrawal of 
money by customers, but the second part of the banks' 
working system which gets complaints and have no 
redressal pertains to sanctioning of loans to the farmers 
as well as the unemployed youths. 

[English} 

MR. SPEAKER: The Question is about complaints 
redressal mechanism. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': I am telling 
about this very thing. There Is no r.dr.saal of such 
complaints and the farmers as well as the unemployed 
youths keep knocking at the bank'. door for years 
together without any result as there Is no body to listen 
to their grievances. Mechanism II, of courae, thUI but it 
Is not effective. I want to know from the Govemment u 
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to what action they want to take In order to make an 
effective mechanism in the matter of providing loans to 
the farmers and the unemployed youths, issuance of 
credit cards and grant of education loans to the students? 

[English] 

MR. SPEAKER: There should be brevity on both 
sides. 

[Translation] 

SHRI PAWAN KUMAR BANSAL: Sir, more than 
seven crore people have been issued Kisan credit cards 
at present in the country. It allows them to withdraw 
Rs. 25 to 50 thousands at any pOint of time. In this 
regard we take particular care that there should be 
redressal of their grievances. If any complaint is received 
Inspite of these efforts, we consider and take steps at 
our level. If the hon'ble Member has any specific 
complaint and he wants to bring it into my notice, I will 
definitely look into it and take action in this regard, I 
assure you. 

[English] 

MR. SPEAKER: Very good. 

[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, I have 
not got reply to my question . ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, If the hon'ble 
Member wants to ask then, I would like to tell him that 
the Govemment. ... (/nterruptlons) 100 per cent financial 
cover Is given under this policy . ... (/nterruptlons) 

SHRI RAJIV RANJAN SINGH 'LALAN': But what 
has been done about the unemployed? ... (Interruptlons) 

. MR. SPEAKER: Rajlv Ranjanjl, It Is not proper. I 
allowed you to put your views. You put a very long 
question. 

... (Interruptlons) 

SHRI PAWAN KUMAR BANSAL: Sir, W8 need to 
cover all under the banldng network . ... (Interruptlons) 

[English] 

MR. SPEAKER: Please, I cannot hear his answer 
because of your interruptions. 

... (Interruptions) 

[Translation] 

SHRI PAWAN KUMAR BANSAL: Sir, the 
Government propose to formulate a plan under the 
banking system to cover everybody, so that all could 
avail the loan facility. We have made much headway In 
the states and further work is in progress. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, 
Indira Gandhiji had done nationalization of banks with 
a view to improve the financial condition of the poor 
people. But today we see that the bankers provide loans 
to the rich in order to make them more richer and refuse 
to give loans to the poor people. My question is whether 
the Government will issue any guidelines to the banks 
for providing more loans to the SCs/STs and the poor 
people to raise their standard of living, as there Is an 
urgent need to do the same for the poor and not for 
the rich to make them richer? 

MR. SPEAKER: Have you ever made any complaint 
in this regard? 

SHRI RAMDAS ATHAWALE: I request the Minister 
of Finlnce that the poor people should be made rich. 
What Is he dOing for this? 

, SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, 
out of total loans provided by the banks, 40 per cent Is 
given to the priority sector and 10 per cent to the weaker 
section. You can work out the recently given amount of 
Rs. 25000 crore which Is more In terms of percentage. 
We have not given 18SS amount. 

RGGVY 

+ 
*104. SHRI TEK LAL MAHTO: 

SHRI S. AJAYA KUMAR: 

Will the Mlnlater of POWER be pleuecl to etate: 



29 Oral Answens KARTIKA 2,1930 (SAKA) to Questions 30 

(a) whether the Union Government proposes to 
have a social audit of the Rajiv Gandhi Grameen 
Vldyutikaran Yojana (RGGVY) to ensure transparency 
in the implementation of the scheme; 

(b) if so, the details thereof; 

(c) whether several States In the country are lagging 
behind in implementing the scheme; 

(d) if so, the details thereof and the reasons 
therefor; 

(e) the steps taken by the Govemment to Implement 
the scheme in an effective way; 

(f) whether some of the States have demanded 
enhanced allocation of funds under the scheme; and 

(g) if so, the details thereof and the action taken 
by the Government thereon, State-wise? 

(English) 

THE MINISTER OF POWER (SHRI SUSHIL 
KUMAR SHINDE): (a) to (g) A statement is laid on the 
Table of the House. 

St.tement 

(a) and (b) The Ministry of Power has taken various 
steps, including the followings to introduce transparency 
and public involvement in the Implementation of Rajiv 
Gandhi Gramesn Vidyutikaran Yojana (RGGVY):-

(I) The details of the villages covered and work 
done under RGGVY have been made available 
on the interactive website www,ragvv.gov.!n. 
Public responses are received and attended to. 

(II) The State Governments are required to set up 
district committees pursuant to section 166(5) 
of the Electricity Act, 2003 to monitor the 
progress of rural electrification works. The 
district committees so constituted under the 
Chairmanship of the Chairperson of the Zlla 
PanchayatIDlstrict Planning Committee/Collector 
of the district should Inte,-alla have 
representation from various concerned district 

level agencies, consumer asSociations and 
other important stakeholders. 

(iii) A certificate from the Gram Panchayat is 
required for certifying completion of the work 
under RGGVY. 

(iv) The projects under the scheme are subjected 
to a 3-Tier Quality Monitoring Mechanism In the 
XI Plan. 

(c) and (d) The performance of RGGVY in some 
States has been lagging behind primarily because of 
the foilowing reasons: 

Delay in receipt of Detailed Project Reports 
(DPRs). 

Delay In finalization of BPL lists by some 
states. 

Delay in forest clearance. 

Delays in land acquisition for 33111 KV sub-
stations. 

Limited number of good agencies available 
for execution of turnkey contracts. 

Very high rates quoted by contracting 
agencies. 

Shortage of material like poles etc. and high 
prices. 

Delays in issuance of road permit and way 
bills by the States. 

Delays by State Utilities In taking over 
physical assets created by Central Power 
Sector Undertakings (CPSUs). 

Delays in Issuane of Panchayat Certificates 
for village electrification. 

Lack of awareness among villagers for taking t 
new connections. 

Very poor upstream rural electricity Infra-
structure In lome ltatel. 
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Delay or refusal to waive state and local taxes 
on line materials by some states. 

Difficult terrain in some states and floods. 

The State-wise and Year-wise physical and 
financial performance of AGGVY are at Annexure-I and 
II respectively. 

(e) For effective implementation of AGGVY, the 
following steps have been taken: 

Government of India has set up an inter-
Mi. ,terial Monitoring Committee which 
periodically meets to sanction projects and 
review progress of implementation. 

States have been advised to set up district 
committees to monitor the progress of rural 
electrification works. Most of the states have 
notified formation of district committees. 

The Government of India as also Rural 
Electrification Corporation (REC), the nodal 
agency for RGGVY, conduct frequent review 
meetings with all the stakeholders; the 
concemed State Govemments, state power 
utilities and implementing agencies for 
expeditious implementation of the scheme on 
the agreed schedules. 

For speedier and effective implementation of 
projects, their execution has been taken up 
on tumkey basis. 

To ensure qualitative execution of rural 
electrificatiol) works, a three tier quality control 

mechanism has been enforced under 
AGGVY. 

Grant amount of BPL connection has been 
enhanced to Rs. 2200 from As. 1500. 

To take care of the cost escalation, cost 
norms for village electrification have been 
revised upward. 

National Workshop was organized in colla-
boration with IEEMA to ensure timely supply 
of materials. 

Fund flow has been streamlined by use of e-
transfer, to avoid package of funds. 

Chief Ministers have been requested for 
expeditions implementation of the scheme. 

Chief Ministers and Chief Secretaries of State 
Governments have been requested to 
constitute Coordination Committee under 
chairmanship of Chief Secretary to address 
state level issues for expeditious implemen-
tation of the scheme. 

(1) and (g) Government has provided Rs. 33,000 
crore for RGGVY for X and Phase-I of XI Plan at this 
stage. This amount is sufficient to cover electrification 
of 558 projects covering 530 districts. Some States have 
reportedly prepared Supplementary Project Reports for 
intensive electrification of already electrified villages. 
Government can consider sanctioning such projects 
during Phase-II of XI Plan period which Is yet to be 
approved. 
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SHAI SUSHILKUMAA SHINDE: Sir, a statement 
is laid on the Table of the House with a correction on 
page 3 In point no. 9 of (e)-fnstead of 'package' it 
should be read as 'parking'. 

[Translation] 

SHAI TEK LAL MAHTO: Mr. Speaker, Sir, I have 
seen in the reply that there was a target for electrification 
of 8228 villages in the state of Jharkhand under Aajiv 
Gandhi Grameen Vidyutikaran Yojana for the year 2008-
09, but as on 1-10-2008 only 1417 villages have been 
covered under the said scheme. So, I would like to know 
from the Government whether they will cover the rest 
of the villages in the remaining period to meet the target 
of electrification? 

SHRI SUSHILKUMAR SHINDE: Sir, I have told this 
on page no. 2 of the written reply. We have recently 
received an amount of As. 28000 crore for this work; 
so we have decided to provide electricity in tribal and 
difficult areas on priority basis in the first phase of Rajiv 
Gandhi Grameen Vidyutikaran Yojana. This is what I 
assure you. 

SHRI TEK LAL MAHTO: Sir, whether the hon'ble 
Minister has provided any funds for it? At the same time, 
in Jharkhand it is proposed to make power supply in 
three phases under Rajlv Gandhi Grameen Vidyutikaran 
YOjana. In my constituency there Is a plan to give power 
supply through DVC. Many hurdles are being created 
there under the Forest Act. In my constituency 10 KV 
power capacity transformers are being set up due to 
which electricity is not available to the homes and the 
people are forced to used lampsot Dhibaris. That is why 
I would eamestly ask the hon'ble Minister whether the 
Govemment will consider to set up 100 KV or higher 
power capacity transformers over there? 

SHRI SUSHILKUMAA SHINDE: Sir, we set up 
everywhere the same transformers, as prescribed under 
Rajiv Gandhi Grameen Vidyutikaran Yojana. This kind 
of decision cannot be taken for a particular village. 

{English} 

SHRI S. AJAYA KUMAR: Thank you. Sir, seven 

districts in the State of Kerala got sanction of funds 
under Aajiv Gandhi Grameen Vidyutikaran Yojana. But 
the release of funds was changed to the second phase 
due to non-formation of franchisees in the Electricity 
Board of Kerala State. I want to know whether it is a 
fact that non-formation of private franchisees in the 
Electricity Boards of States was the cause of delaying 
of implementation of the Aajiv Gandhi Grameen 
Vidyutikaran Yojana. 

SHAI SUSHILKUMAA SHINDE: Mr. Speaker, Sir, 
in Kerala there are 14 districts. For one district a 
proposal has come here for the total electrification and 
the rest for intensive electrification. In Kerala they have 
already done electrification in large number of rural 
areas. We have given sanction of As. 33 crore for this. 
It is not because of the bifurcation of the Electricity 
Board which has been done, that it has been delayed. 
It is in the second part because we have given priority 
to the border areas and the Adlvasi areas. That is the 
reason that we have given this second preference to 
this. 

SHAI DUSHYANT SINGH: Thank you, Sir for 
giving me the opportunity to speak and ask the hon. 
Minister a question. 

[Translation] 

I would like to inform the hon'ble Minister that there 
are nearly 39000 revenue villages and 81000 'Dhanis' 
or hamlets in Rajasthan where 100 to 300 people live. 
The hon'ble Minister has submitted about 'Bharat Nlrman'. 
He Is talking about Rajiv Gandhi Rural ElectriCity 
Scheme. I would like to know whether the Govemment 
propose to provide electricity connection to those hamlets 
where 100 to 300 people live, as the State Govemment 
have also writt~n to the Central Government in this 
regard. 

SHAI SUSHILKUMAA SHINDE: Sir, we have 
provided power connections to Harijan settlements, tribal • I 

settlements at several places. Earlier, only villages were 
covered under the rural electrification. When it came to 
my notice then I changed its definition. As per the new 
definition we are making efforts to provide power 
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connection to those villages as well which have a 
population above 100 and such villages are covered 
under this scheme. 

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, 
the target of the Rajiv Gandhi Rural Electrification 
Scheme was to electrify all the villages by 2003. 
However, this target has not yet been achieved. I would 
like to know whether the target has been changed and 
is being extented up to the year 2010, 2011 or 2012. 
Besides, what is the target for those areas where 
electrification work is pending or which are flood 
affected. Though, there are electric poles and wires and 
earlier the State Government used to provide assistance 
in this regard, however, now the State Government says 
that it is the responsibility of the Central Govemment 
because Rajiv Gandhi Rural Electrification Scheme is 
being implemented by the Union Government. It does 
not appear that the Government will achieve the target 
within this period. I would like to know whether the 
Government propose to extend the target period to 2010 
or 2011. 

SHRI SUSHILKUMAR SHINDE: Sir, power is a 
subject of the Concurrent list. So, it is a State matter 
as well and we are in supplementary role to assist in 
this regard. The State may, at any point of time, can 
help its people. Earlier, 1,20,000 villages were to be 
electrified. However, now the definition has been 
changed. As per the original target of 2004 it was 
1,19,570 villages. As per the new target, as per the 
changed definition it is 1,34,246 villages. Till now, we 
have electrified 42,183 villages and have received 
certificates from 50,940 Gram Panchayats. Presently, 
we have funds of As. 28000 crore and intend to work 
on priority basis in all the States. It is the commitment 
of the UPA Government that all the States of the country 
will be electrified under Rajiv Gandhi Rural Electrification 
Scheme by 2009. It is our commitment and we will fulfil 
it. 

SHRI MUNSHI RAM: Sir, the hon'ble Minister has 
taken all the measures to make this scheme successful. 
For example, district monitoring committees have been 
constituted, however, the works which are being done 
by the State Government are not as per the norms. In 

several villages the distance between two poles is more 
than the norm. After wiring rest of the works are not 
done. I would like to know whether such works are not 
monitored by the Government of India. 27,399 villages 
in Uttar Pradesh are without power. I would like to know 
as to how many villages have been provided with power 
and the time by which the remaining villages are likely 
to be electrified. 

MR. SPEAKER: Now please conclude, because 
you have asked two questions. 

SHRI MUNSHI RAM: Sir, after six months the 
allocation of the funds for this work in 2008·09 in Uttar 
Pradesh in nil. 

SHAI SUSHILKUMAR SHINDE: Sir, I have the 
figures for Uttar Pradesh and I have given it to them. 
We want to take up this work at all the places on priority 
basis. We have also constituted three tier monitOring 
committee. First does implementation work, second does 
RAC and third comprises the people of the State in 
which Chief Secretary, Cabinet Secretary or Chief 
Minister may also come. Thus we have made it a three-
tier system. 

[English] 

MR. SPEAKER: Now, I would call Mr. Francis 
George to ask the next supplementary. Please put a 
specific question. 

SHRI K. FRANCIS GEORGE: Sir, the practical 
problems faced by various States has to be rectified to 
achieve the aim of RGGVY to electrify the whole 
country. For example, in Kerala-as has been pointed 
out-the definition of village, in this particular schema, 
has to be modified because in States like Kerala where 
the population is very high, the stipulation is 
... (Interruptions) 

MR. SPEAKER: Please put a specific Question. 
Everybody is making long speeches while asking 
supplementaries. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, I am pointing 
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out the practical problem. There can only be 1 km or Vl 
km of LT line, and 25 KV transformers. Practically, it is 
impossible to implement this scheme property there. 

Further, two Detailed Project Reports (DPRs) for 
Palghat and Wayanad have been written by REC. 

MR. SPEAKER: This is not the way. 

· ., (Interruptions) 

SHRI K. FRANCIS GEORGE: I would like to know 
this from the hon. Minister. Will this practical problem 
be addressed? Will the definition of village be changed 
as per the population of the State? ... (Interruptlons) 

MR. SPEAKER: He has already mentioned it. 

· .. (Interruptions) 

SHRI K. FRANCIS GEORGE: The stipulation is 
there that there can only be 1 km of LT line or Vl km of 
LT line in that village . ... (Interruptions) 

MR. SPEAKER: Now, the hon. Minister. Nothing 
more wiU be allowed. 

· .. (Interruptions) 

SHRI SUSHILKUMAR SHINDE: Sir, it is a fact that 
huge expenses have been shown on the DPRs in many 
States. I have been sending officials to examine it at 
some places . ... (Interruptions) But as far as Kerala is 
concemed, I will look into it and I will find out as to what 
best can be done there. But you have to respond to It 

through the clarification as requested by t~ Power 
Department. ... (Interruptions) 

MR. SPEAKER: I have allowed seven supple-
mentaries on this particular Question. 

Q. No. 105-Shri M.P. Veerendra Kumar-not 
present 

Shrl Jual Oram-not present 

a. No. 106-Shri Vikrambhai A~anbhai Madam-
not present 

a. No. 107-Shri Eknath M. Gaikwad-not present 

Shri M. Raja Mohan Reddy 

Power Generation 

+ 
*107. SHRI M. RAJA MOHAN REDDY: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of POWER be pleased to state: 

(a) whether the power generation target in the 
country is likely to slip over the next four years; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether all the stake holders have been alerted 
in this regard; 

(d) if so, the details thereof; and 

(e) the preCise measures being taken by the 
Government to achieve the target fixed? 

THE MINISTER OF POWER (SHRI 
SUSHILKUMAR SHINDE): (a) to (e) A Statement is laid 
on the Table of the House. 

Statement 

(a) and (b) The target for power generation is 
decided on a year to year basis and not for the entire 
5 year plan. While, a generation target of 710 Billion 

• kWh tBU) was fixed for 2007-08, the target for 2008-09 
is n4.3,sU. As against this, the actual power generation 

.1 

d4.,ring 2007-08 .was 7~.S aV whlcl:t is .~9.2.% of the 
target. The generation target tor the period Aprll-
September 2008 in the year 2008-09 was 387.5 BU 
against which the achievement was 359.03 BU (92.7%). 
T~e main reasons for lower achievement during the 
current year i.e 2008-09 are: 

Delay in achieving commercial operation of 
some new thermal generating units. 

Loss of generation due to inadequate 
availability of gas, coal and nuclear fuel. 

Delayed and insufficient rains in catchment 
areas of reservoirs and hydro power stations. 
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Loss of generation In some Run of River 
hydro power stations of NHPC and SJVNL 
due to high silt content in water during 
monsoon. 

(c) and (d) The Power Utilities have been advised 
to maximize generation from all the sources, utilize the 
unrequisitioned capacity of gas based power generation 
on liquid fuel which is expensive, better maintenance 
to avoid unscheduled outages of generating units and 
expedite import of coal. Ministry of Coal was also 
requested to advise Coal India Limited to enhance their 
offer <:>f coal to Thermal Power Stations so as to avoid 
generation loss. 

In order to expedite commissioning of new thennal 
power stations, close monitOring of the construction of 
projects Is being carried out and review meetings are 
held with all concerned at the highest level. Efforts are 
also being made to make available additional gas to 
the gas based power stations on higher priority to utilize 
the idle capacity. 

(e) The measures being taken to improve power 
generation in the country to meet the targets as well as 
future needs: 

(i) Rigorous monitoring of operation of present 
generating stations and capacity addition of the 
on-going generation projects proposed in the 
11th Plan. 

(Ii) Sensitizing the industry to the need for 
Increasing domestic manufacturing capacity and 
widening the vendor base for Main Plant 
equipment and Balance of Plant like Coal 
Handling Plant, Ash Handling Plant, Water 
Treatment Plant, etc., through international 
conclaves industry meets and regjonal 
workshops etc. A joint venture company of 
NTPC and BHEL has been formed to take up 
manufacturing of critical power plant equipment 
like Balance of Plant. 

(iii) DeveloprPllmt of Ultra Mega Power Projects of 
4,000 MW each under tariff based competitive 
bidding. 

(Iv) Hamesslng surplus captive power into grid. 

(v) Import of coal to bridge the gap between 
domestic availability of coal and its requirement. 

(vi) Taking up new hydropower projects In Bhutan 
for Import of hydropower into India. 

SHRI M. RAJA MOHAN REDDY: Sir, I would like 
to know from this from the han. Minister. Is It a fact 
that Bharat Heavy Electricals Limited (BHEL)-the prime 
machinery suppliers for the power projects-ls not in a 
position to supply the machines required because the 
production is very less? Is there any proposal from the 
side of the Government of India to increase the capacity 
of BHEL to meet the present demand? 

SHRI SUSHILf{UMAR SHINDE: In fact, this 
Question does not come under the purview of this 
Ministry, and it comes under the Ministry of Heavy 
Industries. But I can reply to it if you pennit me to do 
so. 

MR. SPEAKER: Please respond to it briefly, and 
It should not be a heavy answer. 

SHRI SUSHILKUMAR SHlNDE: I must tell you that 
when it came to our notice that BHEL's capacity has to 
be increased, we decided to give capacity addition to 
this country for more than 1,25,000 MW. We are fully 
aware of the drawbacks of BHEL. Now, BHEL them-
selves have increased the capacity. They have tied up 
with German company Siemens. They have also tied 
up with one other company. 

Further, we have decided to have more manu-
facturing units In the country. Larsen and Toubro (L and 
T) is another company that has tied up with MHI, and 
Bharat Forge Limited has tied up with NTPC. A couple 
of other companies are also going to have these new 
manufacturing units. We have done this because the 
country Is growing very fast. and we need to have more 
manufacturing units in the country. Hence, we have 
taken this decision. BHEL is our own company. and we 
have to strengthen BHEL also very well. 

SHRI M. RAJA MOHAN REDDY: Sir, in our 
country. the transmission and distribution losses are very 
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huge when compared with other developed countries, 
which is in the order of 22-23 per cent. What is the 
action being taken by the Govemmant to reduce these 
power losses? 

SHRI SUSHILKUMAR SHINDE: Many steps have 
been taken to reduce losses not only from the 
distribution side, but also from the other regular side, 
like theft. In fact, we have requested all the States to 
control these losses. I must tell you, through APDRP, 
we are able to control the losses. Right from 43 per 
qent, it has come down in many places; the figure is 
not available with me, but it has come down to 22 per 
cent now. I want to assure the House that we are very 
alert to this issue and we are working on it. Once we 
reduce these losses, then generation will raise to a very 
high level. 

DR. SUJAN CHAKRABORTY: The target of power 
generation in successive Plan periods remains unfulfilled. 
It is continuing like this for a long time, whereas the 
need for electricity is increasing continuously. To bridge 
the gap, we have to look at other aspects. Though we 
are having enough hydropower potential, it has not yet 
been tapped. In Arunachal Pradesh, the potential is 
around 67,000 mw. What is the Ministry planning to do 
in that regard? Obviously, we also have to exploit solar 
and wind power potential. Though they come under non-
conventional energy, how best they are being explOited, 
that is, to generate power from solar and wind energy 
so as to meet our country's requirement effectively? 

SHRI SUSHILKUMAR SHINDE: I am happy to 
bring it to the notice of the House that during the last 
three Plans, that is, Eighth, Ninth, and Tenth Plans, we 
had a capacity addition of 56,000 mw, but considering 
the fact we failed, we introspected ourselves and today, 
in the Eleventh Plan alone, we have done a capacity 
addition of about 78,577 mw. I have not calculated 
captive power of 11,000 mw in this. If I calculate it, it 
will go up to 90,000 mw in this Five-Year Plan alone. 

As far as Arunachal Pradesh is concerned, 
recently, we have signed an MoU with them. The work 
on more than 6,000 mw has already started in that area 
in the field of hydro. Not only that, we have changed 

the entire hydro policy. We have allowed sale of 4') per 
cent merchant power so that a lot people should corne 
into this sector. That i,s our main intention. I hope Ihdt 
people will make large investments in this secto~. 

DR. SUJAN CHAKRABORTY: What about solar 
and wind power? 

SHRI SUSHILKUMAR SHINDE: Solar does not 
come under my Department, but I must teU you that 
solar power is a clean power. We are very aggressively 
pursuing this, though the cost is more. In 'nany 
international fora, we are working on Rand D and trying 
to bring down the cost of the production of solar power. 

MR. SPEAKER: Mr. Ravichandran, put a very brief 
question because there is only half a minute left. 

SHRI RAVICHANDRAN SIPPIPARAI: Everyday, 
there is a shortage of electriCity and as a result there 
are power-cuts for more than eight hours in Tamil Nadu. 
I would like to know whether the Government of India 
has any proposal for setting up new power projects 
through NTPC in Tamil Nadu. 

SHRI SUSHILKUMAR SHIN DE: Yes, Sir, the 
Government and the NTPC have the intention to set 
up two ultra mega power projects of 4,000 mw capacity 
each, which will be costing more than Rs. 16,000 crore 
each. Tamil Nadu should be very happy for having them 
in their State. Recently, we have acquired the land. As 
far as the second unit is concerned, they are going to 
discuss it with the Government and the NTPC. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

Shortage of Coal In NTPC 
Power Plants 

*105. SHRI M.P. VEERENDRA. KUMAR: 

SHRI JUAL ORAM: 

Will the Minister of POWER be pleased to state 
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(a) the details of availability as well as shortage 
of coal in case of each thennal power station in the 
country at present; 

(b) whether any step has been taken by the 
Government to meet the requirement of coal for each 
plant; 

(c) if so, the details thereof; 

(d) whether some altemative arrangement has also 
been made In view of the coal shortage; and 

(e) if so, the details thereof? 

THE MINISTER OF POWER (SHRI 
SUSHILKUMAR SHINDE): (a) The Coal supply position 
to Thennal Power Stations (TPSs) in the country is not 
comfortable. This has resulted in decline of coal stock 
at most of the power stations in the country. The All 
India coal stock at power stations depleted from 11.04 
Million Tonne as on 1st April, 200S to 4.S56 Million 
Tonne (Mn as on 19th October, 2008, against the 
normative requirement of about 22 Million Tonne. Among 
77 thermal power stations monitored by Central 
Electricity Authority (CEA), 55 thermal power stations 
were 'critical' having coal stock less than 7 days, out of 
which 35 were 'super critical' having stock of less than 
4 days. Details of coal stock at various thermal power 
stations in the country as on 19th October, 2008 is given 
in the enclosed Statement-I. 

The details of coal linkage, receipt and percentage 

materialisation with respect to linkage during the 
Quarters I and II of 200S-09 in respect of each of 
the thennal power stations of NTPC are given In the 
enclosed Statement-II. 

(b) to (e) The following steps have been/are being 
taken by the Govemment to meet the shortage of coal 
for thermal power stations: 

(i) Rigorous monitOring of supply of coal to thennal 
power stations for optimizing coal supply to the 
power stations from various sources. 

(ii) The Ministry of Coal is taking steps upon to 
enhance production of coal in the country. 

(iii) Import of Coal to meet the shortfall in domestic 
availability of coal. 

(iv) New coal blocks are being allocated by the 
Ministry of Coal to power producers/utilities for 
captive mining to meet requirement of their 
power plants. 

In order to bridge the shortfall, power utilities were 
advised to import 20 Million Tonne of coal during 2008-
09 including 8.25 Million Tonne by NTPC. During the 
period April to September 2008, the power utilities have 
imported around 5.398 MT coal. The utilities are being 
exhorted to expedite their imports. The Ministry of Power 
is impreSSing upon the Coal Ministry also to increase 
their offer of coal supply to power utilities, so that 
generation can be maximized. 
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Mini Sewage Treatment Plant StIItement 

In Vlllagee State-wise Number of Villages where component 
of Solid and Liquid Waste Management has been 

*106. SHRI VIKRAMBHAI ARJANBHAI MADAM: taken up 
Will the Minister of RURAL DEVELOPMENT be 

pleased to state: SI. State No. of 
No. Village 

(a) whether the Govemment recognizes the need 

for improving sewage disposal system in the rural 1 2 3 

areas in the country; 
1. Andhra Pradesh 105 

(b) if so, whether the Govemment proposes to 
2. Arunachal Pradesh 0 

set up mini sewage treatment plant in villages in the 

country during the coming years; and 3. Assam 43 

(c) if so, the details thereof? 
4. Bihar 45 

5. Chhattlsgarh 680 
THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH): Ca) to (c) Yes, Sir. 6. Dadra and Nagar Haveli 0 

One of the components of Total Sanitation Campaign 7. Goa 0 
(TSC) Is to put in place a system of solid and liquid 

8. Gujarat 630 
waste management in villages. This component was 

Introduced in 2006 in the TSC by Govemment of India. 9. Haryana 2074 

PanchayatiRaj Institutions CPRls) are required to put 10. Himachal Pradesh 584 
In place mechanisms for garbage collection and 

disposal and for preventing water logging. Upto 10% 11. Jammu and Kashmir 3 

of the project cost can be utilized for meeting capital 12. Jharkhand 244 
costs incurred under this component. The fund sharing 

pattem between the Centre, State and Panchayatl 
13. Kamataka 644 

Community Is in the ratio of 60:20:20. Under this 14. Kerala 8& 
component activities like common compost pits, low 

15. Madhya Pradesh 1581 
cost drainage, soakage channels/pits, reuse of waste 

water, system for collection, segregation an~ disposal 16. Maharashtra 680 

of household garbage etc. may be taken up. 17. Manipur 0 

Till date, 590 projects have been approved under 18. Meghalaya 1 
the Total Sanitation Campaign for all rural districts of 

19. Mizoram 0 
the country. Under these projects, funds have been " 
allocated for taking up works for solid and liquid waste 20. Nagaland 0 

management and 10569 villages have already taken 21. Orissa 403 
up such works. State-wise number of these villages is 

given in the enclosed Statement. 22. Pondicherry 0 
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1 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 3 

Punjab 0 

Rajasthan 269 

Sikkim 3 

Tamil Nadu 116 

Tripura 385 

Uttar Pradesh 1802 

Uttarakhand 0 

West Bengal 189 

Grand Total 10569 

Debt Waiver Scheme-RedresBal 
of Grievances 

*108. SHRI SUBRATA BOSE: 

SHRIMATI KARUNA SHUKLA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has formulated any 
scheme for inclusion of farmers in the debt waiver 
scheme who have taken loan from the private money 
lenders; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether the Government has received memo-
randum/suggestions from PubliclState Govemments to 
expand the scope of the debt waiver scheme; 

(d) if so, the details thereof and the action taken 
thereon; 

(e) the details of the guidelines Issued by the 
Govemment to banks to put the list of beneficiaries on 
the notice board; 

(f) the period covered by the loan waiver scheme; 

(g) whether the Government has set up any 
mechanism for monitoring the implementation of the 

scheme and the Grievance Cell to mitigate the problems 
being faced by the farmers; and 

(h) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Agricultural Debt Waiver 
and Debt Relief (ADWDR) Scheme 2008 does not cover 
loans taken by farmers from private moneylenders. 
Money lending is regulated by the legislation of the 
concemed States. Besides, unlike institutional credit, in 
the case of debt due to moneylenders, there are issues 
of authenticity, documentation, etc. 

(c) and (d) The Govemment received a number of 
suggestions from various quarters to expand the scope 
of the ADWDR Scheme. After considering the 
suggestions the Guidelines were issued, in May 2008, 
expanding the scope of the Scheme, as follows: 

(i) A special dispensation has been given to the 
other farmers of the districts failing under 
Drought Prone Area Programme (OPAP), 
,Desert Development Programme (ODP) and 
Prime Minister'S Special Relief Package. As 
against a One Time Settlement (OTS) relief of 
25 per cent of the overdues, announced in the 
Budget Speech, the Guidelines provided, in 
those districts, for a relief upto Rs. 20,000 or 
25 per cent of the overdues, whichever was 
higher. 

(ii) The Guidelines brought within its ambit loans 
provided directly to groups of individual farmers 
(for example Self-Help Group or Joint Liability 
Groups) provided the lending Institutions 
maintained disaggregated data of the loan 
extended to each farmer belonging to that 
group. This requirement of maintenance of data 
by the lending institutions was further relaxed 
to cover individual farmers of groups where 
disaggregated data of the loan to each farmer 
belonging to that group Is maintained at the 
level of the group Itself, subject to the 
satisfaction of the lending Institutions. 

(e) The Guidelines of AOWDR Scheme provide that 
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every branch of a Scheduled Commercial Bank, 
Regional Rural Bank, Cooperative Credit Institution, 
Urban Cooperative Bank and Local Area Bank covered 
under this Scheme shall prepare two lists, one consisting 
01 'small and marginal farmers' who are eligible for debt 
waiver and the second consisting of 'other farmers' who 
are eligible for debt relief under this Scheme. The lists 
shall include particulars of the landholding, the eligible 
amount and the amount of debt waiver or debt relief 
proposed to be granted in each case. The lists shall be 
displayed on the notice board of the branch of the bank! 
SOCiety on or before June 30, 2008. 

(f) All direct agricultural loans disbursed by the 
lending institutions during the period 01 st April, 1997 to 
March 31, 2007, overdue as on December 31, 2007 
and which remained unpaid until February 29, 2008 are 
covered under the scheme. Besides, the Government of 
India, through the special packages announced in 2004 
and 2006, provided a facility to the farmers wherein their 
overdue loans were restructured/rescheduled and they 
were made eligible for fresh loans. The Scheme covers 
all such restructured agricultural loans and also such 
loans restructured in the normal course as per Reserve 
Bank of India Guidelines even if they were disbursed 
prior to 01-04-1997 and restructured thereafter. 

(g) and (h) As provided in the Guidelines of ADWDR 
Scheme, a National Level Monitoring Committee has 
been constituted to monitor Its implementation. The 
Guidelines also provide that every lending institution shall 
appoint one or more Grievance Redressal Officers 
(GROs) for each State (having regard to the number of 
branches in that State). The name and address of the 
GRO concerned shall be displayed in each branch of 
the lending Institution. The GRO shall have the authority 
to receive representations from aggrieved farmers and 
pass appropriate orders thereon. Any farmer who is 
aggrieved on the ground that his name has not been 
included in either of the two lists referred to in paragraph 
(e) above or on the ground that his name has been 
included in the wrong list or on the ground that the mlief 
granted to him has been calculated wrongly, may make 
a representation through the branch from which he 
received the loan or directly to the GRO of the lending 

institution concerned and every such representation shall 
be disposed of within 30 days of receipt thereof. 

Currency Futures Trading 

*109. SHRI R. PRABHU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the currency futures trading has been 
introduced in the National Stock Exchange; 

(b) if so, the details thereof and the likely benefits 
therefrom; 

(c) whether the Government proposes to make the 
Indian Rupee convertible on Capital account for this 
purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Currency futures trading 
started on the National Stock Exchange of India Ltd 
(NSE) on August 29, 2008. The details are as under: 

Month 

August 

September 

October 

No. of 
Contracts 

65798 

1192301 

1293251 

Value of 
Contracts 
(Rs. cr.) 

291 

5472 

6240 

The benefits of currency futures trading on an 
exchange platform include efficient price discovery, 
improved risk management, better market integrity in 
terms of position level monitoring, elimination of 
counterparty risk through counterparty guarantee and 
wider participation of different classes of investors 
including retail investors. 

(c) No, Sir. 

(d) Since the currency futures are settled only in 
Indian Rupees and there is no delivery of US dollars, 
there is no need to make Indian rupee convertible on 

'" 
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capital account for this purpose. Further, the facility Is 
available only to persons resident in India. 

[Translation] 

National Commission for Women 

*110. SHRIMATI SUMITRA MAHAJAN: 

SHRIMATI SANGEETA KUMARI SINGH 
DEO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the recommendations of the National 
Commission for Women (NCW) are treated as sugges-
tions only; 

(b) if so, the facts thereof and the reaction of the 
Government thereto; 

(c) whether NCW has brought out a document 
titled ·National Policy of Women in Agriculture·; and 

(d) if so, the details thereof alongwith the action 
taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Under Section 
10(2) of the National Commission For Women Act 2005, 
the Central Government shall cause all Reports of the 
Commission to be laid before each House of the 
Parliament along with a memorandum explaining the 
action taken or proposed to be taken on the recommen-
dations relating to the Union and reasons for the non-
acceptance, if any, of such recommendations. 

(c) and (d) National Commission for'Women (NCW) 
is in the process of finalizing ·National PolicY for Women 
in Agriculture". 

National Building Code 

*111. SHRI HANSRAJ G. AHIR: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to enforce 
National Building Code for safe construction of buildings 
in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has fixed any time 
limit implementation; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL(1PMENT 
(SHRI S. JAIPAL REDDY): (a) to (d) National Building 
Code of India-2005 prepared by Bureau of Indian 
Standards is intended to serve as a model for adoption 
by Public Works Departments, local bodies and other 
construction agencies. The State Govemments are 
expected to ensure enforcement of the provisions 
contained therein by Urban Local Bodies and State 
Government Agencies/other public and private 
construction agencies. 

Ministry of Urban Development has requested aU 
the State Governments to incorporate provisions of 
Structural Safety as per National Building Code 2005 in 
their respective Building Bye-laws of cities/towns. 
Further, the Ministry of Urban Deveh~'pment has also 
circulated a Model Building Bye-Law amongst the States 
and Union Territories which incorporates provisions 
related to structural safety. So far, 23 states and 6 Union . . 
Territories have informed that steps have been initiated . 
for adoption of the same. 

[English] 

Inflow of Foreign Capital 

*112. SHRI ABU AYES MONDAL: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the inflow of foreign capital into the 
domestic market has slowed down in the current fiscal; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govemment in this 
regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The Reserve Bank of India 
has informed that as per the Balance of Payments (SOP) 
data, gross capital inflows to India during Q1 of 2008-09 
(i.e., April.June 2008) amounted to US $ 88.4 billion (US 
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$ 68.5 billion in 01 of 2oo7~). The outflows during 01 
of 2008-09 were US $ 75.2 billion (US $ 51.2 billion In 
Olaf 2007-08). Thus, the net capital inflows (gross 
inflows-outflows) were lower at US $ 13.2 billion in 01 of 
2008-09 than that of US $ 17.3 billion in 01 of 2007-08. 
The available data for the subsequent period show a 
moderation in capital inflows. The latest available 
information on certain items of capital flows for 2008-09 
so far reveals the following: 

(i) Foreign institutional investors recorded net 
outflows of US $ 7.3 billion during 2008-09 (up 
to October 10, 2008) in contrast to net FII 
Inflows (US $ 18.9 billion) In the corresponding 
period of the previous year. 

(iI) FOI flows into India stood at US $ 16.7 billion 
during April-August 2008 as compared with 
US $ 8.5 billion during April-August 2007. 

(Iii) The funds raised through issuances of AORS/ 
GORs abroad amounted to US $ 1.1 billion 
during April-August 2008 (US $ 2.8 billion in 
April-August 2007). 

(iv) NRI deposits recorded a net Inflow of US $ 273 
million during April-August 2008 as against a 
net outflow (US $ 168 million) during April-
August 2007. 

(v) Extemal Commercial Borrowings recorded a net 
inflow of US $ 1.559 billion during April-June 
2008 as against a net inflow of US $ 6.99 billion 
during April-June 2007. 

(c) The following policy measures have been taken 
by the GovemrnenVRBI and SEBI in this regard: 

1. NRI Deposits 

September 16, 2008: Increase in interest rate 
ceiling on FCNR (B) deposits by 50 basis points, i.e., 

to LiborlEuriborlSwap rates minus 25 basis points. 

Increase in interest rate ceiling on NR(E)RA 
deposits by 50 basis points, i.e., to LiborlEuriborlSwap 
rates plus 50 basis points. 

October 15, 2008: Increase in interest rate ceiling 
on FCNR (B) deposits by 50 basis points, I.e., to Liborl 
EuriborlSwap rates plus 25 basis points. 

Increase in interest rate ceiling on NR(E)RA 
deposits by 50 basis points, I.e., to LiborlEuriborlSwap 
rates plus 100 basis pOints. 

2. Bank Oversea. Borrowing. 

October 15, 2008: Banks permitted to borrow funds 
from their overseas branches and correspondent banks 
up to a limit of 50 per cent of their unimpaired Tier I 
capital as at the close of the previous quarter or USD 
10 million, whichever Is higher. as against the existing 
limit of 25 per cent. 

3. External Commercial Borrowing. 

September 22, 2008: The ECB limit of US $ 10( 
million was raised to US $ 500 million per financial year 
for the borrowers in the infrastructure sector for Rupee 
expenditure under the Approval Route. ECBs in excess 
of US $ 100 million for Rupee expenditure should have 
a minimum average maturity period of seven years. In 
view of widening of credit spreads in the intemational 
financial markets, the all-in-cost ceilings for ECBs for 
more than seven years was revised upwards from 350 
basis points to 450 basis points. 

October 8,2008: As per ECB policy. Infrastructure 
included power telecom, railways, roads (including 
bridges), seaports and airports. industrial parks and 
urban infrastructure (water supply, sanitation and sewage 
projects). The definition of infrastructure was expanded 
on October 8, 2008 to Include mining. exploration and 
refining firms. 

4. Participatory Note. 

October 7, 2008: Securities and Exchange Board 
of India decided to lift curbs on the issuance of the 
Participatory Notes by the Foreign Institutional Investors. ' 
The regulator will remove the 40 per cent restriction for 
issuance of PNs for both cash and derivative segments. 

5. FII Inve.tment In Debt 

October 15. 2008: Following the Govemment of 
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India's announcement, SEBI enhanced the FII 
investment in corporate debt limit from US $ 3 billion to 
US $ 6 billion. Further in order to accord flexibility to 
the Fils to allocate the investments across equity and 
debt, it has been decided to do away with the conditions 
pertaining to restrictions of 70:30 ratio of investment in 
equity and debt respectively, with immediate effect. 

[Translation] 

US Financial Crisis and 
Economic Reforms 

*113. SHRI BAPU HARI CHAURE: 

SHRI SANTASRI CHA TIERJEE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether in view of the current financial crisis 
in the United States of America, the Govemment of India 
has decided to defer economic reforms in the country; 

(b) whether the Govemment is reconsidering the 
issue of giving more autonomy to the management of 
private sector banks and increasing equity cap of foreign 
companies in the insurance sector; 

(c) whether the Government proposes to reconsider 
banking, insurance and pension reforms in view of the 
above; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The approach of the Government 
to economic reforms involves a continuous review of 
public policies and the institutions that conduct and 
implement such policies. It also involves re-working 
policy priorities with a view to improving opportunities 
and minimising the adverse effects of specific national 
and· international developments on the economy. 

(b) There is no question of granting more 
managerial autonomy to the private sector banks as there 
is no management control of the Govemment on private 
sector banks. The legislative amendment, inter alia, 
including enhancement of equity cap of foreign 
companies in the Insurance sector is under consideration. 

(c) and (d) There is no change in Govemment's 
stance regarding banking, Insurance and pension reforms. 

[English] 

Review of Norma for BPL People 

*114. SHRI BRAJA KISHORE TRIPATHY: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to review 
the norms/parameters for Identification of Below Poverty 
Line (BPL) people in the country; 

(b) if so, whether any expert group has been set 
up for the purpose; 

(c) if so, the observations of the above group in 
this regard; 

(d) whether the Government proposes to update 
the list of BPL people in the country every year in view 
of the price-rise of essential commodities; and 

(e) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (e) The 
Ministry has constituted an Expert Group on 12th August 

2008 under the Chairmanship of Shri M. Shankar, former 
Secretary (RD) with 16 other members drawn from 
various field such as academics, administration and civil 
society etc. The Terms of Reference of the Expert Group 
are: 

(i) To recommend more suitable methodology to 

conduct the next BPL Census with simple, 
transparent and objectively measurable 
indicators for identification of BPL for providing 
assistance under the programmes of the 
Ministry of Rural Development. 

(iI) To recommend institutional system for conduct-
ing survey, processing of data validation and 
approval of BPL List at various levels. 
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(iii) To recommend institutional mechanism to 
address grievances of public on exclusion! 
inclusion in the BPL List. 

(Iv) To briefly look at the relationship between 
estimation and identification of poor and the 
issue of putting a limit on the total number of 
BPL families to be identified. 

(v) Any other recommendation to make the 
exercise of BPL Census simple and acceptable. 

The Expert Group is to submit its report within six 
months. 

BAT System 

*115. SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI C.K. CHANDRAPPAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of funds granted for Bus Rapid 
Transit System (BRT) projects under the Jawahar Lal 
Nehru National Urban Renewal Mission (JNNURM); 

(b) whether the Government has taken into 
consideration the difficulties being faced in the imple-
mentation of BRTS in Deihi while approving these 
projects in other States; 

(c) if so, the details thereof; 

(d) whether safety of pedestrians has been paid 
due attention in approving BRT projects; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT 
(SHRI S. JAIPAL REDDY): (a) 16 projects received from 
various States have been approved by the Government 
for funding under the Urban Infrastructure and 
Governance (UIG) Component of Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) with an 
approved cost of Rs. 408458.70 lakhs with Additional 
Central Assistance committed of Rs. 189508.05 lakhs. 
Details in this regards is enclosed as Statement. 

(b) to (e) Bus Rapid Transit System (BRTS), 
though an established system globally for more than 
30 years, is being implemented for the first time in India. 
As such, the experience gained in any city, Including 
Delhi are being taken note of and shared with other 
cities through regular workshops. Cities have been 
advised to incorporate all such experiences adequately 
in the detailed designs for their BRTS projects. For the 
safety of the pedestrians, separate dedicated path in 
all BRTS project corridors is Included as part of the 
project. At grade pedestrian crossings are also regulated 
and protected through traffic signals. 
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Growth Rate of the Economy 

*116. SHRI K.J.S.P. REDDV: 

SHRIMATI JHANSI LAKSHMI BOTCHA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the economic growth of the country 
has registered a slow clown during the last two years; 

(b) if so, the details thereof and the reasons 
therefor; 

Sectors 

Agriculture 

Industry 

Services 

2004-05 

0.0 

10.3 

9.1 

GOP at factor cost (1999-2000) 7.5 

Overall GOP growth in 2008-09 is expected to 
witness some moderation because of slower growth of 
real sectors and a moderation In global economic 
growth. 

(c) to (e) Physical infrastructure such as electricity, 
railways, ports, airports, Irrigation and urban and rural 
water supply and sanitation, suffer from a substantial 
deficit in terms of capacities. The nature and quantum 
of deficits identified in the Eleventh Five-year Plan 
document are as follows:-

Sector 

RoadslHighways 

Ports 

Airports 

Identified Deficit 

65590 km of NH comprise only 
2% of network; carry 40% of 
traffic; 12% 4-laned SOOk 2-laned; 
and 38% slngle-Ianed. 

Inadequate berths and raiVroad 
connectivity 

Inadequate runways, aircraft 
handling capacity, parking space 
and terminal buildings 

(c) whether the Govemment has identified the 
infrastructure bottlenecks that stand in the way in 
achieving high growth rate; 

(d) if so, the details thereof; and 

(e) the steps taken to remove such botUenecks? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Gorwth of GOP and its 
broad sectors Is indicated below: 

2005-06 

5.9 

10.2 

10.3 

9.4 

Sector 

Railways 

Power 

Irrigation 

TelecomllT 

(Year-on-year growth in per cent) 

2006-07 2007-08 2008-09 (Q 1) 

3.8 

11.0 

11.1 

9.6 

4.5 3.0 

8.6 6.9 

10.8 10.0 

9.0 7.9 

Identified Deficit 

Old technology; saturated routes; 
slow speeds (freight; 22 kmph: 
passengers: 50 kmph); low 
payload to fare ratio (2.5) 

13.8"0 peaking deficit; 9.6% 
energy shortage; 40% 
transmission and distribution 
losses; absence of competition. 

1123 BCM utilizable water 
resources, yet near crists in per 
capita availability and storage; 
only 43% of net sown area 
irrigated. 

Only 18% of market accessed; 
obsolete hardware; acute human· 
resources shortages. 

The Eleventh Plan envisages improving the 
infrastructure. The investment in physical infrastructure 
Is envisaged to increase from 5.4 per cent of GOP In 
the base year of the Plan (2006-07) to 9.3 per cent of 
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GOP by the end of the Plan period through direct 
public provisioning and leveraging of resources through 
special purpose vehicles (SPVs). 

Role of Private Sector/Foreign Banks 

*117. SHRI K. SUBBARAYAN: 

SHRI K.C. PALLANI SHAMY: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of branches of private sector banks 
and foreign banks functioning in the country. Stat"'-'~i'3e, 
bank-wise; 

(b) the details of amount mobilized and loan 
provided by these banks during the last three years and 
the current year, State-wise, bank-wise; 

(c) whether these banks have provided credit to 
the agriculture and the other priority sectors as per the 
guidelines issued by RBI; 

Bank name March 2006 

Total Total 
Deposits Outstanding 

Advances 

Foreign Banks 113471 98862 

New private 289434 219664 
sector banks 

Old private 130088 84129 
sector banks 

Data source: Off-site Returns, RBI 

(c) to (e) The domestic scheduled commercial 
banks including private sc::tor banks and foreign banks 
are required to extend credit to the priority sector as 
per the extant guidelines, in this regard. The data on 
lending to agriculture and other priority sectors 
by private sector and foreign banks as on the last 
reporting Friday during the last 3 years is fumished at 
enclosed Statement IV. Performance against targets is 
also indicated therein. 

(d) if so, the details thereof during the last three 
years and the current year; and 

(e) the steps taken by the Government to enforce 
a better social role for the private sectorlforelgn banks 
in the country's banking system? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) According to information provided 
by RBI a total of 8,270 private sector bank branches and 
279 foreign bank branches were functioning in the country 
as on 31st March 2008. State-wise, bank-wise details 
are given in the enclosed Statement I to III respectively. 

(b) Details of State-wise, bank-wise outstanding 
credit and depoSits for the last three years and the 
current year are not readily available and will be 
complied and placed on the Table of the House in due 
course. However, the overall bank-wise details for the 
last three years are given below:-

(Amount in Rs. Crore) 

March 2007 March 2008 

Total Total Total Total 
Deposits Outstanding Deposits Outstanding 

Advances Advances 

150795 127868 191198 162999 

404721 298117 501007 359305 

138250 93752 165628 113040 

Disincentive for non-achievement of priority sector 
targets/suh-targets is by way of contribution of an 
allocated amount of shortfall to the RIDF administered 
by NABARD. This is obligatory for the domestic 
scheduled commercial banks, including private banks. 

For the foreign banks, the shortfalls are deposited 
with SIOBI or funds with other financial institutions as 
specified by Reserve Bank for such purposes as may 
be stipulated by Reserve Bank from time to time. 
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Statement-II 

Bank-wise details of number of branches of Private Sector Banks functioning in the countty 

SI. Name of Private Number of Branches Functioning 
No. Sector Banks 

As on 31st As on 31st As on 31st 
March 2006 March 2007 March 2008 

1 2 3 4 5 

1. Axis Bank Umited 352 501 644 

2. Bank of Rajasthan Ltd. 418 458 478 

3. Bharat Overseas Bank Ltd. 103 103 

4. Catholic Syrian Bank Ltd. 327 345 363 

5. Centurion Bank of Punjab Ltd. 242 280 419 

6. City Union Bank Ltd. 143 164 183 

7. Development Credit Bank Ltd. 91 93 104 

8. Federal Bank Ltd. 487 552 618 

9. Ganesh Bank of Kurundwad Ltd. 33 

10. HDFC Bank Ltd. 516 666 745 

11. ICICI Bank Ltd. 569 716 1269 

12. Indusind Bank Ltd. 152 185 195 

13. ING Vysya Bank Ltd. 388 413 421 

14. Jammu and Kashmir Bank Ltd. 455 481 499 

15. Kamataka Bank Ltd. 412 428 453 

16. Karur Vysya Bank Ltd. 263 289 298 

17. Kotak Mahindra Bank Ltd. 79 110 182 

18. Lakshml Vilas Bank Ltd. 241 250 253 
,. 

19. Lord Krishna Bank Ltd. 119 119 

20. Nalnltal Bank Ltd. 81 82 89 

21. Ratnakar Bank Ltd. 78 80 81 
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1 2 3 4 5 

22. 5angli Bank Ltd. 194 195 

23. SBI Commercial and Intemational 3 3 3 
Bank Ltd. 

24. South Indian Bank Ltd. 458 484 508 

25. Tamilnad Mercantile Bank Ltd. 184 194 217 

26. The Dhanalakshml Bank Ltd. 186 189 189 

27. United Western Bank Ltd. 236 

28. Yes Bank Ltd. 9 41 61 

All Total 6819 7401 8270 

Statement-lll 

Bank-wise details of number of branches of Foreign Banks functioning in the countty 

51. Name of Foreign Number of Branches Functioning 
No. Banks 

As on 31st As on 31st As on 31st 
March 2006 March 2007 March 2008 

2 3 4 5 

1. AB Bank Limited 1 1 1 

2. ABN Amro Bank N.V. 23 28 28 

3. Abu Dhabi Commercial Bank Ltd. 2 2 2 

4. American Express Bank Ltd. 8 8 

5. American Express Banking Corp. 2 

6. Antwerp Diamond Bank NV 1 1 

7. Bank Intemasional Indonesia 1 1 1 

8. Bank of American N.T. and SA 5 5 5 

9. Bank of Bahrain and Kuwait B.S.C. 2 2 2 

10. Bank of Ceylon 1 1 1 
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1 2 3 4 5 

11. Bank of Nova Scotia 5 5 5 

12. Barclays Bank PLC 1 3 5 

13. BNP Paribas 9 9 9 

14. Calyon Bank 6 6 6 

15. China Trust Commercial Bank 1 1 

16. City Bank N.A. 40 40 40 

17. DBS Bank Ltd. 2 2 2 

18. Deutsche Bank (Asia) 8 8 10 

19. Hongkong and Shanghai Banking 43 47 47 
Corpn. Ltd. 

20. JP Morgan Chase Bank National 1 1 1 
Association 

21. Krung Thai Bank Public Company 1 1 1 
Limited 

22. Mashreq Bank PSC 2 2 2 

23. Mizuho Corporate Bank Ltd. 1 2 2 

24. Oman International Bank S.A.O.G. 2 2 2 

25. Shlnhan Bank 1 2 2 

26. Societe Generale 2 2 2 

27. Sonali Bank 2 2 2 

28. Standard Chartered Bank 62 82 91 

29. State Bank of Mauritius Ltd. 3 3 3 . 
30. The Bank of Tokyo-Mitsubishi 3 3 3 

UFJ Ltd. 
" 

All Total 259 272 279 

Source: Master Office File (latest updated version) on Banks. 

Note: 1. '-' Denotes 'nil' 
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Statement-IV 

Advances to the Priority Sector by Private Sector Banks (As on the last reporting Friday) 

(Amount in Rs. crore) 

Sector March 2006 March 2007 March 20080 

Amount Percentage Amount Percentage Amount Percentage to ANBC 
to Net bank to Net bank or credit equivalent 

credit credit amount of OeE** 
whichever Is higher 

Priority Sector Advances· 1,06,588 42.8 1,44,549 42.9 1,63,223 47.5 

Of which: 

I. Agriculture 36,712 13.6 52,034 12.7 57,702 15.4 

II. Small-scale industries 10,421 4.2 13,136 3~9 

III. Small Enterprises 46,069 13.4 

IV. Other priority sectors 57,m 23.2 76,919 22.9 

V. Retail Trade 8,065 2.4 

VI. Micro Credit 3,883 1.2 

VII. Education 509 0.2 

VIII. Housing 46,990 14.0 

Advances to the Priority Sector by Foreign Banks (As on the last reporting Friday) 

(Amount in Rs. crore) 

Sector March 2006 March 2007 March 20080 
.., 

Amount Percentage Amount Percentage AmOunt Percentage to ANBC 
to Net bank to Net bank or credit equivalent 

credit credit amount of OeE**, 
whichever Is higher 

1 2 3 4 5 6 7 

Priority Sector Advances· 30,439 34.4 37,831 33.4 50,301 39.5 
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2 3 

Of which: 

I. Export Credit 17,326 19.6 

II. Small-scale Industries 8,430 9.5 

o Data are provisional. 

4 

20,711 

11,637 

5 

18.3 

10.3 

6 7 

29,007 22.8 

15,489 12.2 

• In terms of revised guidelines on lending to priority sector, broad categories of advances under priority sector Include agricuhure, 
small enterprises sector, retail trade, microcredit, education and housing. 

•• Off Balance Sheet Exposure 

Note: Indirect agricuhure is reckoned up to 4.5 per cent of Adjusted Net Bank Credit for calculation of percentage of Agriculture. 

Sub target. for Dome.tlc Commercial Bank. 
(Including Private Banks) under total PSL target of 
40% of ANBC 

Agriculture (18%), 

Small Enterprises (under overall 40%), 

Micro Enterprises within small enterprises (40% of 
total advances to small enterprises sector for micro 
manufacturing upto Rs. 5 lakhs and micro service 
enterprises upto Rs. 2 lakhs and 20% for Micro 
manufacturing above Rs. 5 lakhs and upto Rs. 25 lakhs 
and Micro service aoave Rs. 2 lakh and upto Rs 10 
lakhs 

Weaker Sections (10%), 

DRI (1%) 

Sub IIIrgelll for Foreign Banks under tollli PSL target 
of 32% of ANBC 

Small Enterprises (10%) 

Micro Enterprises within small enterprises (same 
as domestic banks) 

[Translation) 

Loan. to Farmer. 

*118. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of Finance be pleased to state: 

(a) whether the farmers are facing difficulties In 

borrowing new loans after availing of the loan waiver 
scheme of the Government: 

(b) if so, the details thereof; 

(c) whether the Government had proposed to 
advance agricultural loans at the interest rate of six 
percent and also to bear the burden of one percent of 
interest on it provided to the farmers; 

(d) If so, the details thereof and the action taken 
In this regard: 

(e) whether the National Bank for Agriculture and 
Rural Development has decided to grant loans to the 
farmers at a higher rate of nine per cent through the 
State Cooperative Banks; 

(1) if so, the reasons therefor: and 

(g) the steps being taken by the Govemment to 
ensure availability of loans to the farmers at reasonable 
rates? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) No, Sir. There is no 
specific report which suggests that the farmers, who are 
otherwise eligible to borrow, are facing difficulties In 
getting new loans after availing of the loan waiver 
scheme of the Govemment. All farmers who have been 
granted debt waiver or debt relief are eligible for fresh 
loans. 

(c), (d) and (g) Since Kharlf 2006-07, the 
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Govemment of India (Gol) is providing interest subvention 
to Public Sector Banks (PSBs), Aegional Aural Banks 
(ARBs) and Cooperative Banks on their own funds and 
concessional refinance to Cooperative Banks and AABs 
through NABARD to ensure Short Term crop loans upto 
As. 1 lakh in 2005-06 and upto As. 3 lakh thereafter to 
farmers at an interest rate of 7% per annum at the ground 
level. To enable the lending institutions to continue 
disbursing crop loans at an interest rate of 7% per annum, 
in spite of increase in their cost of funds, the Govemment 
has increased the rate of interest subvention from 2% till 
2007-08 to 3% in 2008-09. 

(e) and (f) NABARD is providing credit facilities to 
State Cooperative Banks (SCBs) against their surplus 
investments in securities in excess of requirements to 
enable them to finance credit requirements of otherwise 
ineligible District Central CooperativQ Banks (DCCBs). 
This limit is extended at 9.5% p.a. against pledge of 
approved securities. 

Besides, NABARD also provides refinance 
assistance to SCBs at 9% p.a. for meeting the credit 
requirements of DCCBs for marketing of agriculture and 
pisciculture. NABAAD is extending this credit support 
out of its borrowed funds without any subvention from 
Government of India. 

(English) 

External Debt 

*119. SHRI ADHALAAO PATIL SHIVAJIAAO: 

SHAI ANANDAAO VITHOBA ADSUL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether India's external debt has increased 
manifold during the last three years; 

(b) if SO, the facts in this regard; 

(c) the extent to which India's extemal debt has 
increased during the financial year 2007-08 as compared 
to 2005-06; 

(d) whether India's short term debt has also sub-
stantially increased during the financial year 2007-08; 

(e) if so, the details thereof alongwith the reasons 
therefor; and 

(f) the steps taken by the Government in this 
regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBAAAM): (a) to (c) India's external debt 
amounted to US $ 133.0 billion, US $ 138.1 billion, US $ 
169.7 billion and US $ 220.7 billion at end-March 2005, 
2006, 2007 and 2008, respectively. 

(d) and (e) The short-term extemal debt at end-
March 2008 stood at US $ 43.8 billion as compared to 
US $ 26.4 billion as on March 31, 2007. The increase 
in short-term debt during 2007-08 was essentially on 
account of rise in trade credits due to surge in imports. 

(f) External debt management policy of the 
Govemment aims at maintaining external debt within 
manageable limits. This includes emphasis on raising 
sovereign loans on concessional terms with longer 
maturities, prepaying high cost loans as warranted, 
rationalizing interest rates on NAI deposits, regulating 
end-use of external commercial borrowings, monitoring 
of short-term debt and encouraging non-clebt creating 
capital flows. 

Arsenic Free Drinking Water 

*120. SHAI BASU DEB ACHARIA: Will the Minister 
of AUAAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has formulated any 
long term strategy to provide arsenic ·free water to the 
people across the country; 

(b) if so, the details thereof; 

(c) whether any task force has been constituted in 
this regard; and 

(d) if so, the details thereof and the recommen-
dations made by it? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (d) To address 
the drinking water quality problem in the rural areas In 
a focused manner, Government of India launched the 
Aevised Sub-Mission on water quality in 2006-07. Under 
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this component, up to 20% ARWSP funds can be 
utilized for addressing water quality problems which 
includes Arsenic contamination. Under the Revised Sub-
Mission on Water Quality, addressing arsenic 
contamination has been given top priority. 

A Task Force was constituted by the Planning 
Commission in August, 2005 for formulating an action 
plan for removal of Arsenic contamination in West 
Bengal. The Task Force submitted its recommendations 
In July, 2007. The main recommendation was that the 
best solution to arsenic problem lies in providing 
alternate sources of arsenic free water by tapping 
surface water sources and not treatment of arsenic 
wherein it is pumped from ground water and may leach 
into the surface environment. It was also stated that 
treatment of arsenic and unsafe disposal of effluents 
can lead to further serious water contamination problem 
including leaching into hitherto uncontaminated surface 
water and the general environment. The Task Force 
constituted by the Planning Commission highlighted the 
need the intensive education, community awareness, 
and water quality surveillance mechanisms to prevent 
the continued or increased use of arsenic contaminated 
water for drinking and cooking purposes. 

Based on the Task Force's report, a Strategy paper 
developed by the Department has been sent to the 
States where arsenic contamination in ground water is 
severe. As arsenic occurs in a certain sub-strata of the 
ground, intensive efforts are also being made to develop 
hydrogeomorphological maps (ground water prospect 
maps) using satellite data as a forewarning to the States 
about potential for arsenic contamination. 

The Department is continuously monitoring all 
arsenic mitigation efforts and providing sufficient financiai 
and technical assistance as per the request projected 
by the concerned States. 

Liquidity In the Domestic Market 

1083. SHRI E. DAYAKAR RAO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the outflow of portfolio capital has 
aggravated the fall of rupee; 

(b) if so, the comments of the Government there-
upon; and 

(c) the details of the steps taken by the Reserve 
Bank of India to increase the supply of dollars and 
augment liquidity in the domestic market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) The movement 
of exchange rate is largely determined by demand-supply 
conditions in the foreign exchange market. The 
depreciation of the rupee against US dollar in the current 
financial year is mainly due to: lower levels of net capital 
inflows on the supply side arising out of the turbulence 
in global financial markets, of which net outflows on 
account of Foreign Institutional Investors is a major 
component; Increased demand from market participants. 
particularly on account of higher international crude 
petroleum prices; and the appreciation of the US dollar 
against major currencies since the worsening of the 
global financial crisis in September 2008. The exchange 
rate policy in recent years has been guided by the broad 
principies of careful monitoring and management of 
exchange rates with flexibility, without a fixed target or a 
pre-announced target or a band, coupled with the ability 
to intervene, if and when necessary. The exchange rate 
movements are closely monitored and intervention as 
deemed appropriate in the domestic foreign exchange 
markets is made by the Reserve Bank of India (RBI) 
depending upon overall market conditions. 

(c) Recently, the RBI has taken a number of 
measures aimed at improving domestic and foreign 
currency liquidity as under: 

On October 20, 2008, the RBI reduced the 
repo rate to 8 per cent from the earlier level 
of 9 per cent. 

On September 16, 2008, the RBI announced 
that it will continue to supply dollars to meet 
demand-supply gaps directly or through agent 
banks; modulated interest rates on non-
resident deposits to attract capital flows; as 
a purely temporary measure, scheduled 

,. 
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banks were allowed additional liquidity 
support to the extent of one per cent of their 
net demand and time liability, which was 
further enhanced by 0.5 per cent on October 
15, 2008; the second liquidity adjustment 
facility intro.duced on August 1, 2008 on 
reporting Fridays (every two weeks) was 
made a daily facility (LAF) with effect from 
September 17, 2008. 

The RBI reduced the Cash Reserve Ratio from 
a level of 9.0 per cent as of October 10, 2008 
to 6.5 per cent with effect from October 11, 
2008 releasing about Rs. 1,00,000 crore 
additional liquid funds. 

On October 14, 2008 the RBI also conducted 
a special 15-day repo at 9 per cent per 
annum for a notified amount of Rs. 20,000 
crore under LAF to meet the liquidity 
requirements of mutual funds. This facility was 
made daily on October 15, 2008. 

On October 15, 2008, at the request of the 
Govemment, the RBI has announced that It 
would provide Rs. 25,000 crore as first 
installment immediately as liquidity support to 
concerned financial institutions under the 
Agriculture Debt Waiver and Debt Relief 
Scheme. 

On October 15, 2008, the RBI announced 
that banks were allowed to borrow funds from 
their overseas branches and correspondent 
banks up to a limit of 50 per cent of their 
unimpaired Tier I capital as at the close of 
the previous quarter or US $ 10 million 
whichever Is higher as against the existing 
limit of 25 per cent. 

Earlier, to obviate the difficulties arising out of a 
tightening in the money and foreign exchange markets, 
the public sector 011 marketing companies were facilitated 
through special market operations for oil bonds in June-
July 2008. Besides the above measures taken by the 
RBI, the SEBI has relaxed the restrictions on offshore 

derivative instruments and decided to increase the 
Foreign Institutional Investors (Fils) investment limit in 
corporate bonds from $ 3 billion to US $ 6 billion. 

Unauthorised Actlvltlu In 
Government Colonlel 

1084. SHRI NAKUL DAS RAI: Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to reply 
given to Unstarred Question No. 3253 dated 15 April, 
2008 regarding unauthorised activities in Government 
colonies and to state: 

(a) whether the Government has since collected 
the information; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the time by 
which the information is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) Does not arise in view of (a) above. 

(c) Information is being collected from relevant 
agencies/offices. Information will be laid on the Table 
of the House on receipt of the same. 

CUltoml Duty on Palm 011 

1085. SHRI G.M. SIDDESWARA: Will the Minister 
of FINANCE be pleased to state: 

(a) the rates of customs duty currently applicable 
on import of palm oil; 

(b) whether a huge quantity of palm oil has been 
smuggled into the country; and 

(c) if so, details thereof and corrective measures 
takenlbeing taken by the Govemment in this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
current customs duty rate applicable to Import of crude 
palm oil ;s nil and on refined palm oil Is 7.5%. 

(b) and (c) The details of cases booked relating to 
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smuggling of Palm oil during the period 2005-06 to 2008-
09 (April-September '08) are as under:-

Year No. of Oty. of Value 
cases Palm oil involved 

(in MTs) (As. in 
lakhs) 

2005-06 295 20541.49 4031.98 

2006-07 47 492.8 156.51 

2007-08 2 453.7 95.99 

2008-09 Nil 

The field formations and Directorate of Revenue 
Intelligence have been directed to be alert and vig~ant 
to thwart any attempt of smuggling of Palm oil into the 
country. 

Ma •• Rapid Transit Sy.tem 

1086. SHRI VARKALA RAOHAKRISHNAN: 

SHAI K. FRANCIS GEOAGE: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether metro raiVsub-urban rail is covered 
under the Mass Rapid Transit System (MRTS) scheme 
of Jawahartal Nehru National Urban Renewal Mission 
(JNNURM) in the cOuntry; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to encourage 
metro raiVsub-urban rail in place of Bus Rapid Transit 
(BRT) system; and 

(d) if so, the details thereof? 

THE MIN/STEA OF STATE IN THE MINISTAY OF 

URBAN DEVELOPMENT (SHAI AJAY MAKEN): <a> and 
(b) Projects pertaining to the following are admissible 
under the sub-mllslon on Urban Infrastructure and 
Governance (UIG):-

(i) Urban Transport, Including roads, highways! 
expressways/MRTSlmetro projects. 

(i/) Par1cing Iotslspaces on Public Private Partnership 
basis. 

The Govemment would assign higher priority In 
sanctioning projects of urban renewal, water supply 
including sanitation, sewerage, solid waste management, 
drainage, urban transport including roads. 

(c) and (d) The choice of a technology for public 
transport depends upon various factors such as the 
urban form, terrain, availability of waterways, level of 
demand, direction and extent of sprawl, projections for 
future growth, extent of population density, construction 
cost, 0 and M costs involved, impact on cities' 
aesthetics etc. As such, as envisaged In National Urban 
Transport Policy, the Central Government would 
encourage all proven technologies and not promote any 
specific technology. 

VaryIng Inflation Rate. 

1087. SHRI RANEN BARMAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether varying rates of Inflation prevail In the 
urban and rural areas; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the steps takenlbelng taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHAI 
PAWAN KUMAR BANSAL): (a) to (c) The year-on-year 
inflation Is measured in terms of GOP-Deflator, 
Wholesale Price Index and four type of Consumer Price 
Indices for Industrial Workers, Urban Non-Manual 
Employees, Agricultural Labourers and Aural Labourers. , 
Variation in Inflation rates stems from different consumer' , 
groups with different basket for whom different indices 
have been constructed. The details of Inflation tor recent 
months are indicated in the table below: 
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Month WPI CPI-IW 

April-2008 8.04 7.81 

May-2008 8.86 7.75 

June, 2008 11.82 7.69 

July, 2008 12.36 8.33 

August, 2008 12.49 Provo 9.02 

September, 2008 12.04 Provo NA 

It is proposed to compile separate Cc,nsumer Price 
Index (Cpr) for entire urban area. The field work 
pi 1aining to price data collection for CPI (Urban) has 
already started. Attempts are being made to finalize the 
agency for collection of rural price data for compilation 
of CPI (Rural). Working Group on revision of Wholesale 
Price Index (WPI) has also submitted its report 
recommending shifting of the base year to 2004-05 for 
the new series of WPI as against the current series with 
its base year of 1993-94. A total of 1225 commodities 
have been identified for the new series of WPI. However, 
adjustments in product basket would be required 
depending on the response from the sources. 

Kollam Port 

1088. SHRI P. RAJENDRAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any request from the Government of 
Kerala has been received by the union Government for 
declaring Kollam Port as Customs Port; 

(b) if so, whether the Government has taken a 
decision thereon; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes Sir. 
A request from the Government of Kerala for declaring 
Kollam Port as Custom Port was received in the month 
of April, 2007. 

CPI-UNME CPI-RL CPI-AL 

7.0 8.6 8.9 

6.8 8.8 9.1 

7.3 8.8 8.8 

7.4 9.4 9.4 

8.5 10.3 10.3 

NA 11.0 11.0 

(b) and (c) Yes Sir. The Government of India has 
taken the decision to declare Kollam Port as Custom 
Port under Section 7 of the Customs Act, 1962. Noti-
fication No. 6612007 (N.T.)-CUSTOMS dated 27-06-2007 
notifying Kollam Port as a Custom Port has already been 
Issued. 

Fraud. In Bank. 

1089. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the nationalized banks have lost huge 
amounts owing to frauds; 

(b) if so, the details thereof during each of the last 
three years and the current year, bank-wise; 

(c) whether the Government has taken any steps 
to detect the increasing incidents of frauds and to 
recover the losses incurred to the banks; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Reserve Bank 
of India has reported that the amount lost in fraud cases 
In respect of public sector banks during the years 2006, 
2007 and 2008 (upto June) were Rs. 614.43 erere, 
Rs. 617.91 crore and Rs. 330.55 crore respectively as 
against their total business of Rs 30,31,047 crors, 
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Rs. 37,11,303 crore and Rs. 31,39,406 crore as at the 
end of the year 2006, 2007 and upto June, 2008 
respectively. The amounts lost in fraud cases constitute 
hardly 0.02%, 0.02% and 0.Q1 % respectively of the total 
business of the banks during the above said period. 
Thus it Is evident that amount lost by banks In fraud 
cases is not very large. 

(c) to (e) Reserve Bank of India as a part of Its 
supervisory process has been senSitizing banks from 
time to time about common fraud prone areas, modus 
operandi of frauds and the measures to be taken by 
them to prevent/reduce the incidence of frauds In banks. 

On receipt of fraud report from banks, RBI advises 
the concemed banks to report the case to CBI/Police! 
SFIO, to examine staff accountability and complete 
proceedings against the erring staff expeditiously, take 
steps to recover the amount Involved in the fraud, claim 
insurance wherever applicable and streamline the 
system and procedures so that frauds do not recur. 
Some of the important measures taken by RBI In this 
regard are fumished below: 

Introducing a system of concurrent audit. 

Reviewing working of intemal inspection and 
audit machinery in banks by the Audit 
Committee of the Board of Directors. 

Constituting a Special Committee of the Board 
exclusively for monitoring frauds of Rs. 1 crore 
and above. 

Examining staff accountability and instituting 
disciplinary action expeditiously against the 
staff involved in frauds. 

On the basis of recommendations made by 
the Mitra Committee on legal aspects of bank 
frauds, banks were advised to take various 
preventive steps viz. Development of B&8t 
Practice Code (BPC), System of Internalization 
of BPC, strengthening internal checks and 
internal controls and introducing Legal 
Compliance Audit. 

As the frauds In the area of housing loans 
were on the increase, RBI had issued several 
circulars including steps to be taken by banks 
to prevent such frauds, such as conduct of 
due diligence of borrowersibuilders, scrutiny of 
documents by legal experts, verification of 
identity of the borrowers, multi layered decision 
making process, pre-sanction visit to a project 
site and strict post disbursement supervision 
etc. 

[Translation] 

CI08ure of NTPC Units 

1090. SHRI SYED SHAHNAWAZ HUSSAIN: Will 
the Minister of POWER be pleased to state: 

(a) whether several units of NTPC in the country 
have been closed down or are on the verge of closure 
due to shortage of fuel; 

(b) if so, the details thereof; and 

(c) the corrective measures taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN n'1I:: DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERC AND 
INDUSTRY AND MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI JAIRAM RAMESH): (a) 
and (b) No, Sir. However, there have been loss of 
generation during the current year on account of fuel 
shortage. Farakka Unit 1 and Unit 2 were stopped for a 
few days (Unit 1 for 12 days in June 2008 and Unit 2 
for 2 days in October 2008) due to coal shortage. 

(c) The coal supply position to thermal r"wer 
stations is monitored by the Central Electricity Authority 
and the Ministry of Power on daily basis. Shortage of 
coal Is being monitored by the Infrastructure Constraints 
Review Committee headed by Secretary (Coordination), 
Cabinet Secretariat and its Sub Group under the aegis 
of the Ministry of Coal (MOC). In order to bridge the" I 

gap between requirement and availability of indigenous 
coal, NTPC Ltd. has been advisod by this Ministry to 
import coal during the year 2008-09. NTPC Ltd. has 
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issued Letter of Intent (LOI) to Mis STC for supply of 
8.25 million tonnes of imported coal. NTPC Ltd. has 
imported about 0.8 million tonne of coal during April to 
SGptember 2008. 

The gas shortage in NTPC Ltd. plants has been 
partially mitigated by arranging for Spot Regasified 
Li luefied Natural Gas (RLNG) from major domestic 
~~I .. ppliers, viz. Gas Authority of India Limited (GAIL), 
!:idian Oil Corporation Limited (lOCL), Bharat Petroleum 
Corporation Ltd. (BPCl), Gujarat State Petroleum 
C(,rporation (GSPC), Hazira LNG Ltd. (Hll) from time 
to time based on the requirement and the availability of 
'ipot RlNG. 

Further, NT PC Ltd. has contracted 1 MMSCMD 
Pctnna-Mukti-Tapti (PMT) spot gas from GAIL for a 
p }riod of one year with effect from May 2008 on best 
endeavour basis. The PMT spot gas supply received 
for this financial year (April to September 2008) is 0.10 
MMSCMD. Efforts are also being made to tie up future 
domestic gaS/RLNG. 

Ministry of Petroleum and Natural Gas has initiated 
'J :uious steps to augment gas supplied for the domestic 
I, :arket including: 

(i) Intensification of domestic Exploration and 
Production (E and P) activities; 

(ii) Exploitation of Coal Bed Methane (CBM) gas; 

(iii) Implementation of Natural Gas Hydrate 
Programme (NGHP) for evaluation of hydrate 
resources and their possible commercial 
exploitation; 

(iv) Liquefied Natural Gas (LNG) import; and 

(v) Gas sourcing through transnational gas pipe-
lines. 

. English) 

Indian Trust. Act, 1882 

1091. SHRI K.S. RAO: Will the Minister of 
t=INANCE be pleased to state: 

(a) whether the Govemment has proposes to amend 
. he Indian Trusts Act, 1882 in the near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) There is a 
proposal to amend Section 20 of the Indian Trust Act, 
1882 to deal, inter alia, with some obsolete provisions 
relating to investment by trusts. 

[Translation) 

Complaints Against Insurance Companies 

1092. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has issued guidelines 
for the protection of the interests of the insurance policy 
holders; 

(b) if so the details thereof; 

(c) whether there is any mechanism for the 
redressal of the complaints of the insurance policy 
holders; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Yes Sir. One of the objectives of the 
Insurance Regulatory and Development Authority (IRDA) 
inter alia, is to protect the interests of the policyholders. 
Accordingly, IRDA has notified the Insurance and 
Development Authority (Protection of Policyholders' 
Interest) Regulations, 2002. These Regulations stipulate 
the duties and obligations of the insurers and 
policyholders in respect of an insurance contract, both at 
the pOint of sale and in the event of a claim, and setting 
up of In-house grievance redressal mechanism in the 
insurance companies. In pursuanee of these regulations, 
the companies have set up in-house grievance redressal 
mechanisms. In addition to this, for grievances relating 
to settlement of claims, policyholders may also approach 
the Insurance Ombudsmen, IRDA Grievance Cell, 
Consumer Fora or the Courts . 
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With a view to ensure expeditious redressal of 
public grievances relating to the settlement of the claims, 
the Government has introduced a system of 
Ombudsman in the Insurance Sector with effect from 
11th November, 1998. Insurance Ombudsmen are 
currently located in 12 cities. Each Ombudsman is 
empowered to r~ress customer grievances in respect 
of Insurance contracts on personal lines where the 
insured amount is less than Rs. 20 lakhs. The insurer 
shall comply with the award given by the Ombudsman 
within 15 days of the receipt of the acceptance letter 
from the complainant and it shall intimate the compliance 
to the Ombudsman. 

[English] 

Strike by S81 Employees 

1093. SHRI M.K. SUBBA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether officers and staff of the State Bank of 
India observed a strike recently demanding the security 
to their counterparts in the North-Eastern Region; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

Disinvestment of PSUs 

1094. SHRI ANURAG SINGH THAKUR: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount realised and invested so far out of 
disinvestment made in the various Public Sector 
Undertakings (PSUs), sector-wise; and 

(b) the total number of employees and officers 
rendered surplus on account of disinvestments carried 
out so far in the various public sector departments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Total 
proceeds from disinvestment in various Central Public 
Sector Undertakings from 1991-92 till date are Rs. 
53,423.03 crore. The details are given in the enclosed 
Statement. 

The National Investment Fund was set up on 23rd 
November, 2005 with the objective of crediting 
disinvestment proceeds from Central Public Sector 
Undertakings. Disinvestment proceeds prior to the 
setting up of National Investment Fund were credited 
to the Consolidated Fund of India. The disinvestment 
proceeds so far credited into the National Investment 
Fund are Rs. 1814.45 crore. 

(b) The agreements entered into between the 
Government and the Strategic Partner in respect of 
disinvestment through strategic sale of Central Public 
Sector Undertakings/units of Central Public Sector 
Undertakings concluded during the years 1999-2000 to 
2003-2004, inter-alia, provided that the employees of the 
Company on the date of the agreement would continue 
to be In the employment of the Company concerned, and 
also that the StrategiC Partner shall not retrench any of 
the employees for a period of one year from the Closing! 
Transfer Date, other than any dismissal or termination in 
accordance with the applicable staff regulations and 
standing orders of the Company or applicable laws. 
Furthermore, the agreements also provided appropriate 
protection of the terms and conditions of employment pf 
the employees. There have been no strategic sales after 
2003-04. 

" 
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Interest Subsidy for House. of 
Urban Poor 

1095. SHRI PUNNU LAL MOHALE: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has started any 
scheme providing interest subsidy for houses to the 
urban poor; 

(b) if so, the details thereof; and 

(c) the targets set under the said scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) A provision of As. 95 crores 
has been made In the budget for the year 2008-09 of 
this Ministry for the Interest Subsidy Scheme for Housing 
the Urban Poor. The details of the scheme are being 
worked out. 

[English] 

Price RI.e 

1096. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether International Food Policy Research 
Institute (IFPRI) In a report has stated that the steps 
taken by the Government to control import and export 

• with a view to check price rise are not conducive for 
development; and 

(b) if so, the react/on of Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) As per the report 
released by the International Food Policy Research 
Inatltute (IFPRI), many countries have resorted to 
restricting food exports and reducing restrictions on 
Imports through tariff cuts to check price rise. According 
to the Report, 8uch price controls and change In Import 
and export policies may addr... problem. of poor 
consume,. but lOme of the .. poIlcle. are Hkely to make 

the International market smaller and more volatile. The 
Report suggests that any long-term strategy to stabilize 
food prices will need to include increased agricultural 
production. 

While the government agrees with the view that 
agricultural production must increase to stabilize food 
prices, the government does not concur with the 
proposition that ban on exports and easing imports 
would limit production. Export restrictions and ease of 
imports are intended to increase domestic availability. 
of food-grains, thereby insulating consumers from global 
price increases. As a long-term strategy to stabilize food 
prices, government has initiated the National Food 
Security Mission to increase production of rice, wheat, 
and pulses by 10 million tonnes, e million tonnes and 2 
million tonnes respectively. Government, by increasing 
the support price of major crops is also providing 
adequate incentive to farmers. 

ProfltlLos. of NTPC 

1097. SHRI E.G. SUGAVANAM: Will the Minister 
of POWER be pleased to state: 

(a) whether the profit of National Thermal Power • 
Corporation (NTPC) has reduced during the last three 
years; 

(b) if so, the details thereof and th, reasons 
therefor; and 

(c) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COMMERCE, MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE MINISTRY OF POWER (SHRI JAIRAM 
AAMESH): (a) No, Sir. 

(b) and (c> Not applicable In view of reply (a> 
above. 

Indo-Srl Lanka Cc>operatlon In POWI' 
Tranlmlulon Networking 

1098. SHRI ANANTA NAYAK: Will the Mlnllter of 
POWER be pleased to state: 
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(a) whether India and Sri Lanka are working on a 
plan to lay a transmission line under the sea to connect 
the power distribution networks between two countries; 

(b) if so, the details thereof; 

(c) the total investment proposed to be made 
thereon; and 

(d) the extent to which both countries are likely to 
be benefited therefrom? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COMMERCE, MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE MINISTRY OF POWER (SHRI JAIRAM 
RAMESH): (a) and (b) A feasibility study is being 
proposed for establishing a High·Voltage Direct Current 
(HVDC) Transmission System of 1000 MW capacity 
using overhead and sub-marine cables between India 
and Sri Lanka. The System will have two HVOC terminal 
stations at both sides of the link. According to 
preliminary estimates, the length of the HVDC line may 
be approximately 350-400 kms. This would consist of 
about 200-250 kms overhead HVDC line in India and 
between 30 to 50 kms undersea cables and finally about 
125·150 kms of overhead line in Sri Lanka. 

(c) and (d) The study would facilitate estimation of 
capital cost based on route survey, benefits and would 
alao examine the techno·economic feasIbility of the 
Interconnection. It is envisaged that the proposed 
interconnection would enable both the countries to 
exchange electricity for mutual benefit through optiml· 
zatlon of resources and economy of scale. 

(Transl.tlon) 

UnauthorlHd Conatructlona In 
Government Colon," In DeIhl 

1099. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of URBAN DEVELOPMENT be pleased 
to state: 

(a) the number of unauthorised oonstructlons 
identified In Govemment coIonI .. In DeIhl location-wi .. ; 
and 

(b) the action takerVbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Information is being collected and will be laid on 
the Table of the Sabha. 

[English} 

Farming on PrlvatalPubilc Land 
under NREGS 

1100. SHRI N.N. KRISHNADAS: Will the Minister 
of RURAL D.EVELOPMENT be pleased to state: 

(a) whether the Govemment has received any 
proposal for relaxation in the existing norms for the 
implementation of the National Rural-Employment 
Guarantee Scheme (NREGS); 

(b) if 80, the details thereof; 

(c) whether the Govemment is planning to make 
such relaxation in the scheme to Involve the farming 
activity on prlvatelpubllc land; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The Ministry received a propoea/ 
from Chief Minister of RaJasthan for enhancement of 
the number of days of guaranteed wage employment 
under NREGA from 100 to 200 days. Another proposal 
was received from Shrl lalit KIahore Chaturvedi, Member 
Partlament (Rajya iabha) for Incr.aslng the number ot 
day. of employment In Scheduled Tribe arel •. Both the 
proposal. have been examined and they have been 
Informed that NREGA provides tor a legal guarantee 
for 100 days of wage employment in I financial year. 
HowlVer, SectIon 3(4) of the NREG Act, 2005, provides 
that the Central Government or the State Governnwrt 
may, within the limit. of Ita economic capacity and' , 
development, make provlllonl for HCUrtng waite to awry • 
ldult member of a houuhotd under a ICheme for any 
period beyond the period guaranteed under SectIon 3(1) 
of the Act, u may be expedlenL 
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(c) and (d) Activities of work which can be tal\(:11 
up under NREGA have been listed in Para 1 of 
Schedule-I of the Act. Sub Para (iv) of Para 1 of 
Schedule-I has been amended vide Notification dated 
6-3-2007 to provide for the following activities on 
individual lands: 

·Provision of irrigation facility, horticulture plantation 
and land development facilities on the land owned 
by households belonging to the Scheduled Castes 
and the Scheduled Tribes or to Below Poverty Line 
families or to beneficiaries of land reforms or to 
the beneficiaries under the Indira Awas Yojana of 
the Government of India.· 

(Translation] 

Protection of Constitutional Rights of 
Women of Weaker Sections 

1101. SHRI SUBHASH MAHARIA: Will the Minister 
of LAW AND JUSTICE be pleased to refer to the reply 
given to usa No. 1238 on 7 March, 2008 and state: 

(a) whether the said Information has since been 
collected; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which It Is likely to be collected? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) 10 (d) The Information Is being 
collected and will be placed on the table of the House. 

[English] 

Guideline. to PSB. for 
Senior Citizen. 

1102. SHRI J.M. AARON RASHID: Will the Minister 
of FINANCE'be pleased to state: 

(a) whether the Government I, aware that 88nlor 
citizens facing Iota of difticultles In making transactions 
with banka; 

(b) If 80, the details thereof; 

(c) whether the Government proposes to issue 
guidelines to Public Sector Banks (PSBs) and Insurance 
companies for helping senior citizens; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (e) Reserve Bank of 
India (RBI) had issued guidelines to banks regarding 
operation of bank accounts by oldlsicklincapacitated 
persons, which inter-alia, include operation of bank 
account by persons who are too ill to sign a cheque or 
cannot physically present in the bank to withdraw 
money. 

In order to encourage a formal ~ha"nel of 
communication between the customers and the bank at 
the branch level, banks have been advised by RBI to 
take necessary steps for strengthening the branch level 
customer service committees with greater involvement 
of customers. Further as senior citizens usually form 
an important constituency in banks, banks were advised 
to preferably include a senior citizen in the branch level 
committees. 

10' 

IRDA has also issued' instructions to all general 
insurance companies to institute such a separate 
grievance channel for senior citizens in their respective 
organizations. 

Indo-US Dilcuilion on Economic Development 
and Terrorllt Funding 

1103. SHRI AMITAVA NANDY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether any discussion has been held between 
India and the United States of America regarding 
economic development and terrorist funding; and 

(b) If 10, the detalla thereof and agreement reached 
In thl, regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE ., 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) A statement is enclosed. 

Statement 

The details on Indo-US discussion on Economic 
Development and terrorist funding are listed below: 

(i) Bilateral Investment Treaty: After two rounds 
of exploratory talks on the proposed Bilateral Investment 
Treaty held in New Delhi In April 2008 and in 
Washington in June 2008, the two sides have decided 
to start formal negotiations. The dates for the same are 
being worked out. The treaty would be mutually 
beneficial as the US happens to be one of the largest 
foreign investors in India and Indian invesbnents in the 
US are also growing at a fast rate. 

(II) Totallsatlon Agreement: Two rounds of 
informal discussions on the Indo-US social security 
cooperation to have the way for negotiating a 
Totalisation Agreement between the US Social Security 
Administration and the Indian Ministry of Overseas 
Indian Affairs took place in December 2007 and June 
2008. The two sides have agreed to meet early to start 
negotiations on a Totalisation Agreement. A formal 
request in this regard has been made to the US 
Government. 

(!Ii) Trade Polley Forum: The fifth Ministerial level 
meeting of the India-USA Trade Policy Forum took place 
on 19 February 2008 at Chicago, USA. A range of 
Issues were discussed including the Social Security 
Agreement and Bilateral Investment Treaty between the 
two countries and providing market access for Items of 
Int.rest to both sides. 

(Iv) Indo-US Commercial Dialogue: The India-
United State. Commercial Dialogue agrHment was 
signed In March 2000 at New Deihl. Interactions under 
this Olalogue have been taking place from time to time 
to .ort out concern. or both sides on bilateral 
commercial Issuel. The 2008 Work Plans under the 

India-US Commercial Dialogue agreed to include (i) 
Entrepreneurship Work Plan and (iI) US-India Standards 
Programme. 

(v) India-US Financial and Economic Forum: The 
fourth Cabinet level meeting was held on 30th October 
2007 in New Delhi. Issues of mutual interest in areas 
such as Financial Services, Banking, Insurance, 
Pensions, Security and Corporate Bond Markets were 
discussed during the meeting. The latest technical 
meeting was held in June 2008 in Washington. 

(vi) US-India Aviation Cooperation Programme 
(ACP): An India-US Steering Committee has heen set 
up to take action on the ACP. The first meeting or the 
Steering Committee was held in October 2007. The US-
India Steering"Committee has 8et up Working Groups 
on Air Worthiness, Flight Standards and Airports and 
Environment. 

(vii) Indo-US Information and Communication 
Technology (ICT) Working Group: The 6th Indo-US 
ICT Working Group held Its meeting in Washington in 
June-July 2008. Bilateral issues concerning Information 
Technology, Information Technology Enabled Services, 
E-Commerce and the broadcasting sector were 
discussed at the meeting. 

(viii) Terrorllt Funding: Countering terrorist 
financing was discussed at the 10th India-US Joint 
Working group on Counter Terrorism held in New Delhi 
on 25 August 2008. The Department or Revenue, 
Department of Economic Affairs and Financial 
Intelligence Unit participated in the feeling. The Issues 
relating to Prevention of Money laundering Act, India's 
membership bid to Financial Action Task Force were 
discussed In the meeting. 

Supreme Court Judgement 
on Dowry 

1104. SHRI SARVEY SATYANARAYANA: 

SHRI S.K. KHARVENTHAN: 
\ 

SHRIK. SUBBARAYAN: 

Will the Mlnl,ter of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 
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(a) whether the Supreme Court has given a, 'I 
judgement regarding after marriage gifts and in the 
recent past dowry; and 

(b) If so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Hon'ble 
Supreme Court in Criminal Appeal No. 1613 of 2005 
decided on 5-1-2007, in the matter of Appasaheb and 
anr. Vs. State of Maharashtra has held that: 

"Demand for money on account of some financial 
stringency or for meeting some urgent domestic 
expenses cannot be termed as a demand for 
dowry as the said word is nonnally understood. 
Dowry means any property or valuable security to 
be given or agreed to be given either directly or 
Indirectly at or before or any time after the marriage 
and in connection with the marriage of the said 
parties hence a correlation between the giving or 
taking of property or valuable security with the 
marriage of the parties is essential". 

In view of the above, the National Commission for 
Women has proposed amendments to 'Dowry Prohibition 
Act, 1961' which are under consideration. 

Inelullon of Gowerl Community In 
the STI Lilt 

1105. SHRI HARIBHAU RATHOO: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Joint Committee on the Scheduled 
Castes and Scheduled Tribes Ordara (Amendment) Bill, 
1967 has submitted Its report; 

(b) If so, whether the Joint Committee hlld 
recommended the Inclusion of Gowarl community a8 
SohedullCl Tribes In the Districts of Amravatl, Bhandara, 
Buldhana, Chanda, Nagpur, Wardha and Y~vatmal of 
Maharuhtrl State: 

(c) If 10, the details thereof and the action taken 
thereon; 

(d) whether the Govemment proposes to introduce 
a legislation for the revision of the list of Scheduled 
Tribes; and 

(e) if so, the time by which it would be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR OMON): (a) to 
(c) Yes, Sir. The Bill, which was taken up for 
consideration in Lok Sabha in 1970, lapsed with its 
dissolution. 

(d) and (e) The proposal for inclusion of 'Gowari' 
Community in the list of Scheduled Tribes for Maharashtra 
has been processed as per the modalities approved in 
June, 1999 for deciding claims for Inclusion in, exclusion 
from and other modifications in the Orders specifying 
Scheduled Castes and Scheduled Tribes lists. According 
to these modalities, only those proposals, which have 
been recommended and justified by the concerned State 
Government, the Registrar General of India and the 
National Commission for Scheduled Tribes are to be 
considered for amendment of legislation. The State 
Government of Maharashtra has not agreed to the 
proposal for inclusion of 'Gowarl' community in the list of 
Scheduled Tribes. 

[Translation] 

Ratlonall.atlon of Tax •• on 
Petro Productl 

1106. SHRI SHAILENDRA KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government proPOI88 to rationalize 
taxes on petro-products In view of price-rise In the 
country; and 

(b) If so, the d9ta1ls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
following change. In the rates of bulc cultoml duty 
and axclH duty on Crude and petroleum producta were 
made w .•. f. 4th June, 2008: 



137 Written AM"IS KARTIKA 2, 1930 (SAKA) to Questions 138 

Product Duty rate 

1. Crude 

2. Motor Spirit (Petrol) and HSD 

3. Other petroleum products 

Central Excise 

1. Motor Spirit (Petrol) intended for sale without a 

brand name 

2. HSD intended for sale without a brand name 

At present, there is no proposal under the conside-
ration of the Government for any further rationalization 
of taxes on petro-products in view of price-rise in the 
country. 

(b) Does not arise in view of (a) above. 

Illegal Transaction of 
Foreign Exchange 

1107. SHRI MANSUKHBHAI D. VASAVA: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there have been cases where persons 
found involved in the illegal transaction of foreign 
exchange went scot-free; 

(b) if so, the details thereof during the last three 
years and the current year and the reasons therefor; 

(c) whether the Government proposes to amend 
the laws in this connection; and 

(d) if not, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. However, in those cases, in which consequent 

From To 

5% Nil 

7.5% 2.5% 

10% 5% 

Rs. 6.3SJ1itre Rs. 5.35,II1tre 

Rs. 2.6OII1tre Rs. 1.6OII1tre 

to adjudication proceedings conducted under Foreign 
Exchange Management Act (FEMA), the Adjudicating 
Authority does not come to a conclusion of guilt 
attributable to the Notices, appropriate orders of acquittal 
are passed. The details are as under 

Period 

2005-06 

2006-07 

2007-08 

2008-09 
(up to sep. 2008) 

Totral number of cases 
in which the notices 

were acquitted by the 
Adjudicating Authority 

87 

24 

05 

116 

(c) and (d) No, Sir. The adjudicating authorities 
take appropriate decision in each case based on the 
evidence on record. Moreover, the order of the adjudi-
cating Authority is duly reviewed in the Directorate of 
Enforcement under the Department of Revenue an~ 
wherever so necessary I Revision Petition is filed against ' 
such adjudication order before the Appellate Tribunal 
for Foreign Exchange. In view of the foregoing, there 
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appears to be no further action required to be taken by 
the Govemment. 

Counter Magnet Areas In NCR 

1108. SHRI SANTOSH GANGWAR: Will the 
Minister of UABAN DEVELOPMENT be pleased to 
state: 

(a) the highlights of the Regional Plan 2021, 
National Capital Region; 

(b) the objectives of developing Counter Magnet 
Areas in the above plan; and 

(c) the loan assistance sanctioned, disbursed and 
utilised so far for the infrastructure projects therein? 

THE MINISTER OF STATE IN THE MINISTRY 
OF URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
The Regional Plan-2021 approved and notified by the 

National Capital· Aegion Planning Board (NCRPB) on 
17-9-2005, is a policy document for the development 
of National Capital Region. The Regional Plan 2021 
aims to promote growth and balanced development of 
the whole region through providing economic base In 
the identified major settlements (Metro Centresl 
Regional/Centres) for absorbing economic development 
impulse of Deihl, efficient transport network, 
development of physical infrastructure, rational land use 
pattem, improved environment and quality of life. 

(b) The objective of developing Counter Magnet 
Areas (CMA) as envisaged in Regional Plan 2001 was 
to the check flow of migratory population into NCR and 
to develop these towns as Regiona~, Growth Centres 
to achieve harmonized urbanization in the region. 

(c) Since its inception, the NCAPB has sanctioned 
As. 5907.58 crore for 13 infrastructure projects in five 
CMA towns nameJy-Gwalior, Bareilly, Kota, Hissar and 
Patiala and the loan assistance sanctioned for these 
projects Is As. 927.82 crore. The total loan amount 
disbursed by the Board up till September 2008 for 
these projects is Rs. 461.94 erore, NCRPB has 

reported that the utilization In terms of total expenditure 
on these 13 projects, till September 2008 is As. 

1051.27. 

[English} 

Appointment of Independent 
Director. In Companies 

1109. MOHO. MUKEEM: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

(a) the details of the provisions under the Companies 
Act, 1956 regarding appointment of independent directors 
and audit committees in the Companies; 

(b) whether the companies are complying with such 
provisions of the Act; and 

(c) if not, the action taken by the Government in 
this regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PAEM CHAND GUPTA): (a) The term 'Independent 
Director' has not been defined in the Companies Act, 
1956. The constitution of 'Audit Committee' and manner 
of Its functioning has been provided in section 292A of 
the Act. 

(b) and (c) The statutory provisions of the 
Companies Act, 1956 are required to be complied with 
by all companies. In keeping with the law, legal action 
is initiated against defaulting companies as and when 
any violation in this behalf comes to the knowledge of 
the Government. 

NPAs of Cooperative Banks 

1110. SHAI NIKHIL KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has issued 
guidelines for Non-Performing Assets (NPAs) of 
Cooperative Banks; 

(b) if so, the details thereof; 

(c) whether NPAs of Cooperative Banks have 
continuously increased; and 
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(d) if SO, the steps takenllikely to be taken by the 
Govemment to check NPAs of Cooperative Banks in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Yes, Sir. 
Reserve Bank of India (RBI) had issued initial Guidelines 
on prudential norms for income recognition, asset 
classification and provisioning for the State Cooperative 
Banks (SCBs) and District Central Cooperative Banks 
(DCCBs) vide their circular dated 22nd JOlne 1996. 
Thereafter, RBI has Issued four more Circulers on 10 
October, 2000, 27 March, 2002, 30 December, 2002 
and 12 July, 2004 on the subject. 

As per the Guidelines issued by the RBI, prudential 
norms for income recognition should be objective and 
based on record of recovery rather than on any 
subjective considerations. Likewise, the classification of 
assets of banks has to be done on the basis of objective 
criteria, which would ensure a uniform and consistent 
application of norms based on record of recovery. 
Accordingly, SCBsIOCCBs are required to classify the 
advances Into (i) Standard (ii) Substandard (iii) Doubtful 
and (iv) Loss Assets categories and provisioning is 
required to be made accordingly at 10% on Sub-standard 
assets, 20 to 100% on Doubtful assets depending upon 
secured and unsecured status of the advances and at 
100% on Loss assets. 

(c) and (d) The status of Non-Performing Assets 
(NPAs) to loans outstanding in respect of SCBs and 
DCCBs have shown a decreasing trend over the last 
three years. Year-wise details of NPAs for the last three 
years are as follows-

(Figures In %) 

Agency 2004-05 2005-06 2006-07 

SCBs 16.4 17.0 14.2 

DCCBs 20.1 19.8 18.5 

Unclaimed Amount In Banke 

1111. SHRI AVINASH RAI KHANNA: 

SHRIMATI JAYAPRADA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment is aware that a large 
amount of unclaimed money is lying In commercial 
banks for the last several years; 

(b) if so, the details thereof; 

(c) whether the Reserve Bank of India has issued 
any instructions to banks to trace the legal heirs of 
unclaimed accounts; 

(d) if so, the details thereof alongwlth the procedure 
being followed in this regard; and 

(e) the manner by which such amount is likely to 
be utilised in case of unclaimed money? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (e) As reported by 
Reserve Bank of India (RBI) the details of total amount 
of unclaimed money lying in the saving bank accounts 
of nationalized banks as on 31-12-2006 is Rs. 
485,77,40,549.08. The bank-wise details are enclosed 
in the statement. 

RBI has already instructed banks to ensure that 
their branches segregate and maintain, in separate 
ledger(s), deposit accounts which have not been 
operated upon for two years. In case of accounts that 
have remained, inoperative for one year, banks are 
required to advise their customers. In case the advice 
letter is retumed undelivered, the branch is expected to 
enquire into the whereabouts of such customers, or 
about legal heirs 

As per Section 26 of Banking Regulation Act, 1949, 
every banking company is required to submit to RBI ,. 
within 30 days after the close of each calendar year, 
return in the prescribed form in respect of all accounts 
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In Incia which have not bean operated upon for 10 years 
or more. Most of the Public Sector Banks have reported 

that they are adhering to the guidelines, issued by RBI 
In this regard. 

Stlltement 

51. No. Nationalised Banks Savings Accounts 

No. of Accounts Amount 

1. Allahabad Bank 14404 48546886.00 

2. Andhra Bank 272206 170349863.00 

3. Bank of Baroda 354572 167008497.00 

4. Bank of India 146394 97263925.00 

5. Bank of Maharashtra 220000 147184428.02 

6. Canara Bank 1497108 1474830964.73 

7. Central Bank of India 300045 219307496.00 

8. Corporation Bank 372903 35297325.00 

9. Dena Bank 60235 61957339.00 

10. Indian Bank 258969 120587975.00 

11. Indian Overseas Bank 225963 321524931.00 

12. Oriental Bank of Commerce 53313 76551709.00 

13. Punjab and Sind Bank 538559 974115000.00 

14. Punjab National Bank 48946 63562000.00 

15. Syndicate Bank 72849 62428674.00 

16. uce Bank 436019 443588335.87 

17. Union Bank of India 99653 132n0449.00 

18. United Bank of India 282926 184106796.55 

19. Vljaya Bank 75139 56757954.00 

Total 5339111 485n40549.08 
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Encroachment of Government 
Land 

1112. SHRI PRABHUNATH SINGH: 

SHRI GIRIDHARI YADAV: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of encroachment on Government 
land DDA, NDMC and MCD areas, location-wise; 

(b) whether Delhi High Court has directed DDA, 
MCD and Revenue Department, Government of NCT, 
Delhi to remove illegal encroachments from Government 
land; 

(c) if so, the details thereof; and 

(d) the action taken by DDA, MCD and Revenue 
Department, Government of NCT, Delhi to comply with 
the said order of Delhi High Court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) DDA and MCD has reported that the High Court of 
Delhi in CWP No. 458212003 titled as Kalyan Sanstha 
Social Welfare Organization has given directions 
regarding removal of encroachments from Government 
land. Encroachment removal is a continuous process 
and action is taken from time to time. DDA has reported 
that approx. 1398.53 acres of acquired land is under 
encroachment in different parts of Delhi. DDA has 
informed to have reclaimed 95.191 acres in 2007-08. 
Another 32.69 acres of land is informed to have been 
removed of encroachments during the period April to 
September, 2008. MCD has instructed all the Zonal 
Deputy Commissioners to carry out survey of the area 
under encroachment in GovernmenVmunicipal land in 
each ward in a time-bound manner so as to take 
necessary action against encroachment. The Revenue 
Department of Government of NCT of Delhi has reported 
that it has issued legal notices under the provisions of 
Delhi Reforms Act, 1954 for misuse of agricultural land 
and encroachment on Gaon Sabha land. 

Inclusion of New Communities 
In ST. List 

1113. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of TRIBAL AFFAIRS be pleased to state: 

" 

(a) whether the Union Government has received 
any proposal from State Government of Gujarat for 
inclusion of new communities in Scheduled Tribes list; 
and 

(b) if so, the details thereof and the time by which 
the decision is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (Or. RAMESHWAR ORAON): (a) 
Union Govemment has not received any proposal from 
the Government of GuJarat for inclusion of new 
communities in Scheduled Tribes list of the State after 
the notification of the Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Act, 2002 (No. 10 of 2003) 
dated 08-01-2003. 

(b) Does not arise. 

8lo-G.s from Kitchen Waste 

1114. SHRI KIRIP CHALlHA: Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has received any 
proposal from the Indian Council of Agricultural Research 
(ICAR) to produce BiOogas from Kitchen Waste; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) No, Sir. 

(b) and (c) Does not arise. 

Small Hydro Power Projects 

1115. SHRI GIRDHARI LAL BHARGAVA: 

SHRIMATI KIRAN MAHESHWARI: 

SHRI MADAN LAL SHARMA: 

PROF. M. RAMADASS: 
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Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether private investment in small hydro 
power projects Is not forthcoming due to delay in getting 
clearances from the various concerned agencies; 

(b) If so, the reaction of the Government thereto; 

(c) whether the Government has formulated any 
policy to expedite the clearance of these projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) 23 States have announced 
policy for private sector participation in Small Hydro 
Pewer (SHP) projects. The response of private sector 
has been quite good. During the 10th Plan, out of a 
capacity addition of 537 MW from SHP projects, 336 
MW have been set up by the private sector. 

(c) and (d) SHP projects are governed by State 
Government Policies. The procedures of allotment of 
sites and other statutory clearances take some time In 
the State Governments. The Ministry has been pursuing 
the States to expedite the process in order to avoid 
delays. 

Farmers' Clubs 

1116. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of Farmers' Clubs set up and In 
operation in the country during the last three years and 
the current year, State-wise; 

(b) the manner In which the banks are assisting 
these Farmers' Clubs; 

(c) the nature of difficulties being faced by such 
'; JOS in their operation; and 

(d) the action taken by the Govemment to remove 
slJch difficulties? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARliAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Upto 30th September, 
2008, a total or 31,800 Farmers Clubs have been set 
up and are functional in the country. The year-wise 

cummulative details of Farmers' Clubs are as follows: 

Year 

2005-06 

2006-07 

2007-08 

2008-09 
(Upto 30-09-2008) 

Cumulative No. of 
Farmers' Clubs 

17,976 

22,949 

28,226 

31,800 

The State-wise details of functional Farmer's Clubs 
are enclosed as statement. 

(b) NABARD provides an assistance of Rs. 10,000 
per Club per annum for a period of three years towards 
meeting their routine activities. The banks in tum, provide 
assistance to the Club for a period of three years and 
thereafter, it is expected that they would maintain the 
Club for another two years out of their own resources. 
NABARD also provides need based assistance for 
meeting "Non-Routine" activities. It has also set up a 
"Farmers Technology Transfer Fund (FITFt with a corpus 
of Rs. 25 crore to be used for linking Farmers' Clubs 
with technology and markets. 

(c) Farmers' Clubs face difficulties such as lack of 
leadership, awareness, access to credit, information, 
technologies, market, self sustainability, etc. 

(d) NABARD has advised banks to conduct 
Awareness/Orientation Programmes for Club Members 
and avail assistance from FTTF so as to link the Farmers' 
Clubs with technologies and market. NABARD has also 
advised banks to explore the possibility of building up 
the corpus of Farmers' Clubs through membership fee, 
agency commission for insurance products, etc. 
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Stlltem •• 

Farmers' Clubs-Posltion as o.it~. 3D September 2008 

SI. Name of ROs 
No. 

1 2 

1. Andaman and Nlcobar 

2. Andhra Pradesh 

3. Assam 

4. Arunachal Pradesh 

5. Bihar 

6. Chhattisgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Ori~ 

22. Punjab 

State-wise 
Position of 
functional 

Fes 

3 

21 

2014 

554 

13 

1549 

822 

7 

43 

2414 

428 

94 

971 

4159 

809 

1836 

2274 

20 

41 

54 

8 

869 

464 

1 2 

23. Haryana 

24. Rajasthan 

25. Sikklm 

26. Tamil Nadu 

27. Tripura 

28. Uttar Pradesh 

29. Uttarakhand 

30. West Bengal 

Totat 

[Translation} 

Incentive. to Development 
Officer. of Lie 

3 

573 

1992 

128 

1933 

133 

5234 

577 

1766 

31800 

1117. SHRI MAHAVIR BHAGORA: Will the 
Minister of FINANCE ~ pleased to state: 

(a) whether the Government has reduced the 
Incentive for the Development Officers of Life Insurance 
Corporation of India (L1C); 

(b) if so, the details thereof arid the reaSOLS 
therefor; and 

(c) the action taken/proposed to be taken by itle 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN TH~-. 

MINISTRY OF PARLIAMENTARY AFFAIRS (5::.:" 
PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) and (e) Do not arise. 

[English} 

Coal-aa.ed Power Planta 

1118. SHRI SARBANANDA SONOWAL: 

SHRI ANANTA NAYAK: 
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Will the Minister of POWER be pleased to state: 

(a) whether the Govemment proposes to set up 
more coal-based power plants in the country; 

(b) if so, the details thereof along with the estimated 
cost and capacities of these plants, State-wise; 

(c) whether the private sector participation is being 
sought In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COMMERCE, MINISTRY OF 

COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE MINISTRY OF POWER (SHRI JAIRAM 
RAMESH): (a) Yes, Sir. 

(b) to (d) State-wise details of coal based power 

plants of a total capacity of 48561 MW presently under 
construction in the country alongwlth estimated cost (for 
public sector plants only) and capacity of each plant 
are given in the enclosed statement. This includes 
captive power plants. The private sector is already 
involved in setting up power plants of capacity of 1431E? 
MW out of the 48561 MW under construction. 

Stlltement 

Coal Based Thermal Projects under Construction 

State Project Name Sector Impl. 
Agency 

2 3 4 

A. PROJECTS TO BE COMMISSIONED IN 11TH PLAN 

Andhra Kakatiya TPP State APGENCO 
Pradesh 

Kothagudem TPP 
Extn. 

Lanco Kondapalli Private MIs Lanco 
Ext. Ph-II Kondapalli 

Rayalseema St-III State APGENCO 

Slmhadri STPP Extn. Central NTPC 

V\jIIJawada TPP-IV State APGENCO 

Assam Bunll'gaon TPP Central NTPC 

Unit 
No. 

5 

U-1 

U-1 

GT 

ST 

U-5 

U-3 

U-4 

U-1 

U-1 

U-2 

(As on 22 Oct-OS) 

Cap. 
MW 

6 

500 

500 

236 

130 

210 

500 

500 

500 

250 

250 

Estimated 
Cost Rs. 
in lacs 

7 

205900 

220300 

280000 

503853 

195000 

437535 
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1 2 3 4 5 6 7 

U-3 25C 

Bihar Barh STPP-I U-1 660 869297 

U-2 660 

U-3 660 

Kahalgaon St-2, Ph- U-7 500 586838 

Nabi nagar TPP(JV U-1 250 535200 
of NTPC and RL Y) 

U-2 250 

U-3 250 

Chhattisgarh Bhllal TPP Expn. NSPCL U-2 250 269050 

Korba STPP NTPC U-7 500 244849 

Korba West St-Ill. State CSEB U-1 500 216500 

Lanco Amarkantak Private Lanco Amarkantak U-2 300 263197 
TPS Ph-1, U-2 Power Pvt. Ltd 

Lanco Lanco Amarkantak U-1 300 
Amarkantak TPS Ph-1, Power Pvt. Ltd. 
U-1 

Marwa TPP State CSEB U-1 500 463984 

U-2 500 

Sipat-I Central NTPC U-1 660 832339 

U·2 660 

U-3 860 

GuJarat Mundra Ultra Mega Private Tata Power Co. U-1 800 
TPP 

U·2 800 

Ukal TPP Extn. State GSECL U-6 490 221800 • 
" 

-Haryana Indira Gandhi TPP Central APCPL U-1 500 829300 

U-2 500 
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1 2 3 4 5 6 7 

U-3 500 

Rajiv Gandhi TPS. State HPGCL U-1 600 429800 
Hissar 

U-2 600 

Jharkhand Bokaro TPS Central DVC U-1 500 231300 
• A· Expansion 

Jharkhand Chandrapura TPS Central DVC U-7 250 206645 
Extn. 

U-8 250 

Kodarma TPP U-1 500 431300 

U-2 500 

Malthon RBC U-1 525 445000 

U-2 525 

Kamataka Bellary TPP St-II State KPCL U-2 500 217100 

Raichur U-8 U-8 250 98600 

Maharashtra Chandrapur TPP Maha Gen U-1 500 550000 

U-2 500 

Maharashtra 8husawal TPS MSPGCL U-1 500 412400 

U-2 500 

Khaperkheda TPS U-1 500 217000 
Expn. 

New Parli TPP U-2 250 109100 

Paras TPS Extn. U-2 250 122400 

Madhya Sasan UMPP Private Reliance Power Ltd. U-1 660 0 
Pradesh 

U-2 660 

Satpura TPP Extn State MPPGCL U-1 250 263700 

U-2 250 
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1 2 3 4 5 S 7 

Orissa Sterlite TPP Private Sterlite Energy U-1 600 
Umited 

Punjab Goindwal Sahib GVK Power U-1 270 

U-2 270 

Rajasthan Chhabra Ext State RRVUNL U-1 250 220000 

U-2 250 

Chhabra TPS U-1 250 235000 

U-2 250 

Kallslndh TPS U-1 600 463000 

U-2 SOO 

Kota TPP U-7 195 68000 

Suratgarh TPP U-S 250 111700 

Tamil Nadu Mettur TPP Ext TNEB U-1 600 355004 

North Chennai Extn U-1 600 271875 

North ~hennai Extn, U-2 600 
U-2 

Vallur TPP Central NTECL U-1 500 555278 

U-2 500 

Uttar Anpara D State UPRVUNL U- 1 500 535879 
Pradesh 

U-2 500 

Anpara-C Private Lanco Anpara U-1 500 
Power Pvt. Ltd. 

U-2 500 

Harduaganj Ext State UPRVUNL U-8 250 222500 

U-9 250 

National Capital Central NTPC U-5 490 .513533 
Power Project St-II, 
U-5 



159 Written AnswelS OCTOBER 24, 2008 to Questions 160 

1 2 3 4 5 6 7 

Uttar National Capital Central NTPC U-6 490 513533 
Pradesh Power Project, St-II, 

U-6 

Parichha Extn. State UPRVUNL U-5 250 210000 

U-6 250 

Rosa TPP Private Rosa Power Supply U-1 300 264100 
Co. Ltd.-Reliance 
Energy 

U-2 300 

Rosa TPP St-II Reliance Power Ltd. U-3 300 0 

U-4 300 

West Bakereshwar TPS State WBPDCL U-5 210 210000 
Bengal 

Budge-Budge III Private CESC U-3 250 106800 

Durgapur Steel TPS Central DVC U-1 500 445700 

U-2 500 

Farakka STPS St III NTPC U.s 500 257044 

Mejia Extn. DVC U-1 500 467689 

U-2 500 

Raghunathpur TPP, U-1 600 412200 
Ph-I 

U-2 600 

Santaldlh TPP Extn. State WBPDCL U-6 250 100000 
Ph 2 

Sub-Total: 41471 

B. PROJECTS TO BE COMMISSIONED IN 12TH PLAN 

Bihar Nabl Nagar TPP (JV Central NTPC U-4 250 535200 
of NTPC and RL V) 

Gujarat Mundra Ultra Mega Private Tata Power Co. U-3 800 
TPP 
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2 3 

Madhya Sasan UMPP 
Pradesh 

Orissa Sterlite TPP 

Target under lAY 

1119. SHRI B. MAHTAB: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether construction of houses under Indira 
Awas Yojana (lAY) has achieved Its target during each 
of the last three years; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether any deficiencies have been noticed in 
the implementation of lAY during the said period; 

Year Target 

2005-06 1441241 

2006-07 1533498 

2007-08 2127184 

Total 5101923 

4 S 6 7 

U-4 800 

U-S 800 

Reliance Power Ltd. U-3 660 0 

U-4 660 

U-S 660 

U-6 660 

Sterlite Energy U-2 600 
Umited 

U-3 600 

U-4 600 

Sub- Total: 7090 

Total (Under Construction): 48561 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The 
targets fixed under lAY and the targets achieved during 
the last three years are given below: 

Achievement %age achievement 

1551923 107.87 

1498367 97.70 

1992349 93.68 ,. 

5042639 98.83 
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As may be seen from the above, achievement ot 
target was more than 100% in 2005-06 and more than 
90% in 2006-07 and 2007-08. This short achievement 
of target is mainly because some houses under 
construction during a particular year get competed in 
the next year. 

(c) to (e) On the whole, the Indira Awaas Yojana 
Scheme is functioning satisfactorily. However, whenever 
any deficiencylirregularity in the implementation of lAY 
is noticed by the Ministry, the matter is immediately 
taken up with the State GovemmentlUT concemed for 
rem9dial measures. 

UIDSSMT Project. 

1120. SHRI AJOY CHAKRABORTY: 

SHRI HARIN PATHAK: 

Will the Minister, of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the projects covered under Urban 
Infrastructure Development Scheme for Small and 
Medium Towns (UIDSSMT) in the country during 2008-
09, State-wise; and 

(b) the details of the funds released for these 
projects State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
and (b) State-wise details of the projects sanctioned and 
r~lease of funds during 2008-09 (as on 30-9-2008) under 
the Urban Infrastructure Development Scheme for Small 
and Medium Towns (UIDSSMT) are given In the 
enclosed statement. 

Statement 

State-wise details of projects sanctioned under UIDSSMT during 2008-09 

SI. Name of Scheme/Name of Cost approved Total eligible ACA released 
No. towns! component by SLSC Central Share during 2008-09 

cities (80%) (Including 
Incentive) 

1 2 3 4 5 6 

I. Gujarat 

1. Chota Udepur Water Supply 371.67 297.34 148.67 

2. Balasinor Water Supply 521.60 417.28 208.64 

3. Wadhwan Water Supply 1539.28 1231.42 615.71 

4. Sutarpada Water Supply 657.74 526.19 263.10 

5. Khambhat Water Supply 881.93 705.54 352.77 

6. Jasdan Water Supply 337.90 270.32 135.16 

7. Mahudha Water Supply 528.52 422.82 211.41 

8. Umreth Water Supply 762.96 610.37 305.18 

9. Kathlal Water Supply 392.44 313.95 156.98 
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2 3 4 5 6 

10. Upleta Water Supply 1450.48 1160.38 580.19 

11. Keshod Water Supply 1080.96 864.77 432.38 

~2. Gandevi Water Supply 362.94 290.35 145.18 

13. Bardoli Water Supply 512.64 410.11 205.06 

14. Viramgam Water Supply 770.22 616.18 308.09 

15. Unjha Water Supply 1699.78 1359.82 679.91 

16. Shehera Water Supply 369.72 295.78 147.89 

Sub-Total 16 16 12240.78 9792.62 4896.31 

II. Himachal Pradesh 

1. Rehabilitation of Soil Erosion 188.52 150.82 75.41 
Hamlrpur 

2. Preservation of Water Bodies 25.46 20.37 10.18 

Sub Total 2 2 213.98 171.18 85.59 

III. Kamataka 

1. Malbagalu Water Supply 1894.76 1515.81 757.90 

2. Kerur Water Supply 1173.23 938.58 469.29 

3. Soundatti Sewerage 867.84 694.27 347.14 

4. Mundgod Water Supply 376.58 301.26 150.63 

5. Bujapura Water Supply 6277.57 5022.06 2511.03 

6. Chlkkodi Water Supply 2039.91 1631.93 815.96 

7. Hunagunda- Water Supply 5821.20 4656.96 2328.48 
llkalkustagi 

Sub-Total 7 7 18451.09 14760.87 7380.44 

IV. Madhya Pradesh 

1. Rehti Water Supply 276.48 221.18 110.59 

2. Nasrullaganj Water Supply 488.96 391.17 195.58 
(Sehora) 

3. Dawas Water Supply 5837.00 4669.60 2334.80 

Sub-Total 3 3 6602.44 5281.95 2840.98 
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2 3 4 5 6 

V. Rajasthan 

1. Blkaner Sewerage 3876.10 3100.88 1550.44 

2. Mount Abu Sewerage 2715.00 2172.00 1086.00 

3. Kishangarh Sewerage 2601.00 2080.80 1040.40 

4. Hanumangarh Sewerage 4279.00 3423.20 1711.60 

5. Pall Sewerage 3329.53 2663.62 1331.81 

6. Virat Nagar Urban Renewal 102.41 81.93 40.96 

7. Beawar Water Supply 4979.31 3983.45 1991.72 

8. Makama Water Supply 4870.41 3896.33 1948.16 

Sub-Total 8 8 26752.76 21402.21 10701.10 

VI. Tamil Nadu 

1. Hosur U.G. Sewerage 5155.33 4124.26 2062.13 

2. Aruppukottal Sewerage 4006.07 3204.86 1602.43 

3. Udumalpet Sewerage 3034.23 2427.38 1213.69 

Sub-Total 3 3 12195.63 9756.50 4878.25 

VII. Uttar Pradesh 

1. Gazipur Water Supply 681.50 545.20 272.60 

2. Bagpl'· Water Supply 318.15 254.52 127.26 

3. Mhzapur Solid Waste Management 1100.87 880.70 440.35 

4. Hapur Water Supply 2848.96 2279.17 1139.58 

5. Modlnagar Water Supply 2339.17 1871.34 935.67 

6. Nanpara Water Supply 237.78 190.22 95.11 

7. Laharpur (Sltap) Water Supply 178.25 142.60 71.30 

8. Jaunpur Solid Waste Management 1220.39 976.31 488.16 

9. Barabankl Solid Waste Management 537.43 429.94 214.97 

10. Khurza Water Supply 1243.81 995.05 497.52 
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1 2 

11. Loni 

12. Sambhal 

13. Muzaffamagar 

14. Moradabad 

15. Fatehpur 

16. Basti 

Sub-Total 16 

VIII. West Bengal 

1. Kaliyaganj 

2. Contai 

3. Dhulian 

4. Diamond Harbor 

5. Kandi 

Sub-Total 5 

Grand Total 60 

[Translation] 

3 

Solid Waste Management 

Water Supply 

Water Supply 

Water Supply 

Solid Waste Management 

Road 

16 

Water Supply 

Water Supply 

Water Supply 

Water Supply 

Water Supplv 

5 

60 

Ban on Exit Poll I 

1121. SHRI RAMDAS ATHAWALE: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to impose 
ban on the exit polls and post poll surveys during 
elections in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. The Government 
proposes to impose restriction on exit poll only and as 
such there is no proposal to ban post poll surveys. 

(b) The necessary steps are being taken for 
introduction of an Amendment Bill for restricting exit poll 

4 5 6 

1181.28 945.02 472.51 

1201.29 961.03 480.52 

3214.33 2571.464 1285.7~ 

3719.24 2975.392 1487.70 

937.93 750.344 375.17 

2376.94 1901.552 950.78 

23337.32 18689.85 8334.83 

1167.84 934.27 484.65 

2317.88 1854.30 961.92 

2062.64 1650.112 825.06 

3479.9 2783.92 1391.96 

3740.29 2992.232 1496.12 

12768.55 10214.84 515".70 

112562.55 90102.32 45077.30 

in the current session of Parliament? 

(Eng/ish] 

DllburHment of Penllon to Disabled 
Penllonerl In HlllylRur.' Areal 

1122. SHRI NAND KUMAR SAl: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the pension to Central Government 
employees in different parts of the country is beIng 
disbursed through banks, Treasury and Post offices; 

(b) if so, whether old disabled pensioners. 
particularly from the hilly, rural and inaccessible areas ' 
having no cheque facility are required to travel a long 
distance to withdraw their pensions causing them great 
inconvenience; 
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(c) if so, whether the Government proposes to 
provide facility of disbursement of pension to such 
disabled/old persons at their residence by relaxing rules; 
and 

(d) if so,. the details thereof and the action taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (d) Yes Sir, the 
pension to the Central Government Pensioners is 
disbursed through authorised banks all over India under 
the 'Scheme for payment of pensions to Central Civil 
Government and other non-civil MinistrieslDepartments 
i.e. Defence, Railways and Telecom.' Department of Post 
manages their pension related work departmentally. 

In terms of para 18.2 of the 'Scheme for Payment 
of Pension to the Central Government Civil Pensioners 
through Authorized Banks' a pensioner who is old, sick, 
incapacitated and handicapped, too ill to sign and is 
unable to be physically present in the bank, can 
withdraw money from his account in the following 
manner: 

(i) Pensioner who is too ill to sign a cheque and 
cannot be physically present in the bank to 
withdraw money from his account, but can put 
his thumb/toe impression on the chequel 
withdrawal form: In this' case, the thumb or toe 
impression should be Identified by two 
independent witnesses known to the bank, one 
of whom should be responsible bank official. 

(ii) Pensioner who is not only unable to be 
physically present in the bank, but is also not 
even able to put his thumb/toe impression on 
the cheque/withdrawal form due to certain 
physical defectlincapacity: In this case a mark 
can be obtained on the chequelwithdrawal form 
in the same manner as described in the 
opening of the accounts. That mark should be 
identified by two independent witnesses one of 
whom should be a responsible bank official. 

(iii) The pensioner rr. ght also be asked to indicate 
to the bank as ::, who would withdraw pension 
amount from the bank on the basis of cheque/ 
withdrawal form as obtained above and that 
person should be identified by two independent 
witnesses. The person who is actually drawing 
money from the bank should be asked to 
fumish his signatures to the bank. 

[Translation] 

Kota Thermal Power Plant 

1123. SHRI SRICHAND KRIPLANI: Will the 
Minister of POWER be pleased to state: 

(a) The installed capacity and the total power being 
generated from Kota Thermal Power Plant Presently; 

(b) whether the Government proposes to expand 
its power generation capacity; 

(c) if so, the details thereof; 

(d) the expenditure likely to be incurred thereon; 

(e) whether coal supply is being made to this plant 
as per its requirement; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) At present. 
the installed capacity of Kota Thermal Power. Plant in 
Rajasthan is 1045 MW. According to the information 
available with the Central Electricity Authority (CEA). the 
power generated during April, 2008 to September, 2008 
is 4106 MU. 

(b) to (d) Yes, Sir. Expansion Unit-7 having 
195 MW capacity is presently under construction at Kota 
Thermal Power Plant. at an estimated cost of Rs. 880.00 
crores. The schedule date of commissioning of this Unit 
is 15-03-2009. 

(e) and (f) Kota Thermal Power Station had coal 
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stock of 147 thousand tonnes which is sufficient for 
7 days' operation of the power station as on 16th 

October, 2008 and no generation loss has been reported 
by the power station during April to September, 2008. 

Voters' Identity Cards 

1124. SHRI PANKAJ CHOWDHARY: 

SHRI MAHAVIR BHAGORA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Government has received 

complaints from some States regarding irregularities in 
preparing Voters Identity Cards; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
inquiry in this regard; 

(d) if so, the outcome thereof, and the action taken 
by the Government in this regard; and 

(e) the funds sought by each State for the prepa-

ration of Voter Identity Cards and funds released by 
the Union Government to each State during the last 

three years? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (e) The requiSite Information 
is being collected and will be laid on the Table of the 

House. 

[English] 

Inclusion of Dhangar Community 
In the Lilt of STI 

1125. SHRI SARDINHA FRANCISCO COSME: Will 
the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the status of proposal for inclusion of Dhangar 
Community In the list of Scheduled Tribes for Goa; and 

(b) the time by which final decision is likely to be 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (Dr. RAMESHWAR ORAON): (a) and 
(b) The proposal for inclusion of 'Dhangar' Community 
in the list of Scheduled Tribes for Goa has been 
processed as per the modalities approved in June, 1999 
for deciding claims for inclusion in, exclusion from and 
other modifications in the Orders specifying Scheduled 
Castes and Scheduled Tribes lists, which requires 
consultation with the concerned State Government, the 
Registrar General of India and the National Commission 
for Scheduled Tribes. Further justification sent by the 
State Government in support of the proposal has been 
sent the Office of the Registrar General of India. As 
process of consultation takes time, no specific time-
frame can be mentioned in the matter. 

Financial R.sults of Companl •• 

1126. SHRIMATI JAYAPRADA: 

SHRI E. DAYAKAR RAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether many companies list&d on domestic 
stock exchanges have forged their financio:al results as 
reported in the Times of India dated 23 Reptember, 
2008; 

(b) if so, the facts in the matter; 

(c) the action taken against such companies; and 

(d) further steps taken/to be taken by the 
Government to check such incidents in future to protect 
the interests of investors? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a> to (d) In the Times of 
India dated September 23, 2008, an article titled ·1200 
listed companies forged accounts: Study· mentioned .. 
inter-alia, that according to a report named "Early 
Warning Signals of Corporate Frauds· prepared by 
IOOiaforensic Consultancy Services (ICS), a Puna-based 
organization, at least 1,200 companies listed on 
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domestic stock exchanges have forged their financial 
results. 

The Institute of Chartered Accountants of India 
(lCAI) has vide its Press Release dated 24th September 
2008 stated that at no point of time, the ICAI has 
conducted any survey/study on the subject "Early 
Waming Signals of Corporate Frauds" either with ICS 
or with any other organization. 

SEBI has brought the contents of the said article 
to the notice of the National Stock Exchange (NSE) and 
Bombay Stock Exchange (BSE) and have advised them 
to look into the matter. 

Increase In Tax Exemption Limit 

1127. SHRI M. APPADURAI: 

DR. M. JAGANNATH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Union Government In consequent upon 
the Implementation of the recommendation of the Sixth 
Central Pay Commission is considering to Increase the 
tax exemption limit for the Government Employees; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
No proposal for increasing the tax exemption limit for 
Government employees consequent upon the 
implementation of the Sixth Central Pay Commission Is 
presently under Consideration. 

Vide Finance Act, 2008, the basic exemption limit 
for individual taxpayers has already been enhanced. The 
basic exemption limit In case of women below the age 
of 65 years has been raised from Rs. 1,45,000 to Rs. 
1,80,000; the exemption limit in case of Individuals 
above the age of 65 years has been raised from Rs. 
1 ,95,000 to Rs. 2,25,000 and the exemption in case of 
all other individuals has been raised from Rs. 1,10,000 
to Rs. 1,50,000. 

Education Loan 

1128. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of education loan disbursed by 
Public Sector Banks to poor rural students during the 
last three years and the current year, Stale-wise, bank-
wise; 

(b) whether the Public Sector Banks are not 
following the necessary guidelines while disbursing 
education loans to the poor rural students in the country; 

(c) If so, the reasons therefor; and 

(d) the steps teken by the Government to facilitate 
hassle free education loan to the poor rural students in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) As per information 
furnished by Public Sector Banks, the amount of 
education loan disbursed by Public Sector Banks (Bank-
wise and State-wise) in rural areas during the years 
2005-06, 2006-07, 2007-08 and 2008-09 (upto 
September, 2008) are given in the enclosed Statements I 
and II. 

(b) and (c) The Model Education Loan Scheme of 
Indian Banks' Association (IBA) stipulates broad 
operational guidelines for the implementing banks. The 
guidelines contained in the Scheme are uniformly 
followed for all categories of students including poor rural 
students in the country. The Model Education Loan 
Scheme is available on web-site of IBA at www.iba.org.in. 
Further, the Public Sector Banks have been advised 
that the loan applications should not be rejected without 
any valid ground. 

(d) In order to provide better services to students 
across the country, the Governrnent has advised Public 
Sector Banks to institute an on-line system of loan 
applications which will enable the students to download 
loan application fonn, apply on-line and learn the status 
of his loan application. 
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St.tement-l 

Bank-wise disbursement of education loan in Rural areas during the 
years 2005-06, 2006-07, 2007-08 and 2008-09 (upto Sept. 2008) 

(Rs. in lakh) 

SI. Name of Bank Education loan disbursed 
No. 

2005-06 2006-07 2007-08 2008-09 
(Spt. 08) 

1 2 3 4 5 6 

1. Allahabad bank 1623 1555 1597 807 

2. Andhra Bank 9866 14769 21341 25134 

3. Bank of Baroda 1433 2280 19404 13045 

4. Bank of India 4245 5720 6005 4249 

5. Bank of Maharashtra 495 852 1354 951 

6. Canara Bank 11255 17828 24410 17180 

7. Central Bank of India 806 2731 3134 1515 

8. Corporation Bank 729 1782 2506 1544 

9. Dena Bank 755 644 763 NR 

10. Indian Bank 4305 6449 7468 5388 

11. Indian Overseas Bank 2827 3692 5046 3965 

12. Oriental Bank of Commerce· 321 381 1256 568 

13. Punjab National Bank 1649 2671 3998 2922 

14. Punjab and Sind Bank 576 705 808 418 

15. Syndicate Bank 2228 3593 4291 2757 

16. Union Bank of India NR NR NR NR 

17. United Bank of India 1942 2247 1831 1208 ,. 

18. Uco Bank 793 1078 1523 923 

19. Vijaya Bank 739 1047 1513 898 
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1 2 3 4 5 6 

20. State Bank of India· 4889 5831 7833 1322 

21. State Bank of Bikaner and 311 388 666 819 
Jaipur 

22. State Bank of Patiala 477 593 952 622 

23. State Bank of Hydarabad 420 773 1234 581 

24. State Bank of Mysore 133 781 1125 956 

25. State Bank of Travancore 3105 2886 3709 2256 

26. State Bank of Indore 75 70 146 81 

27. lOBI Bank Ltd. 314 38 

All Banks 55998 81345 124227 90147 

Note: 1 "Figures for 2008-09 are upto June, 2008. 

2. Information in respect 01 Union Bank of India Is not available. 

3. NR.Not Reported 

Statsmsnt-ll 

State-wise disbursemsnt of education loan by Public Sector banks in Rural 1UB8S 

during the years 2005-06, 2006-07, 2007-08 and 2008-09 (upto Sept. 2008) 

(As. In lakh) 

SI. Name of State Education loan disbursed 
No. 

2005-06 2006-07 2007-oa 2008-09 
(Spt. 08) 

1 2 3 4 5 6 

1. Andaman and Nicobar 4 19 23 6 

2. Andhra Pradesh 13036 18809 27280 27455 

3. Arunachal Pradesh 25 14 26 21 

4. Assam 518 414 467 268 

5. Bihar 640 911 2283 1764 
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1 2 3 4 5 6 

6. Chandigarh 93 84 211 95 

7. Chhattisgarh 179 256 528 318 

8. Oadra and Nagar Haveli 1 1 3 2 

9. Daman, Diu 2 2 8 0 

10. Delhi 580 820 1677 928 

11. Goa 131 231 320 191 

12. Gujarat 1671 2236 5347 2706 

13. Haryana 720 892 1753 974 

14. Himachal Pradesh 535 793 1211 733 

15. Jharkhand 681 735 1336 923 

16. Jammu and Kashmir 60 146 283 65 

17. Kamataka 8197 14092 14788 10154 

18. Kerala 7307 9940 14231 9094 

19. Lakshadweep 0 47 15 0 

20. Madhya Pradesh 977 1391 2068 801 

21. Maharashtra 2503 3559 7041 3995 

22. Manipur 27 24 129 43 

23. Meghalaya 30 52 82 63 

24. Mlzoram 1 1 1 

25. Nagaland 2 13 22 12 

26. Orissa 1194 1582 3118 1668 

27. Pucfucherry 281 341 449 402 

28. Punjab 1481 2134 2779 1510 

29. Rajasthan 706 878 2553 2237 

30. Sikkim 29 47 40 20 

31. Tamil Nadu 9440 14259 23822 16464 
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2 3 4 5 6 

32. Tripura 42 93 92 50 

33. Uttar Pradesh 2345 3045 5895 4608 

34. Uttarakhand 545 929 1448 819 

35. West Bengal 2013 2554 2900 1760 

All India 559ge 81345 124227 90147 

Note: 1. Information In respect of Union Bank of India is not avallable. 

2. The information In respect of SBI and OBC for 2008-09 was upto June, 2008. 

Un utilized Government Money 
with the RBI 

1129. SHRI NARAHARI MAHATO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether several crores of rupees of Govemment 
remain unutilized with the Reserve Bank of India (RBI); 

(b) if so, the details thereof and the reasons 
therefor; and 

(c) the steps to be taken by Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (c) No Sir. The cash 
balances vary on a day to day basis. The cash balances 
of the Government of India keep fluctuating based on 
revenue receipts, market borrowings, investments by 
State Govemments in auction treasury bills, intermediate 
treasury bills, and drawdown on cash balances to meet 
various items of Government expenditure. The cash 
balance of the Government of India as on October 17, 
2008 deposited with the Reserve Bank of India (RBI) 
was Rs. 33,556 crors including an investment balance 
of As. 33,455 crore. In comparison, as on March 31. 
2008, cash balance of Govemment of India deposited 
with RBI was Rs. 76,686 crore including an investment 
balance of Rs. 20,000 erore. 

In terms of Section 21 (1) of the Reserve Bank of 
India Act, 1934, the Central Government shall entrust 
RBI, on such conditions as may be agreed upon, with 
all its money, remittance, exchange and banking 
transactions in India, and in particular, shall deposit free 
of interest all its cash balances with RBI. 

However, In terms of para (8) of the Supplemental 
Agreement between RBI and the Government of India 
signed on Mareh 26, 1997, surplus cash balances of 
the Government, above a rninlmum level and upto a 
specified ceiling, are invested by RBI at face value, in 
the securities made available by RBI from its ewn 
portfolio. Effective October 15, 2008, the ceiling for such 
investment is Rs. 50,000 crore. 

Grievances of Bank Employ ... 

1130. SHRI BASU DEB ACHARIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the United Forum of Bank Employees 
have requested the Govemment for early settlement of 
long pending charter of demands/pending grievances of 
bank employees; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
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. MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 

.PAWAN KUMAR BANSAL): (a) and (b) As reported by 
Indian Banks' Association (IBA), United Forum of Bank 
Unions (UFBU) submitted a charter of demands in 
October 2007 to them, for wage revision and other 
issues, Including modification in compassionate appoint· 
ment scheme, another option for pension, outsourcing 
etc. 

(c) IBA has initiated discussions with UFBU on 
these issues. 

Debt ~ellef .1 Per Twelfth 
Finance Comml.slon 

1131. SHRI P. KARUNAKARAN: Will the Minister 
of FINANCE be pleased to state: 

. (a) the year-wise amount released by the Union 

Government under debt relief scheme of the 12th 
Finance Commission, State-wise; 

(b) whether the Government has received any 
suggestions with regard to the single cut off date for 
overdue debt relief; and 

(c) if so, the reaction (j)f the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) A Statement showing 
year-wise amount released by the Union Govemment 
under debt relief scheme of the 12th Finance 
Commission to States is enclosed. 

(b) No, Sir. 

(c) Does not arise . 

Statement 

Year-wise Amount of Debt Relief given to States 

(Rs. Crore) 

SI.No. States 2005-06 2006·07 2007-08 

1 2 3 4 5 

1. Andhra Pradesh 483.23 703.08 703.08 

2. Arunachal Pradesh 20.21 20.21 

3. Assam 105.41 

4. Chhattlsgam 93.26 93.26 93.26 

5. Goa 20.21 20.20 

6. Gujarat 315.89 471.87 471.87 

7. Haryana 96.67 96.67 

8. Himachal Pradesh 27.20 45.29 45.29 

9. Karnataka 358.33 358.33 358.31 

10. Madhya Pradesh 363.06 363.06 363.06 
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1 2 3 

11. Maharashtra 

12. Manipur 37.54 

13. Meghalaya 

14. Mizoram 

15. Nagaland 

16. Orissa 381.90 

17. Punjab 63.92 

18. Rajasthan 308.70 

19. Tamil Nadu 263.28 

20. Tripura 22.25 

21. Uttar Pradesh 1063.71 

22. Uttaranchal 

Total 3878.94 

Monitoring of In.urance Companle. 

1132. SHRI RAYAPATI SAMSIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has conducted any 
study on the performance of the private Insurance 
companies; 

(b) If so, the details thereof and If not, the reasons 
therefor; and 

(c) the steps taken by the Government to formulate 
mechanism for monitoring the performance of the private 
Insurance companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (c) The Insurance 
Regulatory and Development Authority (IRDA) has 
Informed that performance of all Insurance companl.s 

4 5 

339.97 339.97 

37.54 37.54 

14.90 14.90 

12.93 12.92 

15.87 15.87 

381.90 381.90 

67.50 85.89 

308.70 308.70 

263.28 263.27 

1063.91 1063.91 

13.08 9.40 

4594.89 4811.63 

Including private Insurance companies Is monitored at 
periodic Intervals. All insurance companies are required 
to file their annual accounts and solvency position with 
IRDA on quarterty and annual basis. While monitoring 
the performance of insurance companies, the Authority 
ensures that they meet the stipulated. solvency margin 
of 150%. IRDA has also put In place a mechanism to 
supervise Insurance companies and reviews the 
performance of companies through various returns 
covering broad areas such as Flnanclals, Actuirlal, 
Investments; and Re-insurance, The premium details, 
claims and grievances are also being monitored by the 
Authority. 

Conference on Drinking Water 

1133. SHRI ASAOUDDIN OWAISI: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether any conference of Union and State 
Mlnlaterl was held recently to discull the drinking water 
conditions In Nral areas In the country; 
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(b) if 80, the detalls of the Issues discussed and 
the recommendations made therein: and 

(c) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) A two-day conference of Ministers in-Charge 
of rural drinking water supply and rural sanitation in the 
States and the Union Territories was held on July 4-5, 
2007 at Vlgyan Bhawan, New Delhi. The theme of the 
conference was Sustalnability In Rural Drinking Water 
Supply Systems and Sanitation for All. During the 
Inauguration the Prime Minister released theme 
documents on sustalnability in the rural drinking water 
supply projects and sanitation. 

(b) The Important Issues which were stressed 
during the conference were as follows: 

State Governments are to ensure sustalnability 
In drinking water sources both surface and 
ground water to prevent slippage in terms of 
quality and quantity of drinking water supply; 

Need for effective convergence with other 
government programmes like NREGA, Water 
and Soil Conservation, Backward Region Grant 
Fund (BRGF): 

Dovetalling of funds with the grants provided 
under the XII Finance Commission: 

Promotion of cost-effective technologies and 
revival of traditional water bodies and drinking 
water sources; 

Regular updation of progress on online moni-
toring system, and 

Improved data nlJnagement for planning and 
implementation of projects. 

(c) The State Governments are in various stages 
of operationalisation of the recommendations of the 
annual State Minister's conference and follow up action 
taken by the Department in this regard. 

Home Loan 

1134. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of FINANCE be pleased to state the 
number of home loan borrowers and the amount 
disbursed by Banks during the last three years and the 
current year, Region-wise, Bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): Bank-wise outstandlnr 
credit to housing for the last three years and the current 
year upto August, 2008 is given in the enclosed 
Statement. Data on number of home I(;an borrowers and 
amount of loan disbur:;ed by banks, region-wise and 
bank-wise Is not available. 

Statement 

Bank-wise Outstanding Credit to Housing 

(AI. cro,..) 

Bank Outstanding at the end of 

March 2006 March 2007 March 2008 August 2008 

1 2 3 5 

State Bank of Inda 32,002 37,975 45,683 48,808 

State Bank of Blkaner and Jalpur 1,848 2,050 2,135 2,174 
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1 2 3 4 5 

State Bank of Hyderabad 2,262 2,689 3,211 3,392 

State Bank of Mysore 1,497 1,921 1,978 2,231 

State Bank of Patlala 2,886 3,537 3,075 2,813 

State Bank of Saurashtra 954 1,110 1,226 1,305 

State Bank of Travancore 2,840 3,494 4,153 4,158 

State Bank of Indore 915 1,592 1,165 1,200 

Ailahabad Bank 2,473 3,749 3,634 3,137 

Andhra Bank 1,572 1,772 1,996 2,062 

Bank of Baroda 4,241 6,083 7,130 7,527 

Bank of India 4,263 6,030 6,808 7,001 

Bank of Maharashtra 2,681 3,298 4,514 4,765 

Canara Bank 9,090 9,207 8,580 8,291 

Central Bank of India 2,885 3,784 3,813 7,192 

Corporation Bank 3,838 4,195 4,432 4,480 

Dena Bank 1,089 1,516 1,853 1,749 

Indian Bank 3,275 3,897 4,549 4,796 

Indian Overseas Bank 3,037 3,212 3,041 3,709 

Oriental Bank of Commerce 3,601 5,819 5,443 6,228 

Union Bank of India 4,587 6,560 7,106 7,370 

Punjab National Bank 7,995 7,283 9,638 9,172 

United Bank of India 1,766 1,797 1,733 1,741 

Punjab and Sind Bank 1,223 983 1,008 1,071 

Syndicate Bank 4,119 5,105 5,671 6,286 

Vijaya Bank 3,361 5,223 4,114 4,285 

UCO Bank 2,372 3,864 4,251 4,758 

lOBI Bank 7,385 9,162 10,269 10,042 
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2 3 4 5 

Axis Bank 779 759 1,630 8,675 

Induslnd Bank 145 163 180 174 

ICICI Bank 41,362 56,692 60,570 58,821 

Bank of Rajasthan Ltd. 224 279 267 268 

Catholic Syrian Bank Ltd. 340 356 351 342 

Karur Vysya Bank Ltd. 398 486 540 667 

Tamilnadu Mercantile Bank Ltd. 184 378 395 432 

Federal Bank Ltd. 1,659 2,494 3,210 3,741 

Kamataka Bank Ltd. 485 609 745 745 

South Indian Bank 801 1,066 1,455 1,617 

Vysya Bank Ltd. 611 869 1,923 2,568 

Jammu and Kashmir Bank Ltd. 922 1,022 1,036 1,257 

HDFC Bank 0 0 0 0 

American Express Bank 4 4 6 o· 
Bank of America 2 0 0 0 

Standard Chartered Bank 6,250 5,879 5,321 5,195 

Citi Bank NA 3,015 4,333 4,719 5,071 

Hongkong and Shanghai Bank 5,469 6,197 5,918 5,563 

Deutsche Bank 23 181 532 561 

Calyon Bank 0 0 0 0 

ABN AMRO Bank NV 2,388 2,320 1,783 1,588 

BNP Pari bas 0 0 0 0 

Nova-Scotia Bank 0 0 0 ·0 
,. 

eMerged with Standard Chartered Bank. 

Note: Data are proviSional. 



195 Written Answel3 OCTOBER 24. 2008 to Questions 196 

Hamel ... Women 

1135. SHRI DALPAT SINGH PARSTE: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has sought information 
regarding the number of homeless women In the 
country. State-wise; 

(b) the number of rehabilitation centres for them. 
State-wise; 

(c) whether the present number of rehabilitation 
centres are sufficient; 

(d) If not. whether the Union Govetnment proposes 
to Increase such centres with the co-operation of Statel 
Voluntary agencies; and 

(e) If so, the details of action In this regard? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Govemment has sanctioned Swadhar Homes 
and Short Stay Homes which provide rehabilitation. A 
state-wise list of such homes is given In the annual 
report of the Ministry of Women and Child Development 
which Is also available on the web site www.wcd.nlc.!n. 

(c) to (e) To· cater tp the homeless women, the 
Ministry Is continuously engaged In sanctioning more 
such shelter homes through StatesIVoluntary agencies. 

ADB Aaalatance 

1136. SHRI L. RAJAGOPAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether India 18 gOing to strengthen rural credit 
structure and bring refonna In the co-operatlve sector 
with the financial 8B8Istance from the Allan Development 
Bank (ADB); 

(b) If 10, the details thereof; 

(c) the manner In which the States are likely to be 
benefited therefrom. Statewl .. ; 

(d) whether any plans have been prepared by the 
Govemment for State-specifiC programmes or projects; 
and 

(e) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINI\NCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Yes. Sir. 

(b) The Govemment of India Is strengthening the 
Rural Short Term Cooperative Credit Structure (STCCS) 
and Introducing reforms in the cooperative sector through 
the Implementation of a Revival Package In consultation 
with the State Govemments. 

The Revival Package has three components (i) 
recapitalization of STCCS; (Ii) capacity building training 
and computerization and (ill) legal reforms by the State 
Govemments. Financial assistance would be available 
to the partiCipating States subject to legal and 
Institutional reforms. Govemment of India is availing of 
a financial assistance of US$ one billion from ADB 
through Its OCR lending for Implementing the Revival 
Package. The ADB is providing the financial assistance 
In four tranches. The first tranche of US S 250 million 
has been drawn so far. 

(c) to (e) Five States. i.e. Andhra Pradesh, ·Blhar, 
Madhya Pradesh, Maharashtra and Rajasthan are 
covered. No State specific allocations have been made 
for State specific programme projects. The assistance 
availed from ADB shall be utilized for meeting the needs 
of the Individual States based on special audit. number 
of units and the progreBS made In Implementation of 
the Revival Package by these States. 

[Translation) 

Houalng Loan from HUDeO 

1137. SHRI MITRASEN YADAV: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION 
be pleased to atata: 
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. (a) whether Housing and Urban Development 
Corporation Ltd. (HUDCO) provides housing loan; 

(b) if so. the norms fixed for providing housing loan; 
and 

(c) the amount of housing loan provided by 
HUDeO during the last three years and current year. 
organisation-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Yes. Sir. 

(b) Copy of latest financial norms are enclosed as 
Statement-I and II. 

51. Year 
No. 

1. 2005-06 

2. 2006-07 

3. 2007-08 

4. 2008-09 
(up to September. 2008) 

*Includlng HUDCO Nlwaa. 

to OUntions 198 

(Rs. in crore) 

Loan Amount* 

1546 

2879 

2152 

501 

(c) Amount of loan provided by HUDCO are as 
follows:-

Organization-wise details are given in the enclosed 
Statement-III. 

S"'emen'" 
Rnanclng Norms (effective from 01-10-2008) 

For Housing/Infrastructure Project Loans and Take-out Rnance (Except HUDCO Nlwas) 

SI. category Extent of Max. Floating Base Rate Fixed Rate 
No. Finance upto (BR).14% p.a. (FR)-(BR+1%) 

(%) p.a. 

1 2 3 4 5 

A. EWS Housing by all borrowers 90 

(a) Housing Projects for Widows. 1.75% less than 1.75% Ie .. 
SClSTs. physically handicapped. BR than FR 
Single woman above 35 years 
of age and natural calamities 
affected areas. 

(b) Others Including lCheme •• bene- 1.25% 1811 than 1.25% I ... 
fltlng EWS family and action BR than FR 
plan Projects 

B. LIG Housing Projects by all borrowers. AI per Guideline. 0.50% Ie .. than 0.50% 1811 
BR than FR 

C. All other schemes I.e. other than as 
per A and B above 

0) Police Organization and Govern- 90 At BR At FR 
ment/Publlc Sector Borrowers 
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(ii) Direct Government Borrowings! 
Rated Government Agencies 
('AA' and above or equivalent 
rating by CRISIL, ICRA, CARE 
and FITCH) and Navaratna/ 
Mlnlratna PSUs and their SPVs 

(iii) Other borrowersO 

(a) Not rated 

(b) Rated Private Companies 
CAA' and above or equivalent 
rating by CRISIL, ICRA, CARE 
and FITCH) 

3 

90 

70 

4 

0.25% less than 
BR 

BR + 1% 

BR + 0.75% 

INTEREST RATE REBATES AVAILABLE FOR ALL LOANS: 

Loan secured by Bank guarantee alone 

5 

0.25% less 
than FR 

FR + 1% 

FR + 0.75% 

0.25% 

CD For Real Estate Projects (I.e. Malls, Market Complex, Office Complex, IT Parks, Hotels, Resorts, Entertainment, SEl, SPA, 

Health Club, Wall ness Centres) the applicable rates will be BAlFR+2% for (C)(iiI)(a). 

Extent of Finance Is maximum available. However, actual loan will be based on Debt Equity Ratio, Means at Financing 
as per OPR, extent of security requirement or Maximum Extent of Finance, whichever is le88. 

HUDCO reserves the right to review and revise the Floating Base Rate (BR) as and when necessary. 

Loan sanctioned/released at Fixed Rate (FR) shall be automatically reset upon expiry of every 3 yea ... at then prevailing 

fixed rates (FR) from the date of first release. 

A rebate of 0.25% p.a. will be provided for loan over and above Rs. 100 crores to all categories of borrower •. 

Statement-II 

Revision in Interest Rates-HUDCO Niwas-Home Loans 

It has been decided to change the interest rate as per details given below effective from 1-10-2008 

Individual Loans: 

Revl.ed Rite of Intere.t for Il'!dlvldull Loan. 

For loan. up to RI. 20 lakh. 

Particulars 

for Construction/Purchase/Composite 
Loan/Purchase of Plot/Extensionl 

Period Floating Rate 

upto 5 years 11.50% 

Fixed Rate 

13.00% 
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Particulars Period Floating Rate Fixed Rate 

ImprovemenVRegistration of Existing upto 15 years 11.75% 13.00% 
HouselRefinance 

upto 25 years 11.75% 13.00% 

Loan to Professional for non-residential upto 5 years 11.75% 14.00% 
premises 

upto 10 years 12.50% 14.00% 

Loan against residential premises upto 5 years 11.75% 14.00% 

upto 10 years 11.50% 14.00% 

For loan over Ra. 20 lakha 

For ConstructionlPurchaselComposite upto 5 years 11.50% 13.00% 
LoanlPurchase of PlotlExtension/ 
ImprovemenVRegistration of Existing upto 15 years 11.75% 13.00% 
HouseJReflnance 

upto 25 years 11.75% 13.00% 

Loan to Professional for non-residental upto 5 years 11.75% 14.00% 
premises 

upto 1 0 years 12.50% 14.00% 

upto 5 years 11.75% 14.00% 
Loan against Residential Premises 

upto 1 0 years 12.50% 14.00% 

Fixed interest rates will be automatically resets after every 3 years instead of 5 years w.e.f. 1st October, 2008. 

That there is no reset for the fixed rate loan agreements executed before 05-02-2004 (date from which OC/DFI 

2004-092 date 11th February, 2004 became active) and which have not been amended till date. 

Loan agreement executed on or after 05-02-2004 till the date of effect of this order will be reset on completion of 

5 years for the first time and then after 3 years from the date of first reset 

In case of floating rate loans the revised rates shall effect EMI. The EMI may be kept same by extending the repayment 

tenure. In some cases this will have consequential effect of extending the tenure of loan beyond 25 years. However In such 
cases, the last date of repayment should not go beyond the age of 65 years (or 70 years, if approved by Regional Chief). In 

the cases where HUDCO Is not able to recover interest due, EMI may accordingly be changed. 

Bulk Loana under HUDCO Nlwaa. 

Rate of interest applicable on housing projects in the latest Project Financing Pattern will be applicable on bulk 
loans under HUDCO NIWAS 
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StIIt.",."t"" 

Loan Sanctioned by HUDCO during 01-D4-2005 to 31-03-2006 

(Rs. In lakhs) 

State Agency Loan Amount 

1 2 3 

Andhra Pradesh AP State Housing Corporation Ltd. .00 

AP State Housing Corporation Ltd. .00 

AP State Housing Corporation Ltd. .00 

AP State Housing Corporation Ltd. .00 

Vijayawada, Guntur Tenali Mangalagir1 DA .00 

MIs Vasudeva Realtors Pvt. Ltd. 955.00 

Sum 955.00 

Assam Gauhatl Metropolitan Dev. Authority 5000.00 

Endocarp Builders Pvt. Ltd. 40.00 

Landmark Establishments (P) Ltd. 180.00 

Saraighat Hospitals Pvt. Ltd. 80.00 

MIs S.R. Plaza 150.00 

Sun Valley Diabetic Care and Research Centre 33.00 

TCG Construction Company Pvt. Ltd. 150.00 

Sum 5633.00 

Bihar Adlsons Construction Umited 50.00 

Goswaml Developers Pvt. Ltd. 94.00 

Milestone Estates Pvt. Ltd. A Pvt. Ltd. 150.00 

Nutan Constructions, Harlom Complex 200.00 

Nagar Parishad Begusarai .00 

Savita Bulldwell (P) Ltd. 50.00 

Sarvottam Multlcon P. Ltd. 50.00 

Sum 594.00 
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Chandigarh Sulabh Intemational Chandigarh 35.00 

Sum 35.00 

Chhattisgarh Mis Aarti Buildcon Pvt. Ltd. 248.00 

MIs Dolphin Promoters and Builders 380.00 

Mis Gokul Education and Developers P. Ltd. 250.00 

Municipal Corp., Korba 531.00 

MIs Singhania Buildcon P. Ltd. 150.00 

Ralpur Dey. Auth. 2020.00 

Raipur Dey. Auth. 653.41 

State Urban Dey. Agency Chhattisgarh 400.00 

Sum 4832.41 

Gujarat Ashirvad Commercial Properties Pvt. Ltd. 500.00 

Abhishek Estate Ltd. 300.00 

Agriculture Produce Market Committee 200.00 

MIs Labh Properties Pvt. Ltd. 1200.00 

RaJkot Municipal Corporation .00 

Naysarl NP .00 

Mis New Star City Multiplex Pvt. Ltd. 470.00 

Pinky Fabrics Pvt. Ltd. 170.00 

Sabarmati River Front Dey. Corp. Ltd. 35000.00 

Vishamangalam Shardagram Trust 200.00 

Sum 38040.00 

Haryana Omaxe Umlted 10000.00 

Sum 10000.00 

Himachal Pradesh HP Housing Board 118.88 

Himachal Pradesh Urban Dey. Authority 378.85 

Sum 487.73 
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Jharkhand Gautam Constructions and Developers P. Ltd. 250.00 

Mont Blanc Constructions (P) Ltd. 250.00 

UDD, Govemment of Jharkhand .00 

Welfare Deptt. Government of Jharkhand 4800.00 

Sum 5300.00 

Kamataka Karnataka Slum Clearance Board .00 

Rajiv Gandhi Rural Housing Corpn. Ltd. 12500.00 

Sum 12500.00 

Kerala Kerala State Housing Board 3723.72 

Kudumbashree .00 

Sum 3723.72 

Madhya Pradesh Basera Building Centre 10.00 

MIs E2 Securities and OK Const. Pvt. Ltd. 354.06 

Global Mega Ventures Pvt. Ltd. 994.92 

Indore Development Authority 191.00 

J.R. and Company, Bhopal 100.00 

Municipal Corporation, Bhopal 303.50 

HP Housing Board .00 

Nagar Panchayat, Maheshwar .00 

MIs Shanti Colonisers and Developers 100.00 

MIs. Soumya Homes Pvt. Ltd. 550.00 

Sum 2603.48 

Maharashtra Goal Ganga Construction 2250.00 

1t "AI Goal Properties 700.00 

Goel Raisoni Associate 1175.00 

\ Jai Jinendra Builders 600.00 

Kukreja Construction Company 1250.00 
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Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. AUth' .00 

Maharashtra HSG Area Dev. Auth. .00 

Maharashtra HSG Area Dev. AUth' .00 

Maharashtra HSG Area Dev. AUth' .00 

Maharashtra HSG Area Dev. Auth. .00 

MIs Neptune Enterprises 9500.00 

Padmahastha Developers Pvt. Ltd. 1240.00 

Shree Ganesh Constructions 1235.00 

Sum 17950.00 

Manipur Manipur Urnan Development Agency .00 

Sum .00 

Mizoram Zoram Industrial Development Corporation 835.00 

Zorarn Industrial Development Corporation 165.00 

Sum 1000.00 

Nagaland Civil Administrative Works Division 300.00 

Government of Nagaland, Works and HSG Deptt. 800.00 
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Home Department, Govemment of Nagaland 1000.00 

Hombill Finance Ltd. Nagaland 250.00 

Look East Construction Pvt. Ltd. 250.00 

Land Resources Development 15.00 

Nagaland Industrial Dev. Corpn. Ltd. 200.00 

Public Works Department (Housing) 150.00 

NagalandlSuda .00 

Taxation Department so. 00 

Sum 3015.00 

Orissa Neelachal Builders and Resorts Pvt. Ltd. 200.00 

Sum 200.00 

Punjab Adhinath Textile Ltd. 4.16 

Sum 4.16 

Rajasthan MIs Siddha PSIDL Township Pvt. Ltd. 9800.00 

Sum 9800.00 

Tamil Nadu Concept Homes India Pvt. Ltd. 154.00 

Kgeyes Residency Private Umited 757.00 

Kgeyes Residency Private Umited 226.00 

Kgeyes Residency Private Umited 315.00 

Virgo Properties Pvt. Ltd. 354.00 

Sum 1806.83 

Trlpura Municipal Council, Agartala .00 

Sum .00 

Uttar Pradesh Aligarh Development Authority 475.00 

Kanpur Development Auth. 8092.00 

Mia Supertech Umlted 10000.00 

fum 18567.00 
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1 

Uttaranchal 

Sum 

West Bengal 

Sum 

Sum 

123 rows selected. 

State 

1 

Andhra Pradesh 

2 

MIs Delhi Apartment Pvt. Ltd. 

MIs J.J. Build-Tech., Partnership Firm 

MIs Aster Creations Private Umited 

B. Ghosh and Associates 

Mis Joita Enterprise Private Limited 

Larica Township at B.arasat 

Naman Commercial Pvt. Ltd. 

Pragatl Residencies Services Pvt. Ltd. 

Mis Sunsam Pragati Infra. Dev. Pvt. Ltd. 

State Urban Development Agency, West Bengal 

State Urban Development Agency, West Bengal 

State Urban Development Agency, West Bengal 

State Urban Development Agency, West Bengal 

State Urban Development Agency, West Bengal 

HUDCO Niwas 

Loan Sanctioned by HUDCO during ~1-()4-2006 to 31-()3-2007 

Agency 

2 

Akhil BhartJya Paryavaran Avam Gramin 

Akhil Bhartiya Paryavaran Avam Gramin 

to Ousst/ons 214 

3 

2500.00 

125.00 

2625.00 

547.00 

270.00 

550.00 

900.00 

340.00 

1500.00 

5105.00 

.00 

.00 

.OQ 

.00 

.00 

9212.00 

148894.33 

5881.00 

154575.33 

(Rs. In lakhs) 

Loan Amount 

3 

.00 

.00 
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Akhil Bhartiya Paryavaran Avam Gramin .00 

Akhil Bhartiya Paryavaran Avam Gramin .00 

AP State Police Housing Corporation 20200.00 

AP State Housing Corporation Ltd. 907.20 

AP State Housing Corporation Ltd. 14000.00 

MIs Manjeera Constructions Ltd. 1240.00 

Panchayat Raj Circle Nellore .00 

MIs Radha Realtors Pvt. Ltd. 2500.00 

MIs Splendid Aparna Projects Pvt. Ltd. 5000.00 

MIs Toilets and Toilets Pvt. Ltd. .00 

Sum 43847.20 

Arunachal Pradesh Niausa CD Block Longding .00 

Sum .00 

Assam Assam State Coop HSG Society 500.00 

Assam State Coop HSG Society 2300.00 

Medi Aids Private Limited 200.00 

Magus Construction Pvt. Ltd. 100.00 

Meghamallar Estates and Services Pvt. Ltd. 100.00 

Sum 3200.00 

Bihar MIs Awas Construction 51.00 

MIs Asha Construction (P) Ltd. 70.00 

Adarsh Rahnuma Vikash Sansthan .00 

Better and Best Bricks 75.00 

City Service 250.00 

Durga Mechanised Bricks Industries 150.00 

Gangotri Creative (P) Ltd. 151.00 

Hi-Tech Ashiana Pvt. Ltd. 100.00 
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Mis Imperial Foundation 125.00 

Kamin/ Developers (P) Ltd. 100.00 

Mont Blanc Construction (P) Ltd. 125.00 

Meridian Construction India Um/ted 75.00 

MA Sudama Construction Pvt. Ltd. 100.00 

Prasambhl Design and Const. (P) Ltd. 250.00 

Prem Nagar Construction (P) Ltd. 200.00 

Mis Quick and Quality Construction (P) Ltd. 100.00 

Mis Shalimar Builders and Developers 150.00 

Mis SAK Constructions (P) Ltd. lOS.oo 

Sum 2257.00 

Chandlgarh Mis Parasvnath Developers Ltd. 4000.00 

Sulabh Intemational Chandigarh 3.37 

Sum 4003.37 

Chhattlsgarh Mis A.T. Buildeon Pvt. Ltd. 850.00 

Mis Chirlpal Builders and Contractors 217.00 

Jayshree Builders 220.00 

K.L. Aeal Estate (P) Ltd. 230.00 

Naya Aaipur Development Authority 55500.00 

Aaipur Entertainment World Private Ltd. 9000.00 

AP Aeal Estate Pvt. Ltd. 400.00 

Srlvastav Associates Builders 230.00 

Mis Singhania Buildeon Pvt. Ltd. 95.00 

Mis Surya Land Developers 503.04 

State Urban Development Agency 43.83 

State Urban Development Agency 42.20 

State Urban Development Agency 90.31 
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State Urban Development Agency 43.83 

State Urban Development Agency 3902.00 

State Urban Development Agency 62.80 

State Urban Development Agency .00 

Sum 71430.01 

Delhi Jas Techno Construction 1000.00 

Sum 1000.00 

. Gujarat Akhil Bhartlya Paryavaran Avam Gramln .00 

Akhll Bhartlya Paryavaran EGV Sansthan .00 • Mis Aekadashi Enterprises 400.00 

Abhishek Estate Ltd. 1130.00 

Mis Gandhi Nagar Hotels limited 181.00 

GuJarat Marl Time Board .00 

GuJarat Municipal Finance Board .00 

Mis Hast Builders 650.00 

Mia Harekrishna Developers 850.00 

Mis Harekrishna Developers 500.00 

Mis Kastbhanjandev Developers 275.00 

Mis Maxiim Associates 425.00 

Mis Manpasand Builders Pvt. Ltd. 374.00 

MIs Chanakya SUlideon 698.00 

Mis Manav Infrastructure Pvt. Ltd. 1000.00 

MIs Samarthya Developers 587.00 

MIs Sanmay Construction Pvt. Ltd. 320.00 

MIs Sanganl Infrastructure 851.00 

Sujan Infrastructure Pvt. Ltd. 900.00 
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Mis Takshashila Gruh Nirman 1175.00 

Mis Uma Construction Co. 220.00 

Sum 10538.00 

Haryana MIs Chd Developers Ltd. 4486.02 

Mis JTPL Township Pvt. Ltd. 3700.00 

MIs Parsvnath Developers Ltd. 7500.00 

Sulabh International Social Services Org. .00 

Sum 15888.02 

Himachal Pradesh HP Housing and Urban Dev. Authority 4500.00 

Sulabh International 2.10 

Sulabh International 7.80 

Sum 4108.80 

Jharkhand Anumeha Construction and Developers P. Ltd. 250.00 

Gautam Construction and Developers P. Ltd. 250.00 
• 

Kashyap Construction, Patna 125.00 

Kejrlwal Inst. of Management and Dev. Stud. 100.00 

Mont Blanc Constructions (P) Ltd. 125.00 

Shree Trlvenl Developers Pvt. Ltd. 975.00 

Sum 1825.00 

Kamataka Arun Shelters Pvt. Ltd. 1000.00 

Gael Reality Pvt. Ltd. 1150.00 

MIs Toilets and Toilets Pvt. Ltd. .00 

Mis Upkar Developers (I) Pvt. Ltd. 4800.00 

Sum 8780.00 . 
Kerala Sulabh International Social Service Org. 14.24 

Sum 14.24 
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Madhya Pradesh MIs Adarsh Aavas Vikas Private Ltd. 200.00 

MIs Elixir Infrastructure Bhopal 550.00 

MIs Fortune Associates Bhopal 200.00 

MIs Fortune Builder Bhopal 425.00 

MIs Ishaan Builder and Developers 610.00 

MIs Indus Colonisers Pvt. Ltd., Bhopal 350.00 

Municipal Corporation, Bhopal 2199.00 

Indore Municipal Corporation .00 

Pachorwala Builders and Developers P. Ltd. 130.00 

MIs Shree Rishikesh Construction 350.00 

Sum 5014.00 

Maharashtra Adhiraj Construction Co. Pvt. Ltd. 4000.00 

Balaji Developers 1240.00 

Goal Ganga Construction 2400.00 

Ganga Galaxy Developers 615.00 

Goal Raisoni Associate 1225.00 

MIs Neptune Enterprises 6100.00 

MIs Reward Real Estate Company Ltd. 7000.00 

Sum 22580.00 

Manipur Municipal Admn. Hsg. and Urban Development .00 

Sum .00 

Mizoram Mara Autonomous District Council 100.00 

Sum 100.00 

Nagal,md Civil Administrative Works Division 360.00 

Department of Power 420.00 

" Home Department, Government of Nagaland 1000.00 .~ .,.: 
." PWD, Government of Nagaland 200.00 
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Taxation Department 50.00 

Sum 2030.00 

Orissa Icon Properties (P) Ltd. 100.00 

Neelachal Builders and Resorts Pvt. Ltd. 300.00 

Neelachal Builders and Resorts Pvt. Ltd. 100.00 

SUm 500.00 

Punjab Mis Metcalfe Properties Pvt. Ltd. 4000.00 

SUm 4000.00 

Rajasthan Akhll Bhartiya Paryavaran Avam Gamin .00 

Katihar Dist. Sulabh Shauchalaya Sansthan .00 

Rajasthan State Road Dev. and Const. Corpn. 45125.00 

Mis Siddha PSIDL Township Pvt. Ltd. 5000.00 

Sum 50125.00 

Tamil Nadu Mis Kgeyes Nelsun Projects Pvt. Ltd. 1035.00 

Mis Kgeyes Nelsun Projects Pvt. Ltd. 4000.00 

Marg Construction Ltd. 1240.00 

Mis Pragathi Housing .Pvt. Ltd. 350.00 

Mis Sabarl Constructions and Hsg. P. Ltd. 135.00 

SFL Properties Private Urnited 4042.00 

Mis Valram Constructions 275.00 

Virgo Properties Pvt. Ltd. 1180.00 

Virgo Properties Pvt. Ltd. 510.80 

Sum 12767.80 

Uttar Pradesh Lucknow Industrial Development Authority 7320.50 

Mathura Vrlndavan Dev. Auth. 1900.00 

RalbareUly Development Authority 412.00 

Ram Nath Housing Pvt. Ltd. 550.00 
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State Urban Development Agency, Uttar Pradesh .00 

Unnao Shuklagani Development Authority 600.00 

Sum 10782.50 

Uttaranchal MIs Deihl Apartment Pvt. Ltd. 2388.00 

MIs P .C. Developers Pvt. Ltd. 800.00 

MIs Pragatl Promoters and Developers 500.00 

MIs SG Estates Ltd. 220.00 

MIs Sldhant Promoters Pvt. Ltd. 200.00 

Sum 4108.00 

West Bengal Adya Complex Pvt. Ltd. 165.00 

AJ Builders and Developers 84.00 

Avanl Projects and Infrastructure Ltd. 4000.00 

Merlin Projects Ltd. 500.00 

Sinchl Constructions Pvt. Ltd. 600.00 

Sum 5349.00 

Sum 282415.04 

HUDCO Nlwas 5444.00 

287859.04 

Loan Sanctioned by HUDCO during OHU-2007 to 31-03-2008 

(Ra. In lakha) 

State Agency Loan Amount 

1 2 3 

Andhra Pradesh Akhll Bhartiya paryavaran Avam Gramln .00 

MIa Capstone Construction Pvt. Ltd. 1n.50 

Gharonda Builders and Developers 1106.00 
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Mis Global Shelter Pvt. Ltd. 9000.00 

Mis Uvewell Constructions 125.00 

Mis Incor INF Pvt. Ltd. 2500.00 

Mis MVS Suryanarayana Raju and Others 130.00 

Mis Vertex Homes Pvt. Ltd. 900.00 

Sum 13938.50 

Assam Tinsukhia Dev. Auth. 968.00 

Sum 968.00 

Bihar Mis Asha Construction (P) Ltd. 77.00 

Amar Homes Pvt. Ltd. 150.00 

Mis Bihar State Rural Co-op Hsg. Fed. 890.56 

Mis Frlendlies Estate and Essentials Pvt. 250.00 

Mis Imperial Foundation 125.00 

Kashyap Construction Pvt. Ltd. 170.00 

Kaminl Developers (P) Ltd. 80.00 

Kamlnl Developers (P) Ltd. 200.00 

Mis Lakhan Homes and Resorts Pvt. Ltd. 75.00 

Lakhan Homes Umited 160.00 

Lakhan Homes Umlted 140.00 

Lakhan Homes Umlted 155.00 

Mont Blanc Construction (P) Ltd. 86.00 

MIs Mateshwari Constn. and Developer 123.00 

Meridian Construction India Umited 150.00 

MKS Engicon Pvt. Ltd. 185.00 

ORB Developer Pvt. Ltd. SO.OO 

Pruambhi Design and Const. (P) Ltd. 125.00 

MIs Star India Construction Pvt. Ltd. 220.00 
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MIs Star India Construction Pvt. Ltd. SO.OO 

MIs SRK Constructions (P) Ltd. 100.00 

Sark Engicon 200.00 

MIs Tirupati Homes Pvt. Ltd. 100.00 

MIs Tirupati Homes Pvt. Ltd. 65.00 

MIs Tirupati Homes Pvt. Ltd. 200.00 

Sum 4158.58 

Chandlgarh Indian Railway Welfare Organisation 25000.00 

Sum 25000.00 

Chhattisgarh Amrlt Homes Pvt. Ltd. 250.00 

Amrit Homes Pvt. Ltd. 185.00 

MIs Prayas 200.00 

Gaurav Promoters and Builders 100.00 

MIs Harsh Jain 229.81 

Municipal Corporation. Bilaspur 0.00 

Municipal Corporation. Jagdalpur 169.36 

Raipur Dev. Auth. 2880.00 

Ralpur Dev. Auth. 1555.20 

Sitaram Agrawal and Sons 120.00 

State Urban Development Agency 328.84 

State Urban Development Agency 420.42 

State Urban Development Agency 44.97 

State Urban Development Agency 1961.87 

State Urban Development Agency 43.82 

Sum 8481.29 

Deihl Aerens Builders Pvt. Ltd. 2500.00 
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Assotech Supertech Joint Venture 10000.00 

Sum 12500.00 

Gujarat MIs Bhagwati Enterprise 600.00 

Dobaria Developers 500.00 

Ghelani Builders 790.00 

Ghelani Builders 4800.00 

MIs Kantan Corporation 81.90 

MIs Jagdamba Corporation '00 

MIs Jolly Developers 1000.00 

Jay Kesar Bhavani Developers Pvt. Ltd. 1250.\.)( 

Jay Kesar Bhavani Developers Pvt. Ltd. 750.00 

MIs Manav Infrastructure Pvt. Ltd. 720.00 

MIs Manav Infrastructure Pvt. Ltd. 850.00 

MIs Mrugee Traders and Developers 103.18 

MIs Vraj Developers 725.00 

Nirmal Corporation 200.00 

MIs Neet Enterprise 1000.00 

MIs Rekha Construction Company 1150.00 

Rajhans Construction Pvt. Ltd. 1175.00 

MIs Suryam Developers 435.00 

Sun Developers 500.00 

MIs Saraswat Enterprise 417.00 

MIs Samarthya Infrastructure 590.00 

Shree Krishna Infrastructure 400.00 

Mis Salasar Corporation 700.00 

Ved Corporation 300.00 
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MIs Yash Developers 250.00 

Sum 19887.00 

Haryana Haryana Police Housing Corporation 6000.00 

Tulip Infratech Pvt. Ltd. 2500.00 

Sum 8500.00 

Himachal Pradesh Himachal Pradesh Hsg. and Urban Dev. Auth. 2500.00 

Sum 2500.00 

Jharkhand Anushka Buildeon Pvt. Ltd. 160.00 

Anumeha Construction and Developers P. Ltd. 250.00 

B.N. Civitech Jamshedpur 250.00 

Deepak and Associates 125.00 

Lata Colonisers Pvt. Ltd. SO.OO 

Lata Colonisers. Pvt. Ltd. 143.00 

Trimurti Apartments Pvt. Ltd. 250.00 

Sum 1258.00 

Kamataka Awa Developer 275.00 

Astitva Promoters and Developers Pvt. Ltd. 4000.00 

Donata Developers 522.60 

Dhammanagi Developers Pvt. Ltd. 2275.00 

GR Constructions 900.00 

Infinite Builders and Developers 487.00 

Infinite Builders and Developers 790.00 

Kristal Projects (India) Pvt. Ltd. 470.00 

Manjunatha Land Developer and Construction 1170.00 

Mahaveer Estates 1100.00 

SLN Infratech Pvt. Ltd. 10000.00 
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Spectrum Realtors 850.00 

Sal Snigdha Construction Pvt. Ltd. 400.00 

Sum 23239.60 

KeraJa Kristal Infrastructure Ltd. 1200.00 

Golf View Project at Trivandrum 326.00 

Sum 1526.00 

Madhya Pradesh Aakriti Dwelling Private Limited 2300.00 

Mis Elixir Infrastructure Bhopal 600.00 

Mis E2 Securities and OK Const. Pvt. Ltd. 550.00 

Mis Ideal Properties Jabalpur 618.00 

Krishna Builders and Developer Jabalpur 615.00 

MP Housing Board 918.36 

Mis Shree Builder and Developer 550.00 

Shri Kabra Homes and Fical Ltd. Indore 250.00 

Sum 6401.36 

Maharashtra MIs Bansal Ispat Pvt. Ltd. 1100.00 

EIFFEL Developers and Realtors Pvt. Ltd. 1250.00 

EIFFEL Developers and Realtors Pvt. Ltd. 1250.00 

Goal Brothers and Raisoni Dev. Pvt. Ltd. 675.00 

Gael Ganga Associates 800.00 

Goal Ganga Construction 950.00 

Ganga Galaxy Developers 1250.00 

Goal Properties 1130.00 

Nandgude Patil Developers Pvt. Ltd. 1250.00 

Shaktl Developers 865.00 

Shree Ganesh Constructions 1240.00 

Sum 11760.00 
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2 3 

Mlzoram Zoram Industrial Development Corporation 723.30 

Sum 723.30 

Nagaland Civil Administrative Works Division 250.00 

Department of Forest, Govemment of Nagaland 800.00 

Department of Forest, Government of Nagaland 100.00 

Department of Excise, Governrnent of Nagaland 100.00 

Geology and Mining Department 150.00 

Home Department, Government of Nagaland 427.00 

Home Department, Government of Nagaland 1000.00 

Home Department, Government of Nagaland 900.00 

Information and Public Relations 194.00 

Nagaland State Transport 118.00 

PWD, Governmel,. . ''''-''land 400.00 

Taxation Department 50.00 

Sum 4489.00 

Orissa Srabani Construction Pvt. ltd. 116.00 

Sum 116.00 

Punjab Central Government Employees Welfare Hsg. Org. 2200.00 

Central Government Employees Welfare Hsg. Org. 2000.00 

Central Government Employees Welfare Hsg. Org. 15000.00 

Sum 19200.00 

Tamil Nadu Kumararaja Foundations 486.96 

MIs Kgeyes Nelsun Projects Pvt. Ltd. 1190.00 

Kgeyes Residency Private Umited 425.00 

VIrgo Realtors Pvt. Ltd. 4242.00 

Sum 6343.96 

Uttar Pradesh Amarapali Homes Project Private Ltd. 2200.00 
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Jai Kishan ERtates Pvt. Ltd. 2500.00 

Mathura Vrindavan Dev. Auth. 3142.00 

Nikhil Homes Ltd. 1200.00 

MIs SG Estates Ltd. 1500.00 

Samiah International Builders Pvt. Ltd. 1924.00 

Sum 12466.00 

Uttaranchal MIs Hansmukhi Projects Pvt. Ltd. 1350.00 

Samiah International Builders Pvt. Ltd. 2400.00 

Sum 3750.00 

West Bengal Calcutta Metropoliton Dev. Authority 20000.00 

Oasis Infracon Ltd. 128.00 

Oasis Infracon Ltd. 97.00 

ROB Industries Ltd. 1000.00 

Shrachi Developers 840.00 

Satabdi Merchants Pvt. Ltd. 200.00 

Sum 22265.00 

Sum 209277.65 

HUDeO Niwas 5909.00 

215186.65 

Loan Sanctioned by HUDCO during 01.()4·2008 to 30-09-2008 

(As. in lakhs) 

State Agency Loan Amount 

2 3 
t· 

Andhra Pradesh Indu Royal Homes Pvt. Ltd. 1000.00 

MIs Lakshmi Infratech India Ltd. 470.00 
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M.N.R. and Sons 580.00 

MIs Samvit Infrastructure Projects Pvt. 500.00 

MIs Vasudeva Realtors Pvt. Ltd. 1250.00 

Sum 3800.00 

Bihar MIs Frindlies Estate and Essentiais Pvt. 250.00 

Sugandha Agro Private Ltd. 100.00 

Sum 350.00 

Chhattlsgarh Dadu Builders and Developers 190.00 

Sum 190.00 

Gujarat Amrut Enterprise 600.00 

MIs Manav Infrastructure Pvt. Ltd. 415.00 

MIs Mrugee Traders and Developers 327.32 

Swagat Infrastructure Ltd. 2500.00 

Tilak Reality Estate Private Ltd. 590.00 

Sum 4432.32 

Haryana Mapsko Builders Pvt. Ltd. 9157.00 

Sum 8157.00 

Jharkhand Anushka Buildcon Pvt. Ltd. 90.00 

Anushka Bulldcon Pvt. Ltd. 100.00 

B.N. Civitach Jamshedpur 248.00 

Tribhuban Awas Pvt. Ltd. 100.00 

Vikramshila Engicon Pvt. ltd. 250.00 

Sum 788.00 

Kamataka Concorde Group 10000.00 

Daadys Developers and Builders 972.00 

Sum 10872.00 
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Madhya Pradesh AUanta Construction Co. 250.00 

Mis Mangalmay 425.00 

Modem Builders and Developers 180.00 

Mis Ramnath Housing Pvt. Ltd. 1600.00 

Sum 2455.00 

Maharashtra Mahanagar Associates 1000.00 

Mantri Reality Ltd. 3759.13 

Sky Home Makers 360.00 

Satyam Developers 700.00 

Sum 5819.13 

Nagaland Home Department, Government of Nagaland 1000.00 

Home Department, Government of Nagaland 900.00 

Home Department, Government of Nagaland 400.00 

Home Department, Govemment of Nagaland 400.00 

Home Department, Government of Nagaland 1000.00 

Home Department, Govemment of Nagaland 400.00 

Home Department, Govemment of Nagaland 400.00 

Justice and Law Department 400.00 

Sum 4800.00 

Orissa Neelanchal Build-Tech and Resorts Pvt. Ltd. 200.00 

Sum 200.00 

Punjab JMD Township Pvt. Ltd. 2490.00 

Sum 2490.00 

Tamil Nadu KUnYUanqa Foundations 1175.00 

Sum 1175.00 

Uttaranchal Datt Infrastructure and Services Ltd. 240.00 

Sum 240.00 
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West Bengal Bengal Shristi Infrastructure Dev. Ltd. 970.00 

Sum 

Sum 

HUDCO Nlwas 

N.tlonal Policy on Subsldle. 

1138. SHRIMATI KIRAN MAHESHWARI: Will the 

Minister of FINANCE be pleased to state: 

(a) the sector-wise details of subsidy provided 
during each of the last three years; 

(b) the steps taken by the Government to target 

subsidy on fertilizers. petroleum products and foodgrains 
towards the really needy; 

1 

A. Major Subaldl .. 

1. Food subsidy 

2. Indigenous (Urea) fertilisers 

3. Imported (Urea) fertilisers 

4. Sale of decontrolled fertilizers 
with concession to farmers 

5. Petroleum subsidy 

- 6. Grants to NAFED for MISIPPS 

B. 0Ihera Subaldl .. 

7. Interest subsidies 

870.00 

47838.45 

3188.00 

50126.45 

(c) whether the Union Government proposes to 
chalk out a national policy on subsidies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) The sector-wise details 
of subsidy provided during each of the last three years 
is given below: 

(Rs. crore) 

2005-06 2006-07 2007-08 (R.E.) 

2 3 4 

44480 53495 65689 

230n 24014 31546 

10653 12650 12900 

1211 3274 6754 

6596 10298 10847 

2683 2699 2882 

260 560 760 

3042 3630 4053 

21n 2809 2658 
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1 

8. Others Subsidies 

Total-Subsidies 

Source: Expenditure Budget. Volume 1 (2008-09). 

(b) to (d) The National Common Minimum 

Programme (NCMP) mandates the Government to target 

all subsidies to the poor and truly needy sections of 

the society. While the subsidies on food and kerosene 

are largely designed to be targeted to people Below 

the Poverty Line (BPL), the subsidies on fertilizers and 

LPG are available to all users/consumers. Based on 

various evaluation studies and feedback received from 

states, a nine point action plan has been jointly 

formulated by the Central and the StatellJT governments 

to strengthen the Targeted Public Distribution System 

(TPDS). These include regular reviews of the BPL and 

Antyodaya Anna Yojana (AAY) lists to ensure coverage 

of eligible families, involvement of Panchayati Raj 

Institutions in the public distribution system (POS) 

operations, use of information technology, creating 

awareness among public about PDS operations, etc. 

Government has endeavoured to target subsidies 

towards the poor and truly needy and requisite policy 

measures are taken from time to time in this regard. 

SI. Name of the 
No. Region 

1 2 

1. Northern 

2. North Eastern 

3. Eastern 

4. Central 

2005-06 

3 

50448.38 

935.71 

12216.27 

23133.65 

2 3 4 

865 821 1395 

47522 

[English) 

57125 69742 

Disbursal of Farm Credit by 
Public Sector Banks 

1139. SHRI PARSURAM MAJHI: Will the Minister 
of FINANCE be pleased to state: 

(a) the details of farm credit disbursed by the banks 
during the last three years and the current year, region-
wise; 

(b) whether farmers from backward regions of the 
country including Orissa are facing difficulty In getting 
farm credit; and 

(c) if so, the details thereof and the action taken 
by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) The total amount of credit 
given to agriculture sector by banks during the last three 
years and the current year, region-wise, 18 detailed 
below:-

2006-07 2007-08* 

4 5 

63458.00 21483.23 

825.29 1n.91 

15393.56 4365.24 

31293.12 13536.n 

(Rs. crore) 

2008-09" 

6 

9470.04 

79.14 

1569.18 

4224.13 
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1 2 3 

5. Westem 26177.93 

6. Southem 63512.06 

7. Others 4061.57 

8. Commercial Banks 

Total 180485.57 

• Provisional figures upto March, 2008 

•• Provisional figures upto August, 2008 

1# StateIRegion-wi88 figures are yet to be compiled. 

(b) and (c) There is no specific report which 
suggests that farmers from backward regions of the 
country including Orissa are facing difficulty in getting 
farm credit. The Govemment of India (Gol) has taken 
the following steps to ensure increased accessibility of 
credit for farmers:-

Since Kharif 2006-07, the Gol is pm'!itiing 
interest subvention to Public Sector Banks 
(PSBs), Regional Rural Banks. (RRBs) and 
Cooperative Banks on their own funds and 
concessional refinance to Cooperative Banks 
and RRBs through NABARD to ensure Short 
Term crop loans upto Rs. 1 lakh In 2005-06 
and upto Rs. 3 lakh thereafter to farmers at 
an interest rate of 7% per annum at the ground 
level. To enable the lending Institutions to 
continue disbursing crop loans at an interest 
rate of 7% per annum, In spite of increase in 
their cost of funds, the Government has 
increased the rate of interest subvention from 
2% till 2007-08 to 3% in 2008-09. 

Banks have simplified the procedure for 
documentation for agricultural loans. 

Loans upto Rs. 50,000 have been made 
collateral and margin free and the requirement 
of 'No Dues Certificate' has been dispensed 
with. 

4 5 6 

33520.62 10418.13 4616.84 

80212.63 18516.50 6452.74 

4696.66 

175072.13 # 53,296.76# 

229399.88 243569.91 79708.83 

Banks have been advised to provide all eligible 
farmers with Kisan Credit Cards. 

Banks have been instructed to achieve 
financial outreach through provision of a 
General Credit Card to households, to open 
·No Frills· accounts with limited overdraft 
facilities, to extend financial outreach by 
utilizing services of Civil Society Organisation 
like Farmers Clubs, Non Governmental 
Organisatioris (NGOs), Post Offices as 
Business Facilitator/Business Correspondent 

" I 

Model, etc. 

{Translation] 

Protection of Primitive Tribe. 

1140. SHRI AJIT JOGI: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the primitive tribes in some parts of 
the country are on the verge of extinction; 

(b) if so, the details thereof; and 

(c) the efforts being made by the Govemment for 
their protection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Ministry of Tribal Affairs has not received any fonnal 
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report from any State Government/Union Territory 
infonning that Primitive Tribal Groups (PTGs) are on the 
verge of extinction. 

(c) The Ministry has been implementing a 100% 
Central Sector Scheme viz. -Development of Primitive 
Tribal Groups- since 1998-99 for over all development 
of Primitive Tribal Groups (PTGs). It is a very flexible 
scheme. Any activitylwork, which is connected with the 
survival, protection and development of PTGs, can be 
taken up under the scheme. The activities/works may 
include provisions for housing, land· distribution, land 
development, agricultural development, cattle develop-
ment, Income generation programmes, health-care, 
infrastructure development, social security, etc. During 
loth Five Year Plan, an amount of Rs. 105.03 crores 
has been released on the basis of annual activities 
proposed by various StateslUT. This Includes Rs. 20.48 
crores released for insurance coverage of 4.09 lakhs 
heads of PTG families under Janashree Bima Yojana 
of Ufe Insurance Corporation of India. Further, from the 
11 th Five Year Plan, the Ministry has started funding 
long-tenn Conservation-cum-Development (CCD) Plan 
for the entire Plan period, aiming at hamlet/habitat 
development of PTGs, prepared by each State/UT on 
the basis of need assessed through baseline surveys 
or other surveys conducted by them. Rs. 57.46 crores 
and Rs. 97.99 crores have been released to StatesIUT 
and NGOs during 2007-08 and 2008-09 (as on 
22-10-2008), respectively under these CCD Plans. 

{English] 

Land for Mother Dairy Booth 

1141. SHRI BACHI SINGH RAWAT -BACHDA" 

SHRI K.C. SINGH -BABA": 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether DDA has allotted land for opening of 
Mother Dairy milk and vegetables booths in Delhi during 
the current year; and 

(b) H 50, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) Yes, 
Sir. 

(b) The details of land aliotted to Mother Dairy and 
vegetables booths In Delhi during the current year by 
Delhi Development Authority are as follows: 

Location! Area Date of 
Allotment 

(1 ) Local Shopping Centre (LSC) 1-2-2008 
Gazipur, Milk Booth, Area-
25 sq.m 

(2) Local Shopping Centre (LSC-2), 1-2-2008 
Sector-3, Dwarka, Milk and 
Vegetable Booth, Area-74 sq.m 

(3) C-10 Yamuna Vlhar, Milk Booth, 6-2-2008 
Area-25 sq.m 

(4) Vasant Apartments, Vasant Vihar, 31-7-2008 
Milk Booth, Area-25 sq.m 

Ultra Mega Power ProJecta 

1142. SHRI G.M. SIDDESWARA: Will the Minister 
of POWER be pleased to state: 

(a) whether the Ultra Mega Power Projects (UMPPs) 
in the country are facing problem of land shortage; 

(b) If so, the details thereof, Project-wise; 

(c) whether the Government has taken any steps 
in this regard so far; 

(d) if so, the details therfeof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE, 
MINISTRY OF POWER (SHRI JAIRAM RAMESH): (a) , 
No, Sir, no shortage of land has been reported In respect 
of the projects awarded for Ultra Mega Power Projects 
of 4000 MW capacity. 
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(b) to (e) Do not arise. 

Engineers In DMRC 

1143. SHRI S.K. KHARVENTHAN: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether Delhi Metro Rail Corporation (DMRC) 
is facing shortage of trained engineers; 

(b) if so, the details thereof and its resultant impact 
on the ongoing construction projects; 

(c) whether any steps have been taken to bridge 
the shortage of engineering staff for the timely completion 
of ongoing projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) to (d) Do not arise. 

[Translation] 

Changes In Master Plan Deihl, 2021 

1144. SHRI SYED SHAHNAWAZ HUSSAIN: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government is contemplating to 
make certain changes in the Master Plan Delhi, 2021, 
after its notification in February, 2007; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Govemment has made certain modifications in 
the Master Plan for Delhi (MPD), 2021 on 12th August, 
2008. Amendments pertain to various provisions like 
control for building(s) within residential premises, 
developmental control norms for hotels, fixation of 
conversion charges, activities permitted In sub-use 
zones, mixed use regulations, special area regulations 
and use premises in use zones. These modifications 
have been published in the Gazette of India vide S.O. 

No. 2035-E on 12th August, 2008. The proviSions of 
MPD are required to respond to the evolving need of 
the city and, hence, modifications are made in the MPD 
a necessitated from time to time. 

Urban Development Schemes 
In Rajasthan 

1145. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
refer to the reply given to USQ. No. 1133 on November 
23, 2007 and state: 

(a) whether the information has since been 
collected; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which it is likely to be collected? 

THE HINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The information in respect of Lok Sabha Unstarred 
Question No. 1133 on 23rd November, 2007 regarding 
Schemes of Urban Development .in Rajasthan was 
collected and the assurance was fulfilled vide Imple-
mentation Report fumished vide this Ministry's O.M. No. 
H-1101613412007-Coord dated 9th June, 2008. 

[English] 

Creche Facilities under NREGS 

1146. SHRI SURAVARAM SUDHAKAR REDDY: 
Will the Minister of RURAL DEVELOPMENT be pleased 
to state: 

(a) whether creche facilities to the children below 
the age of six year are being provided under the 
National Rural Employment Guarantee Scheme 
(NREGS) where their mothers are employed; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Para 27 of Schedule II of the NREG 
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Act, 2005 provides that facilities of safe drinking water, 
shade for children and periods of rest, first-aid box with 
adequate material for emergency treatment for minor 
injuries and other health hazards connecteci with the 
work being performed shall be provided at the work site. 
Para 28 of the Schedule also provides that in case the 
number of children below the age of six years 
accompanying the women working at any site are five 
or more, provision shall be made to depute one of such 
women worker to look after such children. Expenditure 
incurred towards work site facilities is met out of the 
4% administrative expenses paid by the Central 
Govemment. As deputation of women worker to look 
after the five or more children of working women at a 
worksite may vary on day-to-day basis and this facility 
Is to be provided by the implementing agency, the 
information in this regard is not maintained at the Central 
level. 

[Translation] 

Swayamsldha Schema 

1147. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether second phase of Swayamsidha 
Scheme has been launched in the country; and 

(b) if so, the details of districts covered under the 
scheme, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD f"'EVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

[English] 

India Enargy Congre.s 

1148. SHRI E. DAYAKAR RAO: Will the Minister 
of POWER be pleased to state: 

(a) whether any conference of India Energy 
Congress was held recenUy; 

(b) if so, the details thereof; and 

(c) the main points discussed therein and the 
outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COMMERCE, MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE MINISTRY OF POWER (SHRI JAIRAM 
RAMESH): (a) to (c) The Indian Energy Congress 
Conference has been held on 22nd October, 2008 at 
New Delhi. The details of the Conference have not been 
received in the Ministry. 

Merger of under Performing Banks 

1149. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a high level committee set up by the 
Govemment has mooted a proposal to sell the small 
and under performing Public Sector Banks (PSBs) In 
the country; 

.(b) if so, the details thereof; 

(c) whether the Govemment proposes to merge 
the small and under performing public sector banks with 
profit eaming banks rather than selling them; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) With a view to 
outline a comprehensive agenda for the evolution of the 
financial sector indicating especially the priorities and 
sequencing decision which the Govemment may keep 
in mind, Planning Commission had set up a High Level 
Committee on Financial Sector Reforms headed by Shri 
Raghuram G. Rajan. On a proposal to sell small under-
performing public sector banks, possibly to another bank 
or to a strategiC invostor, to gain experience with the 
process and gauge outcomes, the Committee has, in • 
its report, opintlu clS under:-

"For the largest PSBs, the options are more limited. 
The selling of large PSBs to large private sector 
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banks would raise issues of concentration. The 
selling of banks to industrial houses has been 
problematic across the world from the perspective 
of financial stability because of the propensity of 
the houses to milk banks for ·self-Ioans·. Without 
a substantial improvement in the ability of the Indian 
system to curb related-party transactions, and to 
close down failing banks, this could be a recipe for 
financial disaster. While large international banks 
could swallow our largest banks, it is unlikely that 
this would be politically acceptable, at least in the 
foreseeable future. That leaves a sale through a 
public offering. But such a sale would require 
confidence in the corporate governance of these 
enterprises so that a high price can be realized. 
This Committee therefore believes that the second 
aspect of the pragmatic approach, especially for 
large and better performing public sector banks, 
should be to focus on reforming the govemance 
structure, while perhaps also acquiring strategic 
partners, with the eventual disposition determined 
based on experience with privatization, the public 
mood, and the political environment". 

The draft report of the Committee is available at 
Planning Commission's website www.olanning 
commission.gov.in. 

(c) and (d) There is no proposal to sell 
Government's stake in any public sector bank. As 
regards consolidation, Govemment is of the view that 
any such proposal by way of merger etc., of one public 
sector bank with another public sector bank, should 
emanate from the concemed banks with Government 
playing a supportive role. 

PSSs and Foreign Banks 

1150. SHRI K.C. PALLANI SHAMY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Public Sector Banks (PSBs) have. 
taken steps to face the challenges from the foreign 
banks; 

(b) if so, the details thereof; 

(c) whether the foreign banks have been allowed 
to be merged with the Public Sector Banks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) With the 
globalization of the Indian economy and the Increased 
presence of foreign banks in India, that are more nimble-
footed and have access to a wealth of technology and 
managerial resources, Public Sector Banks have taken 
many initiatives to remain competitive which, Inter-st/a, 
include introduction and upgradation of technology, 
bringing their branch network under Core Banking 
Solutions (CBS), Installation of .A:utomated Teller 
Machines (ATMs), simplification and improvement in 
processes, increased use of Real Time Gross Settlement 
(RTGS) system, Rationalisation of bank branches and 
use of advanced management techniques. Further, to 
gainfully utilize the services of available manpower and 
keeping in view the convenience of the customers, 
public sector banks have been examining various 
options including extended working hours In branches, 
venturing into insurance sector, setting up of subsidiaries 
for Business Process Outsourcing (SPO) services, 
deployment of staff for recovery of Non-performing 
Assets (NPAs) and marketing of products and services, 
cross selling of banking and Insurance products etc. 
Govemment, as the principal stakeholder in these banks, 
has granted enhanced managerial autonomy to the 
public sector banks to enable them to take quick and 
efficient decisions. 

(c) and (d) Presently, no such proposal is under 
consideration of the Government. 

Seismic Metres In Metro Rail 

1151. SHRI E.G. SUGAVANAM: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Metro Rail Corporation 
(OMRC) has any proposal to install Seismic Metres to 
raise alann in case of earthquakes; and 
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(b) If so, the details thereof alongwith the locations 
identified for installing the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) Delhi Metro Rail Corporation (DMRC) Ltd. has 
reported that seismic meters are already installed at two 
locations, namely, Vidhan Sabha and Patel Chowk. 

Bank Chargaa 

1152. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has found that the 
Commercial Banks are charging heavily on credit cards 
and current accounts; 

(b) if so, the details thereof and action taken 
thereon; 

(c) whether the RBI has some control over them 
as per the terms and conditions of license; 

(d) If so, the details thereof; 

(e) whether the Govemment proposes to initiate 
an enquiry and issue directions to these banks; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND' MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Normally bank 
do not charge from their customer for depositing money 
to their own account However, some of the banks levy 
charges for cash payment against credit card bills. 
Charges are collected at the time of accepting cash. 
As per Reserve Bank of India (RBI) guidelines banks 
need to Inform about changes in rates or charges to 
their customer one month before implementation. 

(c) to (f) RBI, vide its circular dated September 7, 
1999 had given freedom to banks to decide on service 
charges or various services offered to customers. Banks 
have been asked to fix service charges having regard 

to the cost of rendering the services. Banks were also 
advised to ensure that the charges are reasonable and 
are not out of line with the average cost of providing 
these services. Bank should also take care to ensure 
that customers with low volume of activities are not 
penalized. 

Further, RBI vide its circular dated May 7, 2007. 
has advised that the Boards of the banks should lay 
out appropriate intemal principles and procedures so that 
usurious interest rates including processing and other 
charges are not levied. 

Stock Exchange. for SME. 

1153. SHRI K.S. RAO: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government proposes to have 
separate stock exchanges for Small and Medium 
Enterprises (SMEs): 

(b) If so, the details thereof; 

(c) the parameters drawn for opening of such 
exchanges; 

(d) whether the Govemment proposes to develop 
new and effective safeguards to protect interests of 
investors in SME stock exchange and have a separate 
regulator for the purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) SEBI has 
decided to encourage promotion of exchanges anellor 
platforms of exchanges for listing and trading of 
securities issued by SMEs. SEBI has further decided 
that in the Interest of competition, more than one 
platform may be allowed for this purpose. 

(c) Broad parameters for opening of such. ,. 
exchanges a~ pt ... t up in the discussion paper by SEBI 
include the following: 

(i) To be listed on the SME exchange/platform of 
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an existing exchange, a company should have 
a maximum post-issue paid up capital of Rs. 
25 crore. 

(ii) The requirements of having net tangible assets 
of at least Rs. 3 crore in each of the preceding 
three full years, a track record of distributable 
profits for at least three out of immediately 
preceding five years and a net worth of at least 
Rs. 1 crore in each of the preceding three 
years, as per the existing DIP Guidelines, may 
be relaxed completely for SMEs. 

(iii) Reporting of unaudited results by the 
companies listed on the SME Exchange may 
be on a half yearly basis instead of quarterly 
basis. 

(iv) The companies may post their annual reports 
on their web-sites and the website of the 
exchange. Physical copies of the same may 
be provided to the shareholders only on the 
specific request. The requirement of sending 
annual reports to all the shareholders may be 
dispensed with. 

(v) The companies listed on the SME exchange 
may be allowed to migrate to the bigger 
exchanges as and when they meet the listing 
requirements of the bigger exchanges. 

(d). and (e) To ensure that informed, financially 
sound and well researched investors with a certain risk 
taking ability partiCipate in such exchange/platform of 
an existing exchange, the discussion paper prescribes 
a minimum application size of Rs. 1 lakh in the IPO 
and a minimum trading lot of Rs. 1 lakh in the secondary 
market. 

Allocation under Annapurna Scheme 

1154. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has recommended 
Central assistance to several States under the Annapuma 
Scheme regarding distribution of 1 0 kg of rice free of 
cost to poor families; and 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) Central Assistance under National 
Social Assistance Programme (NSAP) which includes 
Indira Gandhi National Old Age Pension Scheme 
(IGNOAPS), National Family Benefit Scheme (NFBS) 
and Annapurna scheme is released as combined 
Allocation in the form of Additional Central Assistance 
to the States. The States have been given flexibility in 
the implementation of the schemes under NSAP. During 
2008-09 Rs. 173487 lakhs have been released so far 
under NSAP. 

[Translation] 

Protection of Interesta of Depositors 

1155. SHRI SUBHASH MAHARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Govemment proposes to 
formulate any special law to protect the interests of 
Depositors in the financial institutigns; 

(b) if so, the details thereof; 

(c) whether State Governments have been 
consulted in this regard; and 

(d) if so, the reaction of the State Govemments 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) No, Sir. The 
Deposit Insurance and Credit Guarantee Corporation 
extends insurance cover to small depositors with an 
objective of maintaining confidence of the small investors 
in the banking system of the country. Deposit insurance 
is compulsory for all banks in the country and the 
Deposit Insurance Scheme covers all commercial banks 
including local area banks, regional rural banks, 
cooperative banks and private banks (including foreign 
private banks) in all States and Union Territories of India. 
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In the event of liquidation, reconstruction! amal-
gamation of an Insured bank every depositor of that 
bank Is entitled to repayment of his deposit held by him 
in the same right and same capacilty in all branches of 
that bank upto a monetary ceiling of Rs. one lakh. As 
at the end March 2008, fully protected deposit accounts 
constituted 92.6 per cent of total number of deposit 
accounts. 

(c) and (d) Does not arise. 

[English} 

NRla and Private Institutions In 
Rural Development 

1156. SHRI SARVEY SATYANARAYANA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government is involving NRl's and 
private institutions in the projects relating to rural 
development; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) NRls are 
not involved in the projects relating to rural development 
of the Ministry. The Council for Advancement of People's 

.. Action and Rural Technology (CAPARn, an autonomous 
body under the aegis of Ministry of Rural Development 
encourages, promotes and assists implementation of 
projects relating to rural development through Non 
Governmental Orga-nizations (NGOs). CAP ART 
released Rs. 26.45 crores for 759 projects in 2007-08 
and Rs. 10.42 crores for 131 projects in 2008-09 (upto 
September 2008). 

Sharing of Revenue Losses 

1157. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether sOllie State Governments have 
requested the Union Government to share part of 
revenue loss caused by tax and duty reduction on fuels; 
and 

(b) if so, the details thereof and response of the 
Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
State Govemments through Empowered Committee of 
State Finance Ministers eEC) had requested the Union 
Govemment to share part of revenue forgone by them 
due to reduction of tax and duties on fuels. 

(b) The States had requested through the EC that 
the Government of India should compensate at least 
50 per cent of the losses likely to be incurred by the 
States, which were estimated to be Rs. 8,000 crore for 
the ten month period from June 2008 to March 2009. 
The Union Govemment had examined the request and 
did not find it justified. 

National Judicial Comml.slon 

1158. SHRt KINJARAPU YERRANNAIDU: 

SHRI "M. RAJA MOHAN REDDY: 

DR. M. JAGANNATH: 

SHRI ANURAG SINGH THAKUR. 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment proposes to constitute 
National Judicial Commission and introduce a National 
Level examination system to appoint judges on the /lnes 
of the Civil Services; 

(b) If 80, the details thereof; and 

(c) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (c) A statement is enclosed. 

Stlltement 

The First National Judicial Pay Commission' 
recommended constituting an All India Judicial Service 
In the cadre of District Judges as per the provisions of 
Article 312 (3) of the Constitution. They also proposed 
broad outlines for consideration of the Government for 
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constituting the All India Judicial Service, which provided 
inter alia, that the selection for direct recruitment should 
be by National Judicial Commission/UPSC and 
promotees by the respective High Courts. 

The views and comments of the State Govemment 
and the High Courts have been sought on the proposal. 

(Translation] 

Employment to Displaced Persons 
Employees of Thermal Power Plants 

1159. SHRI TEK LAL MAHTO: Will the Minister of 
POWER be pleased to state: 

(a) whether the displaced persons employees of 
Bokaro Thermal Power Plant, Damodar Valley Corpo-
ration and other Thermal Power Plants have not been 
provided employment so far; 

(b) if so, whether the Government proposes to 
launch a special drive to provide employment to these 
persons; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
- OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI JAIRAM RAMESH ): (a) 
to (d) Damodar Valley Corporation (DVC) has informed 
that depending on the availability of vacancies in 
unskilled posts, eligible empanelled land losers are 
absorbed in the concerned projects along with other 
empanelled persons like compassionate cases, causal 
and contract labourers. The status of employment 
position of eligible empanelled land losers in the 
concerned projects of Damodar Valley Corporation 
(DVC) is given below: c, 

(i) Bokaro Thermal Power Station; All eligible 
empanJl1ed land losers have either been 
provided employment or have been paid 
lumpsum amount of Rs. 3 lakh in lieu of 
employment. 

(Ii) Chandrapura Thermal Power Station and Mejia 
Thermal Power Station: All eligible and 
em panelled land losers have been provided 
employment. 

(iii) Durgapur Thermal Power Station: Most of the 
eligible and empanelled land losers have either 
been provided employment or have been paid 
lump-sum amount of Rs. 3 lakhs in lieu of 
employment. However, there are 18 left out 
cases of land losers and the same are under 
scrutiny. 

(English] 

Corruption In Rural Development 
Schemes 

1160. SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI NIVEDITA MANE: 

SHRI MADHU GOUD YASKHI: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether cases of bribe being paid by Below 
Poverty Line (BPL) people in connection with the Rural 
Development Schemes have come to the notice of the 
Government; 

(b) if so, the details thereof during the last two 
years and the current year; 

(c) whether any study has been done by the 
GovemmenVNGOs on the above subject; 

(d) if so, the findings of the study; and 

(e) the corrective steps takerv1ikely to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Two 
complaints regarding bribes being paid in connection 

c_" 
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with the Rural Development Schemes have come to the 
notice of the Ministry of Rural Development during the 

SI.No. Name of the complainant 

1. Complaint dated 02-01-06 made by Shri Sanjay 
Kumar Gupta, Member of Bihar Vidhan Sabha, 
Sheohar, Bihar 

2. Complaints received from the villagers of Jalalpur 
Gangti of Valshali district, Bihar in June, 2008 

(c) and (d) Transparency Intemational India has 
issued a report tided 'TII-CMS Corruption Study 2007 
with focus on BPL households': In the report, it has been 
mendoned that rural BPL households paid bribe to avail 
benefits of National Rural Employment Guarantee 
Scheme (NREGS). However, no specific details of the 
rural BPL households who paid bribe to avail benefits 
of NREGS have been provided in the report. 

(e) If any Irregularity in the Implementation of the 
schemes of the Ministry of Rural Development is brought 
to the notice of the Ministry, the matter is immediately 
taken up with the State GovemmentlUT concemed. If 
required, National Level Monitors (NLMs) on the panel 
of the Ministry are asked to investigate the complaints. 

{English] 

Development of For .. t Vlllagel 

1161. SHRI MANSUKHBHAI D. VASAVA: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) whether the Govemment has prepared any 
SCheme for development of forest villages during the 

last two years and the current year. Details of the 
complaints received are given below: 

Gist of the complaint 

He alleged that there was rampant corruption in 
selection of beneficiaries for lAY in Sheohar 
District of Bihar State 

They alleged that Mukhia of the village Panchayat 
had taken a bribe of Rs. 5000 from each 
beneficiary 

Eleventh Five Year Plan; and 

(b) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) The programme for Development of Forest Villages 
was launched in 2005-06, during the Tenth Plan. There 
are 2,474 forest villageslhabitations In the country, 
spread over 12 States and so far proposals covering 
2,413 forest villages in 12 States have been approved 
and Rs. 59856.26 lakh has been released towards this 
purpose. A Statement showing State-wise release of 
funds since 2005-06 is enclosed. 

Under the programme, infrastructure work relating 
to basic services and facilities viz. approach roads, 
healthcare, primary education, minor irrigation, rainwater 
harvesting, drinking water, sanitation, community halls, 
etc. and activities related to livelihood are taken up for 
implementation, as the inhabitants of such habitations 
have been traditionally deprived of development 
available in the revenue villages. 

Initially this programme was expected to last till 
the end of the 10th Plan; however, this is being continued 
during 11 th Plan period, keeping in view the need for 
providing sufficient amenities to these forest villages. 



I\
) ..., -

S
ts

te
m

en
t 

~ Ii :;,
 

S
ta

te
-w

is
e 

fu
nd

 r
el

ea
se

d 
un

de
r t

he
 p

ro
gr

am
m

e 
o

f D
ev

el
op

m
en

t 
o

f F
or

es
t 

V
ill

ag
es

 
)0

. ~ 
(R

s.
 i

n 
la

kh
) 

I i;l
 

SI
. 

S
ta

te
 

To
ta

l 
N

o.
 

Fu
nd

 R
el

ea
se

d 
To

ta
l 

Fu
nd

 

N
o.

 
of

 F
or

es
t 

R
el

ea
se

d 

V
ill

ag
es

 
20

05
-0

6 
20

06
-0

7 
20

07
-0

8 
20

08
-0

9 
so

 f
ar

 

1.
 

A
ss

am
 

49
9 

40
59

.0
0 

18
17

.4
2 

0.
00

 
46

96
.0

5 
10

57
2.

47
 

2.
 

C
hh

at
tis

ga
rh

 
42

5 
43

59
.0

0 
41

61
.3

7 
10

34
.0

0 
0.

00
 

95
54

.3
7 

G
uj

ar
at

 
0.

00
 

40
07

.0
0 

8 
3.

 
19

9 
19

79
.0

0 
14

34
.3

8 
59

3.
62

 
-i

 
0 OJ

 

4.
 

Jh
ar

kh
an

d 
24

 
12

9.
71

 
17

3.
87

 
0.

00
 

0.
00

 
30

3.
58

 
m

 
:JJ

 
I\

) 

~
 

5.
 

M
eg

ha
la

ya
 

23
 

0.
00

 
39

0.
71

 
0.

00
 

0.
00

 
39

0.
71

 
I\

) ~ 
6.

 
M

ad
hy

a 
Pr

ad
es

h 
89

3 
61

90
.6

5 
10

47
2.

42
 

28
29

.0
0 

65
02

.5
0 

25
99

4.
57

 

7.
 

M
iz

or
am

 
85

 
20

2.
50

 
13

17
.5

 
19

0.
00

 
43

5.
00

 
21

45
.0

0 

8.
 

O
ris

sa
 

20
 

15
7.

14
 

13
3.

46
 

0.
00

 
18

0.
00

 
47

0.
60

 

9.
 

Tr
ip

ur
a 

62
 

0.
00

 
93

0.
00

 
0.

00
 

55
8.

00
 

14
88

.0
0 

10
. 

U
tta

ra
kh

an
d 

61
 

0.
00

 
56

6.
96

 
0.

00
 

0.
00

 
56

6.
96

 

11
. 

U
tta

r 
P

ra
de

sh
 

13
 

0.
00

 
0.

00
 

0.
00

 
30

.0
0 

30
.0

0 
6"

 
12

. 
W

es
t 

B
en

ga
l 

17
0 

21
04

.0
0 

69
9.

00
 

0.
00

 
15

30
.0

0 
43

33
.0

0 
~ 

To
ta

l 
24

74
 

19
18

1.
00

 
22

09
7.

09
 

46
46

.6
2 

13
93

1.
55

 
59

85
6.

26
 

f I\
) i\1 



273 Written AnIWSIS KARTIKA 2, 1930 (SAKA) to Questions 274 

Village Electrification 

1162. SHRI HANS RAJ G. AHIR: 

SHRI RAYAPATI SAMBASIVA RAO: 

SHRI G.M. SIDDESWARA: 

SHRIJASUBHAI DHANABHAI BARAD: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) the total energy being generated from various 
renewable energy sources and its ratio in electrification 
of the villages in the rural areas of the country; 

(b) whether the Government has received proposals 
in the recent past from some of the State Governments 
for the electrification of inaccessible and tribal villages 
in the country; 

(c) if so, the details thereof alongwith the action 
taken thereon, State-wise; 

(d) whether the Government has set up any 
monitoring mechanism to oversee the implementation 
of various schemes for generation of renewable energy 
sources; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) It is estimated that around 31.7 
billion units of electrical energy will be generated 
annually for feeding into the grid through 13450 MW of 
power generation capacity from various renewable 
energy sources, installed so far. This electrical energy 
is fed into the Grid. Most or the electricity fed into the 
Grid currently is of conventional form. Accordingly, its 
subsequent division for various uses such as village 
electrification is not feasible. However, under a separate 
Programme for Remote Village Electrification, Ministry 
has provided financial support for cre~tion of facilities 
of lighting/basic electricity in 8719 villages. Renewable 
energy technologies used for this purpose include solar 
photovoltaic homelighting systems and decentralized 
small hydro and biomass gasification systems. 

(b) and (c) Under the Remote Village Electrification 
(RVE) Programme, proposals are received from the 

State Governments, for financial support for creation of 
facilities for lighting/basic electricity through renewable 
energy sources in eligible remote unelectrified villages 
and hamlets including tribal villages. Such proposals are 
sanctioned once they are complete In all respects and 
are in conformity with the provisions of the RVE 
Programme, subject to budget provisions. The State-
wise details of such proposals received and sanctioned 
during 2007-08 are given in the enclosed Statement. 

(d) and (e) Implementation of renewable energy 
Programmes Is routinely monitored at different levels. 
Such monitoring may be carried out by the officers 
implementing the Programmes themselves, or, through 
other independent agenCies. Further, the Ministry also 
undertakes independent monitoring and evaluation of 
Programmes from time to time on a random sample 
basis through reputed monitoring agencies. 

51. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

St.tement 

State-wise Details of Proposals Received and 
Sanctioned for Financial Support under 

Remote Village Electrification Programme 
during 2007-08 

State No. of Villages Covered 
in the Proposal 

Assam 1485 

Chhattisgarh 36 

Jammu and Kashmir 27 

Karnataka 46 

Kerala 49 

Madhya Pradesh 75 

Manipur 14 

Tamil Nadu 32 

Tripura 205 

Uttarakhand 23 

Total 1992 
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[Eng/ish] 

RaJIv Ratan Awa. YoJana 

1163. SHRI ABU AYES MONOAL: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION 
be pleased to state: 

(a) whether Government is providing funds under 
Rajiv Ratan Awn Yojana (RRAY); and 

(b) if so, the progress of slum-dwellers and urban 
poor in the registration of the multi-storied flats under 
RRA, Yojana State-wise? 

THE MINISTER OF STATE OF THE MINISTRY 
OF HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) The Government of India is 
providing assistance to States/Union Territories under 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) for housing and basic services to the urban 
poor. 

(b) Does not arise. 

[Trans/ation] 

Equal Statu. of Parents 

1164. SURI BAPU HARI CHAURE: 

SHRI HEMLAL MURMU: 

SHAI DALPAT SINGH PARSTE: 

Will the Minister of WOMEN AND CHILD 
OEVE~OPMENT be pleased to state: 

(a) whether the Government proposes to make a 
legal provision for making it mandatory to write the name 
of mother alongwith the father's name for indicating 
parentage of a child as reported in the 'Oainik Jagran' 
.dated 19th September, 2008; 

(b) if so, the facts thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) No such proposal 
is under consideration of the Government at present. 

Pumping Money In Banking Sy.tem 

1165. SHRI RAMJI LAL SUMAN: 

SHRI RAJIV RANJAN SINGH wLALANw: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Reserve Bank of India has taken 
a cJecision to pump 84,000 crore rupees into the banking 
system in the country; and 

(b) if so, the details thereof and the reasons In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Against the 
backdrop of the sub-prime crisis, the Reserve Bank of 
India (RBI) initiated a series of meetings with fifteen 
major banks in the month of September 2007, to assess 
its impact on banks in India and take necessary remedial 
measures. Further, to ensure uninterrupted and adequate 
credit to the productive sectors of economy, Reserve 
bank of India (RBI)/Government have taken some pro-
active measures such as-

(i) Reduced Cash Reserve Ratio of the banks by 
250 basis points from 9.00% to 6.50% of their 
Net Demand and Time Liabilities (NDTL) w.e.f. 
the fortnight beginning 11th October, 2008 
thereby releasing additional liquidity Into the 
system. 

(ii) Issued advisory to banks to allow drawal of the 
sanctioned working capital limits and term loans 
to their clients and to consider restructuring the 
dues of the Small and Medium Enterprises, 

(iii) Permitted banks to avail additional liquidity 
support to the extent of upto 1 % of their NDTL 
w.e.f. 17-09-2008. 

(iv) Conducting a special fixed rate Repo at 9% per 
annum against SLR securities to the extent of 
upto 0.5% of their NDTL to enable banks to 
meet the liquidity requirement of mutual funds. 

(v) Providing a sum of Rs. 25,000 crore as the 
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1 st instalment immediately to the commercial 
banks, Regional Rural Banks and Co-operative 
credit institutions under the Agriculture Debt 
Waiver and Debt Relief Scheme, 2008. 

(vi) Increased the interest rates on FCNR (B) and 
NR(E)RA Deposits w.e.f. 15-10-2008. 

(vii) Allowed banks to borrow funds from their 
overseas branches and correspondent banks 
upto a limit of 50% of their unimpaired Tier 1 
capital or US $ 10 million, whichever is higher, 
as against the existing limit of 25%. 

(viii) In order to alleviate the pressures on liquidity 
and, in particular, to maintain financial stability, 
RBI has reduced the Repo Rate under the 
Liquidity Adjustment Facility (LAF) by 100 basis 
points to 8.0 per cent w.e.f. 20-10-2008. 

RBI would review these measures on a continuous 
basis in the light of the evolving liquidity conditions, and 
would respond swiftly, and even preemptively, to any 
adverse external developments impinging on domestic 
financial stability. 

[English] 

Indo-Turkmenistan Cooperation In 
Power Sector 

1166. SHRI BRAJA KISHORE TRIPATHY: 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of POWER be pleased to state: 

(a) whether India and Turkmenistan have signed 
any agreement to cooperate in the power sector of the 
country; 

(b) if so, the details thereof; 

(c) the salient features of the said agreement; and 

(d) the extent to which both the countries are likely 
to be benefited therefrom? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE 

MINISTRY OF POWER (SHRI JAIRAM RAMESH): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Solar Energy Generation 

1167. SHRI K.J.S.P. REDDY: 

SHRI S. AJAYA KUMAR: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI ANANDRAO VITHOBA ADSUL: 

SHRI BASU DEB ACHARIA: 

SHRI RAVI PRAKASH VERMA: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whethqr the country is capable of producing 
around five trillion kilowatts of solar energy as reported 
in The Hindu dated 24 August, 2008; 

(b) if so, the facts thereof and the reaction of the 
Government thereto; 

(c) whether the Government proposes to set up a 
solar energy mission to promote/popularisa the use of 
solar energy in the country; 

(d) if so, the details thereof; 

(e) whether the Government has received 
proposals from any foreign country regarding solar power 
generation; and 

(f) if so, the details thereof alongwlth the decision 
taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) The amount of solar energy 
incident over the land area of the country is around 
five trillion kilowatt hour. The Ministry of New and 
Renewable Energy is Implementing schemes on 
promotion of solar energy in the country. A total of 4.02 
lakh solar home lights, 6.7 lakh solar lanterns, 70,500 
solar street lights, 7148 solar pumps, 5 MWp off-grid 
and grid connected PV power plants, 2.45 million sq. 

,. 
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mtr solar thermal collector area and 6.2 lakh solar 
cookers have been installed in the country. In addition, 
around 8,000 remote villages and hamlets have been 
supported for electrification illumination with solar energy 
systems. However, the high initial cost of solar energy 
systems is currently a barrier in large scale utilization. 

(c) and (d) The National Action Plan on Climate 
Change has proposed to develop solar energy in the 
country by setting up a Solar Mission. The details of 
the solar mission have not been finalized as yet. 

(e) and (f) No firm proposal has been received by 
the Ministry of New and Renewable Energy for setting 
up of solar power generation plants from any foreign 
country as yet. 

[Translation] 

Allocation to Panchayatl Raj Institutions 

1168. SHRI HARISINH CHAVDA: 

SHRI V.K. THUMMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to allocate 
some fixed percentage from the Central Fund to the 
Panehayati Raj Institutions in the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) and (c) Does not arise. 

[English] 

Investment of Pension Fund In 
Stock Market 

1169. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the various trade unions are opposing 
moves to put the pension funds in the stock market; 

(b) if so, the facts in the matter; 

(c) the response of the Govemment thereto; and 

(d) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) to (d) The Investment Pattern for Non-
Government Provident Funds, Superannuation Funds 
and Gratuity Funds was revised in January, 2005 with 
a view to providing wider avenues for investment by 
such Funds. The Investment Pattern provides for an 
option to invest in the shares of companies that have 
an investment grade debt rating from at least two credit 
rating agencies. Investment decisions are taken by 
trustees of the Funds based on their assessment of risk· 
return trade-off. The matter was discussed by the Central 
Board of Trustees, Employees' Provident Fund and it 
was decided that no investment would be made in the 
stock market. 

National Energy Fund 

1170. SHRI NIKHIL KUMAR: Will the Minister of 
POWER be pleased to state: 

(a) whether the transmission and distribution losses 
in power sector in the country have increased during 
the last few years; 

(b) If so, the details thereof; 

(c) whether the Government proposes to set up a 
National Energy Fund to help State Electricity Boards 
to plug transmission and distribution losses; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
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INDUSTRY AND MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI JAIRAM RAMESH): (a) 
and (b) Prior tp year 2001-02, utilities used to monitor 
Transmission and Distribution (T and D) losses. Concept 
of Aggregate Technical and Commercial (AT and C) loss 
was introduced in 2001-02. AT and C loss captures not 
only technical losses, but also captures theft, pilferages 
and commercial losses due to poor metering and billing 
and non-realization of dues. The draft report on 
Performance of State Power Utilities for the years 2004-
05 to 2006-07 prepared by the Power Finance 
Corporation Indicates that the AT and C Loss of the 
State Power Utilities at the national level for 2004-05, 
2005-06 and 2006-07 was 34.82%,35.18% and 33.07% 
respectively of the total energy available for sale. 

(c) and (d) Finance Minister (FM) in his Budget 
Speech of 29-02-2008 has proposed to provide Rs. 800 
crore in 2008-09 for the Accelerated Power Development 
and Reforms Programme (APDRP). He has further 
stated that it is the poor state of transmission and 
distribution (T and D) that is a drag on the sector and 
huge Investments are required to be made In T and D, 
but linked to fundamental reforms. Hence, it has been 
proposed by Finance Minister to create a national fund 
for transmission and distribution reform. In pursuance 
of the announcement made by the Finance Minister in 
the Budget Speech (2008-09) for creation of a National 
Fund, a Committee under the chairmanship of the 
Member (Power), Planning Commission has been 
constituted to consider various aspects of establishing 
the National Electricity Fund (NEF). 

(Translation) 

Black Money In Housing Sector 

1171. SHRI JIVABHAI A. PATEL: 

SHRIMATI SANGEETA KUMARI SINGH 
DEO: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Ministly of Urban Development has 
approached the Ministry of Finance to eliminate the 
Involvement of black money from the housing sector; 
and 

(b) If so, the details and the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) No, Sir. 

(b) Question does not arise. 

[English) 

Urban Local BocIl.s 

1172. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has engaged credit 
rating agencies to assess the fiscal performance and 
capabilities on project execution of Urban Local Bodies 
(ULBs); 

(b) if so, whether the Urban Local Bodies (ULBs) 
would now be eligible to raise funds directly from lending 
institutions such as world Bank and Asian Development 
Bank; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI A,JAY MAKEN): (a) 
Four credit rating agencies namely, Indian Credit Rating 
Agency (ICRA) Ltd., FITCH Ratings India Ltd., Credit 
Analysis and Research Ltd. (CARE) and CRISIL Ltd. 
have been entrusted with the task of assigning credit 
ratings, to 69 ULBs under Jawaharlal Nehru National 
Urban Renewal Mission (JNNURM). The credit ratings 
of the cities will facilitate ULB's access to funds from 
different financial institutions as well as municipal bound 
markets subject to their fulfilling other requiSite criteria. 

(b) and (c) Urban Local Bodies (ULBs) cannot 
borrow directly from the multilateral lending institutions 
such as World Bank and Asian Development Bank. 
However, ULBs can borrow from them with the 
permission of the respective State Govemments who' , 
may also require the prior concurrence of the 
Govemment of India in ac:cordance with provisions of 
Article 293 (3) of the Constitution of India. 
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Displacement of Tribal. 

1173. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) the number of tribal families displaced due to 
construction of dams, canals, defence related works and 
mining in the forest areas in various States during the 
last three years and the current year; 

(b) the number of tribal families rehabilitated and 
the amount of financial assistance provided by the 
Qovemment in this regard, State-wise/uT-wise; 

(c) whether the Government has fixed any time 
I;rnit to rehabilitate the remaining affected families; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(d) "Land" is a 'State subject' under the Cun~titution. 

Therefore, the acquisition of land for construction of 
various development projects, leading to displacement 
of people including scheduled tribes, is done by the 
State GovernmentslUT Administrations under Land 
Acquisition Act, 1894. For the rehabilitation and 
resettlement of displaced persons including scheduled 
tribes, specific provisions have been made in the 
"National Rehabilitation and Resettlement Policy (NRRP) 
2007", notified by Ministry of Rural Development, the 
nodal Ministry. However, State Governments/Project 
Authorities are at liberty to offer greater benefit levels 
than those prescribed in the NRRP 2007 and the 
respective State Governments/UT Administrations 
accordingly settle the claims of displaced, resettled and 
rehabilitated persons. The Ministry of Tribal Affairs is 
concerned only with the clearance of the Resettlement 
and Rehabilitation (R and R) Plan of irrigationlflood 
control projects submitted by State GovemmentslProject 
Authorities, in accordance with the provisions of NRRP 
2007, in so far as they pertain to scheduled tribe project 

affected families. There is no scheme under which the 
Ministry of Tribal Affairs provides financial assistance 
for rehabilitation of displaced/project affected persons 
belonging to scheduled tribes. 

Import Duty on Cancer Drugs 

1174. SHRI MADHU GOUD YASKHI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the import duty on some cancer drugs 
is as high as 35 per cent; 

(b) it so, the details of such drugs; 

(c) whether the government had exempted life 
saving cancer drugs from import duty in 2007; 

(d) If so, whether the Gov~rnment is yet to notify 
most of such cancer drugs on the cuS!tC:"'la list; 

(e) if so, the reasons for delay; 

(f) whether any official responsible for the situation 
has been brought to the book; and 

(g) if so, the details thereof and the corrective 
measures taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Currently drugs and medicines attract general rate of 
basic customs duty @ 10%, countervailing duty equal 
to excise duty @ 8% and 4% additional duty of customs 
in lieu of statellocal taxes. In addition, education cess 
@ 3% of the aggregate of duties of customs Is also 
charged on such drugs. Thus, the total incidence of 
import duty on drugs and medicine including cancer 
drugs Is about 24.55%, unless they are otherwise 
exempt. 

(c) and (d) No life saving drugs including cancer 
drugs were exempted in 2007. Exemption from customs 
duty/concessional rate of customs duty have been 
provided by the Government from time to time on 
specified life saving drugs including cancer drugs taking 
into account all relevant factors such as local availability, 
domestic production, need for such drugs in the country, 
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safety and efficacy of the drug and whether such drugs 
are of life saving nature etc. 

(e) to (g) Does not arise in view of (c) and (d) 
above. 

(Translation) 

Prlvatlaatlon of LlC 

1175. SHRI MAHAVIR BHAGORA: Will the 
Minister of FINANCE be pleased tn state: 

(a) whether the Government is contemplating to 
privatize the Ule Insurance Corporation of India (LIC) 
and other insurance companies; 

(b) If so, the details thereof; 

(c) whether there has been sharp decline in the 

Year 

2005-06 

No. of 
Policies 

31572547 

FPI 

mar1<et shares held by the lIC during the last three 
years and the current year; 

(d) if so, the details thereof and the action taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Ufe Insurance Corporation of India (L1C) 
has reported that the decline in market share is a natural 
corollary of addition of new players In the Insurance 
industry. However, L1C has shown continuous growth 
in First Premium Income (FPI). Growth Rate of the last 
three years is given below: 

Growth Market Share 
Rate 
EPI FPI NOP 

18085.49 48.56 71.44 89.08 

2006-07 38208575 39549.58 118.64 71.18 82.83 

2007-08 37589995 43812.86 10.80 63.64 73.93 

2008-09 (upto 30-09-2008) 11933094 10909.51 -35.72 * • 

-Not available till date. 

L1C has initiated measures like aggressive 
recruitment of Development Officers, providing large 
scale training exposure to its field force to improve their 
competence, introduction of Chief Ufe Insurance Agent 
(ClIA) Scheme for the senior and experienced Agencts 
to introduce suitable persons to work as supervised 
agents under them, etc., to Improve upon its mar1<et 
share. 

{English} 

World Bank Assisted DPIP 

1176. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

SHRI ADHAlRAO PATll SHIVAJIRAO: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the World Bank has approved the 
proposal to launch the second phase of the District 
Poverty Initiative Project (DPIP) in the selected blocks 
across the country; 

(b) if so, the details thereof, State-wise; 

(c) the estimated cost of second phase of DPIP; , 
and 

(d) the assistance proposed to be provided by the 
World Bank for implementation of DPIP, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(5HRIMATI 5URYAKANTA PATIL): (a) to (d) As per 

information provided by the Department of Economic 
Affairs, there are two DPIP phase-II projects posed to 
the World Bank for financial assistance. The details of 
these projects are as under:-

51. Project Name 
No. 

State Project Outlay Objective Status 

1. Madhya Pradesh 
District Poverty 
Initiative Project-
PhElSEt-II 

Madhya 
Pradesh 

Rs. 5400 crores 
(approximately) 

Rural 
Development 

Posed to the World Bank 
on 5-9-2007 for assistance 
of US$ 100 million. The 
World Bank's preparation 
Mission visited the state 
during 17th to 27th June, 
2008. 

2. Rajasthan-District 
Poverty Initiative 
Project-Phase-II 

Rajasthan Rs. 825 crores 
(approximately) 

Rural 
Development 

Posed to the World Bank 
on 25-7-2008 for assistance 
of Rs. 600 crores. 

JBle AIII.tance for 
Urban Infrastructure 

1177. SHRI B. MAHTAB: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Japan Bank for International 
Cooperation (JBIC) has been providing funds for the 
development of urban infrastructure in the country; 

(b) if so, the details of the projects funded by JBIC 
during the last three years, State-wise; and 

(c) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) and (c) The State-wise details ot projects funded 
by JBIC during the last three years is given in the 
enclosed Statement. The Delhi Metro Rail Corporation 
Limited Phase-I project has been completed and 
the remaining projects are at various stages of 
implementation. 

Statement 

SI.No. State Project 

1. Delhi (i) Delhi Metro Rail Corporation Ltd. Phase-I 

(ii) Delhi Metro Rail Corporation Ltd. Phase-II 

(iii) Delhi Mass Rapid Transport System Project Phase-2 (III) 

2. Karnataka (i) Bangalore Metro Rail Ltd. 

(Ii) Bangalore Water Supply and Sewerage Project 
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SI.No. State 

3. West Bengal 

4. Andhra Pradesh 

5. Punjab 

6. Uttar Pradesh 

7. Orissa 

8. Goa 

9. Kerala 

10. Tamil Nadu 

SJSRY 

KARTIKA 2, 1930 (SAKA) 

Project 

(iii) Bangalore Water Supply and Sewerage Project-II 

(Iv) Bangalore Distribution Upgradation Project 

(i) Kolkata Metro Rail Ltd. 

10 QuestloM 290 

(Ii) Kolkata Solid Waste Management Improvement Project (Phase-II) 

(I) Hyderabad Outer Ring Road Phase liB. 

(ii) Hussainsagar Lake and catchment area Improvement project 

(iii) Transmission System Modemization Project In Hyderabad 

Water supply, Sewerage and Sewage Treatment In Amrttsar town 

(i) Ganga Jal Project for drinking water supply to Agra City 

(ii) Ganga Action Plan Project (Varanasi) 

Integrated Sewerage and Sanitation Project for Bhubaneshwar and Cuttack 
Towns of Orissa 

Water and Sanitation Project for Goa 

Kerala Water Supply Project for Thiruvananthapuram, Kozikhode, Pattuvam, 
Meenad, Cherthala and adjoining villages 

Urban Infrastructure Project 

(c) the number of people benefitted therefrom, 
State-wise? 

1178. SHRI :ttJOY CHAKRABORTY: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

THE MINISTER OF STATE OF THE MINISmy OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) The activities undertaken 
in the Scheme of Swarna Jayantl Shaharl Rozgar 
Yojana (SJSRY) and the number of beneficiaries under 
this, during last 3 years, State-wise and year-wise are 
given in the enclosed Statement-I and the State-wise, 
year-wise Central funds released under Swama Jayantl 
Shahari Rozgar Yojana (SJSRy) during the last three 
years Is given in the enclosed Statement-II. 

(a) the details of actiVities undertaken under Swam 
Jayanti Shahari Rozgar Yojana (SJSRY) for urban 
poverty alleviation during the last three years, State-
wise; 

(b) the funds allocated for the purpose, State-wise; 
and 

. . 
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Ststement-ll 

State-wise, Year-wise Central Funds Released during 2005-06, 2006·07 and 2007-08 under 

Swama Jayanti Shahari Rozgar Yojana (SJSRY) 

(Rs. in lakhs) 

51. StateslUTs 2005-2006 2006·2007 2007·2008 
No. 

1 2 3 4 5 

1. Andhra Pradesh 1526.17 2295.94 2058.41 

2. Arunachal Pradesh 0.00 46.68 148.64 

3. Assam 0.00 368.27 1974.81 

4. Bihar 681.66 586.83 1225.54 

5. Chhattlsgarh 405.67 698.46 741.48 

6. Goa 0.00 0.00 0.00 

7. Gujarat 0.00 894.65 958.18 

8. Haryana 681.12 571.67 553.03 

9. Himachal Pradesh 45.36 9.24 7.69 

10. Jammu and Kashmir 9.06 849.38 105.86 

11. Jharkhand 0.00 0.00 480.90 

12. Kamataka 822.99 1416.98 2410.37 

13. Kerala 681.26 639.22 629.74 

14. Madhya Pradesh 1596.76 2388.35 3120.18 

15. Maharashtra 2552.92 3n6.34 5944.50 

16. Manlpur 111.39 0.00 297.28 

17. Meghalaya 0.00 97.65 254.81 

18. Mizoram 351.90 533.40 233.58 

19. Nagaland 194.51 145.23 191.11 

20. Orissa 469.86 808.97 1099.33 
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1 2 3 

21. Punjab 39.68 

22. Rajasthan 495.38 

23. Sikkim 0.00 

24. Tamil Nadu 924.36 

25. Tripura 0.00 

26. Uttaranchal 309.14 

27. Uttar Pradesh 3071.43 

28. West Bengal 617.47 

29. Andaman and Nicobar Islands 0.00 

30. Chandigarh 0.00 

31. Dadra and Nagar Haveli 0.00 

32. Daman and Diu 0.00 

33. Delhi 0.00 

34. Puducherry 0.00 

Total 15588.09 

[Translation} 

TRIFED 

1179. SHRI RAMDAS ATHAWALE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Tribal Cooperative Marketing 
Development Federation of India (TRIFED) has provided 
any assistance for the sale of products manufactured 
by trlbals during the last three years and the current 
year; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to provide 
remunerative prices to the tribals for their products? 

THE MINISTER OF STATE IN THE MINlsmy OF 

4 5 

135.71 159.24 

852.93 1832.21 

10.38 115.n 

1891.51 2650.59 

127.08 297.28 

93.96 350.61 

4566.49 4545.23 

1063.13 1205.19 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 100.00 

24868.45 33691.56 

TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Yes, Sir. The Tribal Cooperative Marketing 
Development Federation of India Ltd. (TRIFED) is 
engaged in marketing development of tribal products as 
under: 

(1) TRIFED undertakes purchase of tribal products 
from tribal artisans, Tribal Self-Help Groups 
(SHGs), organizations working with tribals etc. 
and sells these items through a network of 35 
retail ouUets situated all over the country. 

(2) TRIFED has taken eight stalls on long lease at 
Deihl Haat, Pitampura, Delhi where tribal 
artisans from various States are invited on 
rotation to exhibit and sell their products. They 
are provided free facilities for transPort and stay. 



301 Written Answers KARTIKA 2. 1930 (SAKA) to Questions 302 

(3) TRIFED organises Tribal Artisans Melas as an 

exercise to reach tribals for sourcing their art 
and craft Items. These are held at Statellstrict 
leVel. TRIFED's merchandising teams visit these 

melas to source items and provide them the 
inputs to make their Items more marketable. 

(4) TRIFED has also been organising National 

Tribal Craft Expos (called" Aadhishil/f) by which 
the tribal artisans are provided the venue to 
show case their skill and products. 

(5) TRIFED in association tribal artisans 
participates In the exhibitions/craft melas 
organized by other agencies of the Central 
Govemment/State Govemments throughout the 
country where they exhibit and sell their 
products. 

(6) TRIFED also provides training for Skill Up-
gradation and Design Development Trainings 
for handicraft products and Vocational Training 
and Capacity Building Trainings for tribals who 

collect/gather of Minor Forest Produce like 
honey. gum karaya etc. Such trainings help 
tribal artisans produce good quality products 
which. in tum. ensures remunerative prices on 
a sustainablo basis. 

(c) The Govemment of India has been extending 
grants-in-aid to TRIFED under the Central Sector 
Scheme "Market Development of tribal productslproduce" 
for the following four main activities: 

(a) Retail Marketing Development Activity 

(b) MFP Marketing Development Activity 

(c) Vocation Training. Skill Upgradation and 
Capacity Building of ST Artisans and MFP 
Gatherers 

(d) Research anrl Development/IPR (Intellectual 
Property Rights) Activity 

So that tribals artisans could get remunerative prices 
for their products. 

[EngliSh] 

Assistance to Small and 
Medium Entrepreneurs 

1180. SHRIMATI JAYAPRADA: 

SHRI RAMJI LAL SUMAN: 

SHRI AMITAVA NANDY: 

SHRI RAJIV RANJAN SINGH "LALAN" 

Will the Minister of FINANCE be pleased to 
state: 

(a) the details of financial facilities available to 
Small and Medium Entrepreneurs (SMEs) through 
banks; 

(b) whether the quantum of loan provided to SMEs 
is very low in comparison to the loan provided to the 
industrial sector; 

(c) if so. the details thereof during the last three 
years and the current year; 

(d) whether the Reserve Bank of India has 
observed that the banks are not fully equipped to 
promote SMEs and they are not properly being financed 
by banks; 

(e) if so. the details thereof; and 

(f) the steps takenlbeing taken by the Govemment 
to simplify the banking (torms to provide assistance to 
SMEs in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Besides nonnal credit 
facilities available from PubUc Sector Banks for Business 
Organisations including those in SME sector. under 
Credit Guarantee Scheme. SIDBI is providing a special 
collateral free and third party/guarantee free credit facility 
to Micro and Small Enterprises by Member Lending 
Institutions upto a ceiling of As. 50 lakh per borrower. 
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guaranteed by Credit Guarantee Fund Trust for Micro 
and Small Enterprises (CGTMSE). 

(b) and (c) Yes, Sir. The quantum of credit 
provided by the banks to Industrial and SME Sector 
over the last three years is given below: 

(Rs. in crore) 

Years Total credit by public sector banks to 

SME Sector Industrial Sector 

2005 68000 438503 

2006 82434 556357 

2007 127322 731157 

(d) and (e) In the report on Currency and Finance 
2006-08 (Vol. II) regarding the Banking Sector in India 
on "Emerging Issues and Challenges·, RBI has 
observed that "the difficulties faced by the banks in 
extending credit to SMEs mainly stem from informational 
opacity and lack of credit history. Unlike large 
corporations, small businesses are typically much more 
informatlonally opaque, because they often do not have 
certified audited financial statements to yield credible 
financial information on a regular basis. Also, these firms 
usually do not have publicity traded equity or debt, 
yielding no market prices or public ratings that might 
suggest their quality .... Other reasons often stated by 
banks for the weak growth of SME credit are (i) the 
large number of unregistered enterprises, which require 
different lending and risk management techniques, 
processes, and skills; (ii) lack of a secured transactions 
law to regulate aSSignment and registry of movables; 
and (iii) the difficulty and high cost of registering property 
and enforcing contracts .. 

(f) Government of India had announced a Policy 
Package in Parliament on August 10, 2005 advising all 
Scheduled Commercial Banks including Public Sector 
Banks to fix their own targets for funding Small and 
Medium Enterprises (SMEs) in order to achieve a 

minimum 20% year-on-year growth in credit to the SME 
sector. Further, Reserve Bank of India (RBI) has 
formulated a scheme to encourage banks to establish 
mechanisms for better co-ordination between their 
branches and branches 'of SIDBI for co-financing of 
SMEs on mutually agreeable operational modalities. 
Modification in Credit Linked Capital Subsidy Scheme 
for upgradatlon of SSI sector, introduction of Credit 
Rating Scheme by National Small Industries Corporation 
and setting up of SME Rating Agency by SIDBI are 
some other measures taken by the Government and 
RBI to increase the credit flow to SME sector. Further, 
Micro, Small and Medium Enterprises Development Act, 
200S has been enacted to cater to the needs of SME 
sector. Following the Budget Announcement 2008-09, 
RBI has allocated Rs.1S00 crore for the MSME 
(Refinance) Fund and RS.l000 crore for the MSME (Risk 
Capital) Fund to SIOBt. 

Loan Sanctioned by Banks 

1181. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of loan sanctioned by Public Sector 
Banks (PSBs) during each of the last three years and 
the current year, State-wise, bank-wise; and 

(b) the percentage and amount ot loan disbursed 
to the farmers by these banks and refunded by the 
farmers to these banks during the said period, State-
wise, Bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Bank-wise data 
on gross advances outstanding and total agricultural 
credit outstanding in respect of Public Sector Banks 
(PSBs) as reported by the Reserve Bank of India (RBI), 
for the last three years is given in the enclosed 
Statement. The data also contains total outstanding 
agricultural credit as percentage of total outstanding 
advances. Information regarding bank-wise and State-
wise disbursal of loan to farmers alongwith amount 
refunded by farmers is not available. 
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North East Industrial Technical 
Consultancy Organisation 

1182. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of FINANCE be pleased to state: 

(a) whether the business activity of N.E. Industrial 
Technical Consultancy Organisation, sponsored by SBI, 
lOBI and PSBs, is not satisfactory; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government for its 
revival during the Eleventh Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (c) Yes, Sir. As 
reported by lOBI Bank, the North Eastem Industrial and 
Technical Consultancy Organisation (NEITCO) started 
Incurring losses after 1996 mainly due to lack of 
opportunities for its services arising out of very slow 
pace of industrialization in the Nortn Eastern Region 
and due to various other reasons. lOBI appointed 
Moores Rowland Consulting Pvt. Ltd. as consultant in 
2002 for undertaking a viability study of NEITCO who 
had considered it for closure as it had lost its long term 
viability lOBI, in consultation with ICICI Bank Ltd. and 
IFCI Ltd. had prepared a Status Paper which 
recommended to merge NEITCO with North Eastern 
Industrial Consultants Ltd. (NECON) to reduce 
expenditure and duplication of work and to perform 
effectively. However, the Board of NECON resolved that 
merger was not feasible. Thereafter with the approval 
of Government of India, North Eastern Council has been 
requested by lOBI to take over the management control 
and operational activities of NEITCO. 

Scheduled Tribes and Other Traditional 
For .. t Dwellers Act, 2006 

1183. SHRI L. RAJAGOPAL: 

SHRI E. DAYAKAR RAO: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) whether State Governments have constituted 
Committees under the Scheduled Tribes and other 
Traditional Forest Dwellers Act, 2006 for recognition and 
vesting of the forest rights in the forest dwelling 
scheduled tribes and other forest dwellers; and 

(b) if so, the details thereof, State-wiselUT-wise; 
and 

(c) the steps taken/being taken by the Union 
Government to persuade the State GovernmentslUT 
Governments in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) As per the information available with the Ministry, 
the following States and UTs have constituted the 
prescribed Committees under the Scheduled Tribes and 
Other Traditional Forest Dwellers (Recognition of Forest 
Rights) Act, 2006 and have progressed in varying 
degrees in implementation of the Act:-

States: Andhra Pradesh, Assam, Bihar, 
Chhattisgarh, Gujarat, Himachal 
Pradesh, Jharkhand, Karnataka, 
Kerala, Madhya Pradesh, 
Maharashtra, Mizoram, Orissa, 
Rajasthan, Tamil Nadu, Tripura, 
West Bengal 

Union Territories: Oadra and Nagar Haveli. 

(c) The Ministry of Tribal Affairs has been 
interacting with all the State Governments and Union 
Territory Administrations urging them to take all 
necessary steps for expeditious implementation of the 
Act. Review meetings with the concerned officers of the 
State Governments and Union Territory Administrations 
are being held and the officers of the Ministry are also 
visiting the States to assess and guide the pace of 
implementation. 

MOU between UC and Nomura 

1184. SHRI BASU DEB ACHARIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Ufe Insurance Corporation of India 
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(LIC) has signed Memorandum of Understanding with 
the Nomura Group of Japanese financial services to 
explore possibilities of expanding ties as reported in the 
'Business Standard' dated 6th July, 2008; and 

(b) if so, the terms and conditions thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Life Insurance 
Corporation of India (L1C) has reported that it has entered 
Into a trlparties, non-binding, exclusive and confidential 
Memorandum of Understanding (MoU) for a period of 
six months with Nomura Asset Management Company 
aIongwith L1C Mutual Fund Asset Management Company 
on 30th June, 2008. 

(b) The purpose of the MOU is to explore a way 
forward to structure a strategiC partnership for creating 
a leading asset management platform to pursue the 
significant opportunities presented by the Indian 
Financial Services landscape. 

Income of UC through Rent 

1185: SHRI JUAL ORAM: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of buildings owned by Life Insurance 
Corporation of India (L1C) State-wise and UT-wise; 

(b) the Income earned by L1C from renting of 
buildings during the last three years, and the current 
year; 

(c) whether the rent of some of these buildings 
have not been revised since a long time; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) A Statement on 
buildings owned by Life Insurance Corporation of India 
(LIC) State-wise and UT-wise Is enclosed. 

(b) The income eamed by LIC from renting of 

buildings during the last three years and the current 
year (upto 30-Q9-2008) is as under:-

Year 

Rental 
Income 
(in Rs. 
crores) 

2005-06 

143.13 

2006-07 2007 -os 2008-09 
(upto 

30-9-08 

155.99 182.31 51.05 

(c) and (d) L1C could not revise rent for some of 
its buildings due to reasons such as tenants taking 
shelter under local rent control laws: litigation Initiated 
by tenants against revision of rent proposed by L1C and 
rent revision pending in respect of many Govemment 
departments as Government departments pay rent fixed 
by CPWDIPWD. 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Sta,.",."t 

State-wise and Union Territory-wise buildings 
owned by LlC of India 

States 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

GuJarat 

Haryana 

Himachal Pradesh 

No. of 
buildings 

3 

135 

o 
36 

17 

.32 

16 

74 

18 

38 
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1 2 3 1 2 3 

10. Jammu and Kashmir 2 7. Puducherry 

11. Jharkhand 19 Total 86 
12. Kamataka 118 

13. Kerala 65 
Training Institutes of PSBs 

1186. SHRI ANANTA NAYAK: Will the Minister of 
14. Madhya Pradesh 119 FINANCE be pleased to state: 

15. Maharashtra 246 
(a) the details of the Training Institutes set up by 

16. Manipur 0 Public Sector Banks In the country, bank-wise, location-
wise; and 

17. Meghalaya 0 

18. Mizoram 0 
(b) the norms for setting up of such Training 

Institutes? 

19. Nagaland 0 THe MINISTER OF STATE IN THE MINISTRY OF 

20. Orissa 59 FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 

21. Punjab 32 PAWAN KUMAR BANSAL): (a) and (b) The information 

22. Rajasthan 108 is being collected and will be laid on the Table of the 
House. 

23. Sikkim 0 
Fee Charged by Banks 

24. Tamil Nadu 129 
1187. SHRI BACHI SINGH RAWAT "BACHDA": 

25. Tripura 0 Will the Minister of FINANCE be pleased to state: 

26. Uttarakhand 19 (a) whether the public sector banks including the 

27. Uttar Pradesh 114 State Bank of India are charging fee from their customers 
for cheques/cash deposits made by them in their own 

28. West Bengal 125 account or some other account; 

Total 1521 (b) if so, the details thereof and reasons therefor; 

Union Terrltorle. (c) the time since when the fee is being charged; 

1. Andaman and Nicobar Island 1 (d) whether the banks have apprised their 

2. Chandigarh 19 
customers regarding above charges; and 

3. Delhi 65 
(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 4. Dadra and Nagar Havell 0 
FINANCE AND MINISTER OF STATE IN THE 

5. Daman and Diu 0 MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Indian Banks' 

6. Lakshadweep 0 Association (IBA) has reported that normally banks do 
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not charge from customers for depositing money to their 

own account. However, some of the bank levy charges 
for cash payment against credit card bills. 

(c) to (e) Generally these charges are collected at 
the time of accepting cash. As per the Reserve Bank 
of India (RBI) guidelines banks need to inform about 
changes in rent or charges to their customer one month 
before. 

[Translation) 

Loans by IREDA 

1188. SHRI AJIT JOGI : Will the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Indian Renewable Energy 
Development Agency (IREDA) provides loans to the 
States for setting up of Non-Conventional Power Projects 
in the country; 

(b) if so, the details thereof; 

(c) the total amount of loans provided to each State 
during the last three years, and current year; 

(d) whether any State has defaulted In repaying 
the loan during the above period; and 

(e) if so, the details thereof alongwith the action 

taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Indian Renewable 
Energy Development Agency (IREDA) does not provide 
loans to state government departments. Loans are, 
however, provided to the eligible project promoters! 
developers for setting up renewable energy/energy 
conservation projects. 

(c) State-wise details. of loans disbursed by fREDA 
to promoters/developers during the last three years, and 
current year I.e. 2005-06, 2006-07, 2007-08 and 2008-
09 (upto 30-9-2008) are given in the enclosed 
Statement-I. 

(d) Loans sanctioned by IREDA to some borrowers 
have become non performing assets (NPAs). State-wise 
details of NPAs as on 31-3-2008 are given In the 
enclosed Statement-II. 

(e) IREDA has taken a series of steps against 
defaulters for recovery of loans that Include sending 
recall notices, filling cases before the Debt Recovery 
Tribunals and the Board for Industrial and Financial 
Reconstruc-tion; and taking action under the 
Securitization and Recor.structlon of Financial Assets 
and Enforcement of Security Interest Act, 2002. 

Statement-l 

State-wise details of loan disbumed by IREDA during the last three years 

and the current year (As on 30-9-2008) 

(Rs. in erore) 

SI. State Year 

No. 
2005-06 2006-07 2007-08 2008-09(*) 

2 3 4 5 6 

" 
1. Andhra Pradesh 37.49 6.01 25.21 8.34 

2. Chhattisgarh 35.72 21.56 0.00 0.00 
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1 2 3 4 5 6 

3. Goa 0.00 0.00 0.13 0.00 

4. Gujarat 0.00 3.99 n.75 0.00 

5. Haryana 0.40 0.00 0.00 0.00 

6. Himachal Pradesh 27.30 37.74 46.99 1.03 

7. Kamataka 115.87 86.69 118.00 76.25 

8. Madhya Pradesh 0.65 0.87 0.00 20.79 

9. Maharashtra 26.04 162.45 137.41 7.09 

10. Nagaland 0.04 0.07 0.00 0.00 

11. Orissa 28.37 31.75 14.22 3.02 

12. Punjab 4.13 0.51 0.00 0.00 

13. Rajasthan 2.34 41.14 1.00 6.00 

14. Tamil Nadu 20.19 17.15 17.30 1.80 

15. Uttar Pradesh 0.44 0.40 68.30 0.00 

16. Uttarakhand 0.00 0.00 46.79 36.57 

17. West Bengal 3.53 0.54 0.54 0.00 

Total 302.51 410.87 553.64 160.89 

StstemlHJt-l' 1 2 3 

State-wise details of loan Non-Perfonnlng Assets 
4. ChhaWsgarh 3.24 

(NPAs) as on 31-3-2008 
5. Gujarat 0.01 

(Rs. in crore) 
6. Himachal Pradesh 0.001 

SI. State NPA 7. Kamataka 61.64 
No. 

8. Kerala 8.90 
1 2 3 

9. Madhya Pradesh 0.33 

1. Andhra Pradesh 130.70 10. Maharashtra 78.59 

2. Assam 0.001 11. Nagaland 0.66 

3. Bihar 0.03 12. Orissa 47.07 
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1 2 3 

13. Tamil Nadu 73.46 

14. Uttar Pradesh 0.002 

15. West Bengal 9.65 

16. Delhi 1.63 

Total 415.914 

[English] 

Assessment of NREGS 

1189. SHRI S.K. KHARVENTHAN: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to assess 
the impact of National Rural Employment Guarantee 
Scheme (NREGS) through Indian Institute of 
Management (IIMs) and Indian Institute of Technologies 
(IITs); and 

(b) if so, the details thereof? 
• 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Ministry of Rural Development held 
a Round Table Conference on Professional Support to 
NREGA on 1-&2008 in which representatives from IITs 
(liT Mumbai, liT Roorkee, liT Delhi and liT Kharagpur); 
IIMs (11M Ahmedabad, 11M Kolkatta and 11M Shillong); 
Agricultural Universities and other Universities across 
India had participated. The objective of the Conference 
was to involve professional institutions with NREGA 
implementation through a variety of activities like debates, 
seminars, research, action research internships, curricula, 
training, monitoring and evaluation. No proposals have 
so far been received from the IITs and IIMs whose 
representatives had attended the conference. 

[Translation] 

Relaxation of Norm. for Recovery of Loan 

1190. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether certain customers are given relaxation 
in recovery of loans disbursed by the banks; and 

(b) if so, the details of criteria adopted alongwlth 
the relaxation granted to non-agricultural loans during 
the last three years and the current year, State-wise, 
bank-wise? 

THE MINISTER OF STATE IN THE MINISmy OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) Reserve Bank 
of India (RBI) has reported that no fresh guidelines on 
One Time Settlement (OTS) have been issued since 
January, 2003. The OTS guidelines Issued earlier were 
withdrawn vide their circular dated December 18, 2006. 
However, banks are permitted to have their compromise 
or negotiated settlement of Non Performing Assets in 
terms of their circular dated July 28, 1995. The data 
base maintained by RBI does not generate information 
on relaxations granted to non-agricultural loans. 

[English] 

New Pen.lon Scheme 

1191. SHRI K.C. PALLANI SHAMY: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount credited under the New 
Pension Scheme since Its inception with Interest accrued 
thereon; 

(b) the details of management of the corpus of 
the fund; and 

(c) the benefits available to the contributors under 
the Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) As on 19-10-2008, the 
total amount transferred to the New Pension System 
Trust representing accumulated contributions in respect 
of the Central Government employees covered by the 
New Pension System (NPS) since 1st January, 2004 
stood at around As. 1545.94 crore. 
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(b) The accumulations under the NPS w.e.f. 
1-4-2008 are being managed by three Pension Fund 
Managers appointed by the Pension Fund Regulatory 
and Development Authority, namely SBI Pension Funds 
Pvt. Ltd., L1C Pension Fund Ltd. and UTI Retirement 
Solutions Ltd. These are Pension Fund Companies 
incorporated under the Companies Act, 1956 by their 
sponsors, i.e., State Bank of India, L1C and UTI Asset 
Management Company, respectively. 

The investment of the NPS funds by these pension 
funds is being guided by the investment guidelines issued 
by the Government for Non-Government Provident 
Funds, Superannuation Funds and Gratuity Funds. 

(c) The NPS subscribers shall, at the age of 
superannuation/exit, be entitled to the sum total of the 
accumulated contributions in their NPS account (Govem· 
ment contribution plus employee contributio~) along with 
the retums generated thereon. At superannuation/exit 
the subscribers would be mandatorily required to invest 
40% of their accumulated pension wealth to purchase 
an annuity from a life insurance company regulated by 
the Insurance Regulatory and Development Authority. 

Working Women'. Hoatel. 

1192. SHRI HITEN BARMAN: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the number of working women's hostels in the 
country, State-wise and location-wise; 

(b) the quantum of assistance released to each 
State Govemment for the purpose during the last three 
years, State-wise; 

(c) whether new hostels are to be set up In the 
country; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) The State-wise status of 
working women's hostels in the country Is available in 

the annual report of the Ministry and the website 
www.wcd.nic.in. 

(b) Working Women's Hostel Scheme envisages 
financial assistance for the construction of hostel building 
directly to the applicant organization and no grant is 
released to any State Govemment. 

(c) and (d) Opening of new hostels depends on 
receipt of viable proposals duly recommended by the 
State Government. 

Increase In Strength of Judges 

1193. SHRI UDAY SINGH: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) The exact strength and vacancy position of 
judges in High Courts and Supreme Court as on 30 
September, 2008; 

(b) whether the Government proposes to Increase 
the strength of judges in the above Courts and also to 
fill up vacancies in the near future: and 

(c) if so, the details thereof and the time by which 
it is likely to be done? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Against an approved strength of 
26 -Judges in the Supreme Court, including the Chief 
Justice of India, 23 Judges were in position as on 
30-9-2008 leaving 3 vacancies to be filled up. In the 
High Courts, against an approved strength of 886 
Judges, 620 Judges were in position on 30-9·2008, 
leaving 266 vacancies to be filled up. 

(b) and (c) The Judge strength of the High Courts 
is reviewed every three years, the last being in the year 
2006. In view of the large number of cases pending in 
the Courts, judge strength of some of the High Courts 
was reviewed in the years 2007 and 2008 also. As a 
result of the review in the years 2006, 2007 and 2008, 
163 posts of Judges have been created in various High 
Courts. 

As regards the Supreme Court, Govemment has 
already introduced "The Supreme Court (Number of 
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Judges) Amendment Bill, 2008" in the Lok Sabha on 
29-4-2008. The Bill envisages increase in the Judge 
strength of the Supreme Court from the present 26 to 
31 Judges, including the Chief Justice of India. 

Filling up of the vacancies in the Supreme Court 
and the High Courts is a continuous process, as 
vacancies keep arising due to retirements, resignation 
etc. Pursuant to the Supreme Court Judgment of 
October 6, 1993 in the Supreme Court Advocates-on-
Record and Anr. Vs. Union of India, read with the 
Advisory Opinion of October 28, 1998, the entire process 
of initiation of proposal for appointment of a Judge of a 
Supreme Court lies with the Chief Justice of India and 
for the appointment of a Judge of a High Court, with 
the Chief Justice of that High Court. Govemment has 
been periodically reminding the Chief Justices of the 
High Courts to initiate proposals for filling up all vacant 
posts of judges in the High Courts as also those which 
will be falling vacant during the next six months. The 
proposals received are processed by the Govemment 
promptly for filling up of the vacancies. 

[Translation} 

Bokaro Thermal Power Plant 

1194. SHRI TEK LAL MAHTO: Will the Minister of 
POWER be pleased to refer to the reply given to 
Unstarred Question No. 546, dated the November 25, 
2005 and state: 

(a) whether the power station No. A of Bokaro 
Thermal Power Plant has since been re-opened; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which it is likely to be re-opened? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI JAIRAM RAMESH): (a) 
No, Sir. 

(b) to (d) Due to inherent trouble and poor perfor-
mance of Bokaro Thermal Power Station (BTPS) Unit 4 

since Its inception, a jOint assessment was made by 
the Central Electricity AuthOrity (CEA) and NTPC Ltd. 
On their recommendation, CEA approved retirement of 
BTPS Unit 4 from 10th June, 2005. 

In May, 2006, CEA advised that in view of the 
prevailing condition of the Units 1, 2 and 3 of Bokaro 
'A' Thermal Power Station at that time and high cost of 
Rand M work involved (Rs. 2.42 crore/MW) as well as 
the difficulty to achieve the design parameters and to 
meet Central Electricity Regulatory Commission (CERC) 
norms even after so much investment, it was not techno-
economically advisable to revive these units and carry 
out Renovation and Modemization/Life Extension (R and 
MILE) work. CEA also recommended that Oamodar 
Valley Corporation (OVC) may plan new units of higher 
capacity and retire the existing units of Bokaro 'A' 
Thermal Power Station. Accordingly, DVC decided to 
retire these units and install a new (1 xSOO) MW unit In 
place of the existing units. 

(English) 

Minimum Public Holding In 
Llated Companlea 

1195. SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI NIVEDJTA MANE: 

SHRI MAOHU GOUD YASKHI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government is contemplating to 
take a decision regarding minimum public holding of 
twenty five per cent In the listed companies; 

(b) if so, the details thereof and the objectives 
behind this move: and 

(c) the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE, ,. 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (c) The Govemment 
had put up a discussion paper In the web site of Ministry 
of Finance suggesting, inter alia, that the threshold level 
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of minimum public holding be prescribed as 25% of the 
Issued capital. The discussion paper also suggests that 
for a company to be listed and continue to be listed, It 
must have a ·public· stake of 25%. If for any reasons 
the public holding reduces below 25%, the promoters, 
management and company be made jointly and 
severally liable to bring the public holding to 25%, in 
the manner prescribed by Securities and Exchange 
Board of India (SEBI). 

The objective is to bring reasonable depth in the 
market so that the prices of the securities are not 
susceptible to manipulation. As this issue is at an early 
conceptual stage, some time will be required before a 
finally agreed view and decision thereafter is arrived at. 

[Translation] 

Domestic Violence Act 

1196. SHRI HANS RAJ G. AHIR: 

SHRIMATI MINATI SEN: 

SHRIJASHUBHAI DHANABHAI BARAD: 

SHRI M. SREENIVASULU REDDY: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the cases of domestic violence against 
women have Increased despite after enactment of the 
stringent law in this regard; 

(b) if so, the details thereof during the last three 
years, State-wise; 

(c) the details of the steps taken by the Govern-
ment to enforce the Act effectively; 

(d) whether there is any provision in the Act to 

provide any kind of compensation or financial assistance 
to the victims; and 

(e) If so, details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) Statistics available with the 
~ational Crime Records Bureau indicate that number 
of cases being registered under the Protection of 
Women Against Domestic Violence Act, 2005 shows an 
increasing trend. It is possible that after the new 
enactment of the Act, more cases are being registered, 
which were unreported earlier. 

(b) The information compiled by the National Crime 
Records Bureau (NCRB), Ministry of Home Affairs for 
the year 2005, 2006 and 2007 is enclosed as Statement 

., (c) To enforce the Act effectively, Protection 
Officers have been appointed in all StateslUTs except 
Orissa, Punjab, Rajasthan, Jharkhand, Kamataka and 
Union Territory of Chandigarh. 

(d) yes, Sir. 

(e) As per the provision of the Protection of Women 
from Domestic Violence Act, 2005:-

(1) The Magistrate may direct the respondent to 
return to the possession of the aggrieved 
person her stridhan or any other property or 
valuable security, to which she is entitled. 

(2) The Magistrate may direct the respondent to 
pay monetary relief to meet the expenses 
incurred and losses suffered by the aggrieved 
person and any child of the aggrieved person 
as a result of the domestic violence. 
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KARTIKA 2, 1930 (SAKA) to Questions 342 

Dowry Prohibition Act 

1197. SHRI BAPU HARI CHAURE: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to make the 
Dowry Prohibition Act, 1961 more stringent as reported 
in the Dainik Jagran dated 19th September 2008; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The National 
Commission for Women has proposed amendments to 
Dowry Prohibition Act, 1961 which are under 
consideration. 

[English) 

ProJects under Area Development 
Programmes 

1198. SHRI BRAJA KISHORE TRIPATHY: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the projects being implemented under 
the Area Development Programmes have been 
evaluated during the last three years; 

(b) If so, the details and the outcome thereof; 

(c) whether "these projects have been completed 
in time; 

(d) tf so, the details thereof and If not, the reasons 
therefor; and 

(e) the steps taken by the Govemment to complete 
the projects in time? 

THE MINISTER OF STATE tt.I THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The Department of Land Resources is 
implementing three area development programmes viz. 
Drought Prone Areas Programme (DPAP), Desert 
Development Programme (DDP) and Integrated 
Wastelands Development Programme (IWDP) on 
w3tershed basis. Evaluation on the sample basis was 

being done at instance of this Department by the 
International Crops Research Institute for Semi Arid 
Tropics (ICRISAT). Hyderabad. 

(b) As per interim report from ICRISAT in the 
sample projects taken for evaluation, it has been 
observed that across various States, there has been 
reduction in degraded and wastelands, increases in 
irrigated areas, enhancement of agricultural productivity. 

(c) While large number of projects have been 
completed in time, there are also projects which are 
ongoing beyond the stipulated project period. 

(d) About 43% of the projects due for completion 
have been completed. Balance projects are at various 
stages of implementation. The reasons for delay in 
execution of the projects are late start of the projects 
by the Project Implementing Authorities in the Districts, 
conflict at the village level, late release of matching 
share by the State Governments etc. 

(e) The Department h.as reviewed time to time very 
closely in regional meetings with State Govemments. 
sending area officers to various States, ensuring online 
monitoring and pursuing the matter with States tor timely 
completion of the projects. 

Dlver.'on of NREGS Fund. 

1199. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has received comp-
laints regarding diversion of funds meant for National 
Rural Employment Guarantee Scheme (NREGS) in 
some States: 

(b) if so, the facts in this regard; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Yes, Sir. 

(b) and (c) Details are given in the enclosed 
Statement. 

" 
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SI. 
\10. 

Name of the 
Complainant 

2 

1. Sh. Ngursanglur. member. 
Manipur Legislative 
Assembly 

2. Two news articles appe-
ared in "The Hindu· dated 
10-9-08 and "The Indian 
Express· dated 20-9-08. 

OCTOBER 24. 2008 

Statement 

Allegations made 

3 

It was alleged that the Government 
of Manipur was diverting NAEGS 
funds for buying FCS rice in view 
of the famine due to bamboo flower-
ing and rodent menace. 

Uttar Pradesh Government was 
accused of diverting Rs. 219 crore 
from funds allocated under National 
Aural Development Programme out 
of a sum of As. 409 crore sanctioned 
by the State Govemment for planting 
saplings in the seven districts of the 
Bundelkhand region in the State. 

to Questions 344 

Action taken by the Ministry of 
Aural Development and the 

concerned State Govemment 

4 

The State Government was requested 
to submit a report. According to the 
report received from the State 
Government. no funds under NAEGS 
have been diverted for purchasing 
FCS rice. The State Govemment has 
issued orders on 16-2-Q8 and 13-3-08 
regarding distribution of foodgrain as 
a part of wages under NAEGS with the 
approval of State Cabinet. 

The complaint was forwarded to the 
S.tate Government. The State 
Government has reported that 
Afforestation is an approved work 
under NREGS and to make best use 
of the good monsoons after a long gap 
in the Bundelkhand region. government 
has launched a massive plantation 
drive in the area. Funds made available 
to the Forest Department for plantation 
by District Programme Coordinators of 
the 7 districts of Bundelkhand from 
NAEGS is As. 56.01 crore against 
which the utilisation reported till 
30-9-08 is Rs. 43.27 crore. The State 
Government has taken a decision to 
bear the cost of the plants from the 
State resources. Funds made available 
to the Horticulture Department for 
plantation of fruit trees on the land of 
approved category of farmers under 
NAEGS is Rs. 4.25 crore against which 
no payment is made till now. So the 
allegation of transferring As. 219 crore 
from NAEGA and its misutilisation is not 
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1 2 3 

Review of Outdated Law. 

1200. SHRI NIKHIL KUMAR: 

SHRI VIJOY KRISHNA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Union Government has directed 
the State Governments to set up State Law Commissions 
to review outdated laws and to update their legal system; 

(b) If so, the details thereof; and 

(e) the response of the State Governments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) 
No, Sir. The Hon'blti' Chairman, Law Commission of 
India has however, addressed a letter dated 17th 
September, 2008 to the Chief Ministers of 21 States, 
who have not set-up State Law Commissions to set up 
a Law Commission. 

(b) and (e) Does not arise. 

Frozen DEMAT Account. 

1201. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FINANCE be pleased to state: 

(a) the estimated amount lying III frozen DEMAT 
accounts at present; 

4. 

correct. The State Government has 
ordered a detailed enquiry in the matter. 
From the findings of an enquiry team of 
the State officers, it appears that the 
allegations made are not true. 

The matter was also investigated by two 
teams of two National level Monitors 
(NLMs) each deputed by the Ministry of 
Rural Development. According to the 
reports submitted by the NLMs, 
allegations have not been proved. 

(b) whether the Government is considering to forfeit 
the said amount; 

(c) if so, the details of the procedures mandated 
to be followed In this regard; 

(d) whether the above procedures are followed In 
letter and spirit; and 

(e) If not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) The number of frozen 
accounts and value of holding In frozen accounts In the 
two desposltories I.e. National Securities DepoSitory 
Umlted (NSDL) and Central Depository Services Umlted 
(CDSL) as on October 15, 2008 are aa given below: 

Particulars Number of Value of holdings 
frozen In frozen accounts 

accounts (Rs. erore) 

NSDL 7,35,179 10,476.34 

CDSL 2,63,599 1,401.67 

Total 9,98,778 11,878.01 

(b) to (e) No such measure has been proposed 
so far. 

,. 
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Safe Drinking Water 

1202. SHRI SUGRIB SINGH: 

SHRI G.M. SIDDESWARA: 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the country is facing serious crisis of 
safe drinking water; 

(b) if so, the details of steps taken or proposed to 
be taken in this regard; 

(c) whether the Government has formulated any 
national policy to check exploitation and wastage of 
water; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) As per 54th Round of National Sample Survey, 70% 
of urban households reported being served by tap and 
21% by tubewells or hand pumps. Considerable effort 
is needed to ensure availability of adequate and safe 
drinking water in the country. Government of India Is 
supplementing efforts of State Governments in this 
regard in urban areas through the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) and Urban 
Infrastructure Development Schemes (UIDSSMT) for 
Small and Medium Towns. In the rural areas, financial 
assistance is provided through Rural Drinking Water 
Component of Bharat Nirman and Accelerated Rural 
Water Supply Programme. 

(c) and (d) To comprehensively address various 
issues related to drinking water supply Includlng checking 
exploitation and wastage of water, the Government of 
India, Mlnlltry of Water Resources has formulated 
National Water Policy 2002 which accordt highest priority 
to drinking water lupply over all other reqUirements. 
Further, the Centrll Ground Water Board (CGWB) under 
the Ministry of Water Resources, Govemment of India 

• 

is monitoring the exploitation of ground water across the 
country. 

The Ministry is also promoting a numbor of reforms 
in the water sector like revision of bye-laws to make 
rain water harvesting mandatory in all buildings and 
reuse of recycled water through JNNURM and 
UIDSSMT. The Ministry is also promoting imple-
mentation of Service Level Benchmarks which specifies 
that the loss/leakages of water should be restricted to 
a maximum of 20%. 

Welfare Schemes for Tribal. 

1203. SHRI G.M. SIDDESWARA: 

SHRI MITRASEN YADAV: 

SHRI K.J.S.P. REDDY: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) the details of welfare schemes being imple-
mented for betterment and upliftrnent of trlbals along 
with the financial assistance granted to these schemes 
during the last three years and the current year, State-
wiselUT -wise; 

(b) the number of tribals benefited thereby; 

(c) whether Government has Instituted any study 
to assess the Impact of these schemes, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) The 
Ministry of Tribal Affairs Implements various Central 
Sector/Centrally Sponsored SchemeslProgramrnes for 
the socia-economic development of tribal people In the 
country. The details of these scheme. are available In 
the Mlntltry's Annual Report, 2008, cople. of which are 
available in the Parliament Library, and also on the 
Ministry's webllte (WWW.trlbal.QOy.!n). The details of total 
funds released under the .. scheme. to the StatHIUTs 
during the last three yaara and the current year (upto 
30-9-2008) are as under: 
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Year 

2006'()7 

2007.Q8 

2008-09 
(as on 30-9-2008) 

(Rs. in crore) 

Actual expenditure 

1391.95 

1647.73 

1524.32 

871.88 

The State-wisalUT -wise details of funds released 
during the last three years Is being compiled and will 
be furnished. 

(b) The schemes/programmes of the Ministry of 
Tribal Affairs are Implemented through the StateslUTs 
and the funds are released to StatalUT Govemments 
who are required to ensure that the benefits of projects 
sanctIonad under the schemes reach the beneficiaries. 
The data relating to the number of beneficiaries is not 
specifically maintained in the Ministry. 

(c) Yes, Sir. 

(d) The Ministry of Tribal Affairs got the following 
evaluation studies conducted to assess the Impact of 
the 8Chemas Implemented by the Ministry on the lives 
of trlbals: 

(I) Evaluation of the schema of "Special Central 
Anistanca to Tribal Sub Plan" and "Grants 
under Artlcla 275(1) of the Constitution" 
through Water and Power Consultancy 

! Sarv1c8s Ltd., New Delhi (WAPCOS); 

(II) Assailment of scheme of "Grant-In-Aid to 
Voluntary Organl.atlon. working for the 
welfare of Scheduled Tribes" through Tata 
Institute of Social Sciences (TISS), Mumbal; 

(III) Evaluation of .chemes of Educational 
CompIax In Low Uteracy Pockets for develop-
ment of Women Utaracy, Establishment of 
Ashram School. In Trlb.1 Sub Plan Araa, 

Construction of Hostels for Scheduled Tribes 
Girls and Boys, Coaching and Allied for 
Scheduled Tribes, and Studies of Primitive 
Tribal Groups scheme and Studies on 
Vocational Training Centres scheme through 
Indian Social Institute, New Delhi; 

(iv) Evaluation of the scheme of "Development of 
Primitive Tribal Groups" and the scheme of 
"Vocational Training Centres (VTC) in Tribal 
Areas· through Indian Institute of Public 
Administration, New Delhi. 

Cantral Taxe. and Grants to State. 

1204. SHRI B. MAHTAB: 

SHRI REWATI RAMAN SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of Central Tax collected from and 
grants-In-aid provided to each state during each of the 
last three years; 

(b) whether the share of some States do not 
commensurate with their contribution: 

(c) If so, the details thereof and reasons therefor; 
and 

(d) the steps taken by the Central Govemment In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
details of Central Direct Taxes collected from each state 
and Union Territories are given In the enclosed 
Statement-I, " and III. However u the Indirect taxas 
are not collected state-wise, amount collected at the all 
India level for the last three yaara I. given In tha 
enclosed Statement-IV. Grants-In-aid provided to each 
state during the lut thrH years I. given In the ancloaecl 
Statement-V. 

(b) to (d) AI the net proceeds of the Union Taxn' ,. 
to the State Gov.rnm.nt .r. rel •••• d as per 
recommendations of the Fln.nce CommiuIon, auntlon 
doH not .rI ... 
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369 WtiUen Answel'8 KARTIKA 2, 1930 (SAKA) to Questions 370 

Ststement-IV 

Amount collected at the All-India level from Indirect Taxes for the last thffHI years 

(Rs. In crore) 

Year 2005-2006 2006-2007 2007 -2008(P) 

Customs 65067 86327 104091 

Central Excise * 111226 117613 124245 

Service Tax 23055 37598 51224 

Total Indirect Taxes 199348 241538 279560 

~ 

Stslemenl·V ",' 

Grants-in-aid provided to each state ClUring the last three years I.e 2006-07 to 2008-09 

(In crore of Rupees) 

BE 

SI. State 2006-07 2007-08 2008-09 
No. 

1 2 3 4 5 

1. Andhra Pradesh 8866.00 10493.06 13168.46 

2. Arunachal Pradesh 347.14 410.85 515.59 

3. Assam 3898.99 4614.52 5791.07 

4. Bihar 13291.72 15730.96 19741.85 

5. Chhattisgarh 3198.80 3785.83 4751.1 

6. Goa 312.11 369.39 .a3.56 

7. Gujarat 4301.63 5091.02 6389.09 

8. H8I}'ana 1295.64 1533.42 1924.39 

9. Himachal Pradesh 629.16 744.64 934.5 

10. Jammu and Kashmir 1413.33 1654.86 2071.04 

11. Jharkhand 4050.90 4794.30 6016.68 
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1 2 3 4 5 

12. Kamataka 5374.33 6360.63 7982.38 

13. Kerala 3212.04 3801.49 4nO.76 

14. Madhya Pradesh 8088.54 9572.92 12013.71 

15. Maharashtra 6022.76 7128.05 8945.48 

16. Manipur 436.33 516.41 648.09 

17. Meghalaya 447.18 529.24 664.17 

18. Mizoram 288.05 340.89 427.81 

19. Nagaland 316.93 375.08 470.73 

20. Orissa 6220.42 7361.96 9239.02 

21. Punjab 1565.65 1852.96 2325.39 

22. Rajasthan 6760.37 8001.04 10041.04 

23. Slkkim 273.59 323.81 406.37 

24. Tamil Nadu 6393.86 7567.24 9496.64 

25. Tripura 515.78 610.43 766.08 

26. Uttar Pradesh 23218.31 27479.21 34485.55 

27. Uttarakhand 1131.83 1339.54 1681.09 

28. West Bengal 8505.60 10066.54 12633.18 

Total 120376.99 142450.29 178764.82 

[Translation} (d) if so, whether any action has been taken 
against them during the period; and 

Violation of Land Allotment Rul •• 
(e) if so, the details thereof and if not the reasons 

1205. SHRI RAMDAS ATHAWALE: Will the therefor? 
Minister of URBAN DEVELOPMENT be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
(a) whether the DDA has allotted land to various URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 

hospitals, societies and institutions in Delhi during the (b) Yes, Sir. The details as furnished by DDA are given 
last five years; in the enclosed Statement. 

(b) If so, the details thereof; (c) Yes, Sir. 

(c) whether some of them have violated the terms (d) and (e) DDA has reported that action has been 
and conditions of land allotment rules; initiated for termination of lease deed In such cases. 
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[English) 

De-Regulatlon of Banking and 
Insurance Sectors 

1206. SHRI BASU DEB ACHARIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment has received 
proposals and submissions opposing the decision to 
further deregulate/open up Banking and Insurance 
sector; and 

(b) If so, reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARV AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) Govemment has been 
receiving representations both in favour and against 
further opening-up the banking and insurance sectors 
by increasing FDI limit, amending statutory provisions 
to remove cap on voting rights, etc. 

(b) There is no proposal to increase FDI limit in 
the banking sector. However, a proposal to Increase FDI 
limit in Indian Insurance Companies from 26% to 49% 
is under consideration of the Govemment. The proposal 
to amend the relevant provisions of the Banking 
Regulation Act, 1949 to remove cap on voting rights Is 
pending consideration/passage by the Parliament. 

Fake Currency 

1207. SHRI UDAY SINGH: 

SHRIMATI NIVEDITA MANE: 

Name of the bank 

SBI, Dumariaganj 

Oriental Bank of Commerce, 
Kavlnagar, Gaziabad 

Rs. 1000 

6948 

34 

At all other currency chests, very few counterfeits 
were detected. 

Government of India have taken a number of steps 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether Uttar Pradesh has become a major 
fake currency hub as reported in the Hindustan TImes 
dated 26 September, 2008; 

(b) if so, details thereof; 

(c) whether the RBI team during their raids at 
several branches of the banks have found fake currency 
worth several lakhs; and 

(d) if so, the details thereof and the steps taken/ 
being taken by the Govemment particularly in regard to 
the branches of Public Sector Ban~s in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) As per the 
information provided by the National Crime Record 
Bureau, 31360 pieces of fake currency have been 
seized/recovered in the year, 2008 (upto June) in the 
State of Uttar Pradesh. 

(c) and (d) RBI has informed that their Kanpur and 
Lucknow offices carried out inspection of all the currency 
chests located in the districts bordering Nepal and 
progressively in other parts of Uttar Pradesh and 
counterfeit notes were detected in SBI, Dumariaganj and 
Oriental Bank of Commerce, Kavinagar, Gaziabad as 
detailed below: 

Rs. 500 Rs. 100 Rs. 50 Total 

65812 3524 09 76293 

219 1 254 

to curb circulation of Fake Indian Currency Notes in the 
country which include stepping up of Vigilance by the 
Border Security Force and Customs authorities to 
prevent smuggling; creating public awareness through • 
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print and electronic media; periodical upgrading of 
security features in the banknotes; setting up of State 
. Level Committees headed by Directors General of Police 
specifically for detecting fake notes, strengthening 
mechanism in commercial banks to detect fake notes 
and periodical Instructions to State Governments to 
remain vigilant in this regard. 

After detection of counterfeits at SBI, Dumariaganj, 
RBI, Lucknow and Kanpur offices carried out inspection 
of all the 98 currency chests along the International 
border and progressively of all the currency chests in 
Uttar Pradesh which were identified as sensitive. 

(Translation] 

Fund Utilisation under NREGS 

1208. SHRI TEK LAL MAHTO: 

SHRIJASUBHAI DHANABHAI BARAD: 

SHRIC. K. CHANDRAPPAN: 

SHRI JUAL ORAM: 

DR. DHIRENDRA AGARWAL: 

SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the State-wise break up of the expenditure 
incurred under the National Rural Employment 
Guarantee Scheme (NREGS) during the last two years 
in terms of wage material ratio; and 

(b) the proportion of funds spent by the Gram 
Panchayats, State-wise under the scheme during the 
last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) State-wise details for the years 2006-07 and 
2007-08 are given in the enclosed Statement 

(b) In accordance with Section 16(5) of !he NREG 
Act, 2005, at least fifty per cent of the works in terms 
of its cost under a Scheme are to be implemented 
through the Gram Panchayats. Data relating to the 
proportion of funds spent by the Gram Panchayatl Is 
not maintained at Central level. 
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Budgetary Support for Development 
of Trlbals 

1209. SHRI HANSRAJ G. AHIR: 

SHRI AJIT JOGI: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) whether the Government is providing budgetary 
support for the development of tribals in proportion to 
their population; 

(b) if so, the details thereof during the last three 
years and the current year; 

(c) whether the State Governments have fully 
utilized the above budgetary support; 

(d) if so, the details thereof, State-wise; and 

(e) if not, the reasons therefor and the action taken 
by the Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) The 
Ministry of Tribal Affairs implements various Central 
Sector/Centrally Sponsored Schemes/programmes for 
the socia-economic development of tribal people in the 
country. Funds under the schemes of the Ministry are 
allocated to the StatelUT Governments based on the 
ST population in the StatelUT as a percentage of the 
total ST population in the country. 

(b) The requisite details are as under: 

(Rs. in crore) 

Year Budget Provision Actual Expenditure 

Budget Estimates 

2005-06 1498.82 

2006-07 1656.90 

2007-08 1719.71 

2008-09 2121.00 
(as on 30-9-2008) 

(c) to (e) The funds released by the Ministry under 
the various schemes/programmes are required to be 
utilised within 12 months from the date of sanction. The 
utilisation poSition submitted by the States shows that 
most of them have utilised more than 75% of the amount 
released within the stipulated time limit. In order to 
ensure that the funds released by the Ministry are 
utilised properly and expeditiously, the Ministry has 
reiterated to the StateslUTs that release of further funds 
would be dependent on the utilisation of funds within 
the time limit prescribed. 

[English} 

Opening of Branches of Nationalised Banks 

1210. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

Revised Estimates 

1398.82 1391.95 

1652.68 1647.73 

1719.71 1524.32 

871.88 

(a) whether there are long pending demands from 
various States including Tamil Nadu for opening of 
branches of the nationalized banks in the country; 

(b) if so, the details thereof, State-wise during the 
last two years and the current year; and 

(c) the time by which the new branches of the 
nationalized banks are likely to be opened location-wise 
and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (c) The opening of 
new bank branches is govemed by the provisions of 
the Banking Regulation Act 1949. The proposals for 
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opening new branches at specific centers in States are 
submitted to the RBI by individual banks on an annual 
basis in a prescribed proforma for approval. Normally 
within four weeks from Its submission the proposal is 
discussed with the bank and approvals are 
communicated thereafter. While considering applications 
for opening branches, the RBI gives weightage to the 
nature and scope of banking facilities provided by banks 
to common persons particularty In under-banked areas 
(districts), actual credit flow to the priority sector, overall 
efforts for financial inclusion, etc. At centers where a 
bank fails to open a branch within a valid period of 
authorization i.e. one year, it could include the same in 
the next annual plan. 

{Translation} 

Acid Attacks on Women 

1211. SHRI BAPU HARI CHAURE: 

SHRI E. DAYAKAR RAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the steps Government proposes to take against 
the persons found guilty of throwing acid on girts and 
women as reported In the 'Dainik jagran' dated 19 
September, 2008; 

(b) whether any action has been taken in the 
matter; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) The National 
Commission for Women (NCW) has proposed a draft 
legislation titled "Prevention of Offences (by Acid) Act, 
2008" which also provides for punishment for persons 
found guilty of throwing acids on girts and women. The 
NCW has been holding wider consultations to finalise 
the draft. 

(English) 

Documentary Films for NREGS 

1212. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Government proposes to 
make documentary films to popularize National Rural 
Employment Guarantee Scheme (NREGS) through 
electronic media; 

(b) if so, the progress made in this regard; and 

(c) the funds allocated so far for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Yes, Sir. 18 films have been made 
documenting various aspects of NREGS. 

(c) A sum of Rs. 32.72 1akh has been spent on 
production of these films. 

Prevention of Money laundering Act 

1213. SHRI NIKHIL KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has found several 
shortcomings in the Prevention of Money Laundering 
Act; 

(b) if so, the details thereof; 

(c) whether the Administrative Reforms Commission 
has recommended changes in the Prevention of the 
Money Laundering Act to include terror financing within 
its ambit; and 

(d) if so, the details thereof and action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Government has introduced the Prevention of 
Money-Laundering (Amendment) Bill, 2008, in order to 
strengthen the legal framework on anti-money laundering 
and combating the financing of terrorism. The Bill seeks 
to bring certain financial Institutions like Full Fledged 
Money Changers, Money Transfer Service Providers 
such as Western Union and International Payment 
Gateways including VISA and Master Card within the I 

reporting regime of the Act. The Bill incorporates 
provisions to combat finanCing of terrorism and it 
introduces a new category of offences which have cross-
border implications. 
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(c) Yes, Sir. 

(d) The Prevention of Money-Laundering 
Amendment Bill, 2008, seeks to expand the list of 
scheduled offences including inter-alia offences under 
the Unlawful Activities (Prevention) Act, 1967. 

"-,, . 

Foreign Exchange Reserve 

1214. SHRI NIKHIL KUMAR: 

SHRI MADHU GOUD YASKHI: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 
.~. 

(a) whether the Indfa's foreign exchange reserve 
fell sharply in the recent past; 

(b) if so, the details thereof; 

(c) the factors responsible for fall in foreign 
exchange reserve; and 

(d) the steps taken by tl'i. Government in this 
regard? . .. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) and (b) India's foreign 
exchange reserves fell from a level of US $ 309.7 billion 
at end March 2008 to a level of US $ 274.0 billion (as 
on October 10, 2008). 

(c) and (d) The extent of capital flows and the 
levels of intervention by the Reserve Bank of India (RBI) 
in the foreign exchange markets are major factors 
affecting the level of foreign exchange reserves. The 
lower levels of capital inflows on the supply side arising 
out of the turbulence in global financial markets and 
increased demand from market participants have 
resulted in a sharp depreciation of the rupee against 
US dollar In the current financial year. Foreign exchange 
reserves are Instruments to maintain or manage the 
exchange rate, while enabling orderly absorption of 
international money and capital flows. In the face of 
inadequate supply in the current financial year, the RBI 
intervened in the foreign exchange market to maintain 

orderly conditions through sales of US dollar. Hence 
the decline in foreign exchange reserves. The RBI will 
continue to sell foreign exchange (US dollar) through 
agent banks to augment supply In the domestic foreign 
exchange market or intervene directly to meet any 
demand-supply gaps. 

The exchange rate policy In recent years has been 
guide<1 by the broad principles of careful monitOring and 
management of exchange rates with flexibility, without 
a fixed target or a pre-announced target or a band, 
coupled with the ability to intervene, if and when 
necessary. To improve supply of US dollars in the 
foreign exchange market, the following measures have 
been taken/announced by the RBI and the Securities 
and Exchange Board of India: modulated interest rates 
on non-resident deposits to attract capital flows; banks 
were allowed to borrow funds from their overseas 
branches and correspondent banks up to a limit of 50 
per cent of their unimpaired Tier I capital as at the close 
of the previous quarter or US $ 10 million whichever is 
higher as against the existing limit of 25 per cent; to 
obviate the difficulties arising out of a tightening in the 
money and foreign exchange markets, the public sector 
oil marketing companies were facilitated through special 
market operations for oil bonds in· June-July 2008; 
relaxed the restrictions on offshore derivative 
instruments; and decided to increase the Foreign 
Institutional Investors (Fils) investment limit in corporate 
bonds from $ 3 billion to US $ 6 billion. 

Kendrlya Bhandsr 

1215. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl: 

Will the MINISTER OF URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of the Govemment premises allotted 
to Kendriya Shandar in the country as on date, location-
wise; 

(b) whether the Government has decided to take 
over the premises presently housing Kendriya Bhandar 
to augment general poor accommodation for 
Government servants in the country; 
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(c) if so, the details in this regard; 2 3 

(d) whether the Govemment proposes to provide 
7. 9/4, Andrews Ganj III 

altemative sites to these premises of Kendriya Bhandar 
in the country; and B. 11/4, Andrews Ganj III 

(e) if so, the details thereof? 9. F-147, Nauroji Nagar III 

THE MINISTER OF STATE IN THE MINISTRY OF 10. 20/A, Vasant Vihar III 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. Statement-I and II containing list of premises allotted 11. 2018, Vasant Vihar III 
to Kendriya Bhandar location-wise is enclosed. 

12. D-BOB, Nandir Marg III 
(b) and (c) Yes, Sir. The Govemment decided in 

the year 2005 that the units of residential accommo- 13. H-634, Sarojini Nagar III 
dation allotted to the Kendriya Bhandar may be got 

14. H-63B, Sarojini Nagar III vacated in a phased manner over a period of three 
years with one-third of the units of accommodation being 15. S-VII!1013, R.K. Puram II 
vacated at the end of the each calendar year (twelve 
months) from the month of November, 2005. 16. S-VI1I1015, R.K. Puram II 

(d) and (e) As per decision taken on 16-4-2008, 17. S-VI299, R.K. Puram " shops not exceeding 20 sq.m. area for trading or dealing 
with 24 items of activities listed in para 15.6.3 of the 18. H-379, Nanak Pura /I 
Master Plan can be permitted on the ground floor of 

19. G-519, S.N. Puri II residential premises. Offer was accordingly made to 
Kendriya Shandar and Kendriya Bhandar has accepted 20. H-313, Kali Bari Marg /I 
the offer. 

Statement-' 21. H-314, Kall Bari Marg II 

Residential Accommodation Allotted to Kendriya 22. H3-315, Kali Bari Marg /I 

Bhandar at Delhi and other Stations 
23. B-83, Kidwai Nagar II 

SI. Name of Location Type of Quarter 24. B-85, Moti Bagh-I II 
No. in Delhi Allotted 

25. B-B7, Motl Bagh-I /I 

2 3 26. 535, TImar Pur II 

1. 321, Pandara Road VA 27. 33, North-West Motl Bagh III 

2. 121143, Dev Nagar III 28. Sector·IXl329, R.K. Purarn II 

3. 5-11/1, Sadiq Nagar III 29. 151190, Prem Nagar 
t' 

4. S·IXl821, R.K. Puram III 30. 15/192, Prem Nagar 

5. S-1I107/3, M.B. Road /II 31. 1-437, Kasturba Nagar 

6. 10/165, Lodhi Colony III 32. 1-441, Kasturba Nagar 
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1 2 3 2 3 

33. 1-445, Kasturba Nagar 38. N.H. IV, Faridabad VI 

34. 1-433. Kasturba Nagar 39. Indira Nagar, Chennai IV 

35. 69, Lancer Road II 40. Basant Nagar, Chennai IV 

36. B-245, Sarojini Nagar III 41. Thirumangalam, Chennai III 

37. Sector-1II11115, R.K. Puram II 42. Ghatkopar, Mumbai V 

Statement-ll 

Office Space Allotted to Kendriya Shandar at Delhi 

SI.No. Name of Building Office Space Allotted 

1. Block No. 12, CGO Complex 500 Sq. ft. 

2. Block No.9, CGO Complex 700 Sq. ft. 

3. Dholpur House (Garage No. 7 and 8) 458 Sq. ft. 

4. Dholpur House (Garage No.9) 205 Sq. ft. 

5. Pushpa Bhawan 14627 Sq. ft. 

6. East Block-X, Ground Floor (Cycle Stand) and 8000 Sq. ft. 
West Block-III wing-III GF, R.K. Puram, New Delhi 

[Translation) 

Rehabilitation of Slum 0We1 ..... 
In Deihl 

1216. SHRI RAMDAS ATHAWALE: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority is 
considering to implement an action plan to rehabilitate 
JhuggVJhopari dwellers In a time-bound manner In Delhi; 

(b) if so, the details thereof alongwith the 
expenditure likely to be incurred on the said action plan; 

(c) whether the DDA has allocated land for the 
same; 

(d) if not, the reasons for delay; 

(e) whether the DDA has rehabilitated some JJ 
clusters in Deihl during the last three years; and 

(f) If so, the year-wise details thereof a10ngwlth the 
amount incurred on the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 

DDA Is adopting following strategies for rehabilitation of 

JJ dwellers:-

(i) Relocation of JJ dwellers by constructing EWS 
houses under JNNURM Scheme. 

(ii) In-situ rehabilitation of JhuggVJhopari Dwellers 
under which the following cases are in process for 

relocation of JJ Cluster: 
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zone Total No. Location of Area of Tentative No. of 
of JJ Jhuggies Scheme No.s of DU's 

Cluster (In Hec.) Jhuggies (Proposed) 

SWZ 3 Kushum Pur Paharl, Vasant Vlhar 17.32 5000 5000 

Bhanwar Singh Camp, Vasant Vlhar 4.01 2500 2500 

Siva and Sewa Camp, Vasant V1har 0.37 244 244, 

Dir (MM) 6 Krishna Park near Vlkaspurl 0.73 450 450) 

Indra Camp, J-Block, Keshopur, 0.81 530 530 
Vikaspurl 

Shyam Nagar, 'K' Block 0.40 400 400 

Shanker Garden, Vikas Purl 0.63 613 613 

JJ Cluster Subhash Nagar-I 1.484 600 600 

Raghubir Nagar Behind Booster Pump 1.760 4000 1161 

Rohini 3 Distt. Centre in Se.-3, Rohinl 1.17 850 850 

Relocation in Sec 34 and 35 Rohini 1.64 850 850 
Sec. 18, Pocket BE and F Rohini 

Sec. 19, Band C earmarked for health 2.00 1200 1200 
facility Rohini 

North Zone 5 Jailor Wala Bagh, Ashok Vihar 10.20 1200 1200 

Kathputali Colony, Shadipur Depot 5.364 2800 2800 

HSS GP Block Pitarnpura 1.00 1056 1056 

Metro Apartment Jahanglrpurl 4.00 2000 2000 

N-86 Lawrence Road 0.30 198 198 

East Zone 3 Distt Centre Dilshad Garden 4.21 2779 2779 

In front of Sanjay Lake, Patparganj 6.59 4349 4349 

Khichripur Kalyanpurl and In front of 0.93 613 613 
Sanjay Lake 

SEZ 1 JJ Cluster at Kalkaji extension 10.07 8086 

Total 21 75 32992 36803 



407 Written Answers OCTOBER 24, 2008 to Questions 408 

Out of above, the schemes for Kathputall Colony, 
Jailor Wala Bagh, Block E and F Sector-18, Aohini and 
Camp-2, Keshopur, Vikashpuri have been finalized and 
proposed to be of developed through public private 
partnership for which PO applications have been 
received. 

(iii) Allotment of 12.5 sqm and 18 sqm plots (this 
is being discontinued except for the plots which are 
already developed). 

(b) Besides In-situ rehabilitation, approximately 
6000 EWS houses shall be build up every year to 
achieve the target of 29200 EWS houses under 
JNNUAM scheme in five years. Approximate expenditure 
will be As. 900.00 crores. Further, about 10000 families 
are likely to be rehabilitated in next five years through 
in-situ development. 

(c) DDA has reported that it is allocating the land 
for the purpose as per requirement. For in-situ 
rehabilitation, no separate land is required. 

(d) Not applicable In view of (c) above. 

(d) Yes, Sir. 

(f) DDA has rehabilitated 1184 and 507 JJ dwellers 
under general scheme during the year 2006 and 2007 
respectively. During the year 2008, approx. 1650 JJ -1 1- dwellers are to be rehabilitated. The total expenditure 
is As. 1949.44 lakh approx. 

[English] 

Appointment of Judges 

1217. SHAI EKNATH MAHADEO GAIKWAD: 

SHAIMATI NIVEDITA MANE: 

SHAI MADHU GOUD YASKHI: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Law Commission has given some 
recommendations regarding appointment of Judges in 
High Courts and Supreme Court in the country as 
reported in the 'Navbharat Times', dated 7 October, 
2008; 

(b) if so, the facts thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF LAW AND JUSTICE (SHAI 
H.A. BHARDWAJ): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation J 

National Family Benefit Scheme 

1218. SHAI TEK LAL MAHTO: Will the Minister of 
AUAAL DEVELOPMENT be pleased to state: 

(a) the amount of funds allocated/released and 
utilized under the National Family Benefit Scheme 
(NFBT) during each of the last three years and the 
current year, State-wise; 

(b) the number of applications received and 
beneficiaries selected out of them under the Scheme 
during the said period, State-wise; 

(c) whether a number of applications are still 
pending for approval; 

(d) if so, the details thereof -and the reasons 
therefor; and 

(e) the corrective steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTAY OF 
AUAAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The National Social Assistance Programme 
(NSAP) comprises of Indira Gandhi National Old Age 
Pension Scheme (IGNOAPS), National Family Benefit 
Scheme (NFBS) and Annapurna scheme. The 
Programme has been transferred to State Plan from the 
year 2002-03. The funds are released in the form of 
Additional Central Assistance (ACA) as Combined 
Allocation for NSAP to the States. The States have been 
given flexibility in implementation of the scheme under 
NSAP in accordance with their priorities and needs. 
During the last 3 years from 2005-06 to 2007-08 the 
amount of funds released under NSAP are As. 118971 
lakh, As. 248961.44 lakh and 288973.21 lakh 
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respectively. During the 2008-09 Rs. 173487 lakh have 
been released so far under NSAP. 

(b) to (e) The Identification of beneficiaries under 
NSAP 'Including NFBS and processing the applications 
Is the responsibility of the State Govemments. Hence, 
details of Individual beneficiary are not maintained at 
the Central Government level. The total number of 
beneficiaries during NFBS during 2007-08 has been 3.34 
lakh. However, State Governments are Impressed upon 
to Implement the schemes under NSAP including NFBS 
as per the guidelines. 

On-Golng Power ProJects 

1219. SHRI HANSRAJ G. AHIR: 

SHRIJASUBHAI DHANABHAI BARAD: 

Will the Minister of POWER be pleased to state: 

(a) the details of the public sector power projects 
under construction at present In the country, State-wise; 

(b) the estimated cost, the power generation 
capacity and the time by which these projects are likely 
to be completed; 

(c) the expenditure incurred on each project during 
the last three years; and 

(d) the strategy adopted by the Government to 
complete these projects in time? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE 

MINISTRY OF POWER (SHRI JAIRAM RAMESH): 
(a) to (c) State-wise details of thermal, hydro and nuclear 
power projects which are presently under construction 
in CentraVState Sector with details of their estimated 
cost, power generation capaCity, expenditure incurred, 
likely completion dates are Indicated at enclosed 
Statement I, II and III respectively. 

(d) Ministry of Power has taken the following steps 
to ensure timely completion of the projects under 
construction: 

• PFC and REC have mobilized themselves to 
ensure that execution of good projects is not 
hampered due to lack of funds. 

• Monitoring mechanism has been strengthened 
In the following manner: 

Central Electricity Authority (CEA) has a 
nodal officer associated with each on-going 
project who continuously monitors the 
progress at site through frequent visits and 
regular interaction. 

Regular meetings are being organized in 
Ministry of Power with CEA, Central Public 
Sector Undertakings (CPSUs) and other 
stakeholders with a view to reviewing the 
critical milestones associated with each on-
going project. 

A Power Project Monitoring Panel (PPMP) 
has been set up to further strengthen the 
monitoring mechanism. 

',< 
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[English] 

NGOa Implementing Scheme 
for Women 

1220. SHRI BRAJA KISHORE TRIPATHI: 

SHRI SUBRATA BOSE: 

SHRI GIRIDHARI YADAV: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the names of the Non-Governmental 
Organizations (NGOs) engaged in implementing various 
schemes for women in the country, scheme-wiseJUT-
wise; 

(b) the details of funds released by the Government 
to each NGO during the last three years and the current 
year, scheme-wise, State-wiseJUT-wise: 

(c) whether the Government has noticed any 
Irregularity in the disbursement of grants under the 
various schemes Including short stay homes for 
women; 

(d) If so, the details thereof; and 

(e) the action taken or likely to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) The information 
Is available on the website www.wcd.nic.in of the 
Ministry. 

(c) to (e) No irregularities with respect to sanction 
or disbursement of funds by the Ministry to the applicant 
organization have been noticed. 

RIDF Aaeletance 

1221. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI AJIT JOGI: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of projects submitted by each State 
under the Rural Infrastructure Development Funds 
(RIDF) along with funds released, State-wise during the 
Tenth Five Year Plan; 

(b) whether the Union Govemment has received 
project proposals during 2007-08 and 2008-09 In this 
regard; 

(c) if so, the details of projects sanctioned, rejected 

and still lying pending with the Union Government 
alongwlth the reasons therefor; and 

(d) the steps taken by the Government for the 
implementation of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) to (d) The information is 
being collected and will be laid on the Table of the Lok 
Sabha. 

[Translation] 

Loan Taken by Statee 

1222. SHRI RAMDAS ATHAWALE: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of loans taken by the various State 
Governments from the Union Government State-wise; 

(b) the names of States which have requested for 
additional loan during the current financial year; and 

(c) the time by which a decision Is likely to be 
arrived at in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) A Statement is enclosed. 

(b) No request has so far been received during 
current year from any State Government in the Ministry 
of Finance for Additional Central Loan. 

(c) Does not arise. 
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Stlltement 1 2 3 
Centra/loans (Ministty of Finance) outstanding 

against each State as on 01.()4-2008 21. Punjab 3179.07 

(Rs. In Crores) 22. Raiasthan 7405.72 

SI. Name of States Amount 23. Sikklm 175.67 

No. 24. Tamil Nadu 6694.11 

1 2 3 25. Tripura 453.06 

26. Uttaranchal 367.27 
1. Andhra Pradesh 14896.44 

27. Uttar Pradesh 20707.38 
2. Arunachal Pradesh 405.85 

28. West Bengal 13933.03 
3. Assam 2098.94 

4. Bihar 8200.60 Total 140597.35 

5. Chhattisgarh 2085.96 
Review of Criminal JuaUce Syatem 

6. Goa 680.95 
1223. SHRI RAMDAS ATHAWALE: Will the 

7. Gujarat 10486.69 Minister of LAW AND JUSTICE be pleased to state: 

8. Haryana 1990.18 (a) whether Govemment has reviewed criminal 
justice system; 

9. Himachal Pradesh 953.62 
(b) If so, the discripancles observed therein; 

10. Jammu and Kashmir 1833.80 
(c) the action taken by the Govemment to Improve 

11. Jharkhand 2485.93 It? 

12. Kamataka 9250.82 THE MINISTER OF LAW AND JUSTICE (SHRI 

13. Kerala 5426.94 H.R. BHARDWAJ): (a) to (c) Various Commissions! 
Committees were set up from time to time to make 

14. Madhya Pradesh 8566.85 recommendations on different aspects of Criminal 

8214.58 
Justice System. A Committee under the Chairmanship 

15. Maharashtra of Prof. Madhava Menon was constituted on 3-5-2006 

16. Manlpur 916.72 for drafting a National Policy Paper on Criminal Justice 
System. The Committee has submitted Its report. Some 

17. Meghalaya 313.81 of the major recommendations suggested in the report. 

18. Mizoram 302.27 Inter alia Include, suggestions relating to reclassifICation • " 
of crimes with the objactive of empowering victims, 

19. Nagaland 323.40 speedy and efficacious delivery of justice, sentencing 
guidelines for purposive punishment, safeguarding the 

20. Orissa 8247.91 interest of the weaker sections, use of science and 
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technology for Criminal justice Reforms and compen-
sation for victims etc. 

Considering that, the Criminal Justice System falls 
in the Concurrent List of the Seventh Schedule to the 
Constitution of India, and, the recommendations could 
have wide ranging implications, copies of the Report 
have been sent to all the State Governrnents/Union 
Territory Administrations as also to the various Ministries! 
Organizations in the Central Government for their 
comments and suggestions. 

[English} 

Smuggling of Toys 

1224. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has found Chinese 
manufactured toys smuggled through Border areas of 
North-East States: and 

(b) if so, the action taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
There have been instances of smuggling of Chinese 
manufactured toys through the Border areas of North-
East States. The details during the last three years and 
the current year are as under:-

Year 

2005·06 

2006-07 

2007-08 

2008-09 (upto 
Sept. 08) 

No. of cases 

20 

19 

19 

11 

Value (Rs. 
in lakhs) 

18.00 

09.61 

10.19 

04.70 

(b) The field formations and Directorate of Revenue 
Intelligence have been directed to be alert and vigilant 
to thwart any attempt of smuggling of toys. 

Unpaid Customs Duty 

1225. MOHO. MUKEEM: Will the Minister of 
FINANCE be pleased to state: 

(a) details of Drug Companies which have not paid 
customs duty for Import of drugs from China; 

(b) whether cases of over Invoicing have been 
detected by the D.R.I. against some companies; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
details of Drug Companies which have not paid customs 
duty for import of drugs from China are as under:-

Year Names of Drug 
Companies 

2005-2006 (I) Mis. GPPL 

(II) KDL BIo Tech 

2006-2007 Nil 

2007-2008 (i) KDL Bio Tech 

(Ii) Unimark Remedies 

It has been alleged that the aforesaid importers 
Imported the drugs free of duty under the export 
promotion schemes and diverted the goods Into the 
Domestic Tariff Area. 

(b) Yes, Sir. 

(c) The details are given as under:-
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(Rs. In lakhs) 

Year No. of cases Names of Drug Companies Value of Goods 

2005-06 5 (i) Sidhi Impex 2043.25 

(Ii) Mejda International 192.15 

(iii) Helpline 549.50 

(iv) Venkat Pharrna Ltd. 11961.86 

(v) S. Impex (P) Ltd. 2194.97 

(d) ActIon under the provisions of the Customs Act, 
1962 was initiated and Show Cause Notices issued to 
the errant Drug Companies for demanding duty and 
Imposing fine/penalties. 

Skill Development 

1226. SHRI K.S. RAO: Will the Minister of 
FINANCE be pleased to state: 

. (a) the details of funding the National Skill 
Development Corporation (NSDC); 

(b) the details of shortage of skilled manpower for 
different sectors; 

(c) whether the Govemment proposes to Involve 
private sector In the development and functioning of 
NSDC for creation of Infrastructure and training facilities 
in larger number of trades to cater to sectors with high 
growth and high employment potential; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): (a) NSDC has been 
registered ()n July 31, 2008 as a 'not for profit' public 
company with limited liability under SectIon 25 of the 
Companies' Act, 1956 with a capital base of Rs. 10 
crore, of which 51% shall be subscribed by the private 
sector. 

(b) No specific survey of shortage of skilled 
manpower has been carried out and sector-wise details 
in this regard are not available. 

(c) and (d) NSDC has been envisaged as a 'private 
sector led' entity, driven by market needs for imparting 
world class skills. One of the objectives to be pursued 
by the company on its incorporation is to establish, 
manage, run and promote institutes and polytechnics 
for imparting skill training in a number of areas . 

Malnutrition 

1227. SHRIMATI JHANSI LAKSHMI BOTCHA: 

SHRIMATI JAYAPRADA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether a large number of children have died 
In various parts of the country Including Madhya Pradesh 
during the past few months due to malnutrition as 
reported in the Hindustan Times dated 13 September 
2008; 

(b) If so, the facts thereof, State-wise; 

(0) whether the Union Govemment has received 
any report from the State Governments In this regard; • I 

and 

(d) If so, the findings of the report and the action 
taken by the Government thereon? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) to (d) There have been 
reports, In recent months, of death of Children due to 
malnutrition in some districts of Madhya Pradesh. 
However, the State Govemment has reported that there 
have been no deaths of children below 6 years due to 
malnutrition, accordingly to their investigation report In 
the four districts of Madhya Pradesh since May, 2008 
till date. However, malnutrition is high In some parts of 
Madhya Pradesh and is often a contributing factor for 
deaths due to disease among the children. 

The State Govemment has also informed that it 
has taken various actions and steps for Improvement 
of health and malnutrition status of the children like Bal 
Sanjivini Abhiya. Project Muskan, Bal Shakti Yojana, 
Mangal Diwas, Project Shaktiman etc. 

The State Government also takes action to 
organize, health check-up camps and refer severely 
malnourished children to Nutrition Rehabilitation Centre. 

(Translation] 

Review of Anganwadl Scheme 

1228. SHRI AJIT JOGI: Will the Minister of 
WOMEN AND CHILO DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment proposes to review 
the Anganwadi Scheme In the country; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Integrated 
Child Development Services (ICDS) Scheme I8eka to 
achieve Its enunciated objective of holistic development 
of children below 8 years of age and pregnant and 
lactating mothers through a package of Ilx servlcel 
compriling (I) supplementary nutrition; (iI) Immunization; 
(iii) health check-up; (Iv) referral services; (v) pre-school 
non-formal education; and (vi) nutrition and health 
education. An Anganwadl Centre II the graaaroots unit 

which serves as a platform for delivery of these six 
services under the Scheme. 

Review of the ICDS Scheme is an on-going 
process and the Scheme has been reviewed periodically 
through consultations with State Govemment/UTs at 
State Secretary level meetings. 

12.00 hra. 

OBSERVATION BY THE SPEAKER 

Noticee of Adjournment Motion regarding 
Attack on Chrlltian Mlnorltl .. 

... (Interruptions) 

[English] 

MR. SPEAKER: Hon. Members, I have received 
notices of Adjournment Motion regarding the attack on 
Christian minorities from S/shrl Ramil Lal Suman, 
Devendra Prasad Yadav, P.C. Thomas, Basu Deb 
Acharia and Gurudas Das Gupta. 

I have also received notices regarding the attack 
on minorities, with particular reference to incidents of 
this and other States, under Rule 193. I am Inclined to 
allow a discussion on the subject under Rule 193, 
Sarvashrl Basudeb Acharia, Ramji LaI Suman, Rajlv 
Ranjan Singh 'LaIan' have given notices under Rule 193. 
At the same point of time when they take up the 
discussion, Shrl Basudeb Acharla may initiate the 
discussion after Papers are laid on the Table. 

[English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, 
yesterday you told us that you would allow me. 

MR. SPEAKER: I said that. Let U8 see. A 
discussion Is Important. You will Initiate the dlscul8lon. 

... (Interruptions) 

MR. SPEAKER: What II going on? Mr. George, 
what do you propose to do? 
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SHRI K. FRANCIS GEORGE (ldukki): I have given 
notice too, Sir, but my name was not mentioned. 

MR. SPEAKER: For what? 

SHRI K. FRANCIS GEORGE: For Adjournment 
Motion. 

DR. C. KRISHNAN (Pollachl): Please, Sir. I have 
given notice. 

MR. SPEAKER: Then I will see. If by mistake it 
has not been done, I am sorry, it will be included. 

Hon. Members, I have received notices of question 
of privilege. 

... (Interruptions) 

MR. SPEAKER: What are you doing, I do not 
understand. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, may 
I make a submission? 

DR. C. KRISHNAN: Sir, I have given a notice 
... (Interruptions) 

MR. SPEAKER: What are you doing? I have not 
called you. You stand up and say whatever you like. 
Please take your seats. 

SHRI GURUDAS DASGUPTA: Sir, my submission 
Is this. I have given a notice for adjournment because . 
the Issue Is more importantl We can take up any Issue 
we like under Short Duration Discussion. But the House 
adjourns to discuss means, the House attaches much 
more importance to the attack that has been unleashed 
on the minority community deliberately In Orissa, 
Karnataka, Assam and other places. 

MR. SPEAKER: This habit of questioning the 
Speaker'1 del;ision has to stop. • 

SHRI GURUDAS DASGUPTA: Sir, I implore upon 
you not to take a view like this. Kindly ask the 
Government whether the Government has any objection 
to take up the ISlue on adjournment. Let the 
Government make Ita position clear. 

12.03 hr •. 

RULING BY THE SPEAKER 

Notlcea of Qu •• tlon of Privilege . 

MR. SPEAKER: Hon. Members, I have received 
notices of question of privilege from Sarvashri Basudeb 
Acharia, Rupchand Pal, K. Yflrrannaidu, Varkala 
Radhakrlshan, N.N. Krishna Das and P. Rajendran, 
Members of Parliament against the Prime Minister 
wherein it has been alleged that the Prime Minister In 
his reply to the Motion of Confidence on 22nd July, 
2008, which was laid on the Table of the House, Inter 
alia stated as follows: 

-I say in all sincerity that this session and debate 
was unnecessary because I have said on several 
occasions that our nuclear agreement after being 
endorsed by the IAEA and the Nuclear Suppliers 
Group would be submitted to this august House 
for expressing its view. All I had asked our Left 
colleagues was: please allow us to go through the 
negotiating process and I will come to Parliament 
before operationalising the nuclear agreement.-

Members have contended that the Prime Minister, 
by not coming to Parlian)8nt before operationalising the 
nuclear agreement, has violated the assurance made 
by him to Parliament which amounts to a breach of 
privilege and contempt of the House. 

The Prime Minister Is a member of the other 
House. According to Kaul and Shakdher, -Neither House 
of Parliament can claim or exercise any authority over 
a member of the other House. Consequently, neither 
House can take upon itself to punilh any breach of 
privilege or contempt offered to It by a member or officer 
of the other House. - It II in the Fifth Edition, page 299, 
of Kaul and Shakdher. 

The procedure to be followed in luch cases has 
been stated at page 301 by Kaul and Shakdher al 
follows:-

-... when a question of breach of privilege or 
contempt of the House is raised In either House 
In which • member, officer or servant of the other 



447 Ruling by the Speaker OCTOBER 24, 2008 Papers uld 448 

[Mr. Speaker] 

House Is Involved, the procedure followed is that 
the Presiding Officer of the House in which the 
question of privilege is raised, refers the case to 
the Presiding Officer of the other House, only if 
he is satisfied on hearing the member who raises 
the question or on perusing any document where 
the complaint is based on a document that a 
breach of privilege has been committed-. 

Since the han. Prime Minister is a member of the 
other House, before referring the matter to ~e han. 
Presiding Officer of the other House, it is necessary, 
as per the established procedure, for me as the 
Presiding Officer of this House, where the matter is 
raised, to be satisfied that a breach of privilege has 
been committed. 

I heard Shri Basu Deb Acharia In the matter on 
20 October, 2008. As the notices of question of privilege 
given by other members are almost identical to that of 
Shrl Acharla, it Is not necessary for me to hear all the 
members. The allegation against the Prime Minister is 
that he has not fulfilled an assurance given by him to 
this House on 22 July, 2008. I have also perused the 
contents of the extracts of the speech of the' han. Prime 
Minister, as set out in the notices and quoted earlier. 

According to Kaul and Shakdher, It Is well 
established that -Non-implementation of an assurance 
given by a Minister on the floor of the House Is neither 
a breach of privilege nor a contempt of the House .. ." 
(Fifth Edition, page 293) 

In support of this, there are rulings In the past. 

In view of the above, I am not satisfied that a 
breach of privilege has been committed by the Prime 
Minister. No reference to the Presiding Officer of the 
other House Is, therefore, required. Accordingly, I have 
disallowed the notices of question of privilege. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Why are they 
clapping? ... (/ntenvptlons) 

MR. SPEAKER: I cannot control them. I have not 
persuaded them to do that. 

Now, Papers to be laid. We have to start the 
discussion. 

· .. (Interruptions) 

MR. SPEAKER: You can bring a Motion that 
Speaker has misled the House. 

SHRI RUPCHAND PAL (Hooghly): I am not saying 
that. ... (Interruptions) 

MR. SPEAKER: You write to me. If necessary, I 
shall reconsider. 

... (/nterrupt/ons) 

MR. SPEAKER: If I am wrong, I will reconsider. 
Write to me. 

· .. (Interruptions) 

MR. SPEAKER: What are you saying, Shrl Varkala 
Radhakrishnan? 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkil): 
I have every right to rise the matter of privilege against 
the Prime Minister. Every citizen of India has the 
privilege. ... (Interruptions) 

MR. SPEAKER: You can take any step or action 
you like. You write a new law of privilege which I shall 
see. 

· .. (Interruptions) 

12.07 hr •• 

PAPERS LAID ON THE TABLE 

[English) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to lay on the Table-

(1) A copy of the 10th Progress Report (Hindi and 
English versions) on the Action Taken 
Pursuant to the Recommendations of the Joint 
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Parliamentary Committee on Stock Market 
Scam and Matters Relating thereto, May, 
2008. 

[Placed In library, See No. LT 9143108J 

(2) A copy of the Reverso Mortgage Scheme, 
2008 (Hindi and English versions) published 
In Notification No. S.O. 2310(E) in Gazette of 
India dated the 30th September, 2008, under 
Section 296 ot the Income-Tax Act, 1961 
together with an explanatory memorandum. 

[Placed In library, See No. LT 9144108J 

(3) A copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of Section 7 ot the Fiscal Responsibility and 
Budget Management Act, 2003:-

(i) Statement on Quarterly Review of the 
trends in receipts and expenditure in 
relation to the budget at the end of the 
financial year 2007-2008. 

[Placed in library, SB8 No. LT 9145108] 

(II) Statement on Quarterly Review of the 
trends In receipts and expenditure in 
relation to the budget at the end of first 
quarter ot the financial year 2008-2009. 

[Placed in library, SB8 No. LT 9146108J 

THE MINISTER OF URBAN DEVELOPMENT 
(SHRI S. JAiPAL REDDY): I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and 
English versions) of the Delhi Development 
AuthorIty, New Delhi for the year 2005-2006, 
together with Audit Report thereon. 

(2) Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (1) above. 

[Placed In library, SB8 No. LT 9147108J 

... ( Interruptions) 

THE MINISTER OF POWER (SHRI SUSHIL 
KUMAR SHINDE): I beg to lay on the Table-

(1) A copy each of the following papers (HIndi 
and English versions):-

(i) Memorandum of Understanding between 
the Rural Electrification Corporation 
Umited and the Ministry of Power for the 
year 2008-2009. 

[Placed In library, See No. LT 9148108) 

(Ii) Memorandum of Understanding between 
the Power Finance Corporation Umited 
and the Ministry of Power for the year 
2008-2009. 

[Placed in library, SB8 No. LT 9149108] 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): I beg to lay on the Table-

(1) A copy of the Permanent Lok Ada/at (Other 
Terms and Conditions of Appointment of 
Chairman and Other Persona) Amendment 
Rules, 2008 (Hindi and English versions) 
published In Notification No. G.S.R. 373(E) In 
Gazette of India dated the 13th May, 2008 
under sub-section (1) of SectIon 30 of the 
Legal Services Authorities Act, 1987. 

[Placed in Ubrary, See No. LT 9150108] 

(2) A copy each of the following Notifications 
(Hindi and English versions) under sub-
section (3) of Section 10 of the Delimitation 
Act,2002:-

(i) O.N. 27 (E) published in Gazette of India 
dated 31st March, 2008 deteminlng the 
extent of Assembly and Parliamentary 
Constituencies in the State of West 
Bengal. 

(II) O.N. 31 (E) published In Gazette of India 
dated 10th April, 2008 detennlning the 
extent of Assembly and Parliamentary 
Constituencies in the State of Uttar 
Pradesh. 

(III) O.N. 60 (E) published in Gazette of india 
dated 29th May, 2008 detennlnlng the 
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extent of Assembly and Parliamentary 
Constituencies in the State of Tamil Nadu. 

(iv) O.N. 62 (E) published in Gazette of India 
dated 30th May, 2008 determining the 
extent of Assembly and Parliamentary 
Constituencies in the State of NCT of 
Delhi. 

(v) O.N. 59 (E) published in Gazette of India 
dated 29th May, 2008 containing 
corrigenda to the Notification No. 282JGJI 
2006 dated 12th December, 2006. 

(vi) O.N. 61 (E) published In Gazette of India 
dated 30th May, 2008 containing 
corrigenda to the Notification No. 282/BR/ 
2007 dated 17th August, 2007. 

[Placed In Ubrary, See No. LT 9151/08] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Law 
Institute, New Delhi, for the year 2007-
2008, alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Indian Law Institute, New 
DeIhl, for the year 2007-2008. 

[Placed In Library, See No. LT 9152108] 

(4) A copy each of the follOWing Law Commission 
of India Reports (Hindi and English 
verslons):-

(I) Two Hundred and Third Report on SectIon 
438 of the Code of Criminal Procedure, 
1973 as amended by the code of Criminal 
Procedure (Amendment) Act, 2005 
(AntIcipatory Ball)-Oecember, 2007. 

[Placed In Library, See No. LT 9153108] 

(II) Two Hundred and Fourth Report on 
Propoeal to amend the Hindu Suoceaalon 

Act, 1956 as amended by Act 39 of 
2oo5-February, 2008. 

-
[Placed in Library, See No. LT 9154108] 

(iii) Two Hundred and Fifth Report on Proposal 
to amend the Prohibition of Child Marriage 
Act, 2006 and other allied Laws-
February, 2008. 

[Placed in Library, See No. LT 9155108] 

(Iv) Two Hundred and Sixth Report on 
Proposal for enactment of new Coroners 
Act applicable to the whole of Indla-June, 
2008. 

[Placed in Ubrary, See No. LT 9156108] 

(v) Two Hundred and Seventh Report on 
Proposal to amend Section 15 of the 
Hindu Succession Act, 1956 in case a 
female dies intestate leaving her self 
acquired property with no helrs-June, 
2008. 

[Placed in Library, See No. LT 9157108] 

(vi) Two Hundred and Eighth Report on 
Proposal for amendment of Explanation 
to SectIon 6 of the Hindu Succession Act, 
1956 to Include oral partition and family 
arrangement In the definition of 
·partltion·- July, 2008. 

[P~aced In Library, See No. LT 9158108] 

(vii) Two Hundred and Ninth Report on 
Proposal for omission of Section 213 from 
the Indian Succession Act, 1925-July, 
2008. 

[Placed In Library, Sea No. LT 9159108] 

[Translstlon1 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH 
NARAYAN YADAV): On behalf of Shrl Prem Chand 
Gupta I beg to lay on the T~ 

(1) A copy of the Notification No. I.cA(7)11111 
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2008 (Hindi and English versions) published 
In Gazette of India dated the 5th March, 2008 
detenninlng the fee for certificate of practice 
with effect from 1 st day of April, 2008 under 
section 30B of the Chartered Accountants Act, 
1949. 

(2) Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (1) above. 

[Placed in Library, See No. LT 9160108] 

{English} 

THE MINISTER OF STATE OF THE MINISmy 
OF WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Public Cooperation and Child 
Development, New Deihl, for the year 
2006-2007, alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the National Institute of 
Public Cooperation and Child 
Development, New Deihl, for the year 
2006-2007. 

(2) Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (1) above. 

[Placed In Library, StHI No. LT 9161108] 

(3) A copy each of the following papers (Hindi 
and English verslons):-

0) Annual Report of the National Commission 
for Women, New DeIhl, for the years 2004-
2005 (Placed in Library, See No. LT 91621 
08) and 2005·2006 alongwlth Audited 
Accounts. 

[Placed In Library, S .. No. LT 9163108] 

(II) RevIew by the Gowmment of the working 

of the National Commission for Women, 
New Delhi, for the years 2004-2005 and 
2005-2006. 

(iii) Action Taken Report on the Recommen· 
datlons contained In the Annual Report of 
the National Commission for Women, New 
Deihl, for the years 2004-2005 and 2OQ5. 

2006. 

(4) Two statements (Hindi and English versions) 
showing rea~ for delay in laying the papers 
mentioned at (3) above. 

THE MINISTER OF STATE OF THE MINISTRY 
OF NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): I beg to lay on the Table a copy of 
the Memorandum of Understanding (HIndi and English 
versions) between the Indian Renewable Energy 
Development Agency Limited and the Ministry of New 
and Renewable Energy for the year 2008·2009. 

[Placed In Library, Sse No. LT 9164/08] 

THE MINISTER OF STATE OF THE MINISmy 
OF HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): I beg to lay on the Table-

(1) A copy of the Memorandum of Understanding 
(Hindi and English versions) between 
the Housing and Urban Development 
Corporation Limited and the Ministry of 
Housing and Urban Poverty Alleviation for the 
year 2008-2009. 

[Placed In Library, Sse No. LT 9165108] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the LakshadwMp 
Building Development Board, Kavarati, for 
the year 2006·2007, alongwtth Audited 
Accounts. 

(II) A copy of the Review (HIndi and English 
verllon.) by the Government of the 
working of the Lakshadweep Building 
Development Board, Kavaratt, for the year 
2008-2007. 
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[Kumar! Selja] 

(3) Statement (Hindi and English versions) 
showing reasons for delay In laying the 
papers mentioned at (2) above. 

[Placed In Library, SH No. LT 9166108] 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): I beg to lay on the TabJ&-

(1) A copy each of the following annual Reports 
for the year 2007-2008 (Hindi and EngUsh 
versions alongwith Audited Account. In 
respect of the following Centres:-

(I) Population Research Centre (Institute of 
Economic Growth), Deihl. 

[Placed In Library, See No. LT 9167108] 

(II) Population Research Centre, 
Bhubaneswar. 

[Placed In Library, See No. LT 9168108] 

(NI) Population Research Centre, HazratbaJ. 

[Placed In Library, See No. LT 9169J08] 

~v) Population Research Centre <Institute for 
Social and Economic Change), 
BangaJore. 

[Placed Ir:' Library, SH No. LT 9170108J 

(v) Population Research Centre (Centre for 
Research In Rural and Industrial Develop-
ment), Chandigarh. 

[Placed In Library, See No. LT 9171108) 

(vi) Population Reaearch Centra (JSS Instttute 
ot economic Research), Dharwad. 

[Placed In Library, See No. LT 9172108) 

(vii) Population Research Centre, Vlsakha-
patnam. 
[Placed In Library, See No. LT 91731D8] 

(viII) Population Research Centre, Thlru-
vananthapuram. 

[Placed In Library, See No. LT 9174J08) 

(Ix) Population Research Centre (The 
Ganct1Igram Institute of Rural HeaJth and 
Family WaH .... Trust), Dlndigul. 

[Placed In Library, See No. LT 9175108] 

(x) Population Research Centre, Guwahatl. 

[Placed in Library, SH No. LT 917M18] 

(xl) Population Research Centre, Udaipur. 

[Placed In Library, See No. LT 91nlO8] 

(xli) Population Research Centre, Lucknow. 

[Placed In Library, See No. LT 9178108) 

(xiii) Population Research Centre, Vadodara. 

[Placed In Library, SH No. LT 9179108) 

(xlv) Population Research Centre, Sagar. 

[Placed In library, See No. LT 9180108] 

(xv) Population Research Centre, Chandlgarh. 

[Placed In Library, See No. LT 9181108] 

(xvi) Population Research Centre (Gokhale 
Instltuta of Politics and EconomIcs), Puna. 

[Placed In Library, Sse No. LT 9182/08] 

(xvii) Population Research Centre, Shlmla. 

[Placed In Library, See No. LT 9183108] 

(xviII) Population Research Centre, Patna. 

[Placed In Library, See No. LT 9184108] 

(2) A copy each ot the Review (Hindi and 
English verslona) by the Government on the 
working of the above Centre. for the year 
2007-2008. 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI S.S. PALANIMANICKAM): I beg 
to lay on the TabI&-

(1) A copy of each of the following papers (HIndi 
and English veralone) unclar AI1lcIe 151(1) of 
the ConaUtutlon:-

(I) Report of the Comptroller and Au<Itor 
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General of India-Union Government 
(Railways) (No. PA 8 of 2008) 
Performance Audit for the year ended 
March,2007. 

(placed In Ubrary, See No. LT 9185J08] 

(II) Report of the Comptroller and Auditor 
General of India-Unlon Government 
(Railways) (No. PA 18 of 2008) 
Infonnation Technology Audit for the year 
ended March, 2007. 

[Placed in Ubrary, See No. LT 918M)8] 

(ill) Report of the Comptroller and Auditor 
General of India-Union Government 
(Railways) (No. CA 6 of 2008) 
Compliance Audit for the year ended 
March, 2007. 

[Placed In Ubrary, See No. LT 91871tl8] 

(Iv) Report of the Comptroller and Auditor 
General of India-Union Government 
(CIvil) (No. PA 3 of 2008)-Autonomous 
BodIes-Perforrnance Audit for the year 
ended March, 2007. 

[Placed In Ubrary, See No. LT 9188108] 

(v) Report of the Comptroller and Auditor 
General of Inctia-Unlon Government (No. 
PA 2 of 2008)-Sc1entif1c Depa/1rnent8-
Performance Audit for the year ended 
March, 2007. 

[Placed in Ubrary, See No. LT 9189108] 

(vi) Report of the Comptroller and Auditor 
General of India-Union Government 
(CivIl) (No. CA 1 of 2008)-Comp1iance 
AudIt Observatlona for the year ended 
March, 2007. 

[Placed In Ubrary, See No. LT 9190108) 

(vii) Report of the ContptroIIer and Auditor 
General of India-Umon Government 
(CivIl and PoetaI DeparImenIs) (No. PA 1 

of 20(8)-pertonnance Audit for the year 
ended March, 2007. 

[Placed in Ubrary, See No. LT 9191108] 

(viii) Report of the Comptroller and Auditor 
General of India-Unlon Government 
(Defence Services) (No. PA 4 of 2008)-
Army and Ordnance Factories 
(Perfonnance Audit) for the year ended 
March,2007. 

[Placed In Ubrary, See No. LT 9192108] 

(ix) Report of the Comptroller and Auditor 
General of Indla-Unlon Government 
(Defence Services) (No. PA 5 of 20(8)-
Air Force and Navy (Perfonnance AudIt) 
for the year ended March, 2007. 

[Placed In Ubrary, See No. LT 919:we] 

(x) Report of the Comptroller and Auditor 
General of India-Union Government 
(Commercial)(Revlew of aelected 
actlvltlea of Public Sector General 
Insurance Companiea) (No. PA 15 of 
2008HPerformance Audit) for the year 
ended March, 2007. 

[Placed In Ubrary, See No. LT 9194108) 

(xl) Report of the Comptroller and Auditor 
General of India-Unlon Government (No. 
PA 13 of 2008)-National Programme for 
Nutritional Support to Primary Education 
(Midday Meal ScherneHPerformance 
Audit), Ministry of Human Resource 
Development, for the year ended March, 
2007. 

[Placed in Ubrary, S. No. LT 9195108] 

(xii) Report of the Comptroller and Auditor 
General of India-Union Government 
(Civil) (No. PA 11 of 2008)-performance 
AudIt of Implementation of NatIonal Rural 
Empfoyment Guarantee Act, Mlnj,ttry of • 
Rural Development for the year erlded 
March, 2007. 

[Placed In UbraIy, StIe No. LT 018&'08] 
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(Shrl S.S. Palanlmanlckam] (vi) Vananchal Gramin Bank, Dumka. 

(2) A copy of each of the following papers (Hindi [Placed in Library, See No. LT 9204108] 

and Engnsh versions):- (vii) Prathama Bank, Moradabad. 

(I) Appropriation Accounts of the Indian [Placed in Ubrary, See No. L T 9205108] 
Rallways-Part-I-Revlew "for tha year 

(viii) Uttar Bihar Kshetriya Gramln Bank, 
2006-2007. 

Muzaffarpur. 
(Ii) Appropriation Accounts of the Indian [Placed in Ubrary, Sse No. LT 9206108] 

Rallways-Part-ll-Oetalled Appropriation 
Accounts for the year 2006-2007. (ix) Ballia Kshetriya Gramin Bank, Ballia. 

(iii) Appropriation Accounts of the Indian 
[Placed in Library, See No. LT 9207108] 

Rallways-Part-ll-Oetalled Appropriation (x) Narmada Malwa Gramin Bank, Indore. 
Accounts for the year 2006-2007 [Placed in Library, Sse No. L T 9208108] 
(Annexure-G). 

[Placed in Library, S86 No. LT 9197108] 
(xi) Himachal Gremin Bank, Mandl. 

[Placed In Library, See No. L T 9209108] 
(3) A copy of the Annual Report (Hindi and 

English versions) of the Securities and (xii) Nainital-Almora Kshetrlya Gramln Bank, 

Exchange Board of India for the year 2007- Haldwanl. 

2008 under sub-section (3) of Section 18 of [Placed In Library, S86 No. LT 9210108] 
Securities and Exchange Board of Incia Act, 

(xiii) Kashl Gomti Samyut Gramln Bank, 
1992. Varanasi. 

(Placed in Library, See No. LT 9198108] [Placed in Library, S8!iI No. LT 9211108] -

(4) A copy each of the following Annual Reports (xiv) Chaltanya Godavari Grameena Bank, 
and Accounts (Hindi and English versions) of Guntur. 
the Regional Rura' Banks for the year ended 

[Placed in Library, See No. L T 9212108] 
the 31st March, 2008 together with Auditor's 
Report thereon:- (xv) Saurashtra Gramln Bank, Rajkot. 

(I) Haryana Gramin Bank, Rohtak. (Placed In Library, S86 No. L T 9213108] 

[Placed In Library, S86 No. LT 9199108] (xvi) Rewa Sldhi Gramin Bank, Rewa. 

(Ii) Tripura Gramin Bank, Agartala. [Placed In Library, S86 No. LT 9214108] 

(Placed In Library, See No. L T 9200J08] (xvII) Kosi Kshetriya Gramin Bank, Pumia. 

(in) Meghalaya Rural Bank, Shliiong. [Placed In Library, See No. LT 9215108] 

(Placed In Library, See No. L T 9201108] (xviii) Jhabua Dhar Kshetriya Gramln Bank, 
Jhabua. 

(Iv) MGB Gremln Bank, Pall-Marwar. (Placed In Library, See No. LT 9216108] 
(Placed In Library, See No. L T 9202108] 

(xix) Andhra Pradesh Grameena Vlkas Bank, 
(v) Dena Gujarat Gramin Bank, Gandhinagar. Warangal. 

[Placed In Library, See No. LT 9203108) [Placed in Library, See No. LT 9217108] 
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(xx) Hadotl Kshetrlya Gramin Bank, Kota. 

[Placed in Ubrary, See No. LT 9218108] 

(xxi) Gurgaon Gramln Bank, Gurgaon. 

[Placed In Library, See No. LT 9219108] 

(xxii) Pragathl Gramln Bank, Bellary. 

[Placed in Ubrary, See No. L T 9220108] 

(xxiii) Pallavan Grarna Bank, Salem. 

[Placed In Ubrary, See No. LT 9221108] 

. (xxiv) PaNatiya Gramln Bank, Chamba. 

[Placed in Ubrary, See No. LT 9222108] 

(xxv) Purvanchal Gramin Bank, Gorakhpur. 

[Placed In Ubrary, See No. L T 9223108] 

(xxvi) Solapur Gramin Bank, Solapur. 

[Placed in Ubrary, See No. LT 9224108] 

(xxvIl) Andhra Pragathl Grameena Bank, 
Kadapa. 

[Placed In Library, See No. L T 9225108J 

(xxviii) Durg Rajnandgaon Gramln Bank, 
Rajnandgaon. 

[Placed In Library, See No. L T 9226t08] 

(xxix) Nagaland Rural Bank, Kohlma. 

[Placed In Library, See No. LT 9227108J 

(xxx) Ratnaglrl Sindhudurg Gramln Bank, 
Ratnaglri. 

[Placed In Library, See No. L T 9228108] 

(xxxi) Jalpur Thar Gramln Bank, Jalpur. 

[Placed In Library, See No. L T 9229I08J 

(xxxII) Jharkhand Gramin Bank, Ranchi. 
[Placed In Library, Sse No. L T 9230108] 

(xxxiii) North ~"abar Gramln Bank, Kannur. 

[Placed In Ubrary, See No. LT 9231/08) 

(xxxiv) Mtzoram Rural Bank, Alzawl. 

[Placed In Ubraty, &Ie No. LT 9232108] 

(xxxv) Cauvery Kalpatharu Grameena Bank, 
Mysore. 

[Placed In Library, See No. L T 9233108] 

(xxxvi) Farldkot-Bathlnda Kshetrlya Gramin 
Bank, Bathlnda. 

[Placed In Library, See No. LT 9234108] 

(xxxvii) LangpI Oehangl Rural Bank, Diphu, Karbl 
Anglong. 

[Placed In Library, See No. LT 9235108] 

(xxxviii) Arunachal Pradesh Rural Bank, papum-
Pare. 

[Placed In Library, See No. LT 9236108] 

(xxxix) Atyavart Gramln Bank, Lucknow. 

[Placed in Library, See No. LT 9237108] 

(xl) Rajasthan Gramln Bank, AJwar. 

[Placed In Library, See No. LT 9238108J 

(xII) Baroda Uttar Pradesh Gramln Bank, 
Raebarell. 

[Placed in Library, See No. LT 9239108J 

(xiii) South Malabar Gramin Bank, 
Malappuram. 

[Placed in Library, See No. L T 9240108] 

(xliii) Utkal Gramya Bank, Balanglr. 

[Placed In Library, See No. LT 9241108J 

(xliv) Bihar Kshetriya Gramin Bank, Munger. 

[Placed In Library, See No. LT 9242108J 

(xlv) K8hetriya KIaan Grarnin &vIk, Malnpuri. 

. , [Placed In Library, See No. L T 9243108] 

(xlvi) Deccan Grameena Bank, Hyderabad. 

[Placed In Library, See No. L T 9244108J 

(xlvii) MaJwa Gramin Bank, Sangrur. 

(Placed In Ubrary, &Ie No. L T 9245108] , 

(xlviii) Punjab Gramln Bank, Kapur1hala. 

[Placed In Ubrary, See No. LT 924&'08J 
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rShri S.S. PalanimanlckamJ (Ixli) Krishna Grameena Bank, Gulbarga. 

(xlix) Trlveni Kshetriya Gramin Bank, Orai [placed In Library, See No. LT 926OI08J 

Jalaun. (Ixlii) Baroda GuJarat Gramin Bank, Bharuch. 
[Placed In Library, See No. LT 9247108] [placed in Library, SM No. LT 9261108] 

(I) Shreyas Gramln Bank, Aligarh. (Ixiv) Baroda Rajasthan Gramin Bank, Ajmsr. 
[Placed In Library, See No. LT 9248108] [Placed in Library, See No. LT 9262108] 

(Ii) Surguja Kshetriya Gramn Bank, Surguja. 
(Ixv) Chambal-Gwalior Kshetriya Gramin 

[Placed In Library, See No. L T 9249/08] Bank, Gwallor. 

(III) Vldisha Bhopal Kshetriya Gramln Bank, [Placed in Library, SM No. L T 9263108] 
Vidlsha. 

Sharda Gramin Bank, Satna. (lxvi) 
[Placed In Library, See No. L T 9250108] 

[Placed in Library, See No. LT 9264108] 
(1111) Walnganga Kshetriya Gramln Bank, 

(Ixvii) Bangiya Gramin Vlkash Bank, Murshlda-Chandrapur. 
bad. 

[Placed In Library, See No. L T 9251108] 
[Placed In Library, See No. L T 9265108] 

(\Iv) Saptagirl Grameena Bank, Chlttor. 

[Placed In Library. See No. LT 9252/08] 
(Ixviii) Mahakaushal Kshetriya Gramln Bank, 

Jabalpur. 

(Iv) Ratlam Mandsaur Kshetriya Gramin [Placed In Library, See No. L T 9266/08] 
Bank, Mandsaur. 

[Placed In Library, See No. LT 9253108] 
(Ixlx) Lucknow Kshetriya Gramln Bank, 

Sitapur. 
(Ivi) Satpura Kshetriya Gramin Bank, Satpura. [Placed in Library, See No. LT 9267108] 

[placed ir Library, See No. LT 9254/08] 
(Ixx) Uttaranchal Gramin Bank, Dehradun. 

(lvii) Jammu Rural Bank, Narwal, Jammu. [Placed in Library, See No. LT 9268108] 
[Placed In Library, See No. L T 9255108] 

(bod) Chhattisgarh Gramln Bank, Ralpur. 
(1vI11) Sarva Uttar Pradesh Gramln Bank, [Placed in Library, See No. LT 9269108] 

Meerut. 

[Ptaced In Library, See No. LT 9256108] (Ixxll) VIdharbha Kshetriya Gramin Bank, Akola. 

(\Ix) Maharashtra Godavari Gramln Bank, 
[Placed In Library, See No. L T 9270/08] 

Aurangabad. (bociH) Madhya Bharat Gramln Bank, Sagar. 

(Placed In Library, StIfI No. LT 9257108] [Placed in Library, See No. LT 9271108] 

(Ix) Neelachal Gramya Bank, Bhubaneswar. (lxxiv) Visveshvaraya Grameena Bank, Mandya. 

[Placed In library, See No. L T 9258108] [Placed In Library, See No. L T 9272/08] 

(bel) Puchlm Banga Gramln Bank, Howrah. (Ixxv) Etawah KshetrIya Granin Bank, Etawah. . 
(placed in Library, See No. LT 9259108] [Placad in Library, See No. LT 9273108J 
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(1xxvI) Maratllwada Gramin Bank, Nanded. 

[Placed In Ubrary, See No. LT 9274108] 

(Ixxvli) Madhya Bihar Gramln Bank, Patna. 

[Placed In Library, Sse No. L T 9275108] 

(Ixxvlii) Samastipur Kshetrlya Gramin Bank, 
Samastipur. 

[Placed in Library, See No. L T 9276f08] 

(Ixxix) Karnataka Vikas Grameena Bank, 
Dharwad. 

[Placed In Library, See No. LT 92nlO8] 

(Ixxx) Kalinga Gramya Bank, Cuttack. 

[Placed In Library, See No. LT 9278108] 

Oxxxl) Baltarani Gramya Bank, Baripada 
Mayurbhanj. 

[Placed in Library, See No. L T 9279108] 

(Ixxxll) Pandyan Grama Bank, Vlrudhunagar. 

[Placed in Library, See No. L T 9280/08] 

(Ixxxiii) Assam Gramln Vlkas Bank, Guwahati. 

[Placed in Library, Sse No. LT 9281108] 

(Ixxxiv) Manlpur Rural Bank, Imphal. 

[Placed In Library, See No. LT 9282108] 

(lxxxv) Chlkmagalur-Kodagu Grarneena Bank, 
Chikmagalur. 

[Placed in Library, See No. L T 9283108] 

(5) A copy each of the Annual Reports (Hindi and 
English versions) of the State Bank of India. 

[Placed in Library, See No. LT 9284108] 

State Bank of 8ikaner and Jaipur, 

[Plaoed In Library, See No. LT 9285108] 

State Bank of PatiaJa, 

[Placed In library, See No. L T 9286108] 

State Bank of Hyderabad, 

[Placed In LIbraIy, See No. LT 9287108] 

State Bank of MysoAt, 

[Placed in Library, See No. L T 9288108] 

State Bank of Travancore, 

[Placed In Library, See No. LT 9289108] 

State Bank of Indore 

[Placed In Library, See No. l T 9290108] 

State Bank of Saurashtra, for the year 2007-2008 
a10ngwlth Audited Accounts and Auditors Report thereon 
under sub-section (4) of Section 43 of the State Bank 
of India (subsidiary Banks) Act, 1959. 

[Placed In Library, see No. IT 9291/08] 

(6) A copy each of the following Annual Reports 
(Hindi and English versions) under sub-section 
(8) of Section 10 of the Banking Companies 
(Acquisition and Transfer of Undertakings) Act. 
1970 and 1980:-

(I) Report on the working and activities of 
the Allahabad Bank for the year 2007-
2008, alongwith Accounts and Auditor's 
Report thereon. 
(Placed in Library, See No. l T 9292108] 

(ii) Report on the working and activities of 
the Andhra Bank for the year 2007-2008, 
a1ongw1th Accounts and Auditor's Report 
thereon. 

[Placed in Library, Sse No. l T 9293108] 

(HI) Report on the working and activities of 
the Bank of Baroda for the year 2007-
2008, alongwith Accounts and Auditor's 
Report thereon. 

[Placed in Library, See No. l T 9294108) 

(iv) Report on the working and activities of 
the Bank of India for the year 2001-2008, 
alongwith Accounts and Auditor's Report , 
thereon. 

[Placed in Library, S6fI No. LT 9295108) 

(v) Report on the working and activities 01 
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(Shri 5.5. Palanlmanlckam] 2007-2008, alongwlth Accounts and 

the Bank of Maharashtra for the year 
Auditor's Report thereon. 

2007-2008, alongwlth Accounts and [Placed in Library, See No. L T 9303108] 

Auditor's Report thereon. (xiii) Report on the working and activities of 
[Placed in Library, See No. L T 9296108] the Syndicate Bank for the year 2007-

(vi) Report on the working and activities of 
2008, alongwith Accounts and Auditor's 
Report thereon. 

the Canara Bank for the year 2007-2008, 
[Placed in Library, See No. l T 9304108] alongwith Accounts and Auditor's Report 

thereon. (xiv) Report on the working and activities of 

[Placed in Library, See No. LT 9297/08] the Union Bank of India for the year 2007-
2008, alongwith Accounts and Auditor's 

(vii) Report on the working and activities of Report thereon. 
the Central Bank of India for the year 

[Placed in Library, See No. L T 9305108] 
2007-2008, alongwith Accounts and 
Auditor's Report thereon. (xv) Report on the working and activities of 

[Placed In Library, See No. LT 9298108] the United Bank of India for the year 2007-
2008, alongwith Accounts and Auditor's 

(viii) Report on the working and activities of Report thereon. 
the Corporation Bank for the year 2007- [Placed in Library, See No. LT 9306108] 
2008, alongwith Accounts and Auditor's 
Report thereon. (xvi) Report on the working and activities of 

[Placed In Library, See No. L T 9299108] the UCO Bank for the year 2007-2008, 
alongwlth Accounts and Auditor's Report 

(ix) Report on the working and activities of thereon. 
the Dena Bank for the year 2007-2008, 
alongwith Accounts and Auditor's Report 

[Placed in Library, See No. IT 9307108] 

thereon. (xvii) Report on the working and activities of 

[Placed in Library, See No. LT 9300/08] the Vijaya Bank for the year 2007-2008, 
alongwith Accounts and Auditor's Report 

(x) Report on the working and activities of thereon. 
the Indian Bank for the year 2007-2008, [Placed in Library, See No. L T 9308108] 
alongwith Accounts and Auditor's Report 
thereon. (xviii) Report on the working and activities of 

(Placed In Library, See No. LT 9301108] 
the Indian Overseas Bank for the year 
2007-2008, alongwith Accounts and 

(xi) Report on the working and activities of Auditor's Report thereon. 

thi") : '-Iental Bank of Commerce for the [Placed in Library, See No. l T 9309108] 
year 2007-2008, alongwith Accounts and 
.A.! 'rlitor's Rer.:,vl "".creon. (xix) Report on the working and activities of 

Wi:-!;,;.::! in Library, S~d No. LT 9302108] 
the Punjab and Sind Bank for the year 
2007-2008, alongwlth Accounts and 

(xii) Report on the working ar J activities of Auditor's Report thereon. 

the Punjab Nc ti""lal Bank for the year [Placed in Library, See No. LT 9310108] 
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(7) A copy each of the following Notifications 
(Hindi and English versions) under Section 27 
of the Insurance Regulatory and Development 
Authority Act, 1999:-

(i) The Insurance Regulatory and 
Development Authority (Registration of 
India Insurances Companies) (Second 
Amendment) Regulations, 2008 published 
in Notification No. F. No. IROAIReg/3I44I 
2008 in Gazette of India dated the 13th 
February, 2008. 

(ii) The Insurance Regulatory and 
Development Authority (Conditions of 
Service of Officers and other Employees) 
(Amendment) Regulations, 2008 
published in Notification No. F. No. IROAI 
Regl4/4512008 in Gazette of India dated 
the 14th March, 2008. 

(Iii) The Insurance Regulatory and 
Development Authority (Investment) 
(Fourth Amendment) Regulations, 2008 
published in Notification No. F. No. IRDAI 
Regl5I4712008 in Gazette of India dated 
the 11 th August, 2008. 

[Placed in Library, See No. LT 9311108] 

(8) A copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Govemment of the working 
of the United India Insurance Company 
Limited, Chennai, for the year 2007-2008. 

(ii) Annual Report of the United India 
Insurance Company Limited, Chennal, for 
the year 2007-2008, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 9312108] 

(b) (I) Review by the Government of the 
working of the National Insurance 

Company Limited, Kolkata, for the year 
2007-2008. 

(Ii) Annual Report of the National Insurance 
Company Limited, Kolkata, for the year 
2007-2008, alongwith Audited Accounts 
and comrneflts of the Comptroller and 
Auditor General thereon. 

[Placed In Library, See No. L T 9313108] 
, 

(c) (i) Review by the Government of the 
working of the Oriental Insurance, New 
Delhi, for the year 2007-2008. 

(ii) Annual Report of the Oriental Insurance, 
New Delhi, for the year 2007-2008, 
alongwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT 9314108] 

(9) A copy each of the following Notifications 
(Hindi and English versions) under sub-section 
(3) of section 29 of the Regional Rural Banks 
Act, 1976:-

(I) The Triivenl Kshetriya Gramin Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2868 
in Gazette of India dated the 6th October, 
2007. 

(II) The Lucknow Kshetriya Gramin Bank 
(Meetings of Board) Rules, 2007, 
published In NotifICation No. S.O. 2869 
in Gazette of India dated the 6th October, 
2007. 

(iii) The Chaitanya Godavari Grameena Bank 
(Meetings of Board) Rules, 2007, 
published In NotifICation No. S.O. 2870 
in Gazette of India dated the 6th October, 
2007. 

(iv) The Aryavart Gramin Bank (Meetingr. 01 
Board) Rules, 2007, publisheo m 
Notification No. S.O. 2871 in Gazetto 0: 
India dated the 6th October, 2007. 

,. 
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(v) The Wainganga Kshetriya Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2872 
in Gazette of India dated the 6th October, 
2007. 

(vi) The Jharkhand Gramin Bank (Meetings 
of Board) Rules, 2007, published in 
Notification No. S.O. 2873 in Gazette of 
India dated the 6th October, 2007. 

(vii) The Narmada Malwa Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2874 
in Gazette of India dated the 6th 
October, 2007. 

(viii) The Baroda Eastern Uttar Pradesh 
Gramin Bank (Meetings of Board) Rules, 
2007, published in Notification No. S.O. 
2875 in Gazette of India dated the 6th 
October, 2007. 

(ix) The Baroda Western Uttar Pradesh 
Gramin Bank (Meetings of Board) Rules, 
2007, published in Notification No. S.O. 
2876 In Gazette of India dated the 6th 
October, 2007. 

(x) The Baroda Gujarat Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 28n 
in Gazette of India dated the 6th 
October, 2007. 

(xi) The Baroda Rajasthan Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2878 
In 'lazette of India dated the 6th 
Odob .... , 2007. 

(xii) The Shrej'u Gramin Bank (Meetings of 
Board) Rul •• , 2007, published in 
Notification No. S.O. 2879 in Gazette of 
India dated the 61h October, 2007. 
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(xiii) The Pragathi Gramin Bank (Meetings of 
Board) Rules, 2007, published in 
Notification No. S.O. 2880 in Gazette of 
India dated the 6th October, 2007. 

(xiv) The Chambal Gwalior Kshetriya Gramln 
Bank (Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2881 
in Gazette of India dated the 6th 
October, 2007. 

(xv) The Vidharbha Kshetriya Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2882 
in Gazette of India dated the 6th 
October, 2007. 

(xvi) The Uttar Bihar Kshetrlya Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2883 
in Gazette of India dated the 6th 
October, 2007. 

(xvii) The Satpura Kshetriya Gramln Bank 
(Meetings of Board) Rules, 2007. 
published in Notification No. S.O. 2884 
in Gazette of India dated the 6th 
October, 2007. 

(xviii) The Dena Gujarat Gramin Bank 
(Meetings of Board) Rules. 2007, 
published in Notification No. 5.0. 2885 
in Gazette of India dated the 6th 
October. 2007. 

(xix) The Pallavan Grama Bank (Meetings of 
Board) Rules. 2007, published in 
Notification No. S.O. 2886 In Gazette of 
India dated the 6th October, 2007. 

(xx) The Saptagiri Gramina Bank (Meetings 
of Board) Rules. 2007, published in 
Notification No. S.O. 2887 In Gazette of 
India dated the 6th October. 2007. 

(xxi) The Neelachal Gramya Bank (Meetings 
of Board) Rules. 2007. published In 
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Notification No. S.O. 2888 in Gazette of 
lnella dated the 6th October, 2007. 

(xxii) The Panjab Gramin Bank (Meetings of 
Board) Rules, 2007, published In 
Notification No. S.O. 2889 in Gazette of 
India dated the 6th October, 2007. 

(xxiii) The Uttar Pradesh Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2890 
in Gazette of India dated the 6th 
October, 2007. 

(xxiv) The Rajasthan Gramin Bank (Meetings 
of Board) Rules, 2007, published in 
Notification No. S.O. 2891 in Gazette of 
India dated the 6th October, 2007. 

(xxv) The Haryana Gramin Bank (Meetings of • 
Board) Rules, 2007, published in 
Notification No. S.O. 2892 in Gazette of 
India dated the 6th October, 2007. 

(xxvi) The Madhya Bihar Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2893 
in Gazette of India dated the 6th 
October, 2007. 

(xxvii) The Jaipur Thar Gramin Bank (Meetings 
of Board) Rules, 2007, published in 
Notification No. S.O. 2894 in Gazette of 
India dated the 6th October, 2007. 

(xxvlU) The Pachlm Banga Gramin Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2895 
in Gazette of India dated the 6th 
October, 2007. 

(xxix) The Kalinga Gramya Bank (Meetings of 
Board) Rules, 2007, published in 
Notification No. S.O. 2896 in Gazette of 
India dated the 6th October, 2007. 

(xxx) The Bihar Kshetrlya Gramin Bank 
(Meetings of Board) Rules, 2007, 

published in Notification No. S.O. 2897 
in Gazette of India dated the 6th 
October, 2007. 

(xxxi) The Banglya Gramin Vlkash Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2898 
in Gazette of India dated the 6th 
October, 2007. 

(xxxii) The Assam Gramin Vlkash Bank 
(Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2899 

In Gazette of India dated the 6th 
October, 2007. 

(xxxiii) The Kashi Gomti Samyut Gramin Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2900 
In Gazette of India dated the 6th 
October, 2007. 

(xxxiv) The Kamataka Vlkas Grameen. Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2901 
In Gazette of India dated the 6th 
October, 2007. 

(xxxv) The Dena Andhra Pragathl Grameena 
Bank (Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2902 
in Gazette of India dated the 6th 
October, 2007. 

(xxxvi) The Chhatisgarh Gramin Bank (Meeting. 
of Board) Rules, 2007, published in 
Notification No. S.O. 2903 In Gazette of 
India dated the 6th October, 2007. 

(xxxvii) The Vananchal Gramin Bank (Meetings 
of Board) Rules, 2007, published In 
Notification No. S.O. 2904 in Gazette of 
India dated the 6th October, 2007. 

(xxxviii) The Uttaranchal Gramin Bank (Meetings 
of Board) Rules, 2007, published If' 

Notification No. S.O. 2905 In Gazette 0f 

India dated the 6th October, 2007. 
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(xxXix) The Madhya Bharath Gramln Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. S.O. 2906 
In Gazette of India dated the 6th 
October, 2007. 

(xl) The Andhra Pradesh Grameena Vlkas 
Bank (Meetings of Board) Rules, 2007, 
published in Notification No. S.O. 2907 
In Gazette of India dated the 6th 
October, 2007. 

(xli) The Purvanchal Gramin Bank (Meetings 
of Board) Rules, 2007, published in 
Notification No. S.O. 2908 in Gazette of 
India dated the 6th October, 2007. 

(xiii) The Utkal Gramya Bank (Meetings of 
Board) Rules, 2007, published in 
Notification No. S.O. 2909 in Gazette of 
India dated the 6th October, 2007. 

(xliii) The Cauvery Kalpatharu Grameena Bank 
(Meetings of Board) Rules, 2007, 
published In Notification No. 5.0. 2910 
In Gazette of India dated the 6th 
October, 2007. 

(xliv) The Saurashtra Gramin Bank (Meetings 
of Board) Rules, 2007, published in 
Notification No. S.O. 2911 in Gazette of 
India dated the 6th October, 2007. 

(xlv) The MGB Gramin Bank (Meetings of 
Board) Rules, 2007, published In 
Notification No. S.O. 2912 in Gazette of 
India dated the 6th October, 2007. 

(xlvi) The Deccan Grameena Bank (Meetings 
of Board) Rules, 2007, published In 
Notification No. S.O. 2913 In Gazette of 
India datacl the 6th October, 2007. 

(Placed In Library, See No. L T 9315108] 

(10) A copy each of the following Notifications 

(Hindi and English versions) under Section 58 
of the Actuaries Act, 2006:-

(i) The Actuaries (Nomination of Member to 
the Council) Rules, 2008 published In 
Notification No. G.S.R No. 341 (E) In 
Gazette of India dated the 7th May, 2008. 

(ii) The Actuaries Quality Review Board 
(Procedure for Meetings, and the Terms 
and Conditions of service and Allowances 
of the Chairperson and Members) Rules, 
2008 published in Notification No. G.S.R 
No. 342(E) in Gazette of India dated the 
7th May, 2008. 

(iii) The Actuaries Tribunal (Salaries, Allow-
ances and other Terms and Conditions 
of Presiding Officer and Members) Rules, 
2008 published In Notification No. G.S.R 
No. 343(E) in Gazette of India dated the 
7th May, 2008. 

(iv) The Actuaries (Election to the Council) 
Rules, 2008 published In Notification No. 
G.S.R No. 494(E) In Gazette of India 
dated the 2nd July, 2008. 

(v) The Actuaries (Procedure for Enquiry of 
Professional and other Misconduct) 
Rules, 2008 published in Notification No. 
G.S.R No. 495(E) in Gazette of India 
dated the 2nd July, 2008. 

[Placed in Library, See No. LT 9316108] 

(11) A copy of the Bharat Overseas Bank Ltd. 
(Transfer of Undertaking to the Indian 
Overseas Bank) Amended Scheme, 2007, 
published in Notification No. S.O. 501 (E) in 
Gazette of India dated the 30th March, 2007 
under sub-section (6) of Section 9 of the 
BankIng Companies (Acquisition and Transfer 
of Undertakings) Act, 1970. 

[Placed In Library, See No. LT 9317108] 

(12) A copy of the General Insurance (Rationa-
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lization of Pay Scales and other conditions of 
Service of Development Staff) (Amendment) 
Scheme, 2008, published in Notification No. 
5.0. 1499(E) in Gazette of India dated the 
19th June, 2008 under sub-section (5) of 
Section 17A of the General Insurance 
Business (Nationalization) Act, 1972 together 
with a Corrigendum thereto (in English version 
only) published in Notification No. S.O. 
1831(E) dated the 23rd July, 2008. 

[Placed in Library. See No. LT 9318108] 

(13) A copy of the Foreign Exchange Management 
(transfer or Issue of Any Foreign Security) 
(Third Amendment) Regulations, 2007. 
published in Notification No. 5.0. 209(E) In 
Gazette of India dated the 25th March, 2008 
under Section 48 of the Foreign Exchange 
Management Act, 1999. 

[Placed in Library, See No. LT 9319108] 

(14) The Securities and Exchange Board of India 
(Mutual Funds) (Third Amendment) 
Regulations, 2008, published in Notification 
No. LAD-NRO/GNl2008l241139426 in Gazette 
of India dated the 29th September, 2008 
under Section 31 of the Securities and 
Exchange Board of India Act, 1992. 

[Placed in Library, See No. LT 9320108] 

(15) A copy each of the following Notifications 
(Hindi and English versions) under sub-section 
(3) of SectIon 15 of the Government Savings 
Bank Act, 1873:-

(I) The Post Office Savings Account 
(Amendment) Rules, 2008, published in 
Notification No. G.S.R. 478(E) in Gazette 
of India dated the 26th June, 2008. 

(II) The Post Office Time Deposit 
(Amendment) Rules, 2008, published in 
Notification No. G.S.A. 479(E) in Gazette 
of India dated the 26th June, 2008. 

(iii) The Post Office Recurring Deposit 

(Amendment) Rules, 2008, published in 
Notification No. G.S.A. 480(E) In Gazette 
of India dated the 26th June, 2008. 

(iv) The Post Office Savings Bank General 
(Amendment) Rules, 2008, published in 
NotifICation No. G.S.A. 504(E) in Gazette 
of India dated the 7th July, 2008. 

(v) The Post Office Savings Account (Second 
Amendment) Rules, 2008, published In 
NotiflCBtion No. G.S.R. 611 (E) In Gazette 
of India dated the 26th August, 2008. 

(vi) The Post Office Savings Bank General 
(Second Amendment) Rules, 2008, 
published in Notification No. G.S.R. 
63O(E) in Gazette of India dated the 2nd 
September, 2008. 

[Placed in Library, See No. LT 9321108) 

(16) A copy of the Coinage of One Hundred 
Rupees and Five Rupees Coined to 
convnemorate the occasion of ·Shahld Shagat 
Singh Birth Centenary (1907-2007)· Rules, 
2007 (HIndi and English versions) published 
in Notification No. G.S.R. 507(E) In Gazette 
of India dated the 26th July. 2007 under sub-
section (3) of Section 21 of the CoInage Act, 
1906. 

[Placed in Library, See No. LT 9322108] 

(17) A copy of the Notification No. 5.0. 2032(E) 
(Hindi and English versions) published In 
Gazette of India dated the 12th August, 2008 
appointing 12th day of August, 2008 as the 
date on which the provisions of the Payment 
and Settlement Systems Act, 2007 shall come 
into force Issued under sub-section (3) of 
Section 1 of the said Act. 

[Placed in Library, s.. No. LT 9323108) 

(18) A copy 0' the Board for Regulation and I 

Supervision of Payment and Settlement 
Systems Regulations, 2008 (Hindi and English 
versions) published in Notification No PSS,. 
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No. 36I2OO1-Cus.(N.T.) dated the 3rd 

194102-11-0112007-2008 in Gazette of India 
August, 2001. 

dated the 12th August, 2008 under sub-
section (3) of Section 38 of the Payment and (vi) S.O. 1459(E) published In Gazette of 
Settlement Systems Act, 2007. India dated the 16th June, 2008 together 

[Placed in Library, $86 No. L T 9324108] with an explanatory memorandum making 
certain amendments in the Notification 

(19) A copy each of the following Notifications No. 3612001-Cus.(N.T.) dated the 3rd 
(Hindi and English versions) under section 159 August, 2001. 
of the Customs Act, 1962:-

(vii) S.O. 1551(E) published In Gazette of 
(i) S.O. 1033(E) published in Gazette of India dated the 25th June, 2008 together 

India dated the 28th April, 2008 together with an explanatory memorandum 
with an explanatory memorandum regarding revised rates of exchange for 
regarding revised rates of exchange for 

conversion of certain foreign currencies 
conversion of certain foreign currencies 

into Indian currency or vice-versa for the 
Into Indian currency or v#ce-vefSs for the 

purpose of assessment of imported and 
purpose of assessment of imported and 

exported goods. 
exported goods. 

(vUi) S.O. 1595(E) published in Gazette of 
(Ii) S.O. 1075(E) published In Gazette of India dated the 30th June, 2008 together 

India dated the 2nd May, 2008 together with an explanatory memorandum making 
with an explanatory memorandum making certain amendments in the Notification 
certain amendments in the Notification No. 3612001-Cus.(N.T.) dated the 3rd 
No. 3612001-Cus.(N.T.) dated the 3rd August, 2001. 
August, 2001. 

(ix) S.O. 1864(E) published in Gazette of 
(iii) S.O. 1143(E) published in Gazette of India dated the 28th July, 2008 together 

India dated the 15th May, 2008 together with an explanatory memorandum 
with an explanatory memorandum making regarding revised rates of exchange for 
certain amendments in the Notification conversion of certain foreign currencies 
No. 3612001-Cus.(N.T.) dated the 3rd into Indian currency or vice-versa for the 
August, 2001. purpose of assessment of imported and 

(iv) S.O. 1245(E) published in Gazette of 
·exported goods. 

India dated the 28th May, 2008 together (x) S.O. 1932(E) published In Gazette of 
with an explanatory memorandum india dated the 1 st August, 2008 together 
regarding revised rates of exchange for with an explanatory memorandum making 
convarsion of certain foreign currencies certain amendments in the Notification 
into Indian currency or vic8-versa for the No. 3612001-Cus.(N.T.) dated the 3rd 
purpose of assessment of imported and August, 2001. 
exported goods. 

(xi) The Customs Tariff (Determination of 
(v) S.O. 1285(E) published in Gazette of Origin of Products under the Duty Free 

India dated the 3rd June, 2008 together Tariff Preference Scheme for Least 
with an explanatory memorandum making Developed Countries) Rules, 2008 
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published in Notification No. 5.0. 2041(E) 
published in Gazette of India dated the 
13th August, 2008 together with an 
explanatory memorandum. 

(xli) S.O. 20S3(E) published in Gazette of 
India dated the 14th August, 2008 
together with an explanatory 
memorandum making -certain 
amendments in the Notification No. 361 
2OO1-Cus.(N.T.) dated the 3rd August, 
2001. 

(xiii) S.O. 2109(E) published in Gazette of 
India dated the 26th August, 2008 
together with an explanatory 
memorandum regarding revised rates of 
exchange for conversion of certain foreign 
currencies into Indian currency or vice-
V8ISS for the purpose of assessment of 
imported and exported goods. 

(xiv) S.O. 2144(E) published in Gazette of 
India dated the 1 st September, 2008 
together with an explanatory 
memorandum making certain 
amendments in the Notification No. 36/ 
2001-Cus.(N.T.) dated the 3rd August, 
2001. 

(xv) 5.0. 2204(E) published in Gazette of 
India dated the 16th September, 2008 
together with an explanatory 
memorandum making certain 
amendments in the Notification No. 361 
2001-Cus.(N.T.) dated the 3rd August, 
2001. 

(xvi) S.O. 2278(E) published in Gazette of 
India dated the 25th September, 2008 
together with an explanatory 
memorandum making certain 
amendments In the Notification No. 1021 
2008-Cus.(N.T.) dated the 26th August, 
2001. 

(xvii) S.O. 2298(E) publilhed In Gazette of 

India dated the 26th September, 2008 
together with an explanatory 
memorandum regarding revised rates of 
exchange for conversion of certain foreign 
currencies into Indian currency or vice-
V81SS for the purpose of assessment of 
imported and exported goods. 

(xviii) 5.0. 2366(E) published In Gazette of 
India dated the 1st October, 2008 
together with an explanatory 
memorandum making certain 
amendments in the Notification No. 36/ 
2001-Cus.(N.T.) dated the 3rd August, 
2001. 

(xix) S.O. 718(E) published in Gazette of India 
dated the 6th October, 2008 together with 
an explanatory memorandum seeking to 
grant concessiona on ba8Ic customs duty 
currently In the negative list for Least 
Devetoped Countries. 

(xx) G.S.R. 599(E) published in Gazette of 
India dated the 18th August, 2008 
together with an explanatory memoran-
dum making certain amendments In the 
Notification No. 2OI2OO6-Cus. dated the 
1 at March, 2008. 

(xxi) G.S.R. 671(E) published in Gazette of 
india dat8d the 22nd September, 2008 
together with an explanatory mem0ran-
dum making certain amendmenl8 In the 
NotIfication No. 147194-Cus. dated the 
13th July, 1994. 

(xxii) G.S.R. 302(E) published in Gazette of 
India dated the 23rd AprIl, 2008 together 
with an explanatory memorandum 
exempting goods, mentioned theretn, 
when Imported Into India from 
Bangladesh through Dhaka-Darsana-
Gede-Koikata route from whole of the 
additional duty of customs leviable 
thereon. 
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(xxIII) G.S.R. 1945(E) published in Gazette of 
India dated the 15th November, 2007 
together with an explanatory 
memorandum making certain 
amendments in the Notification No. 36/ 
2OO1-Cus. (N.T.) dated 3rd August, 2001. 

(xxiv) G.S.R. 1978(E) published in Gazette of 
India dated the 23rd November, 2007 
together with an explanatory 
memorandum fixing tariff Value on Poppy 
seeds, based on intemational prices. 

(xxv) S.O. 1990(E) published In Gazette of 
India dated the 27th November, 2007 
together with an explanatory 
memorandum regarding revised rates of 
exchange for conversion of certain 
foreign currencies into Indian currency or 
vies-versa for the purpose of assessment 
of Imported and exported goods. 

(xxvi) G.S.R. 2074(E) published In Gazette of 
India dated the 3rd December, 2007 
together with an explanatory 
memorandum making certain 
amendments In the Notification No. 36/ 
2001-Cus. (N.T.) dated 3rd August, 2001. 

(xxvii) G.S.R. 2137(E) published In Gazette of 
India dated the 17th December, 2007 
together with an explanatory 
memorandum making certain 
amendments In the Notification No. 36/ 
2001-Cus. (N.T.) dated 3rd August, 2001. 

(xxviii) S.O. 2184(E) published In Gazette of 
India dated the 26th December, 2007 
together with an explanatory 
memorandum regarding revised rates of 
exchange for conversion of certain 
foreign currencies Into Indian currency or 
vies-vetBa for the purpose of a8S88Sl1l8nt 
of Imported and exported goods. 

(xxix) S.O. 2(E) published In Gazette of India 

dated the 1 st January, 2008 together 
with an explanatory memorandum 
making certain amendments In the 
Notification No. 36/2001-Cus. (N.T.) 
dated 3rd August, 2001. 

(xxx) S.O. 89(E) published In Gazette of India 
dated the 15th January, 2008 together 
with an explanatory memorandum 
making certain amendments in the 
Notification No. 36/2001-Cus. (N.T.) 
dated 3rd August, 2001. 

(xxxi) S.O. 158(E) published In Gazette of India 
dated the 28th January, 2008 together 
with an explanatory memorandum 
regarding revised rates of exchange for 
conversion of certain foreign currencies 
into Indian currency or vies-versa for the 
purpose of assessment of imported and 
exported goods. 

(xxxii) S.O. 237(E) published in Gazette of India 
dated the 5th February, 2008 together 
with an explanatory memorandum 
making certain amendments in the 
Notification No. 36/2001-Cus. (N.T.) 
dated 3rd August, 2001. 

(xxxiii) S.O. 337(E) published in Gazette of India 
dated the 15th February, 2008 together 
with an explanatory memorandum 
making certain amendments in the 
Notification No. 36/2001-Cus. (N.T.) 
dated 3rd August, 2001. 

(xxxiv) S.O. 397(E) published In Gazette of India 
dated the 26th February, 2008 together 
with an explanatory memorandum 
regarding revised rates of exchange for 
conversion of certain foreign currencies 
Into Indian currency or vice-versa for the 
purpose of assessment of Imported and 
exported goods. 

(xxxv) S.O. 419(E) published In Gazette of India 
dated the 3rd March, 2008 together with 
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an explanatory memorandum making 
certain amendments in the Notification 
No. 36/2001-Cus. (N.T.) dated 3rd 
August, 2001. 

(xxxvi) S.O. 429(E) published in Gazette of India 
dated the 4th March, 2008 together with 
an explanatory memorandum containing 
corrigendum to the Notification No. 61 
2008-Cus.(N.T.) dated 5th February, 
2008. 

(xxxvii) S.O. 519(E) published in Gazette of India 
dated the 17th March, 2008 together with 
an explanatory memorandum making 
certain amendments in the Notification 
No. 36/2001-Cus. (N.T.) dated 3rd 
August, 2001. 

(xxxviii) S.O. 525(E) published in Gazette of India 
dated the 18th March. 2008 together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion 
of certain foreign currencies Into Indian 
currency or vice-versa for the purpose 
of assessment of imported and exported 
goods. 

.. 
(xxxix) S.O. 535(E) published in Gazette of India 

dated the 20th March, 2008 together with 
an explanatory memorandum making 
certain amendments In the Notification 
No. 591200S-Cus. (N.T.) dated 20th July, 
2005. 

(xl) S.O. 742(E) published In Gazette of India 
dated the 27th March, 2008 together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion 
of certain foreign currencies into Indian 
currency or vice-versa for the purpose 
of assessment of imported and exported 
goods. 

(xii) S.O. 887(E) published In Gazette of India 
dated the 18th April. 2008 together with 
an explanatory memorandum making 

certain amendments in the Notification 
No. 36/2001-Cus. (N.T.) dated 3rd 
August, 2001. 

(20) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at Item No. (xxiii) to (xli) of (19) 
above. 

[Placed in Ubrary. See No. L T 9325108J 

(21) A copy each of the following Notifications 
(Hindi and English versions) under sub-section 
(2) of section 38 of the Central Excise Act, 
1944:-

(I) G.S.R. 215(E) published In Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum 
exempting Intermediate goode, mentioned 
therein, from excise duty leviable thereon 
for the period from 1 st April, 2003 to 8th 
July, 2004. 

(Ii) G.S.R. 216(E) published in Gazette of 
India dated the 27th March, 2008 
together with an explanatory 
memorandum exempting flavoured milk 
of animal origin from the whole of daty 
of excise leviable thereon. 

(III) G.S.R. 213(E) published In Gazette of 
India dated the 27th March, 2008 
together with an explanatory memo-
randum making certain amendments in 
the Notification No. 2OI2006-C.E. (N.T.) 
dated 30th September. 2006. 

(Iv) G.S.R. 214(£) published In Gazette of 
India dated the 27th March, 2008 
together with an explanatory 
memorandum appointing officers, 
mentioned therein, .s Central Excls .. 
OffIcers and Invests them with all the 
powers of Chief Commlllioner of 
Central Excise for the territory mentioned 
In the Notification. 

" 
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(v) The CENVAT Credit (Amendment) Rules, 
2008 published in Notification No. G.S.R. 
6n(E) in Gazette of India dated the 24th 
September, 2008 together with an 
explanatory memorandum. 

(vi) G.S.R. 421 (E) published in Gazette of 
India dated the 2nd June, 2008 together 
with an explanatory memorandum 
making certain amendments in the 
Notification No. 20/2006-C.E. (N.T.) 
dated 30th September, 2006. 

(vii) G.S.R. 431 (E) published in Gazette of 
India dated the 5th June, 2008 together 
with an explanatory memorandum 
appointing the officers of the Directorate 
General of Audit as Central Excise 
Officers and invest them with the powers 
of officers of equivalent rank. 

(viII) G.S.R. 619(E) published in Gazette of 
India dated the 28th August, 2008 
together with an explanatory 
memorandum seeking to grant rebate of 
duty on the goods, mentioned therein, on 
their exportation out of India on or after 
1 st July, 2008. 

(ix) G.S.R. 620(E) published in Gazette of 
India dated the 28th August, 2008 
together with an explanatory memo-
randum making certain amendments in 
the Notification No. 1412002-C.::. (N.T.) 
dated 8th March, 2002. 

(x) The Central Excise (Fourth Amendment) 
Rules, 2008 published in Notification No. 
G.S.R. 694(E) in Gazette of India dated 
the 29th September, 2008 together with 
an explanatory memorandum. 

(xl) G.S.R. 697(E) published in Gazette of 
India dated the 29th September, 2008 
together with an explanatory memoran-

dum making certain amendments In the 
Notification No. 39/2004-(N.T.) dated 
25th November, 2004. 

(xii) G.S.R. 698(E) published in Gazette of 
India dated the 29th September, 2008 
together with an explanatory 
memorandum making certain 
amendments In the Notification No. 
1712OO6-C.E. (N.T.) dated 1st August, 
2006. 

(22) Four statements (Hindi and English versions) 
showing reasons for delay In laying the 
papers mentioned at Item No. (i) to (iv) of (21) 
above. 

[Placed in Library, See No. LT 9326108] 

(23) A copy of the Notification No. G.S.R. 659(E) 
(Hindi and English versions) published in 
Gazette of India dated the 18th September, 
2008 together with an explanatory 
memorandum seeking to Impose final anti-
dumping duty on Imports of Maleic Anhydride, 
originating in, or exported from, the People's 
Republic of China, Chinese Taipei and 
Indonesia and imported into India under sub-
section (7) of Section 9A of the Customs Tariff 
Act, 1975. 

[Placed in Library, See No. L T 9327/08] 

(24) A copy each of'the following Notifications 
(Hindi and English versions) under sub-section 
(4) of section 94 of the Finance Act, 1994:-

• 

(I) G.S.R. 175(E) published in Gazette of 
India dated the 11th March, 2008 together 
with an explanatorY memorandum, making 
certain amendments in the Notification 
No. 3OI2OO5-Service Tax dated the 10th 
August, 2005. 

(iI) The DIspute Resolution Scheme Rules, 
2008 published In Notification No. G.S.R. 
427(E) In Gazette of India dated the 4th 
June, 2008 together with an explanatory 
memorandum. 
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(iii) The Service Tax (Provisional Attachment 
of Property) Rules, 2008 published in 

Notification No. G.S.A. 489(E) in Gazette 
of India dated the 1 st July, 2008 together 
with an explanatory memorandum. 

(iv) The Service Tax (Third Amendment) 
Rules, 2008 published in Notification No. 
G.S.A. 633(E) in Gazette of India dated 
the 2nd September, 2008 together with 
an explanatory memorandum. 

(v) The Service Tax (Fifth Amendment) 
Rules, 2007 published In Notification No. 
G.S.A. 586(E) in Gazette of India dated 
the 12th September, 2007 together with 
an explanatory memorandum. 

[Placed in Ubrary, See No. L T 9328108] 

(25) A copy each of the following Notifications 
(Hindi and English versions) under section 74 
of the Prevention of Money Laundering Act, 
2002:-

(i) The Prevention of Money Laundering 
(Appointment and Conditions of Service 
of Chairperson and Members of Appellate 
Tribunal) Amendment Rules, 2008 
published in the Notification No. G.S.R. 
255(E) in Gazette of India dated the 31st 
March, 2008 together with an explanatory 

memorandum. 

(iI) The Prevention of Money Laundering 
(Salaries, Allowances and other 
Conditions of Service of the employees 
of Adjudicating Authorities) Rules, 2007 
published in the Notification No. G.S.A. 
62(E) in Gazette of India dated the 31st 
January, 2008 together with an 
explanatory memorandum. 

(UI) The Prevention of Money Laundering 
(Appointment and Conditions of Service 
of Chairperson and Members of 
Adjudicating Authorities) Rules, 2008 

published in the Notification No. G.S.A. 
199(E) in Gazette of India dated the 20th 
Maroh, 2008 together with an explanatory 
memorandum. 

(iv) The Adjudicating Authority Administrative 
Officer and the Superintendent (Group 'A' 
and Group 'B') Recruitment Rules, 2008 
published in the Notification No. G.S.A. 
395(E) In Gazette of India dated the 
22nd May, 2008 together with an 
explanatory memorandum. 

(v) The Adjudicating Authority Assistant and 
Stenographer Grade-II (Group 'C') 
Recruitment Rules, 2008 published in the 
Notification No. G.S.R. 396(E) in Gazette 
of India dated the 22nd May, 20( 
together with an explanator) 
memorandum. 

(vi) The Prevention of Money Laundering 
(Salaries, Allowances and other 
Conditions of Service of the employees 
of Appellate Tribunal Rules, 2008 
published in the Notification No. G.S.R. 
430(E) in Gazette of India dated the 5th 
June, 2008 together with an explanatory 
memorandum. 

(vii) The Appeflate Tribunal Private Secretary 
(Group 'B') Recruitment Rules, 2008 
published In the NotifICation No. G.S.R. 
477(E) in Gazette of India dated the 26th 
June, 2008 together with an explanatory 
memorandum. 

(26) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at Item No. (i) to (Hi) of (25) above. 

[Placed In Library, Sse No. LT 9329108] 

(27) A copy of the Notification No. G.S.R. 695(E) 
(Hindi and English versions) published in 
Gazette of India dated the 29th September, 
2008 together with an explanatory 
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memorandum specifying the forms mentioned 
therein, issued under rule 12 of the Central 
Excise Rules, 2002. 

[Placed In Library, See No. L T 9330108] 

(28) A copy of the Notification No. G.S.A. 696(E) 
(Hindi and English versions) published in 
Gazette of India dated the 29th September, 
2008 together with an explanatory 
memorandum making certain amendments In 
the Notification No. 3612001-C.E. (N.T.) dated 
the 26th June, 2001 issued under rule 33 of 
the Central Excise Rules, 2002. 

[Placed in Library, See No. LT 9331108] 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): On behalf of Shri Anand Sharma, I 
beg to lay on the Table a copy of the Cable Television 
Networks (Second Amendment) Rules, 2008 (Hindi and 
English versions) published in the Notification No. G.S.R 
413(E) In Gazette of India dated the 29th May, 2008 
under sub-sectlo~ (3) of Section 22 of the Cable 
Television Networks'Regulation) Act, 1995. 

[Placed in Library, See No. LT 9332108] 

" THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): On behalf of Shri Jairam Ramesh, 
I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Bureau of Energy 
Efficiency, New Deihl for the year 2006-
2007, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Bureau of Energy Efficiency, 
New Deihl for the year 2006-2007. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library, See No. L T 9333108] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Power 
Training Institute, Faridabad, for the year 
2006-2007, alongwith Audited Accounts. 

(4) 

(5) 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Power Training 
Institute, Faridabad, for the year 2006-
2007. 

Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (3) above. 

[Placed in Library, See No. L T 9334108] 

A copy each of the following papers (Hindi 
and English versions):-

(i) Memorandum of Understanding between 
the NTPC Limited and the Ministry of 
Power for the year 2008-2009. 

[Placed In Library, See No. LT 9335108] 

(II) Memorandum of Understanding between 
the NHPC Limited and the Ministry of 
Power for the year 2008-2009. 

[Placed in Library, See No. L T 9336108] 

(iii) Memorandum of Understanding between 
the North Eastern Electric Power 
Corporation Limited and the Ministry of 
Power for the year 2008-2009. 

[Placed In Library, See No. LT 9337108] 

(Iv) Memorandum of Understanding between 
the Power Grid Corporation of India 
Limited and the Ministry of Power for the 
year 2008-2009. 

[Placed in Library, See No. L T 9338108] 

(v) Memorandum of Understanding between 
the SaUuj Jal Vidyut Nigam Limited and 
the Ministry of Power for the year 2008-
2009. 

[Placed in Library, See No. LT 9339108] 
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(vi) Memorandum of Understanding between 
the Tehri Hydro Development Corpo-
ration limited and the Ministry of Power 
for the year 2008-2009. 

[Placed In Library, See No. L T 9340108] 

12.09 h .... 

MESSAGES FROM RAJYA SABHA 

[EngHsh} 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha:-

-In accordance with the proviSions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business In the Rajya Sabha, I am directed to 
retum herewith the Appropriation (Railways) No. 4 
Bill, 2008, which was passed by the Lok Sabha at 
its sitting held on the 22nd October, 2008 and 
transmitted to the Rajya Sabha for its 
recommendations and to state that this House has 
no recommendations to make to the Lok Sabha in 
regard to the said BiII.-

12.08~ hr •• 

INDIAN PARLIAMENTARY DELEGATION 
IN THE 53RD COMMONWEALTH 
PARLIAMENTARY CONFERENCE 

Report on Participation 

[Eng/ish} 

SECRETARY GENERAL: I beg to lay on the Table 
(Hindi and English versions) of the report on Parti-
cipation of . Indian Parliamentary Delegation In the 53rd 
Commonwealth Parliamentary Conference held at New 
DeIhl (India) from 21 September to 30 September, 2007. 

[Placed In Library, See No. LT 9341108] 

[English) 

MR. SPEAKER: What'1s going on there? Please 
maintain silence in the House. What are you going to 
do? It is a very strange behaviour. 

... (Interruptions) 

12.10 hr •• 

MESSAGES FROM RAJYA SABHA 

AND 

BILL AS PASSED BY RAJYA SABHA*-Contd. 

[English) 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha:-

-In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to enclose a 
copy of the Unorganlsed Sector Worke,.' Social 
Security Bill, 2008 which has been passed by the 
Ra;ya Sabha at Its sitting held on the 23rd October, 
2008.-

Sir, I lay on the Table the Unorganised Sector 
Workers' Social Security Bill, 2008 as passed by RaJya 
Sabha on the 23rd October, 2008. 

12.10~ hr •• 

COMMITIEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

(I) Report on Study Tour 

[Translation) 

SHRI RATILAL KALiDAS VARMA (Ohandhuka): I 
beg to lay on the Table the Report (HIndi and English • , 
versions) of 1he Study Tour of the Corm1ittee on the 
Welfare of Scheduled Castes and Scheduled Tribes on 
their visit to KoIkata, Gangtok and Siliguri during July, 
2008. 
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(II) Statement 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): I 
beg to lay on the Table the following statements (Hindi 

and English versions):-

(i) Final Action Taken Statements of the 
Government on the recommendations! 
observations contained In Chapter-I of the 
Twenty-third Report (14th Lok Sabha) on the 
subject "Reservation for the Employment of 
Scheduled Castes and Scheduled Tribes In 
Central Board of Direct Tzxes (CBDn". 

(ii) Final Action Taken Statements of the 

Government on the recommendations! 
observations contained In Chapter-I of the 
Twenty-fifth Report (14th Lok Sabha) on the 
subject "Reservation for and Employment of 
Scheduled Castes and Scheduled Tribes In 
Syndicate Bank and credit facilities provided by 
the Bank to them". 

12.11 hra. 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION 

25th Report 

{Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
I beg to present the Twenty-fifth Report (Hindi and 
English versions) on action taken by the Government 
on the observations/recommendations contained In the 
Twentieth Report of the Committee on the subject 
'Consumer Movement In the Country', Df the Ministry of 
Consumer Affair., Food and Public Distribution 
(Department of Consumer Affairs). 

12.11% hr •• 

STANDING COMMITTEE ON LABOUR 

32nd and 33rd Reporta 

[English] 

SHRI SURAVARAM SUDHAKAR REDDY 
(NaIgonda): I beg to present the following Reports (Hindi 
and English versions) of the Standing Commlttee on 
Labour:-

1. Thirty-second Report on action taken by the 
Government on the recommendations! 
observations contained in the Twenty-eighth 
Report of the Standing Committee on Labour 
on Demands for Grants of the Ministry of 
Labour and Employment for the year 2008-
2009; and 

2. Thirty-third Report of the Standing Committee 
on Labour on the subject "Development 
Schemes for Handicraft Sector" of the Ministry 
of Textiles. 

12.12 hr •• 

STANDING COMMITTEE ON PETROLEUM 
AND NATURAL GAS 

(I) 21.t and 22nd Reports 

[English] 

SHRI N. JANARDHANA REDDY (Visakhapatnam): 
I beg to present the following Reports (Hindi and English 
versions) of the Standing Committee on Petroleum and 
Natural Gas:-

1. Twenty-first Report on Action Taken by the 
Govemment on the recommendations contained 
In the Seventeenth Report (Fourteenth Lok 
Sabha) of the Committee on 'Strategy for 
Development of AllBmative Sources of 011 and 
Gas'; and 

2. Twenty-second Report on ActIon Taken by the 
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Government on the recommendations contained 
in the Twentieth Report (Fourteenth Lok Sabha) 
of the Committee on 'Demands for Grants 
(2008-09) of the Ministry of Petroleum and 
Natural Gas'. 

(II) Statementa 

[Translation] 

SHRI RAM KRIPAL YADAV (Patna): I beg to lay 
on the Table the Statements (Hindi and English 
versions) of the Standing Committee on Petroleum and 
Natural Gas (2008-09) showing further action taken by 
the Govemment on the recommendations contained in 
Chapter I and Chapter V of the following Reports of 
the Committeee:-

1. Fifteenth Report (14th Lok Sabha) on Action 
Taken by the Government on the 
recommendations contained in the 12th 
Report (14th Lok Sabha) on 'Activities of 
Directorate General of Hydrocarbons-A 
Review'; and 

2. Nineteenth Report (14th Lok Sabha) on 
Action Taken by the Government on the 
recommendations contained in the 14th 
Report (14th Lok Sabha) on 'Demands for 
Grants (2007-08) of the Ministry of Petroleum 
and Natural Gas'. 

12.12~ hra. 

[English] 

STANDING COMMITTEE ON 
COMMERCE 

87th and 88th Reporta 

SHRI KASHIRAM RAN A (Surat): I beg to lay on 
the Table the following Reports (Hindi and English 
versions) of the Standing Committee on Commerce: 

1. Eighty-seventh Report on Action Taken by the 
Government on the Recommendations/ 

observations of the Committee contained in its 
Eighty third Report on the Functioning of 
Special Economic Zones (SEZs); and 

2. Eighty-eighth Report on the Patents and Trade 
Marks Systems in India. 

12.13 hr •• 

STANDING COMMITTEE ON HEALTH 
AND FAMILY WELFARE 

(I) 32nd Report 

[English] 

DR. KARAN SINGH YADAV (Alwar): I beg to iay 
on the Table the Thirty-second Report (Hindi and English 
versions) of the Standing Committee on Health and 
Family Welfare on the Clinical Establishments 
(Registration and Regulation) Bill, 2007. 

(II) Evidence 

OR. KARAN SINGH YADAV (Alwar): I beg to lay 
on the Table the Evidence tendered before the 
Committee on the Clinical Establishments (Registration 
and Regulation) Bill, 2007. 

12.14 hr .. 

STATEMENTS BY MINISTERS 

(i) Statu. of Implementation of the recommen-
datlonl contained In the 25th Report of 
the Standing Committee on Social JUltlce 
and Empowerment on Demand. for Grante 
(2007-08), pertaining to the Mlnlltry of 
Tribal Affalrl.· 

{English] . 
THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. I 

KYNDIAH): Sir, I beg to lay a statement on the status 

"Laid on the Table and also placed In Ubrary. See No. Ll 
9342108. 
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of implementation of recommendations contained in the 
Twenty-fifth Report of the Standing Committee on Social 
Justice and Empowerment on Demands for Grants 
(2007-08) relating to the Ministry of Tribal Affairs, on 
the direction of the han. Speaker, Lok Sabha in 
pursuance of the Direction-73A of the Directions by 
hon. Speaker, Lok Sabha. 

The Standing Committee on Social Justice and 
Empowerment (14th Lok Sabha) examined the demands 
for grants of the Ministry of Tribal affairs for the year 
2007-08 and presented their Twenty-fifth Report in this 
regard to Lok Sabha on 28-4-2007. It contained action 
Taken by the Government on the recommendations/ 
observations of the Standing Committee on Social 
Justice and Empowerment on Demands for Grants 
2007-08 of the Ministry of Tribal Affairs. 

The Report contained 22 recommendations. The 
present status of implementation of all the 22 recommen-
dations made by the Committee is indicated in the 
annexure, which is laid on the Table of the House. 

12.14% hr •• 

(II) Statu. of Implementation of the recommen-
dations contained in the 35th Report of the 
Standing Committee on Rural Development 
on Demand. for Grants (2008-09). pertain-
Ing to the Mlni.try of Rural Development, 
Department of Rural Development. * 

[Translation} 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): I am making this 
statement on the status of implementation of recommen-
dations contained in the Thirty Fifth Report of the 
Standing Committee on Rural Development (Department 
of Rural Development) (2007-08) (14th Lok Sabha) in 
pursuance of the Direction of the Hon'ble Speaker, Lok 
Sabha vide Lok Sabha Bulletin-Part-II dated September 
01,2004. 

·LaId on the Table and also placed in Library. See No. LT 
9343108. 

The Thirty Fifth Report of the Standing Committee 
on Rural Development (14th Lok Sabha) was presented 
to the Lok Sabha on 17th April, 2008. The Report relates 
to the examination of Demands for Grants of the Ministry 
of Rural Development (Department of Rural 
Development) for the year 2008-09. Action Taken Report 
on the recommendations/observations contained in the 
report of the Committee was sent to the Standing 
Comrnittee on 8th August, 2008. 

There are 43 recommendations made by the 
Committee in the said report where action is called for 
on the part of the Government. These recommendations 
mainly pertain to the issues concerning the schemes 
for Natioi1al Rural Employment Guarantee Act, 
Swaranjayanti Gram Swarozgar Yojana, Sampoorna 
Grameen Rozgar Yojana, Rural Housing, Pradhan Mantri 
Gram Sadak Yojana, Vigilance and Monitoring 
Committee, Right to Information and finallsation of BPL 
List, etc. for proper implementation of the programmes. 

The present status of implementation of the various 
recommendations made by the Committee is indicated 
in the annexure to my Statement, which is laid on the 
Table of the House. I would request that this may be 
considered as read. 

12.15 hr •. 

(iii) StatUI of Implementation of the recommen-
dations contained in the 205th Report of 
the Standing Committee on Human 
Resource Development on Action Taken by 
the Government on the Recommendatlonll 
Observation. contained In the 191at Report 
of the Committee on implementation of 
Sarva Shik.ha Abhlyan. Mid-Day Meal 
Scheme and Integrated Child Development 
Services Scheme In Jammu and Kaahmir 
and North-Eastern States pertaining to the 
Ministry of Women and Child Development· 

{English] 

THE MINISTER OF STATE OF THE MINISTRY 

·Laid on the Table and also placed in Ubrary. S8IJ No. LT 
9344/08. 
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OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): I am laying the Statement 
on the status of implementations of the recommen. 
datlons contained in the Two Hundred Fifth Report of 
the Standing Committee on Human Resource 
Development, Ministry of Women and Child Develop· 
ment on Implementation of Sarva Shiksha Abhiyan, Mid· 
Day Meal Scheme and Integrated Child Development 
Services Scheme in Jammu and Kashmir and North· 
Eastern States in pursuance of the direction 73A of hon. 
Speaker, Lok Sabha vide Lok Sabha Bulletin Part·1I 
dated 01 September 2004. 

The 205th Report of the Parliament Standing 
Committee on Human Resource Development was 
presented to the Lok Sabha on 05-12-2007. The Report 
is related to the action to be taken by the Government 
on the recommendations/observations of the Committee. 

The present status of implementation of the various 
recommendations made by the Committee is indicated 
in the Annexure to my statement, which is laid on the 
Table of the House. I would request that this may be 
considered as read. 

12.15% hrs 

(Iv) StatuI of Implementation of the 
recommendations contained In the 26th 
Report of the Standing Committee on 
Chemical. and Fertilizer. on Demanda for 
Grant. (2008-09), pertaining to the Mlnl,try 
of ChemIcal. and Fertilizers, Department of 
Fertilizers.· 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): I want to lay the statement on the status 
of implementation of the recommendations contained in 
the Twenty Sixth report of the Standing Committee on 
Chemicals and Fertilizers in pursuance of direction 
73-A of the hon. Speaker, Lok Sabha, issued vide Lok 
Sabha Bulletin Pt. II dated September 01, 2004. 

·Laid on the Table and also placed in Ubrary. See No. L T 
9345108. 

2. The Department of Fertilizers (DoF) comes 
under the Ministry of Chemicals and Fertilizers. The 
main objective of the Department is to ensure adequate 
and timely availability of fertilizers f.or maximizing 
agricultural production in the country and for this purpose 
to promote and assist industries in the fertilizer sector 
and to plan and arrange import and distribution of 
fertilizers. 

3. The main activities of DoF include planning 
promotion and development of the fertilizer industry. 
programming and monitoring of production, pricing, 
import and supply of fertilizers and management of 
financial resources by way of subsidy/concession for 
indigenous and imported fertilizers. The Department also 
disburses payments to manufacturers/importers of 
decontrolled fertilizers under the concession scheme 
made available to the farmers at the indicative Maximum 
Retail Price (MRP). 

4. In addition, the activities of DoF also include 
the administrative control of the following public sector 
undertakings and cooperatives in the fertilizers sector:-

(i) FCI (under closure) 

(ii) FACT 

(iii) MFL 

(iv) NFL 

(v) RCF 

(vi) BVFCL 

(vii) HFC (under closure) 

(viii) POlL 

(Ix) PPCL (under liquidation) 

(x) FCI, Aravali Gypsum Minerals India Ltd. 

(xl) KRIBHCO 

5. The office of the Executive Director, Fertilizers 
Industry Coordination Committee (Flee) also works 
under the Department of Fertilizer. This office provides 
the secretariat support to FleC which is administering 
and operating the New Pricing Scheme (NPS) for urea. 
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6. In the 26th Report, the Standing Committee on 
Chemicals and Fertilizers (2007-08) on Demands for 
Grants (2008-09), it has been stated that the Report in 
question has been presented to Lok Sabha on 16th 
April. 2008 and laid in Rajya Sabha on 23rd April. 2008. 
In regard to the implementation of the recommendations 
the committee has stated that out of the total 20 
recommendations contained in the 22nd Report of the 
Standing Committee, 6 recommendations have been 
implemented by the Department of Fertilizers so far and 
the implementation process in regard to 9 
recommendations is in progress. The recommendations 
at SI. Nos. 6, 11. 16. 17 and 18 contained in the 22nd 
Report relating to disbursal of subsidy. finalization of 
Fertilizer policy, de-bottlenecking/revamplmodemization 
of existing urea units, availability of natural gas to 
fertilizer units and revival of sick and loss making and 
closed fertilizer PSUs have not been implemented so 
far. 

7. The Department of Fertilizers have fumished 
replies to 18 recommendations contained in the 26th 
Report of the Committee which mainly relate to 
achieving Five Year Plan targets, disbursal of direct 
subsidy to farmers, Fertilizer poliCies for investment. 
revlvaVrastructur\ng of closedlloss making units, ·Sankat 
Haran Blma Yojana" for farmers. availability and 
distribution of fertilizers and its monitOring. Increase in 
subsidy amount, performance of PSUs. On most of the 
recommendation's the Department of Fertilizers have 
already Initiated action and progress made has been 
stated in the replies. 

12.18 hra. 

(v) Staw. of Implementation of the recommen-
dation. contained In the 55th Report of the 
Standing Commltt.. on Information 
Technology on Demand. for Granla (2008-
01), pertaining to the Ministry of Information 
and Broadcasting.· 

*laid on the Table and also placed In Ubrary. See No. LT 
934&'08. 

Notification Sflflking to Amend the 
Sscond Schedule to the Customs 
Tariff Act, 1975 

[English] 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): On behalf of Shrl Anand Sharma, I 
am laying a Statement on the status of implementation 
of recommendations contained in the Fifty Fifth Report 
of the Parliamentary Standing Committee on Information 
Technology relating to Detailed Demands for Grants 
2008-2009 concerning the Ministry of Information and 
Broadcasting in pursuance of direction 73A of the hon. 
Speaker, vide Lok Sabha Bulletin-Part II. dated 
September 1. 2004. 

The Standing Committee on Information 
Technology (2007-2008) was constituted on 5th August. 
2007. The Committee considered the Demands for 
Grants pertaining to Ministry of Information and 
Broadcasting for the year 2008-2009 which was laid on 
the Table of the House on 18th March, 2008. The 
Committee took evidence of the representatives of the 
Ministry on 28th March, 2008. The Report of the 
Committee viz. Fifty Fifth Report of the Standing 
Committee was presented to Lok Sabha on 16th April, 
2008. It contained 44 Recommendations/Observations. 

The Action Taken Notes of the Government on all 
44 Recommendations/Observations contained in the Fifty 
Fifth Report were forwarded to the Standing Committee 
on Information Technology on 09-07-2008. 

A Statement of the aforesaid Action Taken Notes 
on the above 44 Recommendations as contained in the 
Fifty Fifth Report of Standing Committee is now laid on 
the Table of the House. 

12.17 hr •• 

STATUTORY RESOLUTION RE: APPROVAL OF 
NOTIFICATION SEEKING TO AMEND THE 
SECOND SCHEDULE TO THE CUSTOMS 

TARIFF ACT, 1975 

{English] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to move the following 
resolution:-
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Tariff Act, 1985 

"In pursuance of sub-section (2) of section 8 of 
the Customs Tariff Act, 1975, read with sub-section 
(3) of section 7 of the said Act, this House hereby 
approves of Notification No. 7812008-Customs, 
dated the 13th June, 2008 [G.S.A. 457(E), dated 
the 13th June, 2008) which seeks to amend the 
Second Schedule to the Customs Tariff Act so as 
to increase export duty leviable on iron ores, aU 
sorts, falling under Heading No. 11 of the said 
Second Schedule to the Customs Tariff Act, 1975 
from Rs. 300 per tonne to 20% ad valorem." 

MR. SPEAKER: The question is: 

"In pursuance of sub-section (2) of section 8 of 
the Customs Tariff Act. 1975. read with sub-section 
(3) of section 7 of the said Act, this House hereby 
approves of Notification No. 7812008-Customs. 
dated the 13th June, 2008 [G.S.A. 457(E), dated 
the 13th June, 2008] which seeks to amend the 
Second Schedule to the Customs Tariff Act so as 
to increase export duty leviable on iron ores, all 
sorts, falling under Heading No. 11 of the said 
Second Schedule to the Customs Tariff Act. 1975 
from Rs. 300 per tonne to 20% ad valorem." 

The motion was adopted. 

12.17% hr •• 

STATUTORY RESOLUTION RE: APPROVAL OF 
NOTIFICATION SEEKING TO AMEND THE 
FIRST SCHEDULE TO CENTRAL EXCISE 

TARIFF ACT, 1985 

(English) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to move the following 
resolutlon:-

"In pursuance of sub-section (2) of section 3 of 
the Central Excise Tariff Act, 1985. this House 
hereby approves of Notification No. 39/2008-
Central excise, dated the 13th June, 2008 [G.S.A. 
46O(E), dated 13th June, 2008) which seeks to 

amend the First Schedule to the Central excise 
Tariff Act so as to Increase basic duty of excise 
leviable on motor vehicles and motor cars failing 
under tariff item Nos. 8702 10 11, 8702 10 12, 
8702 10 19. 8702 90 11, 8702 90 12, 8702 90 
19, 8703 23 10, 8703 23 91, 8703 23 92, 8703 
2399.8703 2410,87032491,8703 24 92,8703 
2499.8703 32 10,870332 91,8703 32 92, 8703 
32 99, 8703 33 10, 870333 91, 8703 33 92,8703 
33 99 and 8703 90 90 of the Arst Schedule from 
'24%' ad valorem to '24%' ad valorem + As. 20,000 
per unit." 

MA. SPEAKER: The question is: 

"In pursuance of SUb-section (2) of section 3 of 
the Central excise Tariff Act, 1985. this House 
hereby approves of Notification No. 39/2008-
Central Excise, dated the 13th June, 2008 [G.S.R. 
460(E), dated 13th June, 2008] which 888ks to 
amend the Arst Schedule to the Central ExcIse 
Tariff Act so as to Increase basic duty of exctae 
leviable on motor vehicles and motor cars falling 
under tariff Item Nos. 8702 10 11, 8702 10 12, 
8702 10 19, 8702 90 11, 8702 90 12,8702 9CJ 
19, 8703 23 10, 8703 23 91, 8703 23 92, 8703 
23 99, 8703 24 10, 8703 24 91, 8703 24 92, 8703 
2499,870332 10. 8703 32 91,8703 32 92,8703 
32 99, 8703 33 10, 8703 33 91, 8703 33 92, 8703 
33 99 and 8703 90 90 of the Am Schedule from 
'24%' ad valorem to '24%' ad valorem + As. 20,000 
per unit." 

The motion was adopted. 

12.18 hra. 

DISCUSSION UNDER RULE 193 

Atrocltlee Agaln.t MlnorltJee with PartJcu .... 
R.f.rence to the Incident. In 0rIeu 8nd 

Other SIll .. 

(English) 

MR. SPEAKER: Now, Mr. Basu Deb AcharIa te 
speak. 

... (/ntenuptions) 



507 Discussion under OCTOBER 24, 2008 Rule 193 508 

MR. SPEAKER: I have called your Leader. If you 
want to disturb him, it is up to you. 

... (Interruptions) 

MR. SPEAKER: I cannot follow what he is saying. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, for the 
last four days from 20th of this month, I have been 
giving notices of Adjournment Motion because we 
consider the way Christian minorities were butchered in 
the States of Orissa and Karnataka, it is a fit case 
... (Interruptions). I will talk about you also and tell what 
you did at Azamgarh ... (lnterruptions) 

MR. SPEAKER: It is a very serious subject. I agree 
that it is merited also an Adjournment Motion but for 
wicf'r discussion I felt let us have a discussion under 
Rule 193. You may not agree with me but please carry 
on with the discussion. 

SHRI BASU DEB ACHARIA: We consider it a fit 
case for Adjournment Motion. That is why, everyday I 
tried to raise it. 

MR. SPEAKER: I also tried to hear what you were 
raising. 

SHRI BASU DEB ACHARIA: But I was not 
allowed. 

[Translation] 

MR. SPEAKER: All right. 

[English] 

Let us not go into the past. I have many things to 
say on this. You have sufficiently provoked me but I 
have kept quiet. 

SHRI BASU DEB ACHARIA: I would like to know 
as to why such an Important Issue concerning the 
minorities of our country cannot be admitted under 
Adjournment Motion. 

MR. SPEAKER: This is a new attempt that has 

been developed and a new culture has been developed 
that go on questioning the Speaker's ruling. 

/ 
SHRI BASU DEB ACHARIA: I am not questioning 

your ruling. 

MR. SPEAKER: You are asking me repeatedly why 
I have not accepted it as an Adjournment Motion. 

SHRI BASU DEB ACHARIA: Sir, I am not question-
ing your ruling. 

MR. SPEAKER: Very well. I would request you to 
speak on the subject. 

SHRI BASU DEB ACHARIA: Sir, the entire nation 
and the entire world is debating this issue. This issue 
was discussed outside our country and the entire nation 
also Is debating this issue, but in this Parliament we 
cannot debate this issue . ... (lnterruptions} 

MR. SPEAKER: This is most unfortunate. I will 
again show you the video clippings of the first, second, 
third, fourth and fifth days proceedings and find out 
where could it have been allowed. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I 
have a point of order. 

MR. SPEAKER: Sorry, there is no point of order. 

Shri Acharia, you have made your point. You have 
expressed your annoyance at the Speaker. 

SHRI GURUDASDASGUPTA: Sir, at page 31 of 
the Rule Book, in section (2) it is stated and I quote: 

"If objection to leave being granted is taken, the 
Speaker shall request those Members who are in 
favour of leave being granted to rise in their places, 
and if not less than fifty members rise accordingly, 
the Speaker shall intimate that leave is granted. If 
less than fifty Members rise, the Speaker shall 
Inform the Member that he has not the leave of 
the House." 

Sir, under this rule it is imperative that Government 
makes objections to the debate or discussion under 
Adjournment Motion. I am not questioning your authority. 
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I am only quoting the Rule Book. The Govemment must 
say that they are not in favour of Adjournment Motion 
and only in that case you can give whatever direction 
you like. 

MR. SPEAKER: You are such a senior Member, 
but you were in the other House, that is why. Rule 60, 
sub-rule (1) says, "The Speaker, if he gives consent.." I 
have not given consent and therefore, that rule does 
not apply. 

SHRI GURUDAS DASGUPTA: You are bound by 
this rule. 

MR. SPEAKER: I am not bound to give the 
consent. What are you talking? 

SHRI GURUDAS DASGUPTA: You are using your 
authority to ensure that it is not an Adjoumment Motion . 
. . . (Interruptions) 

MR. SPEAKER: This is the most objectionable 
question you have put. I think, the hon. Deputy-Speaker, 
may preside over the proceedings of the House. 

. . . (Interruptions) 

MR. SPEAKER: You have started getting allergic 
against me. 

SHRI BASU DEB ACHARIA: Sir, no. 

MR. SPEAKER: It seems like that. You are 
deliberately questioning my authority one by one. YOU 

are deliberately making allegations against the Chair. If 
It serves your political purpose, I do not mind. I have 
tolerated it for five days. There is a limit to everybody'S 
patience. You all have put me here. I am prepared to 
go here and now. Let the House tell me, I will go here 
and now. 

. .. (Interruptions) 

SHRI GURUDAS DASGUPTA: There is no politics. 
I am only quoting the rules . ... (Interruptions) 

MR. SPEAKER: What is going on here? Do not 
insult the Chair. If you do, then you are insulting the 
whole House. Deliberately you are doing it. Either you 
are deliberately doing it or unknowingly doing it. I am 

prepared to give that concession-if you want to insult 
the Chair and raise the dignity of the House, then do it. 
I am prepared. Hon. Deputy-Speaker may please 
preside over the proceedings of the House. I would not 
sit in this Chair. 

... (Interruptions) 

MR. SPEAKER: This is the way you are behaving. 
You have no sense of duty to the House. What is going 
on in this House? Anything can be saidl It is being said 
that for four days I have not allowed it. At what hour it 
could have been raised? From 11 o'clock you have 
started shouting. I have been appealing with folded 
hands to please allow the matter to be discussed; I will 
allow all matters to be discussed. Every time you are 
making allegations against the Speaker. What have I 
committed? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Sir, do not take notice of them. 

MR. SPEAKER: They are hon. Members of the 
House. I have to take notice of them . 

SHRI LALU PRASAD: Sir, we are with you. 

MR. SPEAKER: Thank you very much. This is 
becoming a torture. 

Yes, Shri Acharia, I request you to begin your 
submissions. I myself have said that the matter is 
important. 

SHRI BASU DEB ACHARIA: Sir, I was saying that 
the entire nation is debating what has happened in the 
State of Orissa, Karnataka and other parts of the 
country. The report card is very grim. More than 50 
Christians have been killed in the State. 

12.25 hr •• 

[MR. DEPUTY SPEAKER in the Chaltl 

Many of them were set afire and burnt alive, and 
the dwellings of 4500 Christians were demolished, 
destroyed and dismantled. More than 50,000 Dalit 
Christians belonging to tribal and dalit communities, have 
been rendered shelterless and staying in relief camps. 
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Sir, a young nun of 28 years was gang raped in 
broad daylight. ... (Interruptions) 

SHRI B. MAHTAB (Cuttack): Sir. I take strong 
objection to this .. .. (/nterruptions) 

MR. DEPUTY SPEAKER: When the tum of your 
Party comes. you may reply to this point. 

. . . (Interruptions) 

SHRI BASU DEB ACHARIA: One Hindu woman 
was criminally assaulted and set on fire. She was 
mistakenly killed thinking that she was a Christian. 
· .. (Interruptions) 

SHRI B. MAHTAB: Sir, he is misleading the House. 
· .. (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: You speak when you 
will get opportunity. You speak when your tum comes. 

{English} 

This is not the way. 

( Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded except the speech of Shri Basudeb Acharia. 

(Interruptions)· ... 

SHRI BASU DEB ACHARIA: Sir. Swami 
Lakshmananda Saraswati was killed by Maoists. 
· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Everyone knows 
about it and Maoists leader himself has claimed that 
Maoists have killed Swamiji . ... (Interruptions) They have 
also explained as to why they killed Swami 
l..akshmananda Saraswati ... (/nterruptions) Within an hour 

-Jot recorded. 

of Swami Lakshmananda Saraswatl was killed. Bajrang 
Dal and Vishwa Hindu Parishad started organizing 
themselves with guns, lathis. arms. swords. etc. 
... (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: When the tum of your 
party comes then you speak. Presently let Achariaji 
speak you speak when you will get opportunity . 

[English} 

SHRI BASU DEB ACHARIA: Then they started 
attacking the Christian community. 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

(Interruptions)· ... 

SHRI BASU DEB ACHARIA: The houses belong-
ing to the Christian community were set on fire. 
... (/nterruptions) Hundreds and thousands of houses 
belonging to Christians were torched. Thousands of 
them were thrown out of their houses . ... (/nterruptions) 
Sir. what was the role of the police and administration 
of the State of Orissa? ... (/nterruptions) 

Sir. they remained silent spectators . ... (/nterruptions) 
They did nothing to prevent the Hindutva forces from 
attacking the Christians. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Han. Members. at this 
stage I cannot allow you. You can say whatever you 
want to say when your tum comes. I cannot allow you 
at this stage. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: This reminds us of 
what happened in the State of Gujarat in 2002 . 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members. I will not 
allow you to speak at this stage. 

... (Interruptions) 

·Not recorded. 
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SHRI BASU DEB ACHARIA: like what happened 
in Gujarat in 2002, this is also a • organized violence 
against the minorities by the • extremist forces. 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded except Shrl Basu Deb Acharia's speech. 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

· .. (Interruptions) 

SHRI BASU DEB ACHARIA: There is a sustained 
campaign against Christians in Orissa for decades. 
.. . (Interruptions) 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
I have a small request to make. Please sit down. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to me. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to me. 

.. . (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

... (Interruptions) 

"Not recorded. 

[Translation] 

MR. DEPUTY SPEAKER: Madam, you please sit 
down . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Lalujl, you please sit 
down. 

SHRI LALU PRASAD: He opposed 356. Had they 
not opposed 356, they would not have been here. 
. .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

(Interruptions)" '" 

MR. DEPUTY SPEAKER: Please sit down . 

· .. (Interruptions) 

. [Translation] 

MR. DEPUTY SPEAKER: I request all of you, the 
Members on the treasury benches as well as on the 
opposition benches that when your tum comes and the 
Member of your party speaks only then the reply will 
be given. 

· .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Hon. Members, please 
listen to me. Please have patience . 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Rrst listen to me. If there 
is anything objectionable, I will see It and I will expunge 
it. 

[Translation] 

So it is my request that you speak whatever you 

"Not recadad. 
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[Mr. Deputy Speaker] 

want when your. tum comes. But it is not proper to 
disturb others when they are speaking . 

.. . (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: We all should agree to 
this point. 

· .. (Interruptions) 

SHRI BASU DEB ACHARIA: These incidents in 
Orissa have continued for two months. What happened 
in Orissa reminds us of what happened In Gujarat in 
2002 from 20th February. 

It is when 2000 Muslims were killed in Gujarat. 
Many of them were burnt alive. Muslim women were 
raped and cut into pieces. • The Govemment remained 
silent spectator. ... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Interruptions) 

SHRI BASU DEB ACHARIA: Why have they 
become so restless? ... (/nterruptions) 

MR. DEPUTY SPEAKER: Please sit down. Will 
you please sit down? 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded except the speech of Shri Basu Deb Acharia. 

(Interruptions)· ... 

SHRI BASU DEB ACHARIA: • The same thing 
happened in the State of Orissa. They want to make 
Orissa a second laboratory of Hindutva . ... (/nterruptions) 

[Translation} 

MR. DEPUTY SPEAKER: Devjl you please sit 
down. 

· .. (Interruptions) 

·Not recorded. 

MR. DEPUTY SPEAKER: Your speech Is not going 
on record. 

(Interruptions)· ... 

(English] 

MR. DEPUTY SPEAKER: Please sit down. 
Nothing is going on record: 

(Interruptions)· ... 

[Translation) 

MR. DEPUTY SPEAKER: Salimji, you are a senior 
Member. 

( Interruptions) 

MR. DEPUTY SPEAKER: Mistryji, only you were 
left. 

( Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Nothing Is going on 
record. 

(Interruptions)· ... 

12.38 hr •• 

The Lok Sabha then adjoumed till Fourteen 
of the Clock. 

14.04 hr •. 

The Lok Sabha re-assembled at four minutes 
past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER In the Chait] 

DISCUSSION UNDER RULE 193-Contd. 

Atrocltle. Against Minorities with Particular 
Reference to the Incidents In Orl ... and 

Other States 

[English} 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
you may continue your speech. 

·Not recorded. 
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SHRI BASU DEB ACHARIA (Bankura): Mr. Deputy-
Speaker, Sir, before the House was adjoumed, I.was 
saying that what hiU>pened in States like Orissa, 
Kamataka and other States were most atrocious and 
they were spontaneous. 

MR. DEPUTY SPEAKER: Ten minutes are there 
at your disposal. 

SHAI BASU DEB ACHARIA: Sir, it was a pre-
planned attack on Christian minorities. Swami 
Lakshmanananda Saraswati was murdered on 23rd 
August, 2008. Prior to that, last year, in the last week 
of December, just on the eve of Christmas Day, entire 
Kandhmal district was burning. In the last week of 
December last year, when churches were being 
attacked, what was the role of the State Govemment? 
... (Interruptions) 

(Translation] 

MR. DEPUTY SPEAKER: I have already said that 
you may speak whatever you wont when the turn of 
your party comes. 

... (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shri Basu Deb Acharia. 

(Interruptions)" ... 

SHRI BASU DEB ACHARIA: When churches were 
being attacked, all the police force was withdrawn and 
Christian minorities were helpless. The Hindutva goons 
were given a free hand . ... (lnterruptions) The police 
force was called away ... (/nterruptions) to help the 
celebrations in the Capital. ... (Interruptions) When 
Christians were attacked and churches were demolished, 
a statement came from ... ". He said: 

·You are just burning tyres. How many Isai houses 
and churches have been burnt? Without kranti, 
there can be no shanti ..... has done kranti in 
Gujarat. That is the reason why shanti is there." 

·Not recorded. 

SHRI HARIN PATHAK (Ahmedabad): Mr. Deputy-
Speaker, Sir, I am on a point of order. Is he a Member 
of the House? How can he quote him? ... (Interruptions) 

MR. DEPUTY SPEAKER: I will see. 

SHRI HARIN PATHAK: Sir, both the persons whom 
Shri Basu Deb Acharia has Just now mentioned are not 
Members of this House . ... (/nterruptions) 

MR. DEPUTY SPEAKER: Both the names are 
expunged. 

· .. (Interruptions) 

(Translation] 

MR. DEPUTY SPEAKER: TIme and again you are 
interrupting. Will they allow any Member of your party 
to speak when he will speak? 

· .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I have expunged both 
the names. Please take your seat. 

· .. (Interruptions) 

(Translation] 

MR. DEPUTY SPEAKER: I have expunged It. 

· .. (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA: Sir, the attack on 
Christian minority was not sporadic . ... (/nterruptions) 

MR. DEPUTY SPEAKER: Please listen to me. 
Whosoever is not present in the House, if those names 
have been mentioned, they are expunged. 

... (Interruptions) 

SHRI !='4.SU DEB ACHARIA: Sir, the tribals have 
their own religion . ... (Interruptlons) They have got their 
own religion in India . ... (Interruptions) 
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MR. DEPUTY SPEAKER: I have expunged the 
names of those persons who are not present in the 
House. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Those who are not 
following the Hindu religion are being forced to convert. 

We have not forgotten the gruesome incident that 
took place in the State of Orissa in the district of 
Mayurbhanj in Manoharpur in 1999 . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please do not disturb 
like this. 

SHRI BASU DEB ACHARIA: When Grahm Stains. 
... (lnterruptions) What crime Grahm Stains had 
committed? Sir, for several years, he was engaged in 
the welfare of ... (Interruptions) From moming to evening, 
he was giving treatment to leprosy patients . 
... (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: You please sit down. 
What is this, when they sit down you rise. When they 
stop speaking you start speaking. You please sit down. 

... (Interruptions) 

[English} 

SHRI BASU DEB ACHARIA: One day, after 
performing his duties ... (lnterruptions) he took his 
two children and he was sleeping in the jeep 
. . . (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: Mahtabji, after a long 
time there is peace in the House. 

(English] 

SHRI BASU DEB ACHARIA: When he was 
sleeping in the jeep, suddenly in the night, Bajrang Dal 
activists, under the leadership of Dara Singh, bumt them 
alive ... (Interruptions) Can BJP disown that Dara Singh 
does not belong to Bajrang Dal? ... (/nterruptions) With 

masha/s the jeep was put on fire ... (/nterruptions) Grahm 
Stains and his two children were burnt alive. 
... (Interruptlons) It is quite surprising, in 1999, NDA was 
in power at the Centre and the Defence Minister of that 
period, Shri George Fernandes said that it was an 
international conspiracy. He found international 
conspiracy when such incident took place at Manoharpur 
in 1999. 

Sir, National Minority Commission visited Orissa. 
What is the recommendation of National Minority 
Commission? It says: 

·Christians are still forced to live in an atmosphere 
of extreme insecurity under threat that if they do 
not convert to Hinduism their lives would not be 
safe and their properties would be forfeited.· 

What is now being done? Those who are living in 
the relief camps ... (lnterruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal): Who 
was in power when Grahm Stains was killed? 
... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

(Interruptions) ... * 

SHRI BASU DEB ACHARIA: We might be In 
power ... (/nterruptions) but they were at the Centre . 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Satpathy, please sit 
down now . 

SHRI BASU DEB ACHARIA: BJP has not 
condemned the incident ever ... (/nterruptions) 

MR. DEPUTY SPEAKER: It is more than sufficient 
now. Please sit down . 

. . . (Interruptions) 

MR. DEPUTY SPEAKER: This Is not the subject 
to discuss, Mr. Satpathy. 

... (Interruptions) 

*Not recorded. 
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SHRI BASU DEB ACHARIA: It further states: 

"The community has suffered immense damage to 
their property, their places of wOl'!hip and above 
all to their psyche in this macabre drama that has 
played out twice in the space of less than a year.· 

When the first incident took place in 2007 in the 
month of December, for quite one month hundreds of 
Churches were demolished and desecrated. 

Christians were killed, murdered. 

MR. DEPUTY SPEAKER: You are repeating the 
same thing. 

SHRI BASU DEB ACHARIA: In spite of that 
incident, again in the month of August, serious incidents 
have taken pi ace in the same district in the State of 
OrIssa. This reflects very poorly on a secular multi-ethnic 
country like India with a proud tradition of not merely 
tolerating diverse cultures and beliefs within the body 
politic but actively encouraging their growth and 
development. ... (Interruptions) 

MR. DEPUTY SPEAKER: Silence please. Do not 
disturb him. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Unless steps are taken 
immediately to restore normalcy and instil a measure of 
confidence and security amongst the Christians, we will 
not only irreparably damage the pluralistic society of which 
Orissa is so rightly proud but also we leave the door 
open for lumpen extremist elements to occupy space 
that should rightly be occupied by the State and civil 
society groups. ...( Interruptions) 

MR. DEPUTY SPEAKER: Acharlajl, please 
conclude now. 

SHRI BASU DEB ACHARIA: Sir, allow me to 
speak. I spoke for only 10 minutes. 

[Translation} 

MR. DEPUTY SPEAKER: Only 10 minutes were 
allowed to you. 

[English] 

SHRI BASU DEB ACHARIA: Sir, you cannot 
control them. 

MR. DEPUTY SPEAKER: I am controlling. I am 
trying my best to control them. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: They are interrupting 
for the last 15 minutes. You could not control them. 
Now you are asking me to conclude . ... (/nterruptions) 

MR. DEPUTY SPEAKER: Please conclude now. 

. .. (Interruptions) 

SHRI BASU DEB ACHARIA: I am now in Orissa. 
will have to go to Karnataka, another State 

... (Interruptions) 

MR. DEPUTY SPEAKER: I am requesting to you 
and I am requesting to him also. I am requesting all of 
you. Please sit down. He is going to conclude now. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Please sit down. Your 
leader is speaking. 

[English} 

Dr. Sujan Chakraborty, your leader is speaking; 
he Is on his legs. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Please sit down. Your 
leader is speaking. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: I will get them to keep 
quiet, but you please sit down. Your party leader is 
speaking. 

" 



[English) 

SHRI BASU DEB ACHARIA: There is crime 
against the da/it section of our community. I know there 
is some problem in regard to reservation among the 
two communities. One community is dalit Christians. 
They are asking for reservation. We also demand that 
the dalit Christians should get the facility of reservation. 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Interruptions) 

SHRI BASU DEB ACHARIA: A communal party, 
rather a fascist party, Is running the Govemment. That Is 
why the Government is reluctant to take ... (lnterruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Interruptions) 

[Translation) 

MR. DEPUTY SPEAKER: He will also sit. I request 
you to have some patience. 

(English) 

He is going to conclude his speech. 

[Translation) 

After him, your tum will come. 

· .. (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Nothing will go on 
record. 

(Interruptions)· ... 

[Translation1 

MR. DEPUTY SPEAKER: See, If you behave like 
this, I will adJoum the House under compulsion. 

"Not recorded. 

(English) 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, 
kindly tell them not to disturb him . ... (/nterruptions) 

[Translation) 

MR. DEPUTY SPEAKER: Your leader is speaking, 
you sit down . 

... (Interruptions) 

MR. DEPUTY SPEAKER: You are disturbing more 
as compared to them. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Ram Krlpalji, please sit 
down. 

[Engllsh1 

SHRI BASU DEB ACHARIA: Sir, when the BJP 
Govemment came to power for the first time in the State 
of Karnataka, the Hindutva forces, Bajrang Oal had 
organized crimes and started attacking the Christians. 
... (Interruptions) 

[Translation1 

SHRI TATHAGATA SATPATHY: Mr. Deputy 
Speaker, Sir, they are not obeying even you. Tiley are 
calling you also minority .... (lnterruptions) 

(English) 

SHRI BASU DEB ACHARIA: The Christian 
churches and the Christian institutions were demolished 
and desecrated In the State of Kamataka. The Christians 
were killed . ... (lnterruptions) Sir, you cannot control 
them. . .. (Interruptions) 

MR. DEPUTY SPEAKER: I am trying my best to 
control to control them. 

SHRI BASU DEB ACHARIA: How can I speak? 
Sir, you please bring the House to order. 

We are debating such an important issue 
concerning the minority and they are not allowing me 
to speak. ... (Interruptions) 
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MR. DEPUTY SPEAKER: They have allowed you 
to speak, and I have given you sufficient time to speak. 
Please conclude now. 

SHRI BASU DEB ACHARIA: Sir, the President 
of Bajrang Dal himself admitted that under his 
leadership, several churches were destroyed. In spite 
of that, the State Govemment failed to take any action 
against Bajrang Dal. ... (Interruptions) The State 
Government Police had beaten up the Christian women. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI BASU DEB ACHARIA: Sir, how can I 
conclude now? I have just come to Karnataka. 
... (/nterruptions) The attacks on Christians and their 
institutions appear to have been well planned in. 
Kamataka, and the State Government of Kamataka was 
sleeping like the Gujarat Government. .,. (Interruptions) 

MR. DEPUTY SPEAKER: Please conclude within 
two or three minutes. 

... (Interruptions) 

MR. DEPUTY SPEAKER: He is going to conclude 
within two or three minutes. Please sit down. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: The Hindutva forces 
want to convert Karnataka also a laboratory of Hindutva 
as they did In Gujarat. These are the observations of 
the NCM Team: 

"The attacks on Christians and their institutions 
appear to have been well planned. Given that 
earlier attacks had occurred in August, 2008, the 
State Govemment had sufficient time to prepare 
for renewed attacks that took place on September 
14, 2008. In spite of this, such attacks had not 
taken place if State would have taken adequate 
precautions." 

When one incident took place in the month of 
August in Kamataka, me State Government failed to 
take any action. 

Again on 14th September, 2008, attacks on 

Christian minority took place. There were attempts by 
the Minorities Commission to ascertain the number of 
conversions recorded in the States in one year, 
particularly in the 100 days of the present Govemment 
of Kamataka with no success ... (/nterruptions) 

Although allegations of large-scale conversions 
were made, evidence of not even a single conversion 
could be found. Instead there is a general acknowledge-
ment of the contribution of Christians in the fields of 
education, medicine and the work done by their 
organisations for support of downtrodden people, 
especially widows and orphans. 

Sir, the President of Bajrang Dal himself had 
admitted but no action was taken against him . 
Subsequently, when the National Minorities Commission 
visited the place, it asked and recommended to take 
action against him. He was arrested but the next day he 
was released on ball whereas till today, a large number 
of Christian innocent people are languishing In jail. 

What Is being done for the last several years In 
different parts of our country Is just to divide the 
country ... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, no 
running commentaries, please. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, in the name of 
terrorism, in Uttar Pradesh, in Andhra Pradesh and other 
parts of the country, people are being arrested. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shri Basu Deb Acharia. 

(/nterruptions,- ... 

SHRI BASU DEB ACHARIA: Sir, In Adllabad 
District, six members of one family were tumt to death. 
Several such incidents are taking place in a number of • 
States ... (/nterruptions) They are telling me to refer to 
Assam. Now, I am referring about Assam. 

·Not recorded. 
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MR. DEPUTY SPEAKER: Mr. Acharia, you have 
already taken more than 30 minutes. 

SHRI BASU DEB ACHARIA: But how much time 
they have taken by Interrupting me? .. (Interruptions) 

In Assam, the problem is concerning land. There 
was a dispute between Bodos and Muslims, wherein 
one death occurred and hundreds of people rendered 
shelter-less, who are now residing in the 'Relief Camp. 
In spite of the information that the problem would recur, 
the State Govemment of Assam failed to do what it 
was required to do. 

Sir, what is required today is the concerted action. 
If we do not take concerted action and if the communal 
forces are allowed to rise, our country would not remain 
united. We have witnessed the communal riots in 
Mumbai in 1992-93 where thousands of people were 
killed. We have also witnessed communal riots after the 
Babri Masjid was demolished by the BJP hoodlums 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Now, I am calling the 
name of the next speaker. 

SHRI BASU DEB ACHARIA: Sir, I am just 
concluding. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Member, he is 
going to conclude now. Let me conclude. 

SHRI BASU DEB ACHARIA: Sir, what is required 
from the Central Govemment? 

The National Integration Council meeting was 
called, and nothing came out of this National Integration 
Council. An advisory note was sent but thele was no 
direction under Article 355. Sir, there is a demand to 
impose Article 356 against the State Government. 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Are you going to 
conclude or not? 

SHRI BASU DEB ACHARIA: From the Left Parties, 
we are against the imposition of Article 356. 

MR. DEPUTY SPEAKER: Thank you. Now, I would 
request Mr. Bwiswmuthiary. 

SHRI BASU DEB ACHARIA: Let me conclude. I 

am initiating. You should give me more time. 

MR. DEPUTY SPEAKER: It does not mean that 
you should take the whole time. 

SHRI BASU DEB ACHARIA: How much time they 
have taken? You are always disturbing me. So, I will 
not speak. 

MR. DEPUTY SPEAKER: All right, thank you. If 
you do not want to speak, I would request Mr. S.K. 
Bwiswmuthiary to speak for one minute. 

SHRI BASU DEB ACHARIA: I have not concluded. 
What are you doing? 

MR. DEPUTY SPEAKER: You said I am not going 
to speak. You have said that. 

SHRI BASU DEB ACHARIA: You are Intervening. 
You are not allowing me to conclude . 

MR. DEPUTY SPEAKER: All right, please 
conclude. You have to conclude within one minute. 

SHRI BASU DEB ACHARIA: Sir, only once we 
supported and we had asked for imposition of Article 
356 when Babri Masjid was demolished. It is in respect 

of the three State Governments, which aided and 
assisted and directly helped in regard to demolition of 
Babri Masjid, we demanded imposition of Article 356 
against these three Governments, and the three 
Governments were removed. They went to the Supreme 
Court, and the Supreme Court also upheld it It was 
upheld by the Supreme Court. 

MR. DEPUTY SPEAKER: Thank you. Now, I would 
request Shri Bwiswmuthlary . 

SHRI BASU DEB ACHARIA: Sir, there Is a need 
for a strong action from the Central Govemment. They 
are the violators of the Constitution. Bajrang Dal is the 
violator of the Constitution. You can see that whenever 
there is a terrorist activity or bomb blast, they blame 
one community. Now, it has been exposed in Malegaon, 
Gujarat and In Manipur . ... (/nterruptions) 
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MR. DEPUTY SPEAKER: Please sit down. Now, 
nothing will go on record. 

(/nterruptions)* ... 

MR. DEPUTY SPEAKER: Mr. Swain, now nothing 
Is going on record. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Shri Bwlswmuthiary, you 
speak for O!'ly one minute. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing Is going on 
record. Nothing should be recorded. 

(/nterruptions)* ... 

MR. DEPUTY SPEAKER: Please listen to Mr. 
Bwlswmuthlary. You speak for only one minute. 

14.33 hr .. 

RE: EXPRESSION OF REGRET BY A MEMBER 
OVER HIS CONDUCT IN THE HOUSE 

[English) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Hon. Deputy-Speaker, Sir, with great humility 
and humble submission, I would like to make the 
following statement:-

Sir, on 20th October, while making my sincere 
efforts to raise a matter of serious public Importance 
that pertains to the occurrence of very unfortunate, 
unwanted terrible and gory incidents that took place In 
Udalguri district within Bodoland and in another district 
called Darrang in Assam on the 3rd and 4th October, 
2008, on the floor of the House, under the compulsion 
of the most crucial and terrible ground situation mounting 
in the two affected districts and the unending traumatic 
tragedies of the affected people, I had been compelled 
to go even to the Well of the House near the han. 
Speaker with holistic mood and mind in order to hefp 

*Nat recorded. 

obtain permission from the hon. Chair to ralse my 
matter. 

Under the aforementioned circumstances, 
whatsoever unfortunate situation had happened on that 
very moment of that particular day, I do regret for the 
same . 

14.35 hr •. 

DISCUSSION UNDER RULE 193-Contd . 

Atrocltle. Agaln.t MlnorltIH with Particular 
Reference to the Incident. In Orl ... and 

Other Stlltea 

[English) 

MR. DEPUTY SPEAKER: Now I request Shrl 
Kharabela Swa.in to speak. 

SHRI KHARABELA SWAIN (BaJasore): Thank you, 
Sir. You heard the very long and prolonged speech 
made by the leader of the CPI(M) In this House Shri 
Basu Deb Acharia. The main thrust of his speech was 
that the people, the mob led by the Bajrang Dal and 
Vishwa Hindu Parlshad murdered, they killed the 
Christians In the district of KandhamaJ, they burnt the 
churches and they made them to just flee to the forests 
and they raped the nuns . ... (/nterruptlons) 

MR. DEPUTY SPEAKER: Please do not Interrupt. 
Please listen to the hon. Member. 

... (Interruptions) 

SHRI KHARABELA SWAIN: These were the maJor 
allegations made by Mr. Basu Deb Acharia. 

SHRI T.K. HAMZA (Manjerl): They were not 
allegations ... . (/nterruptions) 

SHRI KHARABELA SWAIN: He said also that the 
State Government did not take any action. Against 
whom did he make this allegation? He made thl. 
allegation against one of the most affable, mild and 
honest Chief Ministers of India Mr. Naveen PatnaJk. He 
made this allegation against him . ... (/ntenuptions) 

I 
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SHRI T.K HAM7'\' Nothing wrong .... (Interruptions) 

MR. DEPUTY SPEAKER: Please do not interrupt. 
Please do not disturb. 

... (Interruptions) 

SHRI KHARABELA SWAIN: I want to understand 
one thing . ... (Interruptions) I understand his problem. 
. .. (Interruptions) 

MR. DEPUTY-SPEAKER: What is wrong with you? 
Please listen to him. 

· .. (Interruptions) 

SHRI KHARABELA SWAIN: Sir, allow me to 
handle them. I will handle them. 

I understand the difficulty of Mr. Basu Deb Acharia. 
The elections are coming. He Is now addressing to his 
constituency in Kerala, not even In West Bengal. It Is 
because whenever anything happens in Orissa, there 
is a ripple effect in Kerala . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Inte"uptions) 

MR. DEPUTY SPEAKER: Only the speech of Shri 
Kharabela Swain will be recorded. 

(Interruptions)· ... 

SHRI KHARABELA SWAIN: The ripple effect is 
made by the CPI(M) . ... (lnterruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Interruptions) 

SHRI SANDEEP DIKSHIT (East Deihl): Sir, what 
Is this? ... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
is going on record. 

(Interruptions)· ... 

"Not recorded. 

MR. DEPUTY SPEAKER: Nothing is going on 
record. Please take your seat. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, i aiso say that 
the elections are coming. Mr. Dikshit, whose mother is 
the Chief Minister of Delhi, was not in the House when 
the debate started. All of a sudden he just enters into 
the House and he wants to make a statement because 
he wants to tell the people that he Is such a secular 
person . ... (Interruptions) He was not at all present in 
the House when the debate took place . ... (Interruptions) 
Sir, he understands the compulsions of the electoral 
politics. 

Sir, whenever there is something happening in 
Orissa there will be ripple effect in Kerala- and the effect 
will be made by the CPI(M). What campaign will they 
make? It Is that-'Oh! Christians, you just see; you have 
been murdered by the Sangh Pariwar elsewhere in India; 
in Orissa they are raping your women, they are buming 
your churches, they are burning your houses. So, we 
are the Party who are in favour of you; only vote for 
CPI(M).' That Is the only reason for which he is making 
this case . ... (lnterruptions) 

Sir, now the hon. Minister of Home Affairs, a very 
highly respected Member of this House since long is 
here. I have very high regards for him. 

He visited Kandhmal area. After visiting the 
Kandhmal area, what was his comment? He said that 
it is basically an ethnic conflict. He never said that it is 
a Hindu-Christian fight. He never said that it is Bajrang 
Dal people who went and attacked Christians. He never 
said that-I thank him for that-because he really 
understood that. We read it from the newspapers . 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: 5hri Dikshit, hon. Home 
Minister is on his legs. 

... (Interruptions) 

THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): Sir, please do not put words into 
my mouth . ... (Interruptions) Now you say whatever you 
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have to say, but do not say that I said something. 
... ( Intenuptions) 

SHRI KHARABELA SWAIN: Sir, I will ask the hon. 
Home Minister, who is present here, whether he said 
that it was a Hindu-Christian conflict. He will reply to it. 
... (/nterruptions) So, why did he say so? ... (/nterruptions) 

Now, I will come to the second point that the 
Government did not do anything. Already about 1,000 
persons have been arrested. There is no space in the 

three jaits which are there in the district. Now the 
newspapers are reporting that the arrested people are 
kept and stuffed in the jails like sardines. This is the 
particular language that has been written in the 
newspapers. There is no space in jaits of Phulbani, 
Udaigiri and Baliguda. So, now the Government is 
sending the people; who have been arrested, to 
Digpahandi special jail in the adjacent district. 
. . . (Interruptions) 

SHRI K. FRANCIS GEORGE (Idukki): Now you 
agree that something happened . ... (/nterruptions) 

SHRI KHARABELA SWAIN: Yes, something 
happened. I am coming to what happened .... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. Let him 
speak. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded except the speech of Shri Swain. Please sit 
down now. 

(Interruptions)· ... 

SHRI KHARABELA SWAIN: Sir, if somebody does 
not want to listen, that is a different matter because the 
general tendency of many people is that they do not 
want to listen the truth; they want to listen what they 
like. Probably he likes that Bajrang Dal is bad and 
Vishwa Hindu Parlshad is bad. That is what he likes to 
listen. Shri George, if you want to listen the truth, you 
listen. Then, you can reply. You listen to what I say. 
... (Interruptions) 

·Not recorded. 

MR. DEPUTY SPEAKER: Do not interrupt when 
he is speaking. Please sit down. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down now. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, I will present 
documentary evidence. Let me tell what has been 
reported in the Bhubaneswar edition of The Times of 
India dated 19th October. By no stretch of imagination, 
you can say that this is a communal paper. What is 
the banner heading given in it? It says "Fear of Arrest 
Forces Hindu Tribals to Flee". So, Shrl George will 
definitely understand whether it is ... (/nterruptions) I will 
give it to you. I will lay it on the Table of the House. 
... (Interruptions) 

MR. DEPUTY SPEAKER: No . 

SHRI BASU DEB ACHARIA: This Is written in 
October, after two months . ... (/nterruptlons) 

SHRI KHARABELA SWAIN: Now, I will come to 
the conclusion. There is another banner heading in The 
Times of Indla-"Orlssa is s:lie: Purl Italian Tells 
Friends·. That is being given in The Times of India. 
Here, a lady from Italy, who herself is a Christian, is 
writing letters to her friends in Italy saying that 'Orissa 
is totally safe. Why don' you come here?' This is the 
news item in The Times of India .... (lnterruptions) 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
should be recorded. 

(Interruptions)· ... 

SHRI KHARABELA SWAIN: Further, it is written 
here that: "The Kandhmal Christians demand separate 
district." This is also a headline mentioned here. Why 
do these local newspapers, that is, the local editions 
print this item at Bhubaneswar, and print a separate· 
item in Delhi edition? I am asking this from the media.' , 
All these items are being published In the Bhubane8war 
edition of The Times of India, and not being published 

·Not recorded. 
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[Shri Kharabela Swain] 

in Delhi. It is because if they publish lies day-In-and-
day-out, then nobody will read this newspaper In Orissa. 
Hence, they publish the truth . ... (lnterruptions) 

SHRI BASU DEB ACHARIA: They are afraid of 
you. . .. (Interruptions) 

SHRI K. FRANCIS GEORGE: Mr. Swain, let us 
send an All-Party Parliamentary Delegation to Orissa, 
and let us verify for ourselves as to what has happened 
there . ... (lnterruptlons) Why should we go by the 
newspaper reports? ... (/nterruptions) We all will go, and 
we will see for ourselves as to what has happened 
there . ... (/nterruptions) Thereafter, we will come to a final 
conclusion. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: If nothing has 
happened there, then we will support your argument. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded except the speech of Mr. Swain. 

(interruptions)* ... 

SHRI KHARABELA SWAIN: I will come to the 
pOint. Why was it not even described as a Hindu-
Christian riot by even the hon. Home Minister of this 
country? Why was It told that It is an ethnic conflict? It 
is because there are two major caste groups or ethnic 
groups in Kandhmal. One is the tribals, and they are 
called Kandhas. They constitute about 52 per cent of 
the population. The second is the Scheduled Caste, and 
they are called the Panas in Oriya. It is a coincidence 
that between 70 per cent and 80 per cent of the 
Scheduled Castes or Panas have been converted to 
Christianity, and only five per cent of the tribals, that is, 
the Kandhas have also been converted. The Kandhas 
are mosUy Hindus and the tribals are Hindus, and the 
Scheduled Castes are mosUy Christians. This is the 
thing. 

*Not recorded. 

Nearly an year ago, the Scheduled Castes, that 
is, the Panas-who have been converted to 
Christianity-filed a case in the Supreme Court and they 
demanded that just like the Gullars In Rajasthan they 
should also be given the Scheduled Tribes status. All 
are very well aware as to what all happened In 
Rajasthan. When the Gujjars wanted that they should 
be given Scheduled Tribes status, the Meenas, who 
WAre already the tribals, objected to it. The same thing 
is happening in Kandhmal. In Kandhmal, the Panas are 
demanding that they should be given the Scheduled 
Tribes status, and the Kandhas are objecting to it. Why 
are they objecting to it? ... (/nterruptions) It is because 
of the present day rule. What is the present day rule? 
The rule is that a non-tribal cannot buy a tribal's land, 
but a tribal can buy another tribal's land. Therefore, the 
Kandhas or the tribals are thinking that If the Panas or 
the Scheduled Castes become tribals, then they will buy 
all the land that belongs to the tribals. This Is why they 
do not want that the Scheduled Castes should be given 
the status of Scheduled Tribes . ... (/nterruptions) 

They have two other allegations. The Pane 
Christians are educationally better off; financially better 
off; and socially better off by virtue of their better 
education and by virtue of their better contacts with the 
Govemment machinery and they have appropriated most 
of the land belonging to the tribals. 

The pattas of the land which the tribals have been 
cultivating for hundreds of years have gone to the 
Scheduled Castes and It was done without their 
knowledge. That is their objection. 

The second objection is that the Scheduled Castes, 
who have been converted to Christianity and who are 
better educated, by manipulation, they have got false 
certificates as tribals, and they have got Govemment 
jobs. 

Sir, I will not name one person. He is now a 
Member of the Rajya Sabha and he is from the 
Congress Party. He is a Pana Christian, but he has 
managed to get a false certificate as a tribal and got 
into the lAS. He is now a Member of the Rajya Sabha. 
Now, the CSI is investigating the case against him . 
. . . (Interruptions) 



537 DIscussion under KARTIKA 2,1930 (SAKA) Rule 193 538 

MR. DEPUTY SPEAKER: Please sit down. 

SHRI KHARABELA SWAIN: That is the main 
reason for which the Kandas or the tribals are totally 
annoyed with the Panas. They think that it is the Pana 
Christians who are manipulating everything to deprive 
the STs of their land and of their jobs. That is major 
reason. It is not a conflict between the Hindus and the 
Christians. 

Sir, they are making all sorts of allegations against 
the Bajrang Oal. I will just give them the figure. 
· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
should be recorded, except the speech of Mr. Kharabela 
Swain. 

(/nterruptions)* ... 

SHRI KHARABELA SWAIN: I will just give them 
the figures. There are four MLAs from that district and 
one MP. That hon. MP is sitting here. The hon. MP 
from that district does not belong to Bajrang Oal; he 
does not belong to BJP; and he belongs to Biju Janata 
Oal. You can say that we are communal, but you cannot 
say the same thing about Mr. Naveen Patnaik or his 
Party. He is the MP from that locality. Out of four MLAs. 
two are from Biju Janata Oal, one Is from the Congress 
and one Is from the BJP. If you think that Vishwa Hindu 
Parishad is so powerful there, if Bajrang Oal is so 
powerful there, why is there only one BJP MLA from 
that district? It Is because Bajrang Oal Is never powerful 
there; Vlshwa Hindu Parishad is never powerful there; 
and we do not have that much of an existence there. 
· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to him and 

do not make any noise. 

SHRI KHARABELA SWAIN: We do not have 
any role to play in the conflict. Since they like to 
make allegations against us, and it is a fashion in this 
country to say everything against the Bajrang Oal, 
Vishwa Hindu Parishad, BJP, Sangh Parivar, and RSS, 
and they say so because it is very sweet to their ears. 

· .. ( Interruptions) 

*Not recorded. 

SHRI BASU DEB ACHARIA: What about the news 
Item that has appeared yesterday In The Indian 
Express? 

MR. DEPUTY SPEAKER: Mr. Acharla, you should 
not disturb like this. At least, I do not expect it from 
you. You are one of the senior-most hon. Members and 
you should not disturb others like this. 

SHRI KHARABELA SWAIN: Sir, the Bharatlya 
Janata Party is not against the Christians. The Bharatiya 
Janata Party perceives Christians of the world as a 
highly civilized, educated and sophisticated people. We 
are also not, like the Communists, paranoid about 
America 'or the West. We are not an anti-American party; 
we are not an anti-Westem party. We want to fight 
against world terrorism along with the United States of 
America as a friend. We want It. We are not against 
the Christians. Why should we fight against the 
Christians who constitute only two or three per cent In 
this country? Please try to bear with us. We are not 
doing it. 

The Bharatiya Janata Party or the Sangh Parlvar 
is actually not against anybody. If there is an ethnic 
conflict, what we can do about It? Now, If you arrest 
more and more tribals, adivssis, they will become angry. 
I told you that the fear of arrest forced the Hindu trlbals 
to flee. I will now read out certain portions from this. 
... (Interruptions) 

now. 

SHRI K. FRANCIS GEORGE: Sir, he Is yielding. 

SHRI KHARABELA SWAIN: I am not yielding, Sir. 

MR. DEPUTY SPEAKER: He Is going to conclude 

SHRI KHARABELA SWAIN: I will conclude In 
another five, six minutes, Sir. 

SHRI K. FRANCIS GEORGE: Mr. Swain, can you 
yield for a moment? 

SHRI KHARABELA SWAIN: I will listen to you 
afterwards. I am not yielding, Sir. Why Is he speaking? 
... ( Interruptions) 
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MR. DEPUTY SPEAKER: He is not yielding. 

Nothing will go on record. 

(Interruptions)* ... 

SHRI KHARABELA SWAIN: Sir, I will now read 
out from The TImes of India of 13th October this year. 
This was a report by Mr. Anand Sundas, .,.,ho is not an 
Oriya, who was deputed from the headquarters to go 
to Kandhamal to report on this. What does he report? 
The headline reads, "Kandhamal Crisis-A Mesh of 
Conflicting Interests". It says: 

"Just that now, with modernization and competitive 
consumerism that it brings, the Kondhs don't like 
It when the Panas, relatively better off because of 
their Christian education, carry better cell phones 
and live in roomier houses. "They have no 
business calling themselves scheduled caste after 
converting to Christianity," said Maheshwar 
Pradhan, a Kondh. "Eventually, aren't they taking 
away from what is meant for us?" " 

That is what the tribals are saying. The tribais are 
· .. aying that It Is the Pana Christians who manipulated 
everything; taken everything which belonged to them. 
What can we do? Why do you just fight with us? You 
have exploited the trlbals of this country. The tribals are 
against you. And you are making allegations against 
BJP . ..• (Interrupt/ons) 

MR. DEPUTY SPEAKER: No, this Is not the time 
to disturb. Please sit down. 

SHRI KHARABELA SWAIN: Now even after ten 
years, Mr. Basudeb Acharia made an allegation, he 
played the old worn out record of 1999. of Graham 
Stelns's murder. He also made an allegation that nuns 
were raped. Sir. probably he does not know, I have 
preserved the newspaper cuttings of ten yea,. back. 
This appeared In The Asian Age, whose Editor was Mr. 
M.J. Akbar then. At that time also a nun made an 
allegation that she was raped In a running car. I will 
Just read out two, three .entenc.. from the Medical 
Raport. The Medical Raport wu prepared by Dr. M.K. 

·Not 1'ICOrdtd. 

Mohanti. Associate Professor and Head of Department 
of the Department of Forensic Medicine and Toxicology. 
He says, "Considering the findings with hymen, with the 
vaginal inspection of the victim lady. it could be inferred 
that the victim lady has expenenced sex previous to 
the alleged occurrence." I need not say anything more. 
. .. (Interruptions) 

MD. SALIM (Calcutta-North East): Sir. how can 
you allow the Parliament to be hiiacked by ... * This is 
too much. He cannot defend the rapists. These people 
are mentally sick. 

SHRI RUPCHAND PAL (Hooghly): Sir, he is 
quoting from an unauthenticated document. 

MD. SALIM: These are ... * 

MR. DEPUTY SPEAKER: If there is anything 
objectionable. I will expunge it. 

MD. SALIM: You cannot allow him to read from 
ten-year old newspapers to defend rapists. 

MR. DEPUTY SPEAKER: If there is anything 
objectionable. I will expunge it. 

SHRI KHARABELA SWAIN: They made this 
allegation. When it was not proved. they vanished. They 
said the entire Hindu samai, the entire Oriyas are 
rapists. Now they are ... (/nterruptions) 

MD. SALIM: Who said that? You do not represent 
the Hindu community. You do not represent Oriya 
culture. .., (Interruptions) 

15.00 hr •• 

MR. DEPUTY SPEAKER: What Is the problem with 
you? 

... (Interruptions) 

MR, DEPUTY SPEAKER: Shrl DIxit, this Is not the 
way. 

... (Interruptions) 

SHRI KHARABELA SWAIN: I am coming to thl 

·Not recorded. 
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second, the nun rape case, the present nun rape case. 
It is the report submitted to the Supreme Court by the 
Govemment of Orissa. Let me read out two or three 
sentences. In the unfortunate incident of a rape of a 
nun, eight persons have been arrested; three have been 
arrested from Kerala-Orissa Crime Branch Team went 
to Kerala and arrested three people from there; and 
another six persons from Orissa. A team of lady police 
officers headed by IG rank officer, Mrs. G. Radhika, 
IPS, visited New Delhi to offer protection to the nun for 
her retum to her home State and has also requested 
for her cooperation in identifying the accused. The nun 
has however declined to cooperate with the team. 
.. . (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
sit down. 

... (Interruptions) 

SHRI KHARABELA SWAIN: They went to 
the Supreme Court and demanded . ... (Interruptlons) 
And the Supreme Court refused. They went to the 
Supreme Court . ... (Interruptions) They said that the 
case should go to eBI for Investigation . ... (Interruptions) 
It Is only two days before, the Supreme Court refused. 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, this Is 
not the way. Please sit down. 

. . . (Interruptions) 

MR. DEPUTY SPEAKER: Shrl George, please sit 
down. 

.. . (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on 
record. 

(Interruptions)" ... 

SHRI KHARABELA SWAIN: The case of nun was 
aent to the Foranale Laboratory tor examination. The 
Forenslo Laboratory hu glv.n a report, which said that 
there I. no .Ign of rape available on the draas of the 

"Not reoordecl. 

nun. And the nun is unwilling to come and cooperate. 
The Father who made this allegation and filed FIR in 
the police station, went away; one of their colleagues 
went to Kerala and requested him to come back; 
cooperate with us and identify the culprit. He said, I am 
not coming . ... (Interruptions) 

MD. SALIM: You are proud of Dara Singh but you 
are ashamed of Graham Stein . ... (lnterruptions) 

MR. DEPUTY SPEAKER: Md. Salim, no. This is 
an allegation. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Mr. George, sit down . 

... (Interruptions) 

SHRI KHARABELA SWAIN: What do we do? The 
Government Is going to provide all protection. The 
Government Is going on Its own out of the way, 
sending police officers to Kerala; sending police officers 
to Delhi requesting the accuser to come and identify. 
Do you know a funny thing which the Government has 
done? Out of this nine people arrested there are, two 
father-son duos, one brother-brother duo. What does It 
mean? 'That means father and son raped the nun 
together; brother and brother have also raped together . 
... (Interruptions) 

MR. DEPUTY SPEAKER: Han. Members, please 
sit down. This Is not the way . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing wi" go on record 
except the speech of Shrf Swain • 

MR. DEPUTY SPEAKER:Shrl Swain, plea.e 
eonclude now. 

. .. (Interruption.) 

MR. DEPUTY SPEAKER: He I. going to concJudf 
now. Shrl Swain, conclude now. 

.• • (/ntenuptlonl) 

"Not reoordId. 
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SHRI KHARABELA SWAIN: Now, he made the 

allegation and he vanished. The Prime Minister of this 
country has said that· it Is a national shame. I just 

demand that If the rape case on this nun is not proved, 
I demand a national apology from this type of people 
who made this allegation against the entire Hindu 

community. 

MR. DEPUTY SPEAKER: Only Shri Swain's 
speech will go on record. 

(Interruptions)* ... 

MR. DEPUTY SPEAKER: Shri Swain, please 
conclude now. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 
Nothing Is going on record. 

.. . (Interruptions) 

SHRI KHARABELA SWAIN: Thousands and 

thousands of years back there was a Hindu who~ name 
was Jalchand. He Invited Mohammad Ghauri. These 
people are such Hindus by nature. For getting 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. I now 

call Shri Madhusudan Mistry to speak. 

· .. (Interruptions) 

SHRI KHARABELA SWAIN: That is why I humbly 
appeal. . .. (Interruptions) 

MR. DEPUTY SPEAKER: He Is now going to make 

an appeal. 

SHRI KHARABELA SWAIN: I make an appeal to 

the Christian community of this country, we are not 
against them. If anybody ... (/nterruptions) 

MR. DEPUTY SPEAKER: What are you doing? 

· .. (Interruptions) 

*Not recorded. 

SHRI KHARABELA SWAIN: If any individual, 
anybody has committed a mistake ... (/nterruptions) we 
make an apology. We will help you In every possible 
way. Bajrang Dal, VHP or Sangh Pariwar as a whole is 

not against you. We do not subscribe to any crime that 
has been committed on you ... (/nterruptions) believe us. 
Do not believe them . ... (/nterruptions) With this appeal 

I would like to conclude. 

MR. DEPUTY SPEAKER: Nothing Is going on 
record. 

(/nterruptions)* ... 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, since 
he has given a long speech for more than 40 minutes 
I would like to seek two clarifications from him . 
. . . (Interruptions) 

MR. DEPUTY SPEAKER: Nothing, except Shrl 
Madhusudan Mistry, is going on record . 

(/nterruptions)* ... 

(Translation) 

MR. DEPUTY SPEAKER: Mistryjl, you continue. 

... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Mistryji, nothing is going 
on record. You may continue. 

(/nterruptions)* ... 

MR. D.EPUTY SPEAKER: Shri Swain, nothing Is 
going on record. 

(/nterruptlons)* ... 

(Translation) 

MR. DEPUTY SPEAKER: Swainjl, now please sit 
down. 

... (Interruptions) 

*Not reconted. 
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[English] 

MR. DEPUTY SPEAKER: Mistryji, you are wasting 
your time by not starting your speech. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, 
I thank you for giving me this opportunity to speak. 
... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: You sit down. 
Madhusudanji, now you start. 

... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Shri Francis George and 
Shri Swain, you can discuss It outside the House. 

MR. DEPUTY SPEAKER: Please listen Mr. Mistry. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY: Sir, I am thankful 
to you for giving me this opportunity to take part in the 
discussion on this subject. I feel a little bit pity because 
the discussion has so far been more around the 
incidents which have taken place in Karnataka and 
Orissa. Such incidents have happened in other parts of 
India as well. It Is also a pity that such incidents have 
not been stopping. In fact, they are increasing month 
after month and year after year which is a little bit 
shocking ... (Interruptions). 

[Translation} 

You listen to me, you can speak when your tum 
comes. 

{English} 

It Is also a pity that such incidents are increasing 
and they do not take a moment to stop. This draws 
our attention to the fact that the States seem to have 
failed In exercising their duties which are enshrined In 
the Constitution. One of them Is to protect the lives and 

properties of their own citizens. But those who are at 
the helm of affairs and are in power in those respective 
States, I feel it is a failure on their part. I just cannot 
understand that they could not control violence within 
one district for days together. The goons and other 
people can attack anybody in a way they like, whenever 
they like, at the time that they choose and the State 
Government agencies have simply become the mute 
spectators. So, they are not doing the duty which Is 
enshrined in the Constitution. It is a complete fallure of 
the State ... {/nterruptions). Mr. Mahtab hold on. I am not 
yielding. You can speak when your tum comes. I would 
not disturb you. What is this? ... (/nterruptions) 

[Translation} 

MR. DEPUTY SPEAKER: If he is saying something 
incorrect. You can give him reply when your tum comes. 

. .. (Interruptions) 

(Eng/ish] 

SHRI MADHUSUDAN MISTRY: Sir, I am saying 
that all those States have failed to protect the lives and 
properties of their citizens. It Is a violation of the article 
of the Constitution. These things are on the increase. 
Such incidents are happening in State after State. Such 
things had happened in 2002. I am asking Mr. Swain 
when his Prime Minister described the Gujarat riots as 
a blot on the nation saying that what face of the country 
he would show to the world. Are you going to tender 
apology to this country for that? What is wrong if this 
Prime Minister has said that it Is a national shame if 
such things happen in any part of the country? Why do 
you not tell your own Government that they could not 
control violence for days together in a small district? 
Now I come to another Issue . ... (/nterruptions) 

MR. DEPUTY SPEAKER: Please do not provoke 
other Members. It Is not in your own Interest. 

... (lnterruptions) ,. 

SHRI MADHUSUDAN MISTRY: You pleue stop 
for heaven's sake. I know he is disturbed. He Is 
disturbing ever since this debate has started. He has 
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[Shri Madhusudan Mistry] 

never done this before. But ever since this discussivn 
has started. every time Mr. Satpathy gets up and tries 
to disturb or derail the thinking or the ideas of the 
speaker ... (Interruptions) 

MR. DEPUTY SPEAKER: Please listen him. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY: Sir. let me come 
to the second point. Most of the States. be it GuJarat or 
Rajasthan or Kamataka or Orissa. the State Police 
... (lnterruptions). Sir. when his tum comes. he can 
speak. ... (Interruptions) 

[Translation} 

Please speak when your tum comes ... (/nterruptions) 

[English} 

Since the law and order is a State subject under 
the Constitution. most of the State Governments are 
using the police forces the way they like. A few days 
back there was a blast in my constituency in Moraso 
town where the inhabitants are 100 per cent Muslims. 
A boy was killed and nine people were injured. Again. 
there were blasts in Ahmedabad where bombs were 
hung on trees; there were blasts in Surat where the 
bombs were hung on the frame of the doors in Surat. 
To my dismay. what I found was that after 25 to 30 
days after the blasts took place. the police called around 
200 people from amongst the Minority community alone. 
even Including people who resided in that area In 1972. 
for interrogation. They did not arrest anyone. That Is 
where the complacency of the State Government lies; 
that Is where the complacency of the Home Minister 
and the Chief Minister lies. The) all are In loggerheads 
with the pollee and other .stablllhment8. They did not 
arreat anyone. They wanted to prove that they were 
SIMI actlvlltl or they were actlvllta from other 
organlaatlonl. That Is what Is happening not only in our 
State but everywhere in thll country. The law and order 
situation II woreenlno day by day becaule every State 
where MlnorlUII have beln attacked, the Chief Mlnlatere 

ose States have used the police force at their 
di~, . sal to achieve political gains In those respective 
States. It is because the General Elections are 
approaching. The police is being used more and more 
to polarise the society ... (lnterruptions) You may speak 
when your tum comes ... (/nterruptions) 

Sir. what I am saying is that there was no point in 
such Interrogation from people of the locality which was 
inhabited by 100 per cent Muslim population and where 
the bombs were planted. It is just three days back the 
news has come that it was the Hindu Jagran Manch 
... (Interruptions) It was their support ... (lnterruptions) 

MR. DEPUTY SPEAKER: Nothing. except the 
speech of Shrl Madhusudan Mistry, will go on record. 

(/nterruptlons)* ... 

SHRI MADHUSUDAN MISTRY: I am talking facts. 
I am not like your Chief Minister and Home Minister. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please do not make a 
provocative speech. 

Nothing will be recorded. 

. .. (Interruptions) 

SHRI MADHUSUDAN MISTRY: People were taken 
to the DGP. the DSP-in-Charge. The Home Minister was 
present. I was there on that night. It was told to the 
police as to what they should be speaking before the 
Media. The police was at loggerheads with the State 
Administration. The Minister concerned directed the 
authorities to give a particular kind of a version to the 
public and to the Press thereby accusing and branding 
the Minority community In my own town. Fortunately. I 
am very thankful to people of both communities, the 
Hindus and the Muslims. of that town that a riot did not 
take place. It happened In Malegoan. but It did not 
happen In Morasa becaull both theae communltle. 
were together. They did not fall a pray to the nefarious 
deSigns of the GuJarat Government. That was their 
delign to win the forthcoming electlonl to the 
Parliament. .. (/nt,rruptlon.) 

*Not 1'ICOI'dId. 
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Sir, I strongly feel that wherever, in the name of 
controlling the law and order situation, the States are 
using the police for their own gains; where the party in 
power is using the police for their own gain ha~ to stop 
somewhere. It has to have some kind of a control. I 
am talking of the investigative agencies. The working 
of the entire investigative agency, including the Central 
investigative agencies, needs to be put under a scanner. 
It needs a total over-hauling. Over the years it has been 
observed that whenever there is a bomb blast, they 
would say that they have arrested the mastermind and 
then another bomb blast takes place and every time 
innocent people are being killed, property being looted 
and people have been subjected to all kinds of 
discrimination. This is too much for this country. We 
just cannot tolerate this kind of a situation in this country. 
I demand that law and order should not remain with 
the State. It should be brought under the Concurrent 
List and if we will have to amend the Constitution, then 
we should be prepared to amend the Constitution and I 
would be very happy if all my friends join hands with 
us. ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Kharventhan, please 
sit down. A Member of your own Party Is on his legs 
and you are disturbing him. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY: My friend and your 
Chief Minister was saying that the Centre has not given 
l:ianctlon to GCOCA. Sir, they are talking about MCOCA 
of Maharashtra and QCOCA of Gujarat. My dear friend 
or the Chief Minister does not know that the two Acts 
are separate. There are separate provisions. This 
provision In GCOCA Is so draconian that It takes away 
freedom of each and everybody. Besides that, it Is more 
to shut the dissenting voice against the Chief Minister. 
You want to arrest those people who In fact raise their 
voices against the Chief Minister. This entire Act has 
been designed In such a way that that the person who 
hu been arrested hu to prove that he Is Innocent and 
not the police who hal arrested him. The police need 
not prove that the person II guilty. That II where the 
whole thing II lying. I demand that we should move an 
amendment to the Constitution. I request the Central 

Government to move an amendment in our Constitution. 
Let there be support from all the parties who are 
preaching convnunal harmony. My friend was saying that 
they have nothing to do with it. On the one side, they 
are saying that they have nothing against the Christians 
and on the other side, they are attacking them. 
... (lnterruptions) This is intolerable . ... (lnterruptions) Let 
there be consensus in the House that law and order 
should be brought under the Concurrent List. Let the 
Central Government have the liberty to intervene where 
the State deliberately fails to control such violence 
against any minority community anywhere in the country. 
I know the position and I was just looking at the heads 
of my Communist friends also . ... (Interruptio.ns) 

SHRI RUPCHAND PAL (Hooghly): No. 
... (Interruptions) 

SHRI MADHUSUDAN MISTRY: Nobody would 
iike to give law and order to the Centre. Nobody wants 
to give up the control on the law and order. It Is really 
a pity that those who are preaching communal harmony 
do not agree with this. If my friends are Innocent, why 
cannot they agree with this? Why can we not say that 
we can be Independent In this, and we can send the 
forces there? Why the Central Government hu to get 
the permission of the State Government to send Central 
Forces to the State? I remember very well that in 2002 
we went to meet the then Prime Minister and the Home 
Minister who were there. We requested them In a 
meeting to deploy Army In Gujarat and hand over the 
city to them. They said that, "We will deploy. We do 
not hand over." Everyday, more than hundred people 
were killed In 2002 riots In Gujarat. And they were mute 
spectators at that time. When people were arrested 
under T ADA and POT A, the Supreme Court has given 
a verdict that It was a wrong arrest, thoee people wert 
wrongly arrested and those people Ihould be releued. 
That was the Report of the Review Committee. I am 
asking the Chllf Minister of Qujarat about the number 
of years lost when these people had been kept behind • 
the bars. All these Innocent people belong to minority 
community. Why had the police arrntld thoH people 
who were not Involved In any kind of orime'? What wu 
the reuon? II It limply beeau .. th.y wert Muillma? 

" 
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Is it simply they were given an order by the State 
Govemment? ... (Interruptions) 

MA. DEPUTY SPEAKER: Nothing should be 
recorded. Anything said without my permission should 
not go on record. 

(Interruptions) ... 

SHRI MADHUSUDAN MISTRY: Sir, innocent 
people should not spend their precious life behind bars 
simply because of the whims of the police establishment 
itself and simply because the State Government wants 
to prove that they are champions of only one section of 

the society and not of the other. 

They claim that they protect the interests of five 
crores of people. But they are adopting a divisive 
approach. I demand that against the States which have 
failed to curtain or failed to arrest the violence against 
the minorities in this country, we have to have some 
kind of provision in the Constitution, like articles 355 
and 356, by which they should be asked to report these 
Incidents immediately to the Union Govemment here and 
If they fall to do so they should not be there at the first 
place and they should be dismissed. I also demand that 
necessary Constitutional Amendment should be brought 
in and very stringent measures be taken by the 
Govemment in order to protect the minorities throughout 
the country. Thank you. 

SHRI P .C. THOMAS (Muvattupuzha): Will it be 
possible for us to lay the speeches on the Table of the 
House? 

MA. DEPUTY SPEAKER: Yes, you can lay It on 
the Table of the House. 

Those hon. Members who want to lay their written 
speeches can do so. 

•.. ( Interruptions) 

SHRI V. RADHAKRISHNAN (Chirayinkll): I have a 

very serious point bf order or objection. At 3:30 we have 
to take up Private Members' Business. This is the only 
day allotted for the Private Members. 

MA. DEPUTY SPEAKER: We will take up Private 
Members' Business at 3:30 p.m. 

(Translation] 

PROF. RAM GO PAL YADAV (Sambhal): Sir, the 
subject on which our colleague Shri Basu Deb Acharia 
has started discussion is a matter of great concem for 

the unity and integrity of the country. Constitution of 
India has provided the fundamental right of protection 
of language and culture of minorities alongwith the 
freedom of their religion under Fundamental Rights. But 
after the Independence, as we made progress, 
communal forces became stronger with the passage of 
time. It was perhaps the reason that in spite of having 

the guarantee of these rights under Fundamental Rights, 
the word 'secular' was added to the introduction of the 
Constitution of India through the 42nd Constitution 
Amendment to make the position more clear that our 
system Is very much secular. But even after that, such 
incidents are taking place in the country due to which 
minority communities are feeling insecure. It is the 
responsibility of the majority community to give 
protection to the minority. Dr. Lohiya had said that in 
the areas where Hindus are in majority and if the life of 
a person belonging to the minority convnunity is under 
threat then the majority Hindus should provide protection 
to minority even by risking their own lives and if at 
another place where the Muslims are In majority, they 

should also give protection to the minority Hindus risking 
their own lives . ... (/nterruptions) 

[English] 

MA. DEPUTY SPEAKER: Now. it is 3.30, we have 
to take up Private Members' Business. 

. .. (InterruptionS) 

SHRI GURUDAS DASGUPTA: What will happen 
to this Discussion? We have been waiting . 
... (Interruptions) I understand your point ... (/nterruptlons) 
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MR. DEPUTY-SPEAKER: We will have to take up 
Private Members' Business at 3.30 p.m. 

•.. (Interruptions) 

[Translstion] 

MR. DEPUTY SPEAKER: What is the sense of 
the House In this regard? 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, the time of Private Members' Business may be 
extended and this discussion be continued. 

[English] 

THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): We would like this Discussion to 
be continued. Private Members' Business can be taken 
up on some other day as it is done In RaJya Sabha . 
... (/nterruptions) We can take it up on any other day. 

[Translation] 

MR. DEPUTY SPEAKER: The sense of the majority 
of the House is that this discussion be continued. 

[English] 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Sir, today is the Private Members' Business. It should 
be taken up . ... (/nterruptions) 

[Translation] 

SHRI P.S. GADHAVI (Kutch): Mr. Deputy Speaker, 
Sir, when will the Private Member's Business be taken 
up? 

[English] 

MR. DEPUTY SPEAKER: Now I have announced 
my decision. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): 
Sir, I have to make a submission. They will try to bring 
a legislation after the conclusion of this Discussion under 
Rule 193. In the Agenda which Is distributed today, there 

is no Govemment Business after the Private Members' 
Business. So, no Govemment Business can be brought 
In after this discussion. Their usual practice is to bring 
In the Govemment Business at untimefy hour and that 
too not Included In the Agenda . ... (/nterruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Let me take the sense 
of the House. You please sit down. 

[English] 

MD. SALIM: Sir, there should not be any Govem-
ment Business after this discussion . ... (/nterruptlons) 

SHRI VARKALA RADHAKRISHNAN: They have 
two Ordinances which have to be replaced. The Govem-
ment can reissue the Ordinances . ... (/nterruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Radhakrlshnanji, you 
please sit down. 

[English] 

SHRI VARKALA RADHAKRISHNAN: Now, they 
have Issued the Ordinances on 13th October, 2008 and 
after that they have called the House to meet on 17th 
October, 2008 . ... (lnterruptlons) So, after Issuing notice, 
it Is quite improper to Issue Ordinances. In the Instant 
case, the Lok Sabha is still alive without being prorogued. 
The House Is kept alive for three months and It will be 
like that till December, 2008. . .. (Interruptions) 

[Translation] 

SHRI LAKSHMAN SINGH (Rajgartt): Discussion 
will take on tribals today In Private Members' Business. 
... (Interruptions) This Government Is not concerned 
about tribals. . .. (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): Why are you so much 
concerned. . .. (Interruptions) 



555 Discussion under OCTOBER 24. 2008 Rule 193 556 

[cnglish] 

SHRI VARKALA RADHAKRISHNAN: This 
continuation of the House alive has deprived the rights 
of the Members to have a regular Session, viz., Monsoon 
Session and Winter Session, at the proper time. 
... (Interruptions) Their intention is to prevent a substantive 
motion coming against them . ... (Interruptions) They want 
to continue as the continuation of the Confidence Motion 
Session without being prorogued . ... {/nterruptlons) They 
will usually prorogue the Rajya Sabha . ... (/nterruptions) 
It is unprecedented . ... {/nterruptions) 

MR. DEPUTY SPEAKER: Please sit down. Let me 
take the sense of the House. 

. . . (Interruptions) 

SHRI LAKSHMAN SINGH: Why are we not 
discussing the Private Members' Business . 
. . . (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, today is 
the Private Members' Business. So, first we will 
complete the Private Members' Business till 6 o'clock. 
Then, we will continue this discussion till 8 0' clock. 
... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, on very many 
occasions we have done it in the past. ... (/nterruptions) 

[Translation] 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, this subject is very important. Today the 
whole country is being burnt. So, this should be taken 
up for discussion. 

[cnglish] 

MR. DEPUTY SPEAKER: Please sit down. The 
Minister of Home Affairs wants to say something. 
Please listen to him. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Sir, it is really 
shameful. ... (Interruptions) 

SHRI SHIVRAJ V. PATIL: Sir, we are discussing 
a very important issue. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to the hon. 
Minister of Home Affairs. He is on his legs. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL: Sir, my submission is 
that this is a very important issue and this has relevance 
to the unity and integrity of our country. If they have 
their say and express their views, it will be very useful 
for the Government, for the people and all of us to 
decide as to how we should conduct in this matter. 

Moreover, this is not an issue which is brought 
before the House by the Government. This is a Private 
Member's issue. Shri Basu Deb Acharia is not a Member 
of the Government. He is a Private Member . 
... (/nterruptions) So, in a way, it is the Private Member's 
business. My submission is that we do understand that 
the Private Members do have a right to express their 
views on the Resolutions or can move the Bills. But 
this can be done on any other day as we have been 
doing it. Now. this issue that we are discussing is very 
important. If we are discussing it, my submission is that 
It should not be discontinued. It should be continued. 
The Private Members' Business can be taken up any 
other day fixed by yourself. The procedure can be 
decided by your goodself or by the House. It appears 
that the consensus is that we should continue with this 
discussion. 

MR. DEPUTY SPEAKER: Thank you. Has anyone 
any objection to this? 

SOME HON. MEMBERS: No. 

MR. DEPUTY SPEAKER: Now. we will continue 
the discussion under Rule 193. 

... (Interruptions) 

[Translation) 

MR. DEPUTY SPEAKER: Next time when we will 
meet, we will take up the Private Members' Business 
that very evening. 

[cnglish] 

SHRI RUPCHAND PAL (Hooghly): That is all right. 
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Today, let us complete the Discussion under Rule 193. 
But beyond that, there should not be any Govemment 
business. 

MR. DEPUTY SPEAKER: That is all right. 

... (Interruptions) 

[Translation) 

MR. DEPUTY SPEAKER: Next time when we will 
meet, we will take up the Private Members' Business 
instead of other business that evening. Today this 
discussion will be continued under Rule 193. 

[English) 

SHRI B. VINOD KUMAR (Hanamkonda): Sir, today, 
the Private Members' Resolution is there for discussion. 
... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, will the 
Agenda for the Private Members' Business be the same 
for the next day? Please clarify this. . .. (Interruptions) 
Will the same Agenda continue or not? 

MR. DEPUTY SPEAKER: It will continue. The 
same subject will continue. 

Now, Prof. Ram Gopal Yadav to continue his 
speech. 

[Translation) 

PROF. RAM GOPAL YADAV: This is an important 
subject associated with the unity and Integrity of the 
country, when the hon'ble Member was speaking, there 
were continuous Interruptions but later the discussion 
started in a proper way. What happened In Kandhmal, 
Orissa and In various parts of the country was done In 
a well-planned manner. Our respected colleagues from 
Gujarat are Sitting here. When the Churches were being 
bumt in the Dang area of Gujarat, I visited the place of 
incident and the district headquarters and several other 
places where I talked to the people. Even at that time, 
it was very clear that all those attacks were done in a 
well planned manner. Whenever elections are to be held 
in this country, the communal forces are all set to take 

advantage by creating communal violence and 
committing atrocities against the minorities. Whatever 
happened in Kandhmal was witnessed by the whole 
world. I was shocked when an hon'ble Member from 
BJP was speaking and trying to show as if nothing 
happened over there. While quoting the people I want 
to ask as to why that nun refused to go back there? 
Nobody dares to go over there because the State 
Govemment is not able to provide protection to the 
sisters there. Christian minorities are forced to leave their 
houses as villages after villages are being bumt over 
there. Hundreds of houses are burnt at a time over 
there. People are burnt alive. Graham Stains was also 
burnt alive and these are the people who were 
advocating Dara Singh and saying that they were very 
proud of him. 

Sir, when Gujarat faced such an incident, the then 
Prime Minister ultimately had to say that the State Chief 
Minister did not discharge his duty as head of the 
Government. I want to ask them whether he said so or 
not? What was the meaning of such a statement? I am 
sorry to say that the BJD-Ied Government In Orissa is 
also not discharging its duty. I am sorry to say so. If 
they want to come to power by creating such an 
atmosphere, this country will disintegrate. I want to ask 
on to who will be there to be ruled over? Ours is a 
vast country. Unity in diversity has been the peculiarity 
of our country. If such things are not checked in time, 

'our country will be diSintegrated like the Balkan 
countries, infact our country is very big. 

15.41 hr •• 

[SHRI GIRIDHAR GAMANG in the Chaitl 

The mentality and tendency to incite and Instigate 
majority people against minorities to grab power should 
be discarded. It is not in the interest of the country. 
The oath taken by us as a Member of Parliament on 
the first day also carries the vow to protect the unity 
and integrity of the country. We take this oath so that 
we may work for the country In such a way that the 
people belonging to weaker sections of society and 
those belonging to minority community may not feel that 
nobody is there to listen to them and protect them. 
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[Prof. Ram Gopal Yadav] 

Through you, I would like to submit to the hon'ble 
Minister of Home Affairs that if whatever happened or 
is happening in Gujarat does not stop, stringent possible 
step should be taken and if necessary Article 356 should 
also be invoked. Through you, I would like to submit 
that the representatives of the State Government are 
present here. Strict action should be taken against the 
guilty persons because the people of minority 
communities are feeling themselves insecure. If the 
name of the persons belonging to minority community 
figure in any form in respect of any incident, efforts are 
made to harass the entire community. This has 
happened in Karnataka as well. The fundamental rights 
have been given to the people belonging to minority 
community and it is the responsibility of all of us to 
protect it. We cannot support any resolution to transfer 
It from state list to concurrent list. However, the power 
has been delegated to the state Government by the 
Central Government for tackling such a situation. Our 
political system is a quasi-federal system. Sometimes it 
appears that when the State Government enjoys more 
power It also takes the form of a unitary Government. 
The Central Government always have the power to 
Intervene and take action if any State Government Is 
not functioning as per the Constitution. In such a 
situation action should be taken against them. It Is 
essential for the Central Government to take action 
regarding whatever is happening in Kandhamal. 

With these wordS, while supporting the objective 
behind this discussion initiated by Shri Basu Deb 
Achariaji, I conclude. 

[English] 

·SHRI S.K. KHARVENTHAN (Palanl): Sir, I am 
thanking for giving me this opportunity to participate on 
the discussion initiated by our Senior Member Shri Basu 
Deb Acharya under Rule 193 about the attack on 
minorities in our country. 

From the date of inception, the BJP and their 

-Speech was laid on the Table. 

alliance partners are continuously opposing the 
minorities In the country and attacking them also. 
Particularly Vishwa Hindu Parishad, Bajrang Dal and 
Hindu Jagarana Samukhya are aiming to remove all 
minorities from this country. Recent attack against 
Christians in Orissa is also one of the worst Incidents 
happened In this country. In Kandhmal nearty 36 people 
died, 315 villages affected, 15,000 people were forced 
to live In relief camps, 3269 houses were bumt and 
154 churches were damaged. Attacks on Christians are 
continuing till date. 

I want to bring certain facts about the incidents 
happened In this country. From 2001 to 2007 in Madhya 
Pradesh, 14 occurrences took place, 6 were killed, 
Gujarat 12 occurrences took place, 54 persons were 
killed, Rajasthan 7 occurrences took place and 3 were 
killed, and in Uttar Pradesh 16 occurrences were held 
15 were killed. Very recently, Karnataka State also 
joined in this row. In Mangalore Town, Dakshlna 
Kannada, Bangalore and Udupi District nearly 14 
Churches were attacked. 

For the past several years, the Vlshwa Hindu 
Parishad and Its associates have targeted Christians In 
Orissa. They are in a minority, they are having only 
2.44% of the State's total population. We cannot forget 
the incident happened during 1999 when Bajrang Dal 
activists burnt to death the Australian Missionary 
Graham Strains and his sons. The Vlshwa Hindu 
Parishad is claiming that the Christian Missionaries are 
forcibly converting Hindus to Christianity. There Is no 
evidence to it. It is totally false. -Freedom of conscience 
and the right freely to profess, participate and propagate 
religion- is guaranteed as Fundamental right In Article 
25 of the Indian Constitution. It can't be opposed by 
VHP people and others. Furthermore, we can't forget 
the service rendered by Christian Missionary In this 
country In the field of Education and Health. Irish Priests 
and Nuns visited Hilly and remote areas and educated 
the downtrodden children and treated leprosy patients. 
At any point of time, they have not tried to convert any 
Hindu to Christianity. Now they are targeted by these 
communal forces. 

The present Governments in Orissa, Kamataka and 
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Madhya Pradesh are not able to handle this issue 
efflcienUy and properly. They are not able to control 

these illegal activities. Our Hon. Prime Minister Dr. 
Manmohan Singh has described this Incident as a 
-shame on the nation-. We cannot Ignore these incidents 
as it is an attack not only on Christians but it is also an 
attack on whole Indian society. We must take steps to 
protect all the people in this country. 

With these words, I am concluding my speech. 

·SHRI P.C. THOMAS (Muvattupuzha): Sir, Violence 
on Christian Community in Kandhamal District erupted 
during December 2007 just prior to the Christmas day. 
While some villagers were preparing for next day's 
celebrations by decorating the church premises some 
people who came armed attacked them. But this seem~ 
to be a planned one, because in more than ten locations 
there were attacks at the same time. The attack 
continued for three days consecutively. About one 
hundred churches or prayer halls were destroyed or 
damaged, hundreds of houses of Christians were bumt. 
several convents, and other institutions of Christians 
were destroyed or damaged. Five people died and 
hundred of Christians were Injured. The State 
Govemment failed to take proper timely action against 
the assailants and miscreants. The poor Christians were 
thereafter living under threat and fear. The Assailants 
were some fanatic Hindu group. They continued to 
intimidate Christians and were forcing them to convert 
to Hindu religion. 

I had visited several places of attack in January 
2008 and had a direct study of the incidents which 

occurred In December 2007. 

The Central Govemment also failed to protect the 
minorities and to assure them confidence. 

The recent events started on 23-8-2008 when 
VlShwa Hindu Parishad Leader Swamy Lakshmanand 
Saraswathl, a Hindu religious leader was brutally killed 
by some unknown persons who came to his residence 

with guns and shot him to death. 

-Speech was laid on the Table. 

Though a naxal group has publlcally declal"9\.o that 
they killed Swamiji, the authorities could not arrest them 
or take proper action on this brutal murder. 

Some extremist Hindu leaders accused that 
Christians were responsible for killing Swaml;1. They took 
lead to thrash unprecedented violence on Christians. 
About seventy Christians are said to have been brutally 
killed in the onslaught on Christians from 23-8-2008 till 
now. The situation is still not normal. Churches, prayer 
halls, houses and institutions of Christians h3ve been 
destroyed and set to fire in hundreds. More than 40,000 
christians ·had to flee into forest." and other areas. Many 
of them now in relief camps. 

When I visited a relief camp on October 1, 2008. 
I was told by one Ravindra Pradhan of Rupa Gaon in 
Khandamal District, that his brother Roshan La! (35) was 
bumt alive on 24-8-08 in his house, though he was a 
physically disabled person and could not run aV.:ly. As 
police did not arrest the assailants though their names 
were given, Sri Ravlndra Pradhan sent a registered 
complaint to the local police station at Thlkabah. It was 
retumed with an endorsement 'refused to fAccept'. This 
clearly shows the neglect of the police and gross 
Inaction of the State Govemment. 

A nun was raped. Many girts were raped. Priests, 
nuns and pastors of Christian churches were brutally 
manhandled. 

The assailants are not being deatt with as per law. 
Many local Hindu extremists and leaders were not 
arrested and when crimes were continuously pursued 
by them on Christians. 

This cannot be considered as a law anlj vider 
problem alone. It is a massacre of minorities and 
onslaught of human rights. 

The Central Govemment has also failed to protect 
minorities. The attack has spread to other places and 
to some other States also. In Kamataka the ret>Q8t has • 
taken place in a horrifying maM9r where also churches 
and christians have been brutally attacked. In Madhya 
Pradesh allO it has happened to some extent. 

,. 
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(Shri P.C. Thomas] 

Minorities Commission should be given more 
powers so that they can act. But though they have 
visited and tried to act, their recommendations are only 
taken as suggestions. 

The Hon'ble Prime Minister should visit Orissa. A 
team from members of Parliament should also be sent. 
The Govemment of India should act on the recommen-
dations of Human Rights Commission and Minorities 
Commission. If the State Government is unable to 
maintain law and order, the Centre should act under 
Article 356 of the Constitution. 

Peace efforts also should take place in 
Khandamal District. The affected people should be 
compensated. The condition of the poor Christians in 
government relief camps are deplorable. The 
Government of India and the State Government of 
Orissa should allow N.G.Os to help their brethren in 
Khandarnal riots. Rehabilitation of the affected, mending 
of churches and institutions and building confidence 
for the victims are to be done. 

The violence on minorities has brought shame to 
our nation. World Leaders including the Pope (Vatican) 
have condemned the violence. Our Hon'ble Prime 
Minister who went to France for talks with French 
authorities on nuclear treaty had to face unpleasant 
questions from the President of France who is also 
Chairman of European Council (Body of European 
Union). India, with long history of good culture, tolerance 
and respect for all religions hilS been put to a low 
stature. Hindu religion which is known for tolerance and 
respect for other religions is not to be blamed. 

It Is only some extremists and their groups who 
are maligning the name of India by the Inhuman manner 
in which Christians, a religion minority of India is being 
attacked and killed. 

The Government of India should rise to the 
occasion and save the honour of th!~ Whlat nabon. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 

Sir, discussion Is taking place in the House regarding 
the very painful and unfortunate Incidents of attack on 
the people of minority community that took place in 
Kandhamal district of Orissa, Mangalore in Kamataka 
and Ratlam In Madhya Pradesh. Even the religious 
places of Christians and Christian women were not 
spared. Churches were also attacked in a well planned 
manner. I feel that such incidents are stage managed 
when election time approaches. 

Sir, you might be remembering that at the time of 
previous election Gujarat-was chosen as a 
'experimental spot'. Two thousand people belonging to 
minority community were killed In attack on minorities 
there. In the year 2002, especially Muslims were 
targeted and killed and the Incident took place in 
Gujarat. When Lok Sabha election is round the comer 
and assembly elections are going to be held In five 
states, such a period is chosen for this. After all there 
must be some planning for choosing such time period. 
Burning of hundreds of houses, buming the people alive 
and continuous attack on minorities is a matter of 
national concern. 

Sir, the hon'ble professor has righUy said about 
the ideology of fundamentalists. It is mentioned in the 
preamble of our Constitution that our constitution is 
secular. Stili attack is made by encouraging such 
mentality. Some people say that Swami Lakshmanand 
was killed in Orissa, however, fair inquiry should be held 
regarding the epiSode and the guilty persons should be 
punished. To what extent it is justified to target the entire 
community especially the Christian minority? what type 
of justice it is? The mind Infested with communal virus 
and fundarnentalist Ideology is certainly a form of 
terrorism. I feel that targeting Christian community is 
only a very recent development in this chain. So, I would 
like to submit that the mentality of the fundamentalists 
is a kind of terrorist mentality and it is on account of 
this that communal harmony has been disturbed. The 
communal harmony was disturbed continuously for two 
days. The intemal security of that country cannot remain 
intact where communal harmony is disturbed and here 
communal harmony has been completely distUrbed. If 
the communal harmony is disturbed th internal security 
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of the country will also be threatened and it will also be 
a blow to national unity and integrity. Thus efforts have 
been made to harm the national unity and integrity. So, 
such elements should be identified. Some of our 
colleagues from BJP were saying they are with 
Christians. All indicators are pointing towards them. I 
would clear1y like to state that * Some states are getting 
Influenced by the persons having the communal 
mentality especially those where NDA Government is 
in power. Whether it is Orissa or Madhya 
Pradesh ... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): He is 
mentioning the name of the Chief Minister. 

MR. CHAIRMAN: The name should be expunged. 

... (lnterruptions) 

SHRI DEVENDRA PRASAD YADAV: I admit that 
he is the Chief Minister and his mindset is not 
communal. I feel and do not have any hesitation in 
saying that he comes from such a political background 
that he cannot be communal by nature even if he is in 
NDA. It is his compulsion to take the support of this 
communal and fundamentalist party to run Govemment 
in Orissa and it is on account of their support-that they 
are compelled not to act. By the time the action was 
taken the situation worsened ... (/nterruptions) You please 
be silent. Socialist people have no patience. You also 
come from the socialist family . ... (/nterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
Now it has also entered into your party. 

SHRI DEVENDRA PRASAD YADAV: There are 
socialists in the country and have joined your party as 
well. Wherever there are socialists they will certainly 
propagate their ideology. 

SHRI SYED SHAHNAWAZ HUSSAIN: You were 
also with us then. 

SHRI DEVENDRA PRASAD YADAV: Your Govern-
ment was discredited in the House in 2002 when there 
was riot in Gularat and I had voted. Do you not 

·Not recorded. 

remember, that we had parted then. The same day 
announcement was made from NDA. You may check 
the record. When Muslims were killed In Gujarat in 2000, 
they had nothing to say and at that juncture the then 
Prime Minister had said that as to will we show our 
face to the wor1d. Narendra Modi, the then Chief Minister 
had to comply his advice. You do not remember history 
and talk about NDA. A man of ideology cannot change 
his Ideology. It has been going on and If Janata family 
gets united they will be in power. The communal virus 
has entered Into the mind. 

These incidents are taking place due to this 
communal virus. I would like to request the Central 
Government that it should intervene to remove this 
communal virus and amend the existing Article 355. By 
amendment of this article I mean that if communal 
people target any district of the state and attack the 
minority people, spread riot and Involve in the communal 
riot then the Central Government should have the right 
to directly interfere in it without the permission of the 
concerned state. The Central Government guarantee the 
protection of the secular constitution. The Central 
Government should not shun Its responsibility by saying 
that the protection of common people and the protection 
of life and property of the citizantll ar~ responsibilities of 
the State Government. These are the responsibilities of 
the State Government. Our professor was speaking 
about the Concurrent list. Law and order is the 
responsibility of the State Government. However if the 
State Government fails in this regard then will the 
Central Govemment only make statement? If the Central 
Govemment seeks to amend Article 355, the Parliament 
is competent to amend it. Unless communal virus is 
removed the secular Constitution cannot be protected. 
I would like to know whettter the fundamentalists have 
a right to violate the Constitution of India, whether the 
fundamentalists have right to spread communal virus. 
What Is this Bajrang Dal all about? What is Vishwa 
Hindu Parishad? It is their organization. They rear these 
organizations and whenever thtlre is election they use 
these organizations as a tool to divide the people of 
the country on social and religiOUS lines to gamer votes. 
Bajrang Dal and Vishwa Hindu Parishad are the 
organizations of a particular class which have been 
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formed to get votes. It is evident from the sequence of 
the events and from the fact that 90 per cent of the 
total persons arrested so far in this regard belong to 
the Bajrang Dal and VHP. So now It has become clear 
that such organizations should be banned. So I was 
submitting that the Central Government should intervene 
in it and Bajrang Dal and Vishwa Hindu Parishad should 
be banned. One hon'ble Member was talking about 
H:ndu. Our colleague is a learned person, does 
extensive study and is a very senior Member. Swainji, 
it is third-fourth term for you. However, whatever has 
happened, should be honestly accepted by you. Why 
do you take side of Orissa, Karnataka, Madhya 
Pradesh? It is a dispute among tribals, Scheduled 
Castes and Scheduled Tribes. He has forwarded a very 
deft arguement. ... ( Interruptions) 

SHRI ILYAS AZMI (ShClhabad): It has also 
happened in Andhra Pradesh and Maharashtra. 

SHRI DEVENDRA PRASAD YADAV: Irrespective 
of where it has happened, I am not concerned what 
place he is referring. Wherever It happens whether it is 
Kamataka, Orissa, Madhya Pradesh and Andhra 
Pradesh, t\1e fundamentalists have continuously 'attacked 
the minority Christian community and it is certainly a 
matter of natiollal concern and the Central Government 
should control such incidents. I am urging the Central 
Government to control it because BaJrang Dal and VHP 
are openly violating the human rights. Alongwith this 
efforts have been made to disturb the communal 
harmony and weaken the national unity. I feel that such 
activities should be treated and Identified as terrorist 
activities. On the basis of some sort of communal virus 
these activities are terrorist activities and when these 
are terrorist activities then certainly no citizen of this 
country should be allowed to shatter the fabric of the 
Constitution of India because in our country the follower 
of various religions have right to worship according to 
their religious belief. However, nobody should be allowed 
to have freedom to spread communal· riot In the country. 
The Centre should take strict action in such cases. So 
I would like to submit that t1ere is a need to take strict 
action against those who spread religious and communal 

frenzy and attack minorities in those States where State 
Governments have failed to protect life and property of 
the minorities and prevent the violent incidents. The 
Central Government should Intervene in it and amend 
Article 355 and it should intervene In the event of 
deterioration in law and order situation in the sates. If 
there is any riot the Central Government asks the State 
Government to apprise it about the situation and states 
give report according to their convenience. So I would 
like to submit that the Central Government should have 
the right to make direct interference in the matters of 
those states where communal riots take place against 
minorities whether they are Muslims, Christian or any 
other groups. The Central Government should amend 
the Constitution if it is required. Those who are in the 
Government have taken oath that they will protect the 
Secular Constitution of India. But how can they protect 
It? For that the Government will have to amend Article 
355. So, the Central Government should amend Article 
355 and identify such districts and send Central Reserve 
Force and paramilitary forces there. The Centre 
Government should also have the right to conduct an 
enquiry by sending a central agency there. 
... (/nterruptions) 

SHRI RAM KRIPAL YADAV (Patna): If it is not 
possible to amend Article 355 then it should amend 
Article 356. 

SHRI DEVENDRA PRASAD YADAV: It comes only 
under Article 355. Article 356 is different. Many political 
parties may agree or may not agree on this issue. Then, 
the issue of federal structure of the State and Centre 
will arise and also there is question of relation between 
State and Centre. That Is why I am requesting to amend 
Article 355 and I was happy that 6 months back the 
hon'ble Minister of Home Affairs had also given a 
statement In this regard. Wherever such Incidents take 
place, It is said that it is Naxal violence or the violence 
of separatist militants. This recent incident is aimed at 
damaging the unity and integrity of the nation. The 
Incidents of attack on minority community in India send 
wrong signal to the world. The name of the Hindu 
Jagaran Manch sponsored by ABVP figures in 
connection with the recent Malegaon incident. Similarly, 
the people associated with Vishwa Hindu Parishad ~ere 
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found Involved In Kanpur bomb explosion. The Gujarat 
incidents should also be taken into consideration. Efforts 
are being made by the majority people in a planned 
manner to spread communal virus and divide the 
country. So no force or element should be allowed to 
spread poison of hatred in the country. 

So, a new type of terrorism is spreading in the 
country. Terrorism does not mean only external 
terrorism. Though we are committed to fight global 
terrorism however It Is also essential to counter and 
check those fundamentalists who are a threat to our 
internal security. Unless we tighter our Internal security 
we will face difficulties in countering the strike of foreign 
terrorists who attack our country. I would like to submit 
this because unless there Is communal harmony in the 
country we will not be able to fight terrorists quite 
effectively. So, Dr. Lohla had said that we should 
strengthen our Internal security through achieving 
communal harmony only then we can fight the terrorists 
of the world. If the internal security of our country Is in 
danger and minority communities are attacked by 
majority communities then neither the democratic fabric 
nor the principle of secularism of our country for which 
we are committed, will remain Intact. It will also destroy 
the national unity and Integrity of the country. So, I would 
like to submit that we should define this new type of 
terrorism. We should fight foreign terrorists however we 
should also check the activities of elements Involved In 
Intemal terrorism, who are spreading violence In the 
country whether It Is Karnataka, Ratlam, Madhya 
Pradesh, Orissa or Andhra Pradesh, violent Incidents 
are continuously happening during the last two months. 
It II In the national Interest and today we are conducting 
debate on this Issue at national level. I would like to 
request that the Central Govemment should Immediately 
control this situation. It Is also the relponslblllty of the 
Central Government to protect the life and property of 
the people. No body has the right to violate the 
Constitution of India. Strict action should be taken 
against them. If required, the constitution should be 
amended 10 that such Incident may not take place 
again. The Central Govern~nt should Intervene and 
amend ArtIcle 355 to kf:8p the unity and Integrity of the 
country Intact. 

18.00 hr •• 

SHRIILYAS AZMI (Shahabad): Mr. Chairman, Sir, 
my colleague Shri D.P. Yadav was speaking just now. 
He was right that there are various types of terrorism 
including the one which comes in official garb. Earlier, I 
had decided that I would not express my views dunng 
the remaining term of this Lok Sabha. Though, I am 
reckoned as one of those Members of Parliament who 
often express his views on different subjects. Azmi is 
attached with my name bacause I was, born in 
Azamgarh and I belong to none other organisation 
except the BSP. Deihl Police has spread much terror 
from Delhi to Azamgarh as It unearthed the roots of 
terrorism from Jamla Nagar to Azamgarh. It is an 
Important issue which could not be discussed seriously. 
Shri Acharia had raised an Important Issue. It Is a matter 
of regret that serious discussion was never allowed on 
this matter by one side or the other. This matter Is not 
related to me or anyone Member only. This matter Is 
related to the entire country and society. earlier, when 
a particular party used to be In power, a large number 
of Muslims would be killed with the help of the police. 
There are thousands of such Incidents in which lakhs 
of people have been killed. These Incidents came to 
an end when that particular party went out of power. 
People came to think that now our country might be 
free from communal riots forever. I also felt that citizens 
of our country have awakened and now communal nota 
would not take place. But It resurfaced In a different 
form. People of a particular community were targeted 
In several Itatel like Deihl, Hyderabad, Mumbal, 
Ahmedabad etc. In the name of terrorism. Political 
leaders got the police to torture and kill people of a 
particular commi.mlty In fake encounters to Ntlsty their 
communal Inltincts. We have the examplel of 
Sohrabudin and Kausar BlbI. The Government of Gujarat 
has denied that It was a fake encounter but It has been 
proved 10. KhwaJa Younus was killed In a fake 
encounter but the Police never admit It. We thought that 
Khwaja Yunul had escaped from the police custody.,. 
But an enquiry was conducted when his dead body was 
found and then a case was registered. 

Mr. ChaIrman, Sir, Shrt D.P. Yadav rightly Nld and 
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I also support the anguish expressed by Prof. Ram 
Gopal Yadav. These people do not accept It. They 
satisfy their Communal instincts. Killing In the name of 
police encounter is a serious issue. It is a matter of 
regret that now it has spread upto Kamataka which has 
never seen communal riots. Communal riots have 
seldom been witnessed in South. Orissa Is a peaceful 
state. Now Christians are being targeted there If not 
Muslims. Six persons were b,urnt alive In Andhra 
Pradesh which Is the neighbouring State of Karnataka. 
It neither has a communal party in power nor the 
Govemment there Is being run with the support of a 
communal party. And what about Maharashtra? 
Maximum number of fake encounters have been carried 
out there where 50 youths of a particular community 
have been killed. The Chief Minister over there is not 
like that of the GuJarat Chief Minister. The BJP or the 
RSS is not in power over there. We will have to think 
over it seriously. I would like to quote shri RaJnath Singh, 
the national President of Bhafatiya Janata Party, who 
stated in Rajya Sabha more than a year ago. 

16:05 hrl. 

[SHRI DEVENDRA PRASAD In the Chai~ 

He stated that riots or quarrels can take place 
anywhere. More than 25, 30, 50 people are sitting here, 
It can take place here also but if it lasts a few hours, it 
means that either the State Government Is incapable of 
stopping it or It Is happening at Its instance only. He 
stated that he himself was the Chief Minister of a big 
state like Uttar Pradesh and he could say on the basis 
of his experience that riots could take place anywhere 
but If It lasts for one or two days then it is because of 
the State Govemment's Inaction. What is going on at 
present? Violence continued to prevail in Andhra 
Pradesh, Burhanpur, Kandhmal, Karnataka for several 
days. I do not believe that it was only a coincidence. 
State Governments are responsible for law and oreter 
situation. It happened either because of their 
involvement In rlotl or due to their Inaction. I am 
particularly laying this about the Government of 
Maharuhtra, Andhra Pradelh, Madhya Pradaah, Or\saa 

and Karnataka that if they are unable to tackle such 
situations then they should come to Lucknow and take 
training from there. Hindu extremists tried to trigger off 
riots In more than a dozen places in Uttar Pradesh. 
Even several Incidents of rioting took place there. None 
of the records can show that rioting last for more than 
two hours at any place. It was controlled within one to 
two hours. It could not have been possible and Uttar 
Pradesh would have topped in the list of communal riots 
if the Government had not been sensitive, alert and 
ready to take suitable action to quell riots. They tried to 
trigger off violence at more than one to two dozen 
places but it could not last for more than half an hour 
to one hour. So I would like to invite the other State 
Govemments to come to Lucknow to receive training 
from Uttar Pradesh Government. They should take _ 
training from the Chief Minister of Lucknow to control 
the riots. 

Friends, I will not take much of your time. I would 
also like Shri Narendra Modi to come and receive 
training from that Govemment. It will show the right path 
to those who want to rectify themselves. They should 
also ask their veteran colleagues to receive training from 
the Uttar Pradesh Government; then, they would learn 
to control riots in one or two hours. 

Mr. Chairman, Sir, at the end I would like to state 
one thing. 

MR. CHAIRMAN: Please do not speak while Sitting 
and do not Interrupt. 

SHRI ILYAS AZMI: I have listened to Prof. Sahib 
very carefully. 

MR. CHAIRMAN: Please continue and do not let 
them divert your attention. 

SHRilL VAS AZMI: At the end, I would like to state 
one thing that some Hindu, criminal and fascist elements 
have propagated that Hindus would become a minority 
due to conversion. Such a scare has been generated 
among them and these riots are the result of that fear 
only. I would like to state that nobody can convert to 
any other religion due to temptations or under duress. 
Strong lupportara of Hinduism are sitting here. I am 
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saying this to them. We have both hardliners and liberals 
here who support Hinduism. I would like to tell them 
that the population of Hindus in this country Is more 
than 80 per cent. In this democratic system, Hindus are 
in majority and 99 per cent of capital is In the hands of 
Hindus. All the big capitalists are Hindus. They might 
use their capital to buy Muslims like me to convert to 
Hinduism. What would be the need to fight then? 

If conversion is possible on the basis of money, 
then they have got all that. Ambani alone can convert 
all Christians to Hinduism through his money power. A 
single capitalist can do so and you have all the 
capitalists. Where is the need to fight? They can spend 
money to convert all of us ... (/nterruptions). Conversion 
is not possible by terrorizing the people. Communal riots 
have broken out a thousand times, two thousand Sikhs 
were bumt alive in Deihl Itself. All these happened with 
the help of official machinery. Thousands of Muslims 
have been killed In Gujarat and many other places but 
not a single Muslim has converted due to fear. They 
could not do that. So It Is totally wrong to think that 
one can convert to another religion for money or out of 
fear. Today Europe and America are all powerful in the 
world. Maximum number of people are converting there. 
Such large scale conversions are not taking place in 
our country. Conversion Is taking place in the European 
and American societies. The ratio over there Is much 
more than that of ours. These are more powerful and 
wealthy societies and they do not find themselves 
wanting in 4lnythlng. Then, why Is conversion taking 
place over there? So, one should come out of this fear, 
the fear that is being fed Into the minds of our Hindu 
brethren that they will be reduced to a minority If 
conversions continue. Conversion Is akin to shifting to 
another house when a person does not like the home 
he lives In even If th9t may be a rented house. 

MR. CHAIRMAN: Vou may conclude now. 

SHRilL VAS AZMI: I would not take much time. I 
am concluding shortly. That Is why, I am appealing to 
all of you to show mercy towards this country. The 
PftOpie of this country are very simple. Nowhere In the 
world are the people al simple as In India, whether 
they ar. HlnduI, MUIUml, Sikhs or ChrisUans. The 

Majority of the people are Ingenuous here. 99 per cent 
people of this country are innocent and good and such 
a majority of benevolent people can not be found 
anywhere in the world. All the parties should show some 
compaSSion to them and spare them from misguiding. 
Please don't mislead them so that they fight with one 
another. Such Instigations should be stopped, otherwise 
this country will diSintegrate and we will all perish. It 
will not be In the fitness of things if the society dis-
integrates. So, please show some mercy to this society. 
With these words, I conclude. 

[English) 

SHRI B. MAHTAB (Cuttack): Mr. Chairman, Sir, 
the whole country appreciates the secular fundamentals 
of the people who framed our Constitution and while 
framing of our Constitution number of debates actually 
educate us as to what Is our hoary past and how our 
freedom struggle started throughout the foreign yolk and 
how we Inculcated a sense of brotherhood. But this 
country achieved Independence at a time when two 
communities were catching each other's throat. 
Communal tension in this country Is nothing new. But 
there are places in this country where repeated tensions 
have prevailed. We as Orlyas have taken pride that 
Orissa has been comparatively free from communal 
tensions for the last five or six decades. 

When I stand here to speak on a resolution or on 
a topic which has not only hurt the people of this country 
and abroad but has grievously hurt UI all because 
Orissa has become a cradle for the last two months of 
communal and ethnic: violence. We accept It. We accept 
It with a grievoul heart and we accept It with full 
responsibility. When I see the empty chairs In this 
House, I can only expresa my anguish at the manner 
In which some Members raised It today In the aftemoon, 
and did not think It fit to hear what we, II BJD Members 
and representatives of Orissa, have to say In regard tp 
the situation that has ashamed us. 

Two Incidents have occurred. One In December, 
, ~. 

2007 and another In August. 2008. The,. Is • gap In-
between of 18ven-and-a-half months. Today when I am 
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discussing about these two incidents, I will be sitting 
here also to hear the Home Minister's response. I admire 
him for very many reasons, but one reason I want to 
express here is that he is a person who does not believe 
in shifting the goalpost when the game is on, but we 
have heard a number of people on my left who have a 
tendency of shifting their goalpost and they think that it 
is politics. 

The responsibility of an elected Government need 
not be told to a person like Shri Naveen Patnaik who 
is heading Orissa Government. During his tenure of 
eight-and-a-half years, these are the two single incidents. 
Since 2000 till December, 2007 and from January till 
mid of August, Orissa has witnessed peace and 
tranquillity much better in comparison to other States of 
this country. The law and order situation In Orissa Is 
much better than II'l ,ar nearby States. But I also admit 
that these two incidents have alerted us, alerted the 
Government of Orissa and even alerted the Government 
of India, to prepare Itself for such occurrences because 
these are engineered by a specific type of persons who 
do It for a specifiC purpose. Here, the administration 
has to playa greater role together. There Is no doubt 
that responsibility can be shifted to the State 
Govemment, but Central Government also has certain 
responsibility . 

This Incident occurred on 23rd August when Swami 
Lakshmananda, a person who 18 above 80 years of age, 
had been working with the Kondh tribals and. Pana 
Scheduled Castes. He has been there fOI the last 40 
to 45 years. He did not land· there five years back or 
ten years back. He has been working with them for the 
last five decades. 

The manner in which that murder took place-
along with four others-clearly indicates the 8wiftne8s 
of Maoists. The group, which entered the ashram-
which Is a kanya ashram and a parent of a girt was 
also killed-cama swiftly, and murdered and butchered. 
Some persons were hacked, and I need not explain 
what other things ooourred on that night. It need not 
be. But heinous things occurred during that night, and 

within a span of 90 minutes they swiftly evaporated. 
They came with automatic guns and ultra-modern 
ammunitions. Some of them have been arrested, and 
others have been apprehended. After about 21 to 30 
days, a Maoist comes out on audio-visual media and In 
print media and claims that they have done it. Slowly, 
the pattern Is getting clearer. 

Many things have not been reported In the media. 
would not blame the media because media has 

reported all that has been fed to them. Some of them 
have gone to the place, but there Is a limitation. They 
could meet only those persons who were approachable. 
Many people do not say it, but this is a place or district 
that is far away from the Capital and from the urban 
areas. It is a densely forested district. Someone was 
asking this question. It was said that: "Why you are not 
able to do !t in Orissa if it could happen In UP? We 
could control riot in two hours' time." You have an 
experience of last six decades to deal with riots, but 
we do not have the same. You have mastered that 
technique, but we have not done it. It is a densely 
forested area. The villages constitute of hardly 50 
houses or 100 houses, and the distance between one 
village and another village is not less than 5 to 10 kms. 
They are scattered and little communication and road 
facility Is there. 

What happened on 23rd night? Frantically, the 
Chief Minister asked for Central Forces, and the Central 
Forces arrived on the 27th. 

SHRI SHIVRAJ V. PATIL: No, Sir. this. the point 
that the State Government has been making. We have 
not blamed the State Government for anything. But In 
order to say that as to why they have not been able to 
control the situation, this Is what they are saying. When 
I talked to the Chief Minister on telephone, he said that : 
"Give rna four battalions", and we did give him 11 
battalions. 

SHRI B. MAHTAB: But the date on which 
. .. (Interruptions) 

SHRI SHIVRAJ V. PATIL: Initially, he had ukecI 
for four battalions, and we have given him 11 baUallona. 
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Further, we have air-lifted the battalions. We have 
withdrawn because we did not have the forces from the 
International borders, and we have given it. It is not 
necessary to discuss this issue. But in order to say that 
as.to Why they have not been able to control it, if they 
are saying it, then it is his thought. ... (lnterruptions) 

SHRI B. MAHTAB: I understand your predicament. 
This country is very large. A number of things are 
happening In different parts of the country. I understand 
your predicament, Sir. But this House should also 
understand the situation that Is there on the ground. 

This murder took place on 23rd night. A number 
of dlstrlcta In Orissa, as the whole House is aware, 
are Maolst-lnfested. That has to be looked into. Here, 
a new situation cropped up. You cannot put Police In 
every village, in every Sub-Divisional headquarters. 
Immediate deployment was necessary; helicopter was 
sought. When did the helicopter arrive? We instantly 
wanted It; I understand that the helicopter was required 
on 25th. 

SHRI SHIVRAJ V. PATIL: You did not want it; we 
have given It to you. 

SHRI B. MAHT AB: That was required; what you 
are saying Is not true. 

SHRI SHIVRAJ V. PATIL: I mean, It is not 
necessary that you should go on to thOae points. That 
is not the correct line to take. You did not ask for you 
did not UN the helicopters which we had given to you. 

SHRIB. MAHTAB: That Is not true. Those 
helicopters arrived on 27th; we needed them on 25th 
becat ... large number of treeI were cut and the roads 
were bIock8d; that II why, hetlcopters were required. 
But the helicopters and moat of the other things arrived 
on 27th. By that time, our Police fOrcH, our Adminis-
tration had clearMi the roads and aiready they were 
moving Into the Interior. 

MR. CHAIRMAN: PI8a88 conclude your speech. 

SHRI B. MAHTAB: 00 you want me to conclude? 
I have not started yet. 

MR. CHAIRMAN: You have already taken 15 
minutes. 

SHRI B. MAHT AB: What do you want me to say 
then? 

MA. CHAIRMAN: You have already taken 15 
minutes. 

SHRI B. MAHTAB: I should be allowed to complete 
my speech. 

MR. CHAIRMAN: You have started your speech 
around 4.20 p.m. Please conclude your speech within 
the next two or three minutes. 

SHRI B. MAHT AB: This Is one aspect. For record, 
I would say that there are 2.400 sparsely distributed 
villages In that single district and everybody should be 
aware of this fact. When we say that it i8 a communal 
clash, you must know that Orissa has 30 districts. and 
Christians are not confined to that district alone. There 
is a large concentration of Christians in Sundergarh and 
Rayagada, but not a Single incIdent has occurred earlier 
nOr has It happened even In 2008. Why? Then, why 
did It happen In Kandamal? That is a question whIch 
needs to be contemplated and which needs to be 
Inquired Into. Three or four days back, I had raised that 
issue in thIs House. How much of foreign money Is 
coming? 

SHRI GIRIDHAR GAMANG (Koraput): Mr. Mahtab, 
can you yield for a minute? 

SHRI B. MAHTAB: I am not yielding. You can 
partiCipate when your tum comes because the Chair Is 
asking me to conclude my speech. 

SHRI GIRIDHAR GAMANG: I will reply to It later. 

SHRI B. MAHTAB: Rayagada 18 represented by 
Shrl Gamang and Sundergarh i8 repreaented by Shrt 
JualOram. 

Why did it happen in Kandamal? It Is because. 
Kandamal has a history of past 200 years. It Is not a 
simple thing which we can discuss for four hoUri, go 
home and have a good sleep. It dates back to the 
colonial period. The dispute Is not only relating to 

" 
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religion, the dispute Is relating to land, the dispute is 
relating to economic unevenness, the dispute Is relating 
to mart<eting of agricultural produce and forest produce, 
the dispute is relating to social recognition. There are a 
number of disputes. I would say, for you, Mr. Chairman, 
to ponder over, why this has happened Just eight or 
ten months before the elections. In 1944, for more than 
seven months, communal tension and ethnic clashes 
continued when we had a non-Congress Government 
in Orissa and a Congress Government here in Delhi. 
The same thing has happened now Just a year before 
the Parliamentary election. Is there any link in between? 
Is there any link between 1994 clashes and 2008 
clashes? If there is any link, that link is Congress. The 
link is not BJP; the link is not BaJrang Dal, as some 
Members want to portray, the link is Congress. This is 
my allegation. These clashes are occurring for political 
reasons. The disturbing dimension is the Maoists have 
come In. That Is disturbing us. 

HistOrically, the tribal citizens living In the Central 
part of India have been neglected. There Is competition 
to take that space. Mr. Abanlkant Borat, a prominent 
CPI Leader had tried his best to at least organise the 
people in that area so that he could wort< there. But he 
fall~. He failed because there was competition between 
the missionaries that were going into that area. We had 
Christian missionaries; we had Hindu missionaries; and 
now we have Maoist missionaries. Can the political 
system, political leadership prevail upon that District? It 
has failed In some parts of Jhart<hand? That 'Is our 
concem. That is raising a lot of questions. 

I would say that providing companies of CRPF, 
building up forces, will happen. That is necessary and 
that is being done. The Orissa Government has 
announced a special package for the District. Special 
courts have been Mtablished. Fast·track court has been 
established. 'nle process of Judicial Inquiry has already 
started. A retired Judge of Orl ... High Court Is already 
on the Job. But when wrong things, fal .. and fabricated 
things are stated day In and day out, It Is neceuary to 
clarify certain things. One such thing II about this 
aUegad nun rape c .... 

What is the allegation she made In the FIR? She 
has categorically stated that only one person was there. 
But repeatedly a number of hon. Members in this House 
have stated that it was a gang rape. The FIR says that 
it was one person. Later on she comes before the media 
and says that a number of others were spectators. That 
is not there in the FIR. We are supposed to be 
lawmakers. What is clearly demonstrated in the 
Evidence Act? These are technicalities but they need 
to be explained. When a medical examination takes 
place, is it a public document? When can it be published 
and who has the authority to publish it? 

Accused persons have been arrested but they 
have to be identified. She comes out and tells that 
she does not have faith in the administration of the State 
Government. But the Apex court, the Supreme Court 
of India has categorically stated, unlike in some other 
cases the Supreme Court has categorically stated in 
this case, that there is no case for CBI inquiry. 

The hon. Minister is not here but he is a Member 
of the House. He was the first person, Shri Ram Vilas 
Paswan, to come out with a statement saying impose 
Article 356 and dismiss Shri Naveen Patnaik's 
Government Some other Members also supported him 
with a chorus. I would not say that subsequently the 
persons who wanted to impose Article 356 developed 
cold feet but what has happened later on. What best 
could have been done has been done for bringing peace 
and tranqUillity In Orissa. 

I am reminded of Pandit Jawahar Lal Nehru's short 
note which was circulated 50 years ago to different State 
Governments. It was In October 1958 when Jawahar 
Lal Nehru wrote explaining what India's policies towards 
the trlbals should be. He urged the tribal rights In land 
and forest be protected. The tribal art and culture be 
respected and renewed and that the trlbala themselves 
be Involved in their own administration. I would quote 
him. He said: 

"We should avoid IntrodUCing too many outsiders 
Into tribal territory and that the Government's 
schemM In tribal areas wort< through and not In 
rivalry to their own eoclal and cultural Institutions.· 
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Nehru had said that people should develop along 
the lines of their OWII genius and we should avoid 
Imposing anything on them. That was Jawahar Lal 
Nehru 50 years ago. That prescription prompted the then 
Congress Government of Orissa to prepare a Freedom 
of Religion Law. The Bill was introduced and later 
enacted in 1967 but it went up to the Apex Court and 
was consented to. Subsequently the Act came into force. 
The rules were framed In 1989 and the catch is, the 
Chief Minister who initiated that rule was removed 
immediately. The main crux of the problem here is 
conversion. It Is conversion that Is actually exploding 
the situation. Land Dispute (Recognition of Rights), 
getting education, all Is there. But I am eager to express 
here Christianity Is nothing new for us. We have seen 
Christianity much-much before the Europeans saw. We 
have seen Christianity two thousand years ago just 
hundred years after Christ. We have respected them, 
believed them and also In a way It has existed with 
hannony. It Is only In recent times ... (/nterruptJons) I 
am just concluding. 

MR. CHAIRMAN: Please sit down. You have 
already taken 25 minutes. 

SHRI B. MAHTAB: I am concluding. It Is only In 
recent times that one sectiOn In Christianity has comered 
notoriety and annoyance when conversion takes place. 
What does Swami Vlvekananda has said? Long back, 
he had said that those who are born Christians should 
become good Christians; those who are bom MUllims 
should become good Muslims and those who are born 
Hindus should also become good Hindus. I am proud to 
be a Hindu and I respect other religions and In Orissa 
we respect all religions as Orissa's religion Is Jagannath 
cult. 

18.41 hr •• 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA ... ·-Contd. 

[English) 

SECRETARY.GENERAL: Sir, I have to report the 

*LaId on the Tible. 

following message received from the Secretary-General 
of Rajya Sabha:-

"In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to enclose a 
copy of the Limited liability Partnership Bill, 2008 
which has been passed by the Rajya Sabha at its 
sitting held on the 24th October, 2008." 

Sir, I lay on the Table the Limited Liability 
Partnership Bill, 2008, as passed by Rajya Sabha on 
the 24th October, 2008. 

16.42 hr. 

DISCUSSION UNDER RULE 193-Contd. 

Atrocltle. Against Mlnorltle. with Particular 
R.f .... nce to the Incidents In Orla .. and 

Other StatM 

[English) 

SHRI C.K. CHANORAPPAN (Trlchur): Sir, we are 
discussing a v.ry Important subject, a problem that will 
affect the future of our secularism, democracy and 80cIal 
progress. I am vary happy u It was raised by our 
colleague, Shrl Basu Deb Acharia and It gives us an 
opportunity to discus. thll problem. Mr. Mahtab 
concluded by saying that born Hindus should remain 
good Hindus and bom Muslims should remain good 
Muslims. He was quoting Swami Vlvekananda. So the 
point he was trying to highlight II conversion. That was 
the bone of contention for creating this lltuation. I think 
It Is Intol.rance which Is the main thing. In thll country, 
there are Chrlatlans, there are Muslims and there are 
Hindus. If you want to see an example how they can 
live peacefully, an .xample of Kerala may be cIt8d. We 
have big minority of Mulilms, big minority of Chri.tIana 
and Hindul are also there but comparatively there It • 
peac.. It II a State not known for communal 
dleharmony. It wu pouIbie becau .. there In that S1&t8 
certain realltI .. ware accepted. The contrtbutIona made 
by CMltlan. In the fI.ld of education, joumalllm, 
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printing technology, health, etc. all these are accepted 
by everyone. 

As a matter of fact, conversions will take place, 
otherwise how other religions will flourish here. You 
cannot say that bom Christians will be here. This is a 
religion which came later and naturally many people 
joined that religion. I think we should take an approach 
that various religions are prescribing a path to God. 
Every religion is claiming that they are doing so and all 
religions believe in the same God. Therefore, 
Vivekananda said that we are all brothers. 

- Whichever religion one may belong to, they are 
all brothers. If this dictum of Swami Vivekananda was 
remembered, then probably all these things could have 
been avoided. 

Sir, we were in Orissa just after the riots took place 
there. I must say that my friend Shrl Gurudas Oasgu pta , 
Shri Suresh Kurup were also there. We were prevented 
by the Orissa Government to go there, while they 
allowed persons like Shri Pravin Togadia to go there 
and make flr.splttlng venomous speeches. This Is not 
the way that things should have happened. We did not 
go there to Incite communalism. We went there to 188 
was happening; we went there to 888 what little effort 
we could make for creating communal hannony. But we 
were prevented, on the other hand, worse communal 
elements were allowed to go there. That was not a good 
method of administration . ... (/nterruptions) 

Sir, we were reading newspaper reports about the 
visit of the Chief 'Minister those days to Kandhmal. He 
went to the Ashram of the Swami who was killed. I do 
not have any problem. He could go there. He was 
praising the services of the Swami and also offered relief 
to the victims of that riot or whatever that happened 
there. But the Chief Minister failed to show the same 
sympathy to the people who were living In nine refugee 
camps. ... (Interruptions) 

SHRI B. MAHTAB: He went to the relief campa. 
. . . (Interruptions) 

SHRI C.K. CHANDRAPPAN:.I wu not dllturblng 

you. This is the problem . ... (/nterruptlons) ThIs Is a very 
uncultured way of saying things . ... (lnterruptlons) 

MR. CHAIRMAN : Nothing will go on record except 
the speech of Shri Chandrappan. 

(Interruptions)" ... 

MR. CHAIRMAN: Shri Mehtab, pfease take your 
seat. 

Shri Chandrappan, please address the Chair. 

SHRI C.K. CHANDRAPPAN: The Chief Minister did 
not show the same concem and same sympathy to 
those to the extent he should have ... (/nterruptlons) 
Please allow me to complete my speech. 
... (Interruptions) 

SHRI B. MAHT AB: What did Sister Nlrmala say? 
. .. (Interruptions) 

SHRI C.K. CHANDRAPPAN: I am not speaking 
on what she said. I am speaking my experience here; 
... (Interruptions) 

MR. CHAIRMAN: Please address the Chair. 

... (Interruptions) 

SHRI C.K. CHANDRAPPAN: Sir, what can I do 
when they all are shouting? ... (/nterruptlons) 

MR. CHAIRMAN: You please address the Chair. 

SHRI C.K. CHANDRAPPAN: What happened wu 
that the Govemment of Orissa failed In Its responsibility 
to give protection to the people who were Buffering. 
... (/nterruptlons) Thousands of people, it was reported, 
something more than 40,000 people were strayed Into 
the forest. ... (Interruptions) Though we were prevented 
by the State Govemment from going to KandhmaJ, we 
met people who acraped through the forest and settled 
In YMCA, Bhubneswar, the first camp that was opened 
for the refugees there. So, we met them In the camp at 
Bhubaneshwar. . .. (Interruptions) 

MR. CHAIRMAN: Please address the Chair, Shrl 
Chandrappan • 
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SHRI C.K. CHANORAPPAN: Sir, they are trying 
to correct me as they want. How can that happen? The 
Inmates of that camp were telling how brutal was the 
atrocities perpetrated on them and how people who 
became victims of the atrocities of Bajrang Oal were 
not helped by the Govemment. This is a very peculiar 
situation that created a strife in the State. I must say 
that when these things were happening there and people 
were so helpless, the Home Minister never reached 
there with a sense of urgency that it required. You might 
have reached there but you reached much later. I do 
not know how the Minister of State for Home Affairs 
who visited there was not allowed . ... (/nterruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal): His 
helicopter did not come . ... (/nterruptions) 

SHRI C.K. CHANORAPPAN: I do not know these 
technicalities. But the Union Minister of State for Home 
Affairs was not allOWed . ... (/nterruptions) 

MR. CHAIRMAN: No cross talking. Nothing will go 
on record except the speech of Shri Chandrappan. 

(Interruptions) .. . • 

SHRI C.K. CHANDRAPPAN: The problem is that 
the Union Minister of State for Home Affairs should have 
behaved more responsibly. If the helicopter was late as 
they are saying . ... (/nterruptlons) 

MR. CHAIRMAN: Shrl Chandrappan, please 
address the Chair. 

SHRI C.K. CHANDRAPPAN: Whatever it Is, In our 
opinion, the picture he depicted there was a picture of 
helplessness. It did not Instill any kind of confidence In 
the people who were victims of the attack. I must say 
about the genesis of It. On the eve of elections, there 
are elements In the country who are trying to incite 
certain feelings in the people. Sometimes, It may be 
communalism and sometimes, it may be regionalism. 
They create passions, a mad situation and riots and 
then they try to benefit from these things. 

You can see, In Maharashtra, an off-shoot of Shiv 

-Not recorded. 

Sena. It Is trying to create a situation by which the 
country will set be on fire. This Is against the North 
Indians. The Shiv Sena started its innings under Sal 
Thackeray speaking against the South Indians. By 
creating frenzy passion against South Indians, an 
organization was built. Now, against the North Indians, 
the nephew is creating passion and he is trying to create 
a new empire, a new political force around him. Can 
this be allowed? This is inciting region'al sentiments. 
Similarly, anti-minority feelings are incited. Sometimes, 
It is against Muslims and sometimes, It Is against 
Christians. All these have a political agenda. It Is a 
political agenda of winning the elections after Inciting 
the feelings of the peopie. This cannot be allowed. This 
will endanger the national unity, secularism and national 
integration of our country. 

This danger has to be faced squarely. Has the 
Centre the political will to do so? 

I think there is an item in the Common Minimum 
Programme about which now-a-days nobody speaks so 
much. In the Common Minimum Programme a Bill was 
promised to prevent communal Incidents and for 
rehabilitation of the victims. A Bill was sent to the 
Standing Committee on Home Affairs. I think it was 
processed. But, I think, it has not been introduced and 
passed. It is not that there was no effort made. But for 
fulfilling that effort, the Home Ministry Is not taking 
sufficient initiatives. 

THE MINISTER OF HOME AFFAIRS (St4RI 
SHIVRAJ V. PATIL): Please understand that the BlU Is 
in the Rajya Sabha. It has been Introduced and it had 
gone to the Standing Committee. So, the Bill need not 
be Introduced again. It is in the Rajya Sabha. 

SHRI C.K. CHANDRAPPAN: You are in the fifth 
year of your tenure. 

SHRI SHIVRAJ V. PATlL: : have given it to the 
House. The House has to decide. 

SHRI C.K. CHANORAPPAN: That is where th~ I 

poHticaJ wtN comes . ... (/nttHnJptions) If you want to get 
a legislation passed, you can do It. We have seen it 
yesterday and the day before how you were steamrofling 
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the legislature to get the legislation passed. But, for this 
legislation, you need not have steamrolJed the 
legislature. You could have brought It and we could have 
passed It. 

It Is a customary answer you are giving. As the 
Home Minister, seeing the situation in the country, how 
it is deteriorating and the Importance of the legislation, 
you should have taken more interest to see that it is 
passed in the Rajya Sabha and in the Lok Sabha. That 
kind of initiative somehow is not forthcoming from you. 
That is what I am saying. 

I would like to say one more point. After all we 
have to face the elections. Communal forces are trying 
to incite the people. Now, will you give an assurance to 
this House that the Prime Minister will convene a 
Conference of the Chief Ministers and discuss this 
problem and come with a national agenda approved by 
the Prime Minister and the Chief Ministers to ensure 
peace, tranquility, communal harmony and see that the 
situation congenial for secularism and national unity will 
be created? I hope the Home Minister will take this 
Initiative to call such a meeting . ... (/nterruptions) 

SHRI SHIVRAJ V. PATIL: That has already been 
done. 

SHRI C.K. CHANDRAPPAN: Are you referring to 
the National Integration Council meeting? 

SHRI SHIVRAJ V. PATIL: Yes, The National 
Integration Council meeting has taken place. The Chief 
Ministers had attended It and that Resolution has been 
passed. 

SHRI C.K. CHANDRAPPAN: Is that enough? 

SHRI SHIVRAJ V. PATIL: I do not know whether 
that Is enough. But what you are suggesting has already 
been done. I am only informing you that. 

SHRI C.K. CHANDRAPPAN: To that extent It Is 
good. I would "Ice to tell the hon. Minister that more Is 
required If the situation has to be overcome. I hope the 
Govemment wlU act with more detennination and see 
that these incidents do not take place so much. 

With these words, I thank you. 

[Translation) 

MR. CHAIRMAN: We have a list of 15 Hon'ble 
Members under Rule 193 who are yet to speak. So, 
my request is that the hon'ble Members should conclude 
their speech within five minutes each so that all of them 
could be accommodated. It they speak for a short time, 
the House will be over soon. 

SHRI GURUDAS DASGUPT A (Panskura): When 
will the House be over? 

MR CHAIRMAN: Hon'ble Gurudas Dasguptaji, it 
depends on none other than the hon'ble Members as 
to how much time they take. If they take three minutes 
each, the House will be over soon. I am going by the 
list. Hon'ble Members may please keep the time factor 
in mind. 

17.00 hr •• 

SHRI DHARMENDRA PRADHAN (Deogarh): Mr. 
Chairman, Sir, having felt regard for the time factor I 
would like to say that, since I come from Orissa and 
because this issue is related to Orissa, I WOUld, at the 
outset, request you to give me some more time to 
speak. 

Sir, today the discussion is being held In a very 
cordial atmosphere and the hon. Minister of Home 
Affairs Is himself present here. As I hail from Orissa, 
one thing has come to my mind. Shri Chandrappanjl 
may be the leader of a small party but he is a very 
experienced politician and Member of Parliament. Shri 
Mahtab stated that the root cause of this incident was 
conversion. But he said that conversion was not the 
issue. I would like to remind Shrl Chandrappanji, since 
he is an experienced Member of this House, that in the 
beginning of the last century there used to be a leader 
in our state of Orissa, whose name was Shri 
Madhusudan Das. He went to Calcutta for studies. In 
Calcutta he converted to Christianity but, later, on his 
retum to Orissa he served the society as a leader of 
the masses. 

I would like to narrate an incident of British regime 
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when Britishers hatched a conspiracy to take control of 
Puri temple on the plea that it should not be vested in 
the King of Puri since the King of Puri is not an 
Individual. So it could not be under the control of 
Orissa's society. Thus, the then British govemment 
eventually took the Purl temple under their own control. 
At that time the Rajmata (The Queen) of Puri went to 
Madhusudan Das, a Chiristian, seeking help from him. 
Madhusudan Das was such a personality who did not 
refuse to help on the pretext that he was a Christian, 
so he could not advocate the cause of Hindus. Such 
was the culture of Orissa. Owing to this culture he saved 
the Purl temple from the British rule. Though, it was 
the regime of Christians at that time, yet nobody thought 
that it could have been none other than a Christian of 
Orissa who set the Puri temple free by fighting against 
Christians itself. Chandrappanji, I need no certiticate 
from you. I do not need any certificate even from my 
other colleagues of Orissa who are speaking without 
having any proper knowledge about Orissa. 

What is Orissa; What Is the culture of Orissa? I 
do not need to take any certificate from anyone. Invite 
you to come to Orissa once. Those days you refused 
to visit Orissa owing to security reasons. Now you must 
come to Orissa. I will myself take you to Kandhrnal. I 
have statod why the riots could not be brought under 
control within two hours there. Hon'ble Minister of Home 
affairs had visited the place. He has had an experience 
about it. He can himself experience it on seeing the 
geographical contours and background of Kandhrnal. 

Mr. Chairman, Sir, even after that various Incidents 
followed In the next two months. While carrying forward 
the point raised by Shri Mahtab to come to the root 
cause I want to put some facts before you. The hon'ble 
Member quoted Shri Vivekanandji. I want to tell you 
what Gandhijl said about conversions, while the 
Congress Party under the leadership of which the 
country is being governed today, claims to be a party 
which is the torch bearer of Gandhiji's heritage. I quote 
what Gandhijl wrote in 'Harljan' on 23rd of Jan, 1937. 

[English] 

"It Is Impossible for me to reconcile myself to the 

idea of conversion after the style that goes on in 
India and elsewhere today. It is an error which is 
perhaps the greatest impediment to world's 
progress toward peace. Why should a Christian 
want to convert a Hindu to Christianity? Why he 
should not be satisfied If the Hindu is a good or 
godly man." 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS 
(SHRI VAYAlAA RAVI): That Is why, you killed him. 
... (Interruptions) 

[Translation] 

SHAI DHAAMENDRA PRADHAN: I am sorry for 
interruptions In the speech of a young Parliamentarian 
by a Minister of the Govemment of India. God may be 
kind to himl Hon'ble Raviji, you quoted the incident that 
took place during the regime of 1967. At that time there 
was no Jan Sangh in Orissa, no BJP, no Vlshwa Hindu 
Parishad and no Bajrang Oat. Only your Government 
existed. It was your Govemment In Madhya Pradesh 
as also in Arunachal Pradesh. These three provinces 
passed the law of conversion which came into force in 
1989 in Orissa. 

I would like to put a fact before you. As per the 
census of 1961, there were 3 lakh Hindus and 19000 
Christians In Kandhrnal district. Then, nobody had any 
objection to conversion. Chanderpauljl said that 
Christians could not be In such a big majority. If 
someone gets attracted toward. Christianity, what 
objection can I have? If we see the figures of the oenaus 
of 2001, we will find that the population of Hindus 
increased from 3,00,000 to 5,70,000 while the Christians 
touched the figures of 6,20,000. In this way, Chri.tians 
registered six times Increase In their population white 
Hindu population was not even two times. Everybody 
talked about constitution but who are carrying out 
unconstitutional acts? Under the constitution, Orissa 
Assembly have framed a rule In this regard 
. .. ( Interruptions). 

MR. CHAIRMAN: You co-operate with the chair. 
You have takp.n 6 minutes so far. 
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SHRI OHARMENDRA PRADHAN: I respect you. 
You know me and I do co-operate with you. I will 
conclude my speech soon, but I want to say that the 
UPA Government claims that it has brought revolution 
in the country by enacting the Right to Information Act. 
Under this Act, somebody sought information about 
conversion while the 1989 rule says that one can go In 
for conversion but first one has to take permission from 
the district collector to the effect that he is going to 
convert and then there will be no objection. From 1990 
to 2008 only two persons have taken permission from 
the District Collector. This is the moot pOint and more 
so that Swamiji was assassinated on the occasion of 
Janamashtmi. Mahtabji has already mentioned about 
Swamiji, so, I do not want to repeat it, but will you 
assassinate a Hindu Saint on the auspicious day of 
Janamashtmi? When Indiraji was assassinated, Rajivji 
made a statement saying that when a big tree falls 
down, the earth is shaken. If a saint is assassinated, 
the, you will say why all these things happened. I do 
not justify any kind of violence. I want to make just one 
pOint that there can be no more heinous crime than 
this. I want to ask a particular community that if the 
Supreme Court held in its verdict that there was no need 
for any CBI inquiry because the State Govemment was 
functioning well and they should rely upon the state 
police, then, why they say in the press briefing that they 
would not obey the Apex Court's verdict and demand a 
CBI inquiry. This issue would not have snowballed if 
politics was not played in this. I do not want to blame 
you. I had a great expectation from the Minister of Home 
Affairs when he visited Orissa. It is said about the 
Minister of Defence that he went to a Christian's house 
and then to Mary Ladies hostel, but the Minister of 
Home Affairs did not show so much sympathy. He went 
to the people of a particular section. He did not go to 
the hostel but did go to the house of Swamiji. It is said 
that we are losing our credibility in foreign countries. 
While on his visit to France, the hon'ble Prime Minister 
had to face protest from his French counterpart. France 

is a country that does not allow its minorities to lead 
their lives, but India is perturbed at the protest expressed 
by France. The Union Govemment threatened us by 
showing the horror of Article 356. Narendra Modi was 

terrified by serving a show-cause notice under ArtIcle 
355 to his Government and now he was threatened with 
Article 356. When the Cabinet meeting was held, the 
Minister of Information and Broadcasting, while coming 
out of the meeting, made a statement that the 

Government would impose Article 356. Everybody takes 
the name of Narendra Modi every time but he has got 
the mandate of the people two times in Gujarat. 
Narendra Modi had made a very good statement saying 
that it was probably the reason that Madam was in a 
hurry to take a salute of candle light under Article 356 
in Orissa. I want to say that if the Union Government 

have the will power, then, the two should go together 
to find a solution to this issue because this Is a matter 

of law and order. 

I will tell you the story of *. How • ... (/nterruptlons) 

SHRI GIRIDHAR GAMANG: * Why does he 
mention name? He Is a Member of Rajya Sabha? 

MR. CHAIRMAN: The name will not go on record. 

... (/nterruptions) 

SHAI OHARMENDRA PRAOHAN: Gamangji, who 
knows • better than you? You do not refer to Goa owing 
to political compulsions? But, what has been his rote? 
All right, I do not take his name. Gamangjl, no one 
knows better than you, who IncItad trouble In Goa? Who 
can know that better than you. Who tried to make dent 
into the local tribal civilization? .•. (/nterruptlons) Who 

knows better than you? 

MR. CHAIRMAN: You cannot name him beCau. 
he is not present here to defend himself In the House. 
Please do not take his name. 

SHRI DHARMENDRA PRADHAN: Mr. Chainnan, 
Sir, I would definitely say that Congress shoutdstop 
playing politics, the so-called secular politics. It is being 
said atrocities are committed on minorttles. They have 
their Government in DelhI, their police In Delhi. Han. 
Minister of Home Affairs what did they say after the 
police opellition In Jamia Nagar in which terrorists were 

"Not recorded. 



593 Discussion under KARTIKA 2, 1930 (SAKA) Rule 193 594 

killed. They play politics zeroing in on a specific 
community. Their Congress party also opines that 
judicial inquiry should be held in Jamia Nagar case and 
these people who are inspired by vot~ bank politics are 
giving us sermons regarding Phulbani and Kandhmal. 
They themselves cannot see anything beyond their 
vested interest. I appeal them, through the House, to 
spare Orissa of their capable leadership. It is under our 
care now. There is no need to further deteriorate the 
situation in Orissa. Please allow us to improve the 
situation in Orissa. 

I thank you for providing me an opportunity to 
speak. 

[English) 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): Mr. Chairman, 
Sir, we were reminded by Shri Mahtab of a quotation 
by Shri Jawaharlal Nehru regarding how we should treat 
the tribals all over the country and Central India in 
particular. As the Minister of Panchayati Raj, I am 
constrained to point out that the legal provisions for this 
are to be, found in an Act passed unanimously by this 
Parliament in 1996, namely the Panchayat (Extension 
to Scheduled Areas) Act under which all these 
protections could be afforded. Unfortunately the 
implementation of this Act in Orissa leaves a great deal 
to be desired. 

Having said that, I would like to remind him of 
another quotation from Jawaharlal Nehru. It was in 
October, 1951, seven years before the quotation that 
Shrl Mahtab gave us where Jawaharlal Nehru, at the 
Ram Ula Ground on Gandhlji's blrthday-a definition to 
secularism, which, I do not think, has been bettered 

since then-said: 

"If a man raises his hand against another In the 
name of religion, I shall fight him till the last breath 
of my life whether from inside the Government or 

from outside." 

If that is the litmus test of secularism, then we 
need to ask the Government of Orissa and, in particular, 

the Chief Minister of Orissa whether he has lived up to 
this litmus test. 

Sir, I have no doubt, as Shri Mahtab has no doubt, 
that Shri Naveen Patnaik means It when he says that 
he Is secular in every bone of his body and went on to 

add that not a single bone In his body is broken. But 
the bones of several others are broken and what they 
need to be asked is whether the behaviour of the 
Government of Orissa matched up to the definition 
where Shri Jawaharlal Nehru said: "If a man raises his 
hand against another In the name of religion, I shall 
fight him .. ." 

SHRI B. MAHTAB (Cuttack): Please ask the same 
question to Mr. Tarun Gogol of Assam. 

SHRI MANI SHANKAR AIYAR: All right I think that 
has led me very well Into the next point I wish to make. 

Shri Mahtab refers to two incidents, one of 

December, 2007 and another incident of August, 2008. 
May I remind him that it was not one incident of August, 

2008 that we are talking about here? The Incident that 
he has referred to Is the brutal murder of a Swami who 
needed to be respected and whose age needed to be 
respected. It Is not that incident which this House Is 
talking about. It Is all the Incidents that followed the 

incident of 23rd August. Nobody in this House supports 
the incident which happened on 23rd August. But what 

I am very disturbed about Is that after a series of other 
incidents have taken place where at least tens of 
thousands, and possibly hundreds of thousands, of 
people are affected, the reply given to us Is that this is 
a historic problem of 200 years. This Is probably a 

historic problem of several thousands of years. 

Sir, it was Mr. Mahtab himself who claimed that 
Orissa is a State of peace and tranquility and that 

nothing has happened except in 1994 and again In 

2008. 

If that is so, then why Is It that any kind of dispute, 

that might exist between sections of the population, with 
respect to Inequality or land has not caused all this. 

'" 



595 Discussion under OCTOBER 24, 2008 Rule 193 596 

[Shri Mani Shankar Aiyar] 

I think, ultimately, the truth came out when Shri Mahtab 
said, 'crux' and I quote his words, "The crux of the 
issue .. " he said, • ... is conversion·. 

So, we come back to whatever may be the history 
of the last two hundred years or more, whatever might 
be Shri Madhusudan Das's contribution to saving the 
Puri Temple, whatever might be the heritage of Biju 
Patnaik in Orissa for the preservation of secularism, 
when it came to the litmus test on the 23rd of August 
and for the better parts of two months thereafter, that 
was the test which the Government of Orissa failed and 
it failed because it is of the confused frame of mind on 
the specific question at the crux of the issue which is 
conversions. 

You cannot make conversions the excuse for mass 
murder, you cannot make conversions the excuse for 
mass disgracement of human beings, you cannot make 
conversions the excuse for mass arson. The issue 
before the House today is the mass arson, the mass 
murder and the mass displacement that has taken place 
in Orissa. What we ought to be addreSSing is those 
issues and not whether our Constitution or laws made 
in 1989 and subsequently referred to conversions. 

The Constitution of India to which Shrl Mahtab, 
like all the rest of us, have sworn fealty at the time that 
we became Members of this House, categorically 
permits people of any religion, Including the Hindu 
religion, to propagate their religion and it Is precisely 
because there are Hindus who propagate their religion. 
In fact, the Rama Krishna Mission calls itself a mission 
and has no hesitation in converting those who wish to 
become Hindus from some other religion into the Hindu 
religion, that, without specifying which religion can 
propagate, it says every religion has a right to 
propagate. 

When this propagation takes place, if State 
Governments introduce rules and regulations of the kind 
that has been referred by the BJP gentleman, who has 
fled this House-which is a habit of theirs, they speak 
and then run away-let me remind them that in Tamil 
Nadu, we had a similar law passed and it had to be 
withdrawn by exactly the same legislature that had 

brought it in. It is absurd that a person's personal view 
on what Is religion ought to be, has to be certified by a 
District Magistrate. Is the lAS or the Pope going to 
decide whether you are a Catholic? This Is absurd and 
it is because behind all this is a conspiracy to subvert 
our Constitution, to prevent conversion by any religion 
into any religion that we have this kind of a trouble. 
... (/nterruptions) I am not answering Mr. Swain. 

SHRI KHARABELA SWAIN: Did he know about 
this conspiracy today? He did not know about it earlier. 
They are just planning it now. He has stated that the 
BJP people have the habit of running away and he has 
the habit of just coming now and only referring to one 
person. I have also said so many things. He should 
refer to me also. He will know what I have spoken. 
. .. (Interruptions) 

SHRI MANI SHANKAR AIYAR: With your 
permiSSion, I would like to say that It is a completely 
unwarranted interruption by a gentleman who was 
speaking. I was watching him on Television and 
shocked, amazed at the kind of language he was using. 
I have come here and my answer is as much to him 
as to Shri Mahtab . ... (lnterruptlons) 

Sir, the critical question that is arisen over here is 
that if you have a mentality which says that there is 
something wrong in attempting to propagate a religion 
and you provoke people into indulging in terrible actions 
and then seek to justify that by saying that you are 
trying to prevent conversions, that is the mentality which 
has resulted in this terrible tragedy that has over taken 
Kandhamal. 

I am deeply sorry that the Government of Orissa 
felt fit to allow people who are provoking this kind of a 
thing, people, like Shri Pravin Togadia, to wander in 
the area while placing difficulties or even stopping others 
from going in where they needed to go in. 

Will you please sit down? ... (/nterruptions) 

MR. CHAIRMAN: Nothing will go in record except 
Shri Mani Shankar Alyar. 

(/nterruptions)* ... 

·Not recorded. 
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MR. CHAIRMAN: Please take your seat Mr. Swain. 

[Translation] 

SHRI MANI SHANKAR AIYAR: Excuse me, there 
is no dearth of civility here. It Is submitted that after 
listening to his speech being an Indian and supporter 
of the Constitution. I thought"it as my duty to come and 
explain what Is enshrined in our Constitution and what 

sort of politics is being played by our colleague Swain 
Saheb and his associates? .. (Interruptions) 

[English} 

Sir, kindly teli him to sit down? ... (lnterruptlons) 

MR. CHAIRMAN: I am not allowing you Mr. Swain. 
Nothing will go in record except Shrl Manl Shankar 
Aiyar. 

(/nterruptions)* ... 

MR. CHAIRMAN: Please take your seat; I am not 
allowing you. 

. . . (Interruptions) 

MR. CHAIRMAN: How can you speak without the 
permission? 

... (Interruptions) 

MR. CHAIRMAN: This Is not fair Mr. Swain. 
Nothing will go in record except Shrl Manl Shankar 

Aiyar. 

(/nterruptions)* ... 

SHAI MAN I SHANKAR AIYAR: To continue with 
the remarks that I was attempting to make, we were 
asked a very important question by Shrl Mahtab, which 
was: 'Can we not allow the political leadership to 

. prevail?' In Orissa, we have an elected Govemment. It 
was with the support of the people that SM Naveen 
Patnaik became the Chief Minister, and then again 
became the Chief Minister. So, which Is the political 
leadership that is to prevail In Kandhamal? Is It to be 

-Not recorded. 

the political leadership of Shri Praveen Togadia? Or, is 
it to be the political leadership of Shri Naveen Patnalk? 
For long before he became the Chief Minister of Orissa, 
he was a personal friend of mine and I have known 
that family since I was seven or eight years old. I have 
no doubt that he is a secular person. If Shri Naveen 
Patnalk Is, as he says, and as I believe him to be, a 
secular person, then why is it that a secular individual 
running a secular Government failed the litmus test 
when It came up before hirn In the month 0' August? 
Surely because there Is not a link between 1994 and 
2008 but because there is a link between you and Shrl 

Kharabela Swain and his people; that Is where the 
disease comes from. I cannot believe that somebody 
like Shri Naveen Patnalk who went to the same school 
as I did, who read the same prayers as I did, who sang 
the same songs as I did, could possibly be communal. 
But, if you get into bed with a snake, the snake Is likely 
to bite you. This communal bite has not come from 
within. It Is not swayambhu. It is the result of being 
politically dependent upon a group of people who are 
determined to wreck the nature of our nation . 
... (Interruptions) 

Let me finish my argument Why do I call this a 
communal virus? It Is because the leader of Shri 
Kharabela Swain's Party, who Is regreHably not present 
In the House today-as he Is the Leader of the 
Opposition; I am referring to Shri L.K. Advanl-has 
categorically stated that he sees no difference between 
Rashtrlyata and Bharatiyata and Hindutva. 

SOME HON. MEMBERS: Right 

SHAI MANI SHANKAR AIYAR: I am glad that they 
are confirming this. So, on a much earher OCcaSiOll, he 
stated that It is not enough for a Christian In India to 
call himself as an Indian Christian . 

He really must call himself a Hindu Christian. 
have also stated that it Is not enough for a Muslim in • 
India to regard himself as an Indian Muslim. He said 
that he must call himself a Hindu MusUm. So, I then 
asked Mr. Advani a question, to which I stlU not received 
an answer, that if an Indian Muslim Is a Hindu Muslim 
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and if an Indian Christian is a Hindu Christian, then 
please tell me, are you a Hindu or a Hindu Hindu. It is 
this Inability to distinguish between a nation that is based 
upon a religion . ... (/nterruptions) 

MR. CHAIRMAN: Shri Swain, please take your 
seat. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Shri Hannan Mollah, 
have you heard Shri Advani saying like that? 
... (Interruptions) 

MR. CHAIRMAN: Please take your seat. 

Nothing will go on record except what Shrl Mani 
Shankar Alyar says. 

(Interruptions)· ... 

MR. CHAIRMAN: Please take your seat. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR: It is this inability 
which equates one religion of India with the nation of 
India and regards the other religions of India as 
subordinate to that majority. That Is at the root of the 
kind of often atrocities that we have seen happen in 
Orissa. Until we batter this mindset, it will not be 
possible for us to rise to the occasion when the occasion 
demands. 

I believe that Shri Biju Patnaik himself was a very 
secular human being. I believe that his family members 
are also secular. I believe further that the Biju Janata 
Oal's policies and principles are based upon secularism. 
But owing to the nature of the Government that has 
been established In Orissa, these terrible incidents have 
happened. 

My request to them is that if for political reasons 
you have to secure their support, take their support but 
do not allow this very communal mentality to infect your 
administration. Jt is because that has happened with the 

"Not recorded. 

tranquility and peace of Orissa, to which you drew 
attention, which is a characteristic of all Oriya Parties 
until the BJP started infiltrating your State has kept the 
place peaceful in fact. Of course, there is ... (/nterruptions) 

This is why, I was very disturbed that you went on 
interrupting when you have been given the figures of 
how many Christians there were or how many Hindus 
there were. I do not think that matters . ... (/nterruptions) 

MR. CHAIRMAN: Shri Manl Shankar Aiyar, please 
address the Chair. 

SHRI MANI SHANKAR AIYAR: I think, I would like 
to request Shri Mahtab to intervene when he finds 
somebody dividing Indians, dividing Oriyas, and dividing 
the people of Kandhamal between how many Hindus 
there are and how many Christians there are. These 
:;,re facts. To try and draw a kind of conclusion that the 
BJP would give is, of course, what I expected the BJP. 
To see that the BJO trying to draw the same conclusions 
completely breaks my heart because it means that a 
tiny irrelevant Party in Orissa, the BJP, is now beginning 
to capture the mindset of the Government. It is 
distancing yourself from the mindset. If you want to 
remain in power, you keep with them. But I am warning 
you that if you allow Praveen Togadia to wander and 
stop Shrl Gurudas Oasgupta from going into the same 
district, it is going to result in the sort of a thing you 
have seen here. It Is Shrl Mahtab who underlined that 
even when it happen and as it appears subsequently, 
people who have nothing to do with the question of 
conversions but Maoists, terrorists, they were the ones 
who were responsible for the assassination of the 
Swamiji. If some Maoist comes and kills the Swamiji, 
why should revenge be Inflicted upon tens and 
thousands of innocent Christians, and what has that to 
do with the quarrel that may have taken place over land 
or economic inequality or e~ with regard to marketing? 

These are real issues . ... (/nterruptions) 

MR. CHAIRMAN: Mr. Swain, you have already 
spoken. Please take your seat. 

... (Interruptions) 
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MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Mani Shankar Aiyar. 

(/nterruptions)* ... 

SHRI MANI SHANKAR AIYAR: Sir, these are the 
kind of real issues, which I hoped, we would be hearing 
constructive answers today. Instead of which, we are 
told, we are given a lecture in the elementary geography 
of Orissa that in Kandhamal we have villages that are 
scattered into the jungle area and that so many parts 
of Orissa are Maoist infested that they do not 
Immediately have the troops to pull them back to 
Kandhamal district and that unlike in Uttar Pradesh, 
where they have decades of experience of dealing with 
communal riots, in Orissa because of peace and 
tranquility, they did not quite know how to deal with 
them. If the argument had been restricted to that point, 
I would have thought that, may be, we should think 
about it. But it does occur to me that since it is in 
precisely those densly forested areas of Southern 
Orissa, that the Government of Orissa has been tackling 
these Maoists over such a long period of time, that they 
would have had the experience of how to move quickly 
Into an area, which Is bursting into flames. But they 
have the experience, they say, of dealing with Maoists, 
they do not have the experience of dealing with 
communal trouble. This is an admission of failure. 

So, after all if there had been a very quick 
administrative deployment into that area, if there had 
been a determination to say that people like Togadia 
should be extemed and people like Gurudas Oasgupta 
should be taken in, the entire secular forces of this 
country, without asking you to leave your Government, 
would have been along with you In tackling this 

communal menace. 

But It is the failure to recognize that you need to 
mobilize secularism against the communalism of these 
people to your right. That is the root of the failure that 
we have seen in Kandhamal. I am sure that Kandhamal 
could have been dealt with. We do not say that there 
would not have been any incidents at all. But that as 

*NoI recorded. 

soon as we looked as if there was a conflagration, had 
the Government in Orissa moved in with real Will, real 
determination and a commitment to the secularism of 
Biju Patnaik, leave alone anyone else. I do not think, 
this kind of a thing would have happened. That it has 
happened Is a tragedy. 

Now, I think, we need to learn the right kind of 
lessons. The right kind of lessons lie In a reaffirmation 
of the Constitutional provision that every Indian has the 
right to not only convert himself but to attempt to convert 
others; and that cannot become a causus belli for 
bringing about attacks without warrant on large numbers 
of innocent people. If there is a need for assistance 
from the Centre, It should be asked for in good faith 
and secured. With the Minister of State of Home Affairs 
sitting there in Bhubaneswar, every effort should have 
been made to get him into Kandhamal when he asked 
instead of standing in his ways. Equally, every effort 
should have been made by the Chief Minister to tum 
up on the spot as quickly as he COUld. Every effort 
should have been made by him to dowse the fires. But 
instead of that, instead of any of these actions being 
taken on the scale and with the speed at which It should 
have been taken, we see the spectacle of Praveen 
Togadia wandering around with his Trishl, and the poor 
chap Gurudas Oasgupta being prevented from going In 
there. Is this the right attitude to bring towards a 
humanitarian problem, which calls upon you to protect 
the Constitution at the point where the Constitution is 
being violated? That Is the issue. 

We are as proud as Shrl Mahtab and all his 
colleagues from Orissa are, about the long and 
extremely valuable history of Orissa, of the Immense 
contribution that Orissa has made to the culture and 
civilization of India. To people like Shri Madhusudan, 
who was referred to by our friend from Orissa who 
spoke just before me, who put his religion aside In order 
to ensure that there should be justice to the people of 
Orissa and to that legacy, then I ask you one question. 

If over these last 60 years, in contrast to seve"", 
other parts of the country you have been able to preserve 
peace and tranquillity in Orissa, then what happened 
that the son of Biju Patnaik feU flat on his face when the 
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first challenge came before him? There is no point in 
saying, I am secular in every bone of my body unless 
at the time that there is a challenge to that SElPularism, 
he remembers the words of Jawaharlal Nehru and says 
if any man raises his hand against another In the name 
of religion, I shall fight him till the last breath of my life, 
whether from within the Govemment or from outside. It 
is that Nehruvian test that you failed and in failing to 
implement this properly, you are failing the second test 
of Jawaharlal Nehru, the one that you read out in 
October, 1958. We cannot hope to preserve the secular 
ethos of Orissa unless you completely eschew the 
mindset of people like Shrl Kharabela Swain. 

*DR. PRASANNA KUMAR PATASANI (Bhubanes-
war): Sir, I would like to lay my statement on the 
Important discussion. Some untoward incidents occurred 
in the State of Orissa. But we are taken every step to 
ease the situation. Hon'ble Speaker Sir, A package has 
been announced by the State Government for 
rehabilitation of the victims. This includes a cash 
compensation of Rs. 2.00 lakhs for the next of kin of 
the deceased, a house building assistance of Rs. 50,000 
for fully damaged houses, assistance for household 
articles and for restarting business etc. An assistance 
of Rs. 2.00 lakhs has also been announced for public 
institutions such as schools, hostels, dispensaries, and 
hospitals etc. which have been damaged in the riots. 

Confidence building measures have been initiated 
by the District administration at the village level to 
facilitate retum of the victims to their villages. 

In the unfortunate Incident of rape of a nun, eight 
persons have been arrested. A team of lady police 
officers led by an I.G. rank Officer (Mrs. B. Radhlka, 
IPS) visited New Delhi to offer protection to the nun for 
her return to her home State and has also requested 
for her cooperation in identifying the accused. The nun 
has, however, declined to cooperate with the team. The 
Inspector-In-Charge of the concemed Police station, 
where the incident took place, has been placed under 
suspension for Inordinate delay In Investigation of the 

"Speech was laid on the Table. 

case. The I.G., Crime Branch is personally supervising 
the case. 

The incidents which took place in Kandhamal 
district have a long history of suspicion and anger 
between different sections of people. There have been 
allegations that land belonging to the tribals have been 
usurped by non-tribals. There have also been allegations 
agalrst persons of having taken advantage of 
reservation in jobs etc. by false representation of their 
castes. The activities of naxalites In the District in the 
recent months have added another dimension to the 
complicated situation therein. 

The State Govemment has announced a number 
of measures to solve some of the basic problems of 
the people of the District. A special team of ten 
Inspectors of Police has been sent to the District In order 
to verify complaints relating to Casta certificates. Eight 
new tahsils are going to be opened in the District shortly 
so as to solve the land related problems of the people. 
Labour intensive works have been initiated in a large 
number of villages. Special steps are being taken to 
open 250 seated girl's hostels In every Block where no 
such facility exists. A Special Administrator has been 
appointed for the District in order to oversee all the 
above measures. 

This Government has a long track record of 
communal harmony for more than eight years during 
which there was no communal violence anywhere In 
the State except two unfortunate sets of incidents in 
the District of Kandhamal. The Government has 
appealed to all sections of the people In Kandhamal 
District to forget their differences of the past and return 
to their normal lives In a spirit of understanding and 
peace. 

*SHRI SUGRIB SINGH (Phulbanl): I stand here to 
partiCipate in the discussion on Communal tension 
prevailing In different parts of the country Including 
Orissa from where I am representing. The situation Is 
coming back normalcy. I would urge this House not to 
say something that would aggravate the situation there. 

"Speech was laid on the Table. 
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Let us not to do something that will disturb peace and 
tranquility . 

The law and order situation wl-tich arose in the 
District of Kandhamal in the recent weeks was triggered 
by the murder of Swami Laxmanananda Saraswati on 
the night of 23-08-2008. As soon as the incident took 
place, the Chief Minister spoke to Union Home Minister 
and requested him to send additional CRPF personnel 
and a helicopter for movement of forces. Senior Police 
Officers and the R.D.C. (Southem Division) immediately 
rushed to the District. The available forces were 
deployed at sensitive places. But the movement of the 
forces was severely restricted due to felling of large 
trees across the roads at about 100 places. The Central 
forces arrived after 27-08-2008. The riot was at its peak 
within this period i.e., from 23-08-2008 to 27-08-2008. 
After 27-08-2008, there has been a significant decline 
in the number of violent incidents. All the major towns 
have been free of violence ever since. Police patrolling 
on motor cycles has been intensified and all important 
roads have been opened to traffic. Now there are 53 
companies of Central Para Military Forces, besides 
armed police of the State Government etc. It should, 
however, be remembered that the District of Kandharnal 
has more than 2400 sparsely populated villages spread 
over an extremely hilly and afforested terrain. There 
have been sporadic incidents of clashes between 
different groups In different pockets of the District due 
to years of conflict for various reasons. All out effort is 
being made by the administration to put a complete stop 
to such Incidents. 

There has been practically no incident of violence 
in the district of Kandhamal since 1 st October, 2008. 

The Crime Branch is Investigating into all these 
cases relating to the District of Kandhamal. More than 
1000 persons have so far been arrested from all over 
the State out of which 600 are from Kandhamal District 
alone. Three persons have been arrested in connection 
with the murder of the Swamljl. 

A retired Judge of the High Court has been 
appointed by the State Government for judicial enquiry 

into the Incidents. The Commission will visit the district 
very soon. 

At the peak of the riots, the Government had 
provided shelter to 23,000 persons in different relief 
camps of Kandhamal District. They constitute about 20% 
of the Christian population of the District. Now the 
number of persons in the camps has come down to 
about 13,000. 

The victims in the relief camps have been provided 
with free food, clothing, medical help, books for the 
children etc. Adequate security cover has been provic!ed 
to these camps with the help of Central Para Military 
Forces. Registers have been opened in the different 
camps in order to record complaints of any threat or 
intimidation of physical attack or reconversion etc. 

MR. CHAIRMAN: Now, Shri Asaduddln Owaisi. 

... (Interruptions) 

MR. CHAIRMAN: Please take your seat. 

[Translation) 

Mahtabjl, you have spoken already. 

[English) 

SHRI B. MAHTAB: Is It not a debate? 

MR. CHAIRMAN: No cross-talks. 

SHRI KHARABELA SWAIN: Perhaps, he thinks 
that the lie repeated many times becomes the truth . 
... (/ntenuptlons). There is a saying; lie repeated many 
times definitely becomes the truth . ... (/nterruptions) 

MR. CHAIRMAN: I have called the next name. Mr. 
Swain, please take your seat. I will allow Shri Asaduddln 
Owaisl. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record, except 
the speech of Shri Asaduddln Owalsl. 

(lnterruptions)- ... 

·Not recorded. 
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MR. CHAIRMAN: Mr. Asaduddin Owaisi, you 
should start your speech. 

. . . (Interruptions) 

MR. CHAIRMAN: Mr. Owaisi, nothing will go on 
record, except your speech. 

(Interruptions)· ... 

[TranslatlO] 

MR. CHAIRMAN: Time is being wasted, your 
speech is not going on record. Owaisiji please continue. 

(English] 

Without the permission of the Chairman, how can 
he speak? 

SHRI ASADUDDIN OWAISI (Hyderabad): Sir, I 
rise, with a very heavy heart, to bring to the notice of 
the august House, especially the incidents which have 
taken place in our country in the last one-and-a-half 
years, wherein whenever a bomb blast takes place, 
whether it be in Hyderabad, Gujarat, Bangalore, .J~ipur, 
Delhi, Kashmir, Orissa or anywhere else, an extremely 
dangerous thing of demonisation of the Muslim 
community, in particular, is taking place . ... (Interruptions) 
In your own good State, Orissa, despite you being there, 
people have been butchered. 

What I would like to bring to the august House, 
through you, is that, though all of us condemn these 
terrorist blasts and the people who have done such a 
heinous crime, the kind of demonization of Muslim 
community, in particular, which is taking place. It is an 
extremely dangerous thing that is happening. The reason 
being that forces, which are demonizing the whole 
Muslim community, have a political agenda, which was 
very directly and indirectly hinted by the hon. Minister, 
Mr. Mani Shankar Alyar. Demonisation of a particular 
community, whether it is Christian or Muslim, leads to 
polarization. Polarization in tum leads to political victories 
in elections. Now, what is the Govemment doing? It is 
the responsibility. 

·Not recorded. 

[Translation] 

My complaint is not against others but my own 
people . 

{English} 

I was listening very vividly to the hon. MP from 
BJP. He talked about Scheduled Tribes. But I failed to 
understand this. We have always seen him in the library, 
working, reading and Increasing his knowledge. But, Sir, 
you see for a fact, the Scheduled Tribe Order, 1950 
and the Hindu Code, the Hindu Marriage Act, 1955, the 
Hindu Succession Act, 1956, the Hindu Minority and 
Guardianship Act, 1956 and the Hindu Adoption and 
Maintenance Act, 1956. Even the Census 2001 has a 
separate list to do a census of the Scheduled Tribes. 

All these four Acts which I have mentioned clearly 
say in the proviso that it does not apply to the 
Scheduled Tribes. Now, if a Scheduled Tribe person 
wants to change his religion, how can you call it a 'Ghar 
Vapsf programme? The Scheduled Tribes are not 
Hindus. That is what the law says . ... (Interruptions) 

SHRI KHARABELA SWAIN: No, it is not correct. 
... (Interruptions) 

SHRI ASADUDDIN OWAISI: That is what the law 
says. ...(lnterruptions) Sir, I am not yielding. 
...(Interruptions) I have listened to what they have said . 
. .. (Interruptions) 

SHRI KHARABELA SWAIN: Sir, what is this? 
... (Interruptions) He is supporting conversions on the 
floor of the House . ... (/nterruptlons) 

SHRI ASADUDDIN OWAISI: That is what the law 
says. You want to protect Hindus, you are free. 
... (/~terruptlons) Please understand. That is why if a 
Scheduled Tribe person wants ... 

SHRI KHARABELA SWAIN: Sir, what is this? 
.. , (Interruptions) 

MR. CHAIRMAN: Please take your seat. Let Shri 
Owaisi speak. 

. .. ( Interruptions) 
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SHRI KHARABELA SWAIN: Do you mean to say 
that the elected people of this country are wrong? 
· .. (Interruptions) 

SHRI ASADUDDIN OWAISI: I will not listen to you. 
I will not listen to what you have to say. Please 
understand. ... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, It cannot be 
allowed. ... (Interruptions) 

SHRI ASADUDDIN OWAISI: That is why if a 
Scheduled Caste person changes his religion, you 
cannot stop . ... (/nterruptions) 

SHRI KHARABELA SWAIN: You have not been 
able to do it since hundreds and thousands of years. 
· .. (Interruptions) 

SHRI ASADUDDIN OWAISI: We will not do it 
forcibly. Do not worry. ... (Interruptions) 

[Translation) 

MR. CHAIRMAN: Anything Irrelevant will be taken 
careof. 

{English} 

SHRI S.K. KHARVENTHAN (Palani): Sir, what is 
wrong in what Mr. Owaisl is saying? ... (/nterruptlons) 
What Is going on here? Why are they obstructing him? 

· .. (Interruptions) 

SHRI ASADUDDIN OWAISI: Sir, what you are 
saying is not right. I will not respond to you. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, he is justifying 
conversion. . .. (Interruptions) 

SHRI ASADUDDIN OWAISI: That is why if a 
Scheduled Caste person changes his religion to 
Christianity or Islam, he cannot get the benefit of 
Scheduled Caste . ... (lnterruptions) That Is why there is 
a demand from the Muslim community and the Christian 
community that you amend Article 341. . .. (Interruptions) 
Yes, the Constitution allows conversion. It is a 
fundamental right Right to religion is a fundamental 

right. ... (/nterruptions) No Tom, Dick and Harry like Shri 
Praveen Togadia or Sangh Pariwar can slop me from 
propagating my religion. I have all the right. Tomorrow 
if he believes that Islam is right, can I stop him from 
accepting Islam? I cannot. I hope he understands and 
reads it. That is a different thing. But propagation of 
religion is a fundamental right. ... (lnterruptlons) 
Unfortunately you do not want to accept It. 

Now, coming back to the issue which I started with, 
take the case of bomb blasts. Whenever a bomb blast 
takes place, the hon. Minister of Home Affairs Is here, 
what happens? In my State, there was a blast in Mecca 
Masjld In May, 2007; in August, 2007 there were two 
blasts in Hyderabad after which 110 Muslim youths were 
picked op, 19 were booked and for six months they 
were in jail. One among them was kept In police special 
area. They were beaten up black and blue. Electric 
shocks were given in their private parts. After that, what 
do we know? Six youths who were arrested in Mumbai 
have confessed to the blasts in Lumblni Park and at 
Gokul Chat in Hyderabad. Who will give back the lives 
of those 19 Muslim boys whose reputations have been 
destroyed, whose jobs have been taken away who have 
been ostracized by the community over there and their 
neighbours have been calling them a terror? 
... (lnterruptions) Please, Raja sahib, this is Parliament. 
This is not your residence in your feudal State. 
... (lnterruptions) I am not yielding to you. I do not accept 
It from you . ... (/nterruptions) Who will retum back the 
life to those 19 Muslim boys? What will happen to them? 

(Translation] 

SHRI SANTOSH GANGWAR (Bareilly): Please say 
something also about those who were killed. 
... (Interruptions) 

[English] 

SHRI ASADUDDIN OWAISI: Who will bring back 
the life to them? What will happen to them? One thing 
that has to be understood over here is this. I do not' ,. 
agree with that concept, that notion that this so-called 
'fasad that harassment of Muslims or Christians will only 
take place where you do not have a secular 
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Government. This Is a well-planned programme by all 
the forces who are hell bent in dividing India. I would 
like to request my friends over here that power is not 
eternal. Today it is the UPA, tomorrow it can be you, 
which I do not want you to be. But it is not eternal. But 
what will be left of India, I say, if we continue with this 
politics of hatred, divisiveness where antagonise the 
whole Muslim community, the whole Christian 
community, what will happen? It is you who are sowing 
the seeds of terrorism, it is not me, by your hate 
propaganda. 

How is it, hon. Home Minister, that after a bomb 
blast takes place in Hyderabad, within 10 to 15 minutes, 
your agenCies selectively give Information? Your 
agencies have their blue-eyed boys in all national 
newspapers, in all TV channels where they say 'Muslims 
are responsible, Muslim areas have become a haven 
of terrorists?' Why can you not stop this? That Is what 
I say. This Is the UPA Government. This Is a 
Government led by Dr. Manmohan Singh. This Is not a 
Government led by Shri Atal Bihari Vajpayee. 
... (Interruptions) 

(Translation) 

SHRI ASADUDDIN OWAISI: I am concluding. 

MR. CHAIRMAN: Please conclude. 

SHRI ASADUDDIN OWAISI: That Is why, I would 
like to state that I condemn the encounter at Batla 
House. I condemn the killing of Sharma Saheb. The 
Indian Muslims would like that the killers of Inspector 
Sharma be hanged or if the law pennlts they should be 
shot dead publicly. But the question is as to why who 
gives them the right to doubt my bonafides If I demand 
that an Inquiry should be instituted into the Batla House 
encounter. ShoUld the law of the land not take its own 
course? This connotes that whatever they say Is true 
but what we say Is not true. Maoists assassinated 
Swami Laxmanandajl. However, many 'fingers were 
raIaed at Christians. The tragedy of Indian society Is 
that a Muslim killer Is branded a Member of Indian 
Mujhahtdeen, a Christian 8S a Maoist or otherwise 8 

Muslim as an agent of 151. How long shall we carry on 
this kind of camouflaging? That is why I demand that 
the Government should, in the first instance, deploy 
secular minded officers at the top ranks of its central 
agencies be it LB. or any other agency. The National 
Security Advisor of the Government goes on record to 
say that a ban cannot be imposed on Bajrang Dal since 
it is not an organization. I would like to know whether 
this is the mindset of Shri Manrnohan Singhjl or the 
UPA as a whole. I want to elicit a response from the 
Hon. Home Minister in this regard. Every Indian Muslim 
would like to know on what grounds the National 
Security Advisor contends that ban should not be 
Imposed on Bajrang Dal. They were catapulted to power 
on the basis of wholehearted support from the Muslims 
of the country during the general elections of 2002 and 
now their National Security Advisor is speaking against 
a ban on the Bajrang Dal. Six Muslims were burnt alive 
by the members of Hlnduvahlnl in Adilabad. I myself 
went to the place and helped burry the bodies. Their 
allies are hell bent upon carving out the state of 
Telangana. Since they could not succeed in carving out 
a separate state of Telangana, they went on a rampage 
to kill the minority people. I want to ask the Government 
if It is ready to concede Telangana and leave our lives 
at their mercy? It should be kept In mind that once 
Telangana is fonned, It would surely take a toll on both 
sides. On Political level . ... (/nterruptlons) 

MR. CHAIRMAN: You may conclude now. 
• 

. . . (InterruptionS) 

MR. CHAIRMAN: Please come to the point. You 
are digressing from the Issue. 

... (Interruptions) 

SHRI ASADUDDIN OWAISI: If ever Telqana Is 
carved out, ... (/nterruptlons) it is twenty kms away. 
... (Interruptions) 

MR. CHAIRMAN: Telangana Is a different Issue. 

•.. (Interruptions) 

SHRI ASADUDDIN OWAISI: Please take your 
8eat. .. (/nterruptions). Muslims were attacked there 
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... (/nterruptions). It makes no sense talking tall while 
sitting here ... (/nterruptions). We are least concerned with 
elections . ... (/nterruptions) I would like to bring home a 
pertinent pOint that formation of Telangana would 
adversely tell upon his electoral prospects. He is worried 
about securing a ticket for himself whereas I am worried 
about my life, my future. 

LasUy, I would like to refer to the Supreme Court 
verdict on Gujarat. The hon. Supreme Court has said 
that POT A cannot be Imposed on the people who have 
been chargesheeted for the Godhara camage for the 
last six and a half years. I would like to ask the hon. 
Home Minister as to what his Government Is doing In 
this regard? The hon. court outrightly rejected the 
conclusions of the Nanawatl Commission report 
maintaining that their crime is not too grievous to invite 
the provisions of POT A. So, what Is the stance his 
Ministry is going to take? I would like to know whether 
he would not let POTA In be imposed on those people. 
In the last, I would like to warn the UPA Govemment 
that such a way of govemance will not work. Justice 
should be based on certain principles entailing unlfonnity 
otherwise the Muslim youth of India will surely be 
rendered a dejected lot. their faith in the system is 
getting thinner day after day. Yet, despite all the adverse 
and hostile circumstances, a ray of hope still emanates 
for them from institutions like this House, the judicial 
system of India and other pillars of democracy. I think 
that the gulf of social disharmony would widen if justice 
is denied to them. If this paramount Legislature, this 
Government, the hon. Prime Minister will not be able to 
deliver justice, who else will? I demand that justice be 
meted out to us and criminal assaults launched on our 
lives and property be stopped forthwith. Justice can be 
meted out to us only If people like them use their good 
offices and cleanse their minds and hearts of all the 
prejudices and bias. 

{English} 

*SHRI BRAHMANANOA PANDA (Jagatsinghpur): 
Sir, I would like to deliberate in the discussion by 
honourable members. The Crime Branch Is Investigating 

*Speech W8I laid on the Table. 

into all these cases relating to the District of 
KhandhamaJ. More than 1000 persons have so far been 
arrested from allover the State out of which eoo are 
from Khandhamal District alone. Three persons have 
been arrested in connection with the murder of the 
Swamiji. 

Honourable Chief Minister made all efforts to 
control the situation. The Centre did not send CRPF 
personnel and helicopter till 27 August, 2008. 

A retired judge of the High Court has been 
appointed by the State Govemment for judicial enquiry 
Into the Incidents. The Commission wlJl visit the district 
very soon. 

At the peak of the riots, the Government had 
provided shelter to 23,000 persons in different relief 
camps of Kandhamal District. They constitute about 20% 
of the Christian population of the District. Now the number 
of persons in the camps has come down to about 13.000. 

The victims in the relief camps have been provided 
with free food, clothing, medical help, books for the 
children etc. Adequate security cover has been provided 
to these camps with the help of Central Para Military 
Forces. Registers have been opened In the different 
camps In order to record complaints of any threat or 
Intimidation of physical attack or reconversion etc. 

Govemment of Orissa has also announced to set 
up fast track courts for trial of criminal cales 
expeditiously for Imparting justice to the victims. 

Just to malign the Image popular image at our 
State Government. Such unnecessary remarks are made .... 
which is unfortunate. 

Now, as you know, peace and tranquility II 
prevailing In the Khandhmal area. Day Curfew has been 
lifted. NIght Curfew has also been lifted and people have 
returned to their houl88, and they are leading • very 
happy and peaceful life. In such clroumstances, 
Initiation of this di8cu1llon Is unwarranted. 

I would like to further highlight that Mr. MacIwsudan 
Das, who was the maker of Modem Orissa, was a 
ChrisUan and he fought for Lord Jagannath Tempte. 
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[Translation1 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Mr. Chairman, Sir, I would like to extend my 
thanks to you. Today, whether it is Orissa, Kamataka, 
Tamil nadu or Assam, everywhere atrocities are being 
committed against the minorities in India. I condemn it. 
The term minority does not cover only religious minorities. 
Rather Bodo tribals In Assam are also minorities In terms 
of language and culture. I would like to tell you about a 
very painful and unfortunate incident. I had tried to raise 
this issue this month on 20th October. 

On 3rd and 4th October, our indigenous Bodo 
tribals, Garo tribals, innocent people of Assam, non-
Muslim people were attacked in Udalguri and adjoining 
Oorang districts under the Bodoland Autonomous Region 
of Assam. Till today, at least 50 villages of Bodo tribal 
people have been set on fire. In that incident, at least 50 
innocent Bodo, Garo people of Assamese and Bengali 
were killed. This incident occurred in the presence of the 
police and the CRPF. The vehicle of the SP, Oorang 
district, who belongs to a minority community had got 
stuck up because of the poor road connectivity. He asked 
three Garo people to give a push to his vehicle. They did 
so. Then these minority people were killed with lethal 
weapons before the SP. But he did not do anything to 
protect them. In Jhar village, a 75 year old Bodo woman 
was burnt alive in her house. In Jhakuaparan village, 
three Bodo people of a family were burnt alive. Today, 
at leats, one lakh Bodo and Garo tribal people are forced 
to live in relief camps. Till date, no arrangements could 
be made for their security. In Assam, police administration 
is a complete failure. On 30th September, an MLA of 
Bodo land, a Minister submitted a representation to the 
Chief Minister stating that many people have been killed 
In so and so villages and there is a need to set up police 
pickets over there. The Chief Minister also gave 
instructions for the same, however, his instructions were 
not complied with by the office of the DGP. As a result 
of this, the houses of at least two thousand Bodo families 
were bumt down in two days on 3rd and 4th. The 
Government had sent some Union Ministers and leaders 
there, however, they retumed after visiting some relief 
camps. Nobody visited those villages which had been 

burnt. So, I would like to demand that inquiry into these 
violent incidents should be got conducted at the earliest 
by the CBI or sitting judge of the Supreme Court and the 
guilty persons should be punished. I had met the Prime 
Minister on 20th and then in the morning of the 21 st. I 
met the Minister of Home Affairs and gave him 
representation stating the need to hold an inquiry into 
the Udalguri incident. ... (/nterruptions) 

MR. CHAIRMAN: Now you please conclude. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
In the evening of the 19th October, the Jawans of the 
Ninth Battalion raped a Assamese woman and a Bodo 
woman. However, no action has been taken till date 
against them. 

[English} 

I have drawn the attention of the hon. Union Home 
Minister through the hon. Speaker. I have submitted one 
complaint letter in writing on 28th October, but nothing 
has been done so far. 

Under the on-going present situation, the 
indigenous Bodo tribal people cannot coexist within the 
State of Assam for any longer period. In this situation, I 
would like to appeal to the Government of India to take 
active steps to reorganize Assam and to create a 
separate State of Bodoland. The need for balkanization 
of Assam has emerged and it is the need of the hour. 
It is the only lasting solution to the political problems 
and the sentiments of the Indian Bodo people in the 
State of Assam. 

[Translation} 

So, through you, I would like to demand that inquiry 
should be held into the incident that took place there 
and action should be taken for rehabilitation in this 
regard. I would like to submit that a joint Parliamentary 
Committee of Lok Sabha and Rajya Sabha should be 
constituted to probe these Incidents. Shrimati Sonia 
Gandhijl probably sent over there Shri Ahamed, MOS, 
External Affairs on 8th October, however, he returned 
after visiting only two relief carnps and did not visit those 
villages which had been brunt down. Thereafter, on 
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11-12 October, a three Member Committee under the 
Chairmanship of Shri Mukutmithi was sent there. Shri 
Shakeel Ahmed, MOS, Home Affairs and Shri Khan, 
MP were also the Members of that Committee. 

[English] 

What is It that they have seen over there? They 
have not visited the affected villages. They have visited 
only some relief camps. What have they seen by visiting 
one or two relief camps? So, I would like to appeal to 
the hon. Home Minister to come down to my place, to 
come to those affected areas. 

17.57 hr •• 

[SHRI GIRIOHAR GAMANG in the Chaitj 

MR. CHAIRMAN: Please conclude now. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
I would like to appeal to the Government of India to 
conduct a high-level inquiry into the heinous crime and 
the gory Incidents which took place in Udalgurl and 
Darrang districts either by the CBI or by a sitting Judge 
of the Supreme Court of India. At the same time, I would 
like to appeal to this august House to set up a Joint 
Parliamentary Committee to visit those affected areas 
so that the nation can come to know what is really 
happening over there. I would like to appeal to the 
Government of India to punish all the culprits who 
indulged in the gang rape of one Indian Bodo lady and 
one Assamese lady. 

MR. CHAIRMAN: Please conclude, there are other 
speakers also. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
I would like to reiterate our much long-awaited demand 
to have a separate State of Bodoland. Without the 
creation of a separate State of Bodoland, the safety 
and security and the sovereignty of the Bodo people of 
Assam will not be possible at all. So, the balkanization 
of Assam is the need of the hour, and this is the only 
lasting solution to our problems. 

MR. CHAIRMAN: The subject is different and you 
are talking on a different subject. 

[Translation] 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, we are holding discussion on a very 
serious matter in this august House. Prampujya Baba 
Saheb Ambedkar gave constitution to this country. As 
per the constitution, we had pledged to live in harmony 
without discriminating anyone on the basis of Caste, 
religion or languages. People of six religions, more than 
six thousand castes and many languages live in our 
country. As on date, 58 years have elapsed since we 
accepted the constitution and we are going to complete 
59 years. However, whether it is Hindu-Muslim conflict, 
Hindu-Dalit conflict, Hindu-Christian conflict, I mean the 
conflicts which are going on . ... (/nterruptions) 

18.00 hr •• 

[English] 

MR. CHAIRMAN: Shri Athawale, please resume 
your seat. 

It is six o'clock now and there are three more 
Members who wish to participate in the discussion. If 
the House agrees, the time of the sitting can be 
extended till seven o'clock. 

SEVERAL HON. MEMBERS: Agreed. 

MR. CHAIRMAN: The time of the sitting Is 
extended till 7 pm. 

Shrl Athawale, please continue. 

[Translation] 

SHRI RAMDAS ATHAWALE: I was submitting that 
the killings of Indians by their own countrymen, getting 
bomb blasts, oppoSition of north Indian people in the 
name of language in Mumbai, demolition of Babarl 
Masjid by Hindus, demolition of temple, mosque or 
Gurudwara by any other community poses serious threat 
to the unity of this country. I would like to submit that 
an inquiry should be held Into the murder of Swami • I 

Lakshmananand Patiljl Is present here. Strict action 
should be taken against those who have murdered 
Swaml~, but the minority Christian community who live 
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there should not be attacked ... * Church was attacked 
and attempts were made to kill many people. Does our 
constitution contain these things? Action should be taken 
against those persons who are involved in bomb blasts, 
whether they are Hindus, Muslims or they· belong to any 
other community but no society can be branded as 
terrorists. I would like to bring it to your notice that the 
Muslim terrorism began after Shri Advani organized the 
'Rath Yatra' from Somnath, tried to flare up Hindu 
sentiments and after the Babri Mosque was demolished 
on 6th December, 1992. I do not support the people 
who carry out bomb blasts, the people Involved In bomb 
blasts must be hanged, but It does not mean that the 
entire Muslim community should be branded as 
terrorists, therefore, I demand that we must support it. 
There Is a need to impose a ban on the Bajrang Dal 
and the RSS. These organizations are defaming the 
BJP. If these people want to work property, then ban 
on these organizations should be announced. Till ban 
is imposed on them, be it Kamataka or Orissa, such 
incidents will not stop to recur. Besides, I would like to 
tell the organizations which are opposing Indians on 
linguistic grounds in Mumbai with the conviction that 
Mumbai is their fiefdom that they are mistaken. Mumbai 
is the financial capital of the country and every citizen 
has a right to migrate to that city . ... (lnterruptlons) 

MR. SPEAKER: Please conclude. 

SHRI RAMDAS ATHAWALE: I would like to remind 
these people that around three-four lakh Marathi people 
reside in Delhi, ten lakh Marathi people reside in Gujarat, 
similarty, lakhs of Marathi people reside in other major 
cities of the country. Therefore, It is all rigHt for 
somebody to work for the Marathis, but If someone 
opposes Hindi speaking people Baba Saheb Ambdkar's 
Party, the Republican Party will oppose him. Mumbai 
is not the fiefdom of anyone . ... (/nterruptions) 

MR. CHAIRMAN: Athaw.a1eji, please sit down. Your 
speech is not going on record. 

... ( Interruptions) * 

*Not recorded. 

18.05 hr •. 

[English} 

SHRI KIREN RIJIJU (Arunachal West): Thank you, 
Chairman, Sir. Let me condemn the attack on the 
religious institutions, particularly the recent incidents that 
happened in Orissa, Kamataka or any part of India. If 
there is an attack on any religious institution, it deserves 
condemnation. I stand here to condemn any act of 
violence against any religious institution or a person 
belonging to any religious faith. 

A number of Members have touched upon the 
issues relating to Orissa. I would have been very much 
happy if Achariaji and other hon. Members had touched 
upon the Assam issue also. 

SHRI BASU DEB ACHARIA: I have touched it. 

SHRI KIREN RIJIJU: You have just mentioned it 
but you failed to condemn it and that was what I was 
concerned about. Whatever happens in the country, all 
political parties must show a concem. The situation in 
Assam is unique. The situation in Assam is basically 
an act of external aggression against our territory, 
against the indigenous people of the region, against the 
real Indians by the outsiders. The hon. Home Minister 
very much knows the situation. 

On an eartier occasion I had told that this Situation 
Is going to occur. I can warn the Govemment that this 
is just a beginning. If this attitude of the Government 
continues then the very integrity of our nation is in 
danger. 

[Translation] 

I would like to tell you that more than 55 lakh 
Bangladeshi infiltrators are estimated to be residing in 
north-eastem states though the Chief Minister of Assam 
had claimed that there is not even a single Bangladeshi 
on the soil of AssBm. I had challenged him at that time. 
I am not talking on convnunaJ ground. I want to say 
that there should be no discrimination on religious 
grounds against anyone be it Hindu, Muslim, Sikh or 
BudJhist, but there is a need to ascertain whether a 
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person Is an Indian or an infiltrator. Once established 
that so and so person is an infiltrator, the Govemment 
must see as to what action can be taken against him. 
At that time, the Chief Minister of Assam had made 
this statement. However, the State police of his state 
arrested an Illegal migrant, and he confessed at the 
police station that he had migrated from Bangladesh 
giving his address there. I told the Chief Minister that 
his claim was not true, therefore he must resign, but 
he did not resign. I would like to ask as to what else it 
Is if not vote bank Politics? 

There are some good people in the Congress Party 
also, but they also fall prey to its political dogmas. I 
had written a letter to the Prime Minister and told him. 

(English) 

You are an apolitical person. 

(T"ranslation) 

You are such a Prime Minister who will not follow 
established and conventional policies of the Congress. 
However, since he Is the Prime Minister from Congress 
Party, and culture of Congress is known to everybody, 
therefore he is also following it. We had high hopes 
from the Minister of Home Affairs. When he took the 
charge Qf Ministry of Home Affairs, I hoped and thought 
he might be having a soft corner for North-Eastern 
states. We invited him to shillong and he held a meeting 
over there. I told him that he should not follow the 
established policy line in regard to North-Eastern States. 
I was expecting that the leaders of Samajwadi Party, 
Communist Party and Congress Party will not only 
condemn the incidents of Orissa, but will also condemn 
the incidents of attack on indigenous people in North-
Eastem States, but it did not happen. None of the 
leaders made a statement in this regard in the press. It 
seems that people only pay lip service. Attention should 
be paid towards the sense of alienation prevailing in 
North-Eastern States. That is why the concern shown 
towards Karnataka and Orissa has not been observed 
in regard to North-Eastern States during discussion In 
the House. His party seemingly does not have any 
concern the North-Eastem states. 

SHRI BASU DEB ACHARIA: It is absolutely clear. 

SHAI KIREN RIJIJU: It Is 'not. Many Bodo people 
were killed in the attack. He should send his party 
workers over there, we will also accompany them. When 
they come to know about the ground reality, then they 
will realize what I am saying is right. 

MR. CHAIRMAN: Now, please conclude. 

SHAI KIAEN AIJIJU: Sir, how much time has been 
allotted to my party? 

MR. CHAIRMAN: Five minutes has been allotted 
to each member. You have taken more than allotted 
time. Every Member has to conclude his speech within 
five minutes. 

SHAI KIAEN RIJIJU: Sir, I am concluding in two 
minutes. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): I have 
been to North-East only last week and we are concemed 
about it. 

SHRI KIREN RIJIJU: You are concemed for North-
East but you have not condemned those perpetrators. 

(T"ransJation) 

MR. CHAIRMAN: Please address the Chair. 

SHRI KIREN RIJUU: Sir, Acharlaji has initiated this 
discussion and I heard him very carefully so I am 
mentioning the issue here which he has failed to 
mention. 

[English) 

MR. CHAIRMAN: Please conclude. 

{Translation} 

SHRI KIREN RUUU: I am completing. I want to 
say only this that there is no check on Infiltrators coming 
from Bangladesh and it is happening not only in AI8am 
but also in Meghalaya, Arunachal, Nagaland, Mizoram. 
Congress party Is the biggest organization which is 
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protecting Bangladeshi people. Congress Party is looking 
on them as potential vote bank. Loopholes in security 
in North-East will remain unless Congress Party changes 
its point of view. So I request hon. Home Minister that 
he should go to Bodoland, Assam, conduct a survey 
and take strong action on the incident which occurred 
recently. 

[English} 

Sir, I could not finish my speech. Could I lay a 
part of my speech on the Table of the House? 

MR. CHAIRMAN: Yes. 

*SHRI KIREN RIJIJU (Arunachal West): That on 
the 14th day of August last, a Students' body called 
the "Muslim United Students' Association" (MUSA) gave 
a bandh call and invited the people to response to their 
call in total. The major demand of the Students' Body 
was that all the persons who have been detected as 
foreign nationals i.e. Bangladeshis and deported from 
the neighboring States viz. Arunachal Pradesh etc. might 
be settled well Bangladeshi foreigners. The Students' 
Body wanted to make the Bandh successful forcibly and 
they committed some incidents of assault etc. to 
innocent people in the places named Rauta, Bhalukmari 
Hatkhola Market area. One Shri Deepak Rava (20) by 
profession small businessman of selling sweets etc. was 
criminally assaulted causing grievous injuries to his 
body. He was taken to the Tezpur Christian Hospital 
for treatment where he was declared dead on the same 
day by the Doctors thereof. The situation immediately 
thereafter, becomes seriously tense. However, by the 
dint of good will of a section of conscious local people, 
the situation was brought under control to a tolerable 
standard though the tense situation continued to prevail 
in both the Darrang and the Udalguri Districts. But 
Govemment and Police administration seemed to have 
been In deep sleep. tn view of this, the local people 
including headmen from both side viz Hindus and 
Muslims constituted peace committee and arranged for 

* .... ThIs part of the speech was laid on the Table. 

Nightguards with utmost efforts to maintain peace in the 
concemed areas. 

But a few days later i.e. in the earty moming of 
the 3rd October last, while one Shri Rakesh Swargiwary 
went for attending natural call after the duty of night-
guarding over, a group of miscreants belonging to the 
Muslims community attacked him with sharp weapons 
and caused injuries to his body seriously. Immediately 
after this brutal and unprovoked incident, the situation 
in both the District of Darrang and Udalguri become 
extremely grave. The situation in the village of No. 1-
Gopchar (Mohanbari) of Udalguri district becomes very 
tense and miscreants set ablaze nos. of houses of 
villagers thereof. But knowing well of the incidents and 
also witnessing the fire-incidents too, the Police 
administration and both the Government of Assam and 
the Central Government remained silent spectators. No 
proper action to prevent such brutal actions of the 
miscreants was taken by the Government at appropriate 
time. 

The miscreants belonging to the Muslim community 
took the advantage of Government's apathy towards the 
protection of people belonging to other communities viz 
Bodo, Rava and all Indigenous stream of people 
inhabitating therein and they started indiscriminate attack 
on Bodo, Rava populated villages including the villages 
of other indigenous stream of people. In the Sonaripara 
Village of Udalguri district which is mostly populated by 
inhabitants of Bodo community, Pakistani Flags were 
unfurted by anti-Indian Muslims which hurt the heart of 
all indigenous people. The miscreants paralally involved 
in burning the houses of innocent people causing 
damage to valuable properties including food-grains and 
other essential foodstuff etc. of poor people. The brutally 
killed persons belong to Bodo and Rava communities 
Including Bengali speaking Hindus and others. 

The Role of Police and Civil Administration 

To speak the truth, the role of Police and Civil 
Administration of both the Districts were totally negative. 
The Police personnel were deployed in the trouble-tom 
areas. After occurrence of burning and killing incidents, 
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Police rushed to some of the spots of occurrence but 
instead of protecting the lives and properties of victims, 
they took an unprecedented role of partially i.e. the 
Police including the Officers of Civil Administration stood 
in favour of the Bangladeshi Muslim miscreants. It is a 
fact that the Police and the Civil Administration of both 
the Districts i.e., the Darrang and the Udlaguri were well 
aware of happening such brutal killings and burning but 
they did not take timely action for averting the situation. 
It has been revealed by many of the eye witnesses now 
In the Relief Camps including the President of Bodo 
Students' Union Shrl Prafulla Rava and others that the 
contemplation of all those attacks made by Muslim 
miscreants were pre-planned and were in full knowledge 
of the State Government. The Police and the civil 
administration of both the Districts were informed about 
the impending danger by various circles including 
leaders of local organization, but In vain. The Police 
and Officers of Civil Administration did not give 
cognizance and they remained totally Inactive. In this 
context it is not only surprising but also of serious 
concern that Shri I.H. Bora, Superintendent of Police, 
Darrang district extended full cooperation with the 
Bangladeshi Muslim extremists and gave them direct 
incitements to jump over the Indian citizens of the areas 
concerned who belong to Hindu communities. He 
worked desperately against the ethics of maintaining law 
and order impartially. The eye witnesses of some of 
the incidents said that the vehicle of S.P. Shri I.H. Bora 
was stopped at the village Bhakatpara due to mud 
wherein the wheels (chakka) of his car remained 
stopped. The S.P. Shri LH. Bora sought help in pushing 
out the car and asked some of the local Bodo people 
to push the car ahead. The Bodo people came forward 
and extended help, but at that moment a group of 
Muslim miscreants appeared in the spot with weapons 
and they brutally cut down the Bodo People in pieces 
causing to their pathetiC death in front of eyes of the 
above named Superintendent of Police, Darrang District. 
It is nothing but a horrible incident. But the S.P. Shri 
I.H. Bora took no step for either protecting the victims 
or to take lawful action against the killers for only reason 
that those miscreants belong to the Muslims community 
and Government led by Congress both in the Centre 

and the State do not want to create any sort of 
discontentment among the people of Muslim communitY. 

Another eye witness by named Shrl Madhuram 
Muchahari disclosed that the matter regarding entry of 
HUJI In both the Districts was informed to the Police 
authority and also to the Civil Administration nearly a 
month before the incidents took place. But it appeared 
extremely unfortunate to note that both the afore-
mentioned authorities refrain themselves from taking any 
kind of action for preventing the evil consequences. 
They appealed to the Police and the Civil Administration 
to protect the lives and properties of Hindus, but their 
appeal was ignored. 

A few other barbarous incidents have also been 
quoted hereunder. On the eve of the Romjan Month 
(the Eid festival), on 2nd October, 08, various group of 
Immigrants Muslims with a pre-planned strategy started 
attacking the minority Hindu villages where the 
Bangladeshi immigrants are In the form of Majority. 
More than 90,000 (ninety thousand) Hindu people of 
22 nos. of villages under the Darrang and the Undarguri 
District have been badly affected so far and more than 
61 nos. of innocent people have lost their lives out 
of them 24 nos. have been kille~ ~n Police firirlg and 
out of these 24, 18 nos. are Muslims. The villages viz 
(1) Sonaripara (2) Koptimari (3) Jhargaon (4) Athalbari 
(5) Kathalbari (6) Fakidia (7) Bhalukmari (8) Mohanpur 
(9) Kadamtal (10) Batahbari (11) Simaluguri (12) 
Sapmari (13) Ikrabari (14) Kajamatl (15) Darrangipara 
(16) Barangabari (17) Sialmari (18) Rangagora etc. of 
Udalguri District and (1) Mudaipara (2) Bhakatpara etc. 
under the Darrang District have been burnt almost totally 
by the Muslim miscreants and dozens of innocent people 
killed mercilessly. As a result more than 60 nos. of relief 
camps are being maintained under the initiative of the 
local people concerned. It is now suspected that al'nost 
fifty to fifty-five thousand immigrants Bangladttshi 
Muslims have got their names registered in the reUef 
camps with the intention of getting relief materials and 
other assistance If and when given by the Government 
including assistance and relief extended by other 
organizations too. 
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Attack on Ma-Durga Pratlma 
on 4th October, 08 

A group of suspected Muslim miscreants attacked 
Pratima of Ma Durga at Dhekiajuli of Darrang District 
and broke It when the said Pratima was being carried 
from Kalalgaon area to Dhekiajuli of the District of 
Darrang. They also seriously injured the truck-driver of 
the truck whereby the Ma Durga Pratima was being 
brought to Dhekiajuli. This incident fuel to the fire and 
people of both the Districts got emotional and excited 
to a large extent. 

The victims 

That on the 3rd of October, 08, the Muslim 
miscreants attacked Sonaripara, Koptimari and Jhargaon 
Village and brutally killed one Smt. Keterl Boro, aged 
about 75 years throwing her tyrannically alive into 
burning fire. 

(2) Sri Kandura Deka (62 years) of village Fakidia 
under the Udalguri District of the BTAD was 
brutally assaulted by the Muslim attackers and 
threw him alive into the burning fire causing 
his senseless death. 

(3) One Sri Jadu Ram Swargiary (54) Headman 
(Gaoburah) of No. 2 Siyalmari village along with 
two brothers of his own, under the Dalgaon 
Police station was killed by the Muslim 
miscreants. 

(4) Sri Francis Sang rna aged about 45 years, Sri 
Pratish Marak (40 years), Sri Naren Marak (44) 
residents of village Barduanza of Bhakatpara 
area under the Dhula Police Station of Darrang 
District was killed by Muslims. 

The above incidents of killing made all Indian 
citizens and indigenous people extremely angry and 
excited and as a result, it cannot be denied that a few 
groups of persons belonging to the Hindu communities 
too played the role for self defence which in the long 
run, took the form of attack. 

Pre-planned attack of both the Muslims 
militants and Jehadl Forces 

The delegation has observed the situation carefully 
and the incidents taken place therein and arrives at the 
conclusion as under:-

1. It Is a fact that the minOrity Hindu population 
inhabitated in various Muslims immigrants 
dominated areas of the District of Darrang and 
the Udalgurl have been attacked by the Muslim 
immigrants with a pre-planned manner to send 
them away from their present residential areas 
for the reason truly apprehended that the 
immigrants Muslims need land for them. Most 
of the lands now being occupied by those 
Muslim immigrants belonged earlier especially 
to the tribal communities viz Bodo etc. But 
these lands have now been owned by the 
immigrants Muslims in..terms of transfer and the 
Bodos etc. who Wfmf originally the owner 
thereof left the places and settled away 
therefrom. This process of getting land 
continued and the Muslim immiQrant$ have 
become aspirants of occupyingrnore.~ from 
the indigenous people like Bodo, Rava and 
other genuine citizens residing permanently in 
the areas concemed. 

Besides, it is an established fact that thousands 
of Bangladeshi immigrants have been detected as 
foreign Nationals and have been deported from 
neighboring States like Arunachal Pradesh etc. The 
State Govemment of Assam have outrightly rejected to 
term them as foreigners but have accepted those 
Bangladeshi Muslim immigrants as Indian citizens and 
have planned well to settle them In Assam. Most of the 
Bangladeshi immigrants thrown out of Arunachal 
Pradesh and also from other Districts of Assam have 
already taken shelter In the trouble-torn places 
mentioned herein above and hence plots of lands are 
required for settlements of those Bangladeshi immigrants 
to make the parts of the Vote-banks. The Prime causes 
or reasons behind the present turmoil In these two 
districts can surely be counted as genuine and 
important.-
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SHRI FRANCISCO COSME SARDINHA (Mormu-
gao): Sir, this is a very important issue related to the 
unity of this country. 

It is very unfortunate, shameful and deplorable the 
incidents that have taken place some time back and 
still continuing in Orissa and Kamataka where Christian 
Churches, Chapels and other places of worship were 
desecrated and some of them even demolished in the 
name of revenge for the heinous murder of Swami and 
his assistant which not only has been condemned in 
Orissa but throughout the country. 

Sir, when the Maoists have already claimed the 
responsibility for the crime why should atrocities 
perpetrate on Innocent Christian community? Is It not 
an insult to the secular fabric of this country? On the 
one side, we boast being the biggest secular demociacy 
in the world and on the other side such crimes 
perpetrate whereby thousands of Christians had to run 
away for their lives to the forest, leaving their houses 
to be looted or set on fire by goons of Bajrang Dal and 
Vishwa Hindu Parishad and what is the excuse-the 
so called forcible conversions. 

Sir, Christians are peace loving and God fearing 
people. They are always nationalistic and proud of their 
motherland. Have you ever come across any Christian 
terrorist or anti-national so far? Wherever Christian 
missionaries have reached, they have always opened 
schools and hospitals because they believe if the 
community has to prosper, they have to be healthy and 
educated. Christians believed that example is the best 
teacher and according to Christian Founder, Christians 
are supposed to be exemplary. Sir, I would ask who 
stops these goons of Bajrang Dal and Sangh Parivar 
involved in these crimes-they have done It with the 
blessings of their mentor BJP-from doing this good 
work like Christian missionaries? 

If some humans have right to criticize the 
conversions, I am asking whether these individuals have 
no right to choose their own religion. Let us not forget 
that any fundamentalism and fanaticism Is bad and let 
us not support such wrong deeds. 

Sir, I was hearing the speech of one of my 

colleagues from the BJP. He was speaking as if he 
was in charge of the Bajrang Dal and he was giving 
assurance. I want to tell them that Christians do not 
believe In such assurances. In this country everybody 
has got the right to choose his own religion as long as 
it is not forced. That is why, nobody can stop any 
individual from practising any religion that is enshrined 
in the Constitution. 

Sir, I would like to request the Central Govemment 
to intervene in the matter and whatever atrocities that 
are being committed, not only against the Christians, 
against the Minorities should be stopped at any cost. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Sir, I will not take much time. Everyone is aware of the 
Preamble to the Constitution. It says and I quote: 

"We, the people of India, having solemnly resolved 
to constitute India into a sovereign socialist secular 
Democratic Republic and to secure to all its 
citizens: Justice, social, economic and political, 
liberty of thought, expression, belief, faith and 
worship; equality of status and of opportunity; and 
to promote among them all fraternity assuring the 
dignity of the individual and the unity and Integrity 
of the Nation." 

For the first time we incorporated Fundamental 
Duties in our Constitution. The Fundamental Duties of 
the Constitution demands from every citizen a duty to 
promote harmony and Inculcate the spirit of common 
brotherhood amongst all people of India transcending 
religion and sectional diversities. This is the 
Constitutional pOSition. But since Independence this 
country has witnessed 8,000 communal riots in which 
a more than 1000 people were killed. In the recent 
violence against Minority Institutions that includes the 
Churches not only Orissa, Karnataka but in Assam, 
Madhya Pradesh, Kerala and in various other parts of 
the country. It could be called a national shame. Every 
political party, every citizen in this country should 
condemn this. It is not only against the Minorities, 
recently in Adilabad district six people were burnt alive 
and in the communal riots that followed 10 Muslims were 
killed. This Is the state of affairs In this country. 
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Elections are to be held shortly. Everyone wants 
to polarize the society for reasons of political gains. This 
is condemnable. In politics nobody should take 
advantage by creating communal tension. Such 
incidences are on the rise after the demolition of the 
Babri Masjid on 6th December, 1992. 

In regard to the incident in Orissa I would like to 
state that the Government of India has not acted 
immediately. The Central Govemment intervened in the 
matter after many days. Under the Constitution, it is the 
duty of both the Central as well as the State 
Governments to protect the lives of its citizens, 
particularly the Minorities, Dalits and tribals and also 
their properties. This Is the foremost constitutional 
obligation for an elected Government under the 
Constitution of India. If any State Government fails in 
its duty, the Central Government should immediately 
intervene and help bring the situation under control, 
otherwise, how would the people have faith on elected 
Governments In this country? Even earlier, at the time 
of the repeal of the POT A, it was said that the present 
legislation were sufficient to control all these acts of 
terrorism and communal clashes and such other things. 
That is all right. On that day, the han. Home Minister 
had explained this to this House. Again, the han. Prime 
Minister of this country has recently said that we need 
stringent laws to control terrorism, communalism, attacks 
on Minorities and so on. 

We are ready to support the Government if they 
wish to bring forward any type of legislation in this 
regard. Ultimately, the country should remain united. We 
have to safeguard the integrity of the nation. That is 
the foremost obligation of every citizen and every 
political party in this country. This is our foremost 
obligation. You may bring any legislation to curb such 
activities. Anyhow, we are meeting on 10th December 
again. 

Before bringing such a type of legislation, you 
should convene the Chief Ministers Conference. Some 
Members were saying that law and order should be 
brought under Concurrent List. Members are giving such 

suggestions. Before taking such a step, It Is better to 
convene the Chief Ministers Conference. Law and order 
is in the State List. You should take the opinion of the 
Chief Ministers of all States and only then, you should 
proceed in this regard. This is a critical :"sue. Without 
the knowledge of the Chief Ministers and consultation 
of the State Governments, you should not bring it under 
the Concurrent List. Some Members have suggested 
this point. They spoke about the federal law also. 

So, in this situation, such incidents are 
condemnable and the Government of India should take 
necessary immediate steps to control such attacks on 
the Christian institutions particularly the churches. The 
TOP has already condemned such incidents. Therefore, 
the Govemment of India should take necessary steps 
to maintain peace, tranquillity and bring harmony among 
all religions in the country. 

SHRI T.K. HAMZA (Manjeri): Sir, I support the 
motion moved by the han. Member, Shri Basudeb 
Acharia. I would like to say a few words in this regard. 

This is a very sensational subject. So, I am not 
gOing into the details of the matter. About 60 years 
have passed since Independence. What is the situation 
of our country now? The integrity and unity of our 
country are undermined. What is our tradition? I need 
not explain it. We have welcomed Parsis, Zoroastrians, 
Christians and Muslims and their principles have also 
been allowed to be propagated In India. Therefore, a 
mixed culture is allowed in India. The product of that 
mixed culture is secularism. Secularism is the fruit of 
democracy. Now that secularism has gone and 
democracy has also failed. This is the situation in our 
country now. I do not blame any community or any 
individual in this matter. 

I would say one thing on this issue. The minds of 
minorities are already disturbed. This is the position in 
Gujarat, Orissa and others parts of the country. Such 
disturbances are going on sometimes In Assam and 
sometimes in Bihar. According to me, the Incidents of 
disturbances are politically motivated. The persons who 
are creating these communal disturbances are not 
believing in their community. They are not believing their 
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religion. No religion is advising to attack another religion. 
Therefore, persons who are causing these disturbances 
are not believing in their religion. They want to create 
disturbances with a political motive. According to me, 
the Central Government must take serious action In the 
matter. 

Our hon. Member, Shri Mistry said that the 
Constitution has to be amended for the Central 
Govemment to interfere in the States. I do not think so. 
When law and order fails in a State, the Central 
Government can very well interfere in that State. In 
Orissa, Assam, Bihar, Gujarat and other places, 
disturbances are happening continuously and people are 
killed. So, law and order Is not there. Very well, the 
Central Government could have interfered there. 

Therefore, the Government of India should take 
serious action In the matter to protect the unity and 
integrity of the country without any fear or favour. That 
is my suggestion. 

(Translation] 

SHRI JUAL ORAM (Sundergarh): Mr. Chairman, 
Sir, I will finish my paint within one or two minutes and 
with your permission, lay the remalnlng part of the my 
speech on the Table of the House. I could not listen 
the complete debate, I heard only half of It. I was 
anguished to observe that when we are talking about 
secularism, security and Integrity of the nation then why 
the ruling party is adopting such a partisan attitude. The 
incident In Orissa occured In special circumstances. Uke 
rnurder of SwamiJi was followed by Immediate reaction 
to it. I do not support it. There is no place for such a 
reaction. It should have been controlled. Our State 
Government made efforts and controlled It. But I am 
trying to understand why no Member of Congres8 Party 
has mentioned the Incident of Assam. It Is a very serious 
matter. Our two members, Shrl BwiswmuthlaryJI and Shrl 
Kiren RiJiJuJI have spoken about it. Muslim United 
Student Organisation (MUSA) and a Student 
Organisation of Musaval called for a bandh on 14th 
Augu,t. A person named Deepak Rau was killed there. 
I want to know from hon. Home Minllter as to what 

was the reason for bandh and what was their interest 
In It? What report does the Government have about it, 
please furnish the details in writing. As the Hon. 
Chairman Is asking to lay the speech so hon. Minister 
will not give a complete reply. Therefore, I should get 
the complete reply from his department later. 

Afterwards, second incident occurred on 30th 
September. Some organization (MUSA) the Muslim 
Fundamental Organisation killed three men there. The 
hon. Minister should apprise us of the action taken 
thereon. Ten villages were set on fire there on that day. 
What happened on 3-4 October, were not Isolated 
Incidents, minor incidents occurred there is between. The 
Government has I.B. and many central Intelligence 
agencies at Its disposal, what Is their report about it? I 
was deeply anguished that the han. Minister lashed out 
at our State Govemment Invoking the Article 355 for 
four times. The hon. Minister cautioned us to bring the 
situation under control otherwise Article 356 would be 
Imposed In the State. But why did they not take similar 
action In the case of Assam Government. 

As Bwlswmuthlaryjl has mentioned, S.P., Darang 
was going by a vehicle which got stuck in Bhaktapura 
village. The S.P. sought help to push the vehicle out. I 
am taking names of three persons. 

MR. CHAIRMAN: Please do not take any names. 

SHRI JUAL ORAM: I am taking names becauae 
people are dying there. Theae people were killed there 
that Is why I am mentioning their names. I am taking 
their names with authority and I have all the proofs. I 
went there leading a delegation of Assam, thars why I 
am saying all this *. These three persona pushed the 
S.P.'s vehicle which was stuck In the route. More than 
five hundred Bangaldeah; Muslims killed these three 
personl brutally right In front of the S.P. Hal the 
Government sought Ihow-caU18 from the S.P. till date? 
Is it not a fact that when Shrl Tarun Gogol vilited 
Bhaktapur camp, . the public there demanded to hang 
that S.P. Thll demand came from the people there. It 
was a maJor Incident, Mveral vlllagel were bumt down, 
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more than fifty relief camps have been set up there 
housing 1.5 lakh affected people. I went on a two day 
visit to the area. Why did the hon. Minister not take the 
state Government to task invoking Article 
355? ... (Interruptions) 

MR. CHAIRMAN: Please lay your speech. 

SHRI JUAL ORAM: I am laying my written speech 
and I hope that han. Minister will pay attention to it. 

[English] 

·On 3rd October Darang S.P's Jeep was struck at 
Shakata Pura village. He asked for help and three 
persons (1) Francis Sangama-male 45, (2) Patros 
Marak-male 40, (3) Haren Marak-male 40 came 
forward and helped the S.P. Immediately after this a 
mob came and brutally murdered all the above three 
persons and the S.P. did not utter a word. He was a 
mute spectator. What action has been taken against 
this officer? Has any case been registered or not? If 
not, will Union Government direct the state govemment 
to take action? 

On 3rd and 4th October Pakistani Aag was hoisted 
by the extremist anti-national force in many parts of 
Darang and Udalguri district of Assam State and this 
has been indirectly admitted by the eM, Assam by 
saying "thitt the flag that was hoisted at Mohanpur in 
Udalguri in October, was not a Pakistani flag but an 
Eid Flag" (Quote from-The sentinel Dibrugarh-Sunday 
12 October 2008). 

Has Government of Assam registered any cases 
against any persons? If not, will the Union Government 
take it seriously and conduct Inquiry by any of its central 
agencies like CBI. 

Jadu Swargiary, his brother Lakhan and mother 
Bedari of vijlage Jakuapara village were killed by the 
Dilwar Dewanl, Rustam Ali, Karim Ali, Ustad Ali 
(Alongwith around 500 Muslims) of nearby viI/ages. What l action has been taken against the above culprit? Have 

•.. .* This part of the speech was laid on the Table. 

cases been registered, if not, will the union govemment 
direct the state govemment to take action against these 
fundamentalists. 

"DURGA DEVI" Idol was attacked and broken by 
the anti-national forces at Dhekiajuli in district Darrang. 
The anti-national forces also shouted "Pakistan 
Zindabad". Has Government of Assam registered any 
cases against the culprits? If not, will the Union 
Government direct the state government to register 
cases against the Bangladeshi Muslims? 

To bring peace in Kandhamal in the state of Orissa 
the following confidence bulding measures be taken. 

(a) Enquiry and strong action has to be taken to 
cancel all the false caste certificates with 
exemplary punishment. 

(b) All the land acquired from the tribals be 
restored back to them immediately. 

(c) Cow slaughter and trafficking should be 
stopped forthwith. 

(d) Freedom of Religious act should be 
implemented strictly. 

(e) NGO activitylflow of foreign fund should be 
monitored strictly. 

(f) Culprits involved in killing of Swami Lakhmanda 
Saraswati be booked immediately." 

[Translation] 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, first of all, I express my gratitude towards you for 
giving me an opportunity to take part in such an 
important discussion. As our country has a district 
identity in the WOrld, ours is a unique country. 

The people of all castes and religious are free to 
follow their faith, but our country also is a home to many 
languages and many religions and our country got 
independence around 60 years back. But the kind of 
situation that has emerged in a few parts of the country 
during the recent past, seems to suggest that the danger 
is looming large over the unity and integrity of the 
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country and the image of the country has been tamished 
as well. 

Just now, the attack on ChrisUans was being 
discussed. Recently, such incidents took place in Orissa, 
Madhya Pradesh, Andhra Pradesh and Karnataka also 
and attacks on minorities are continuously taking place 
and such incidents are only increasing. Be it the State 
Govemment or the Union Govemment, I understand that 
it is their responsibility to see that the innocent people 
are not massacred or attacked. Primarily, the State 
Government is responsible for the security of people, 
because law and order comes under the purview of the 
state Govemment. But the way minorities were attacked 
in Kandhamal, a nun was raped, the houses of 
Christians were burnt, their places of worship were 
desecrated, I understand that this is not a good omen 
and efforts are being made to damage the unity and 
integrity of the country. 

I am not blaming anybody but would like to say 
that if any Government has strong will power and 
commitment to protect the people of any caste, or 
community living in any part of the State, probably the 
kind of incident that took place in Kandhamal would not 
have happened. I also want to condemn attack on the 
leader of Vishwa Hindu Parishad, Swami Laxmanandji. 
He was killed. This is a very tragic incident. When a 
particular community is attacked as Christians were 
attacked, I understand that at that time it was the duty 
of the Government to discharge its responsibilities 
without any delay, and protect their rights. I believe it 
to be true that a communal atmosphere is created and 
attacks are launched under well planned conspiracy to 
get political mileage when election time approaches and 
I would like to give the example of Gujarat to 
substantiate my viewpoint. Just before the elections, 
2000 persons belonging to minority community, even 
children were not spared, unborn infants were killed in 
the womb itself, it has become indelible part of history. 
All of us are aware of it and the entire world is aware 
of it. If the trend of grabbing political power by killing 
people of minority community, creating tension, and 
creating communal atmosphere for gaining political 
mileage continues, I think it is not a good omen for the 

country. Our country embraces all religions. All of us 
have got constitutional right, and it is the l!.~ty of the 
state Govemment and Union Governmenf'lo protect 
these constitutional rights. An atmosphere of terrorism 
has been created in some parts of the country recently. 

Bomb explosions are taking place. What is 
happening in the country? This is a very dangerous sign 
for the country and if we live in a communal atmoSphere,~ 
then how would we be able to protect our country. It Is ... 
not appropriate. It is wrong if we take action by targeting; 
a particular class, community and caste. Just now, one 
colleague of mine was stating that the people of minority 
community are also agitated and are living in the 
atmosphere of fear. We have got a federal structure 
and we agree with this fact, but the Union Government 
has got powers, constitutional provisions, laws under 
which it can control the State Government in case the 
State Govemment falls to discharge its duties. After 
taking control, it can compel the State Govemment to 
discharge Its duties. Given our secular credentials, it is 
our duty as well as that of the Union Government to 
provide security to all the people. We cannot afford to 
remain silent spectators. The Union Govemment need 
to exercise check on such state Govemments, whether 
it Is by Invoking section 355 or 356 or taking any other 
step to control it and it is the duty of the Union 
Govemment to provide security to the common people. 
Therefore, I would particularly like to request the Minister 
of Home Affairs to make efforts to check such State 
Governments and provide security to the common 
people, whether they are Christians, Muslims or people 
of any other minority community who are scared or 
distressed. I request you to save these people. 

Mr. Chairman, Sir, I would conclude after making 
one more submission. The encounter carried out in 
Delhi, has created a new kind of atmosphere. Many 
questions are being raised. The common man Is putting 
up a demand. The intellectuals and joumallsts are 
raising the doubts and the needle of doubt is pointing , 
towards the way Batla House encounter was conducted, 
investigations should be done so that truth may be sifted 
from false. The doubt In minds of the people of particular 
community may get cleared. 
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Mr. Chairman, Sir, today a sense of insecurity has 
cropped up in the minds of the people. The way the 
seeds of a different type of terrorism are being sown in 
the country, it can provel to be dangerous for the 
country. It has been published in the newspapers of 
the country, that Vishwa Hindu Parishad and Bajrang 
oal activists had conducted planned attack. Efforts are 
being made to create a feeling of hatred and sow seeds 
of hatred. It will create a feeling of insecurity among 
the countrymen. If seeds of hatred are sown in the 
country, then what will happen to the country? I would 
like to request that the organisations like the Vishwa 
Hindu Parishad and Bajrang oal should be banned in 
view of their reported association with the said incidents. 
Stringent steps should be taken against them. These 
organisations should not be permitted to flare up Muslim, 
Hindus and Christians against each other, otherwise the 
unity and Integrity of country will be In danger. Stringent 
action should be taken against those who Incite the 
sentiments, whichever party they may belong to. If 
somebody plays with the feelings of the people to gain 
political mileage, the people of country will give him 
befitting reply. 

Mr. Chairman, Sir, I would also like to say that 
the people who are living In an atmosphere of fear and 
feel themselves Insecure should be given Justice. 

·Our country is unique. The people following 
various religions and cults live In our country. The people 
speaking various languages, following various customs 
and rituals, and traditions live In our country. "Sarvdharm 
Sambhav Vachdeyh'. The constitution of India Is secular. 
The Indian citizens are free to follow their own religions, 
to speak different languages and follow their own 
customs, rituals and traditions. 

Nobody has a right to harass anybody on grounds 
of religion. 

However, frequent recent attacks In states like 
Orl188, Kamataka, Madhya Pradesh and other statas 
on the minority community Christians by certain religious 

•...• Thll part of thl IPHCh wu laid on the Table. 

bigots is a matter of national concern. There should be 
serious deliberation on this issue. 

Sir, the killing of Vishwa Hindu Parishad Leader 
Swami Laxmanand Saraswati In Orissa is deeply 
regrettable. An Impartial high level inquiry should be 
conducted into this incident and the culprits should get 
punishment as provided under the Constitution. 

However, it is extremely shameful that instead of 
bringing those killers to book, Bajrang oal and Vishwa 
Hindu Parishad have launched heinous attack on the 
entire Christian community. Two persons, a priest and 
a nun were burnt alive by the hardliners in Orissa. 
Besides, a nun was gangraped. These incidents have 
disgraced the entire community. Houses, Churches, 
Orphanages, schools of innocent and unarmed 
Christians were burnt in several states. It is an attack 
on democracy. Such terrorists threaten the country's 
internal security, however, communal violence jeopardi-
zes the country's unity and integrity. 

Sir, the persons apprehended in cases of attack 
on Christians are either from Bajrang Oal or Vlshwa 
Hindu Parishad who are spreading religious frenzy, The 
State Governments are silent. There are attacks on 
Christians and State Governments remain silent 
spectators. So, the Union Government should Intervene 
to keep the country's unity and integrity Intact. The State 
Governments of Orissa, Karnataka, Madhya Pradesh 
and other states should be Instructed under section 355 
of the Constitution to check Internal disturbance. 
Necessary directions should be passed on to these 
states under sections 256 and 257 of the Constitution 
to control violence Immediately. 

The Government has banned 32 organisations with 
a view to check terrorism. An assault on the unity and 
Integrity of the country tantamountl to anti national 
activity. 

So, the Govemment of India in order to upheld 
the unity and Integrity of the country Ihould ban even 
the Bajrang Oal and Vlahwa Hindu Parllhad on the lin .. 
of 32 terrorllt outfits 10 that the atmolphere of 
communal hatred do not spread further* . 
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SHRI FRANCIS FANTHOME (Nominated): Hon. 
Sir, I am extremely grateful to you fer allowing me to 
participate in this Discussion under Rule 193. 

Sir, I speak with a degree of pain and anguish on 
the atrocities that have been perpetrated by a section 
of a community on the Christians whether it be in Orissa 
or in Kamataka. I would like to say that this matter is 
not only a matter of anguish but also it is a matter of 
deep concern. All sections of this House have voiced 
their issues that they think relate to the secular fabric 
and the constitutional framework that this nation 
addresses for Its people. I do think this entire august 
House is committed to continue to maintain the 
constitutional authority in this nation. 

Let me also Sir, through you, assure this House 
that the minorities In this country, be it the Christians, 
Muslims, the Sikhs or the other communities, they are 
committed and wedded to the secular fabric of this 
nation. No matter what, they will continue to serve this 
nation with a degree of commitment and a degree of 
authority that addresses their constitutional rights. 

Consequent on the rights that the minorities have 
under the Constitution, be it Article 29, be it Article 30, 
the minorities have contributed far out of line of their 
population to this nation. Be It education, be It In 
handling the concerns of the widows, the orphans of 
this nation, be It the concerns of the medical fraternity, 
the minority communities, the Christians and the Muslims 
have done something that is unprecedented in the 
hiStory of this country. 

I would like to say that there Is an element that 
spreads a politics of fear, a politics of confrontation and 
a politics of paradoxes saying that thIs will happen and 
that will happen and consequent to which there Is an 
element of some kind of a concern against the minorities. 
They said that there is lOme kind of a method that 
minorities are expanding or growing beyond, perhaps, 
a certaIn level of population growth and. therefore there 
Is a concern for certain other community In thl. country. 
Ltt me Ulure you, Sir, that none of the atatlstlcl In 

this country, be it the Census, be It the reports that 
come from our States, suggests that they are growing 
beyond a certain level. The minorities have remained, 
more or less, static in terms of their population. I would 
like to mention that this kind of fear psychosis that Is 
being spread by a section of the society is doing untold 
damage to the secular fabric of this nation and the 
Government in place needs to ensure that minorities, in 
particular, are no threat to the secular fabric of this 
nation. 

I would also like to mention that there is a need 
to restore the dignity of the Christian and Muslim 
communities. I do not know what is in the mind of the 
Home Minister in this regard, but I do think that steps 
need to be taken to see that the minorities are not only 
assured but reassured that their rights in terms of the 
constitutional safeguards that prevail for them would be 
strengthened and enforced and communities that are 
eroding this element out of some sort of a fear element 
need to be handled appropriately. 

MR. CHAIRMAN: Please conclude. 

SHRI FRANCIS FANTHOME: Sir, there are some 
other points that I wish to make. But as you are asking 
me to conclude, I would definitely like to conclude by 
saying that if the churches have been demolished, If 
the schools have been burnt down, there is a need for 
the State and the Centre to take actlon 10 that these 
are restored to the dignity that they rightly deserve. 

I would like to lay the rest of my speech on the 
Table of the House. 

·Sir, The Constitution of this great nation has 
granted fundamental right under article 30(1) of the 
constitution to establish and administer educational 
Institutions of their choice and under article 29 to 
promote their language, .cript and culture. 
Consequentiy, the minoritiel-Chri.tianl In particular 
have rendered uncommon quality .ervlce and • 
contributed far out of lin. of their population, to thl. 
country. 

• .... ThI. part of the .peeoh wu '-Id on the Tible. 

" 
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Sir, the problem in Orissa arose after the Christian 
community in the Khandamal region was targeted by a 
section of the Hindu Community. Sir, for some years in 
the recent past the nation is being fed with 
misinformation about population growth and subsequent 
conflict of social interests, due to increasing Christian 
population in the country, which is contrary to the reality 
in this regard. 

Sir, on the killing of Swami Laxminanda on 25th 
August, 2008, a rumour was spread that he was killed 
by Christians; consequently 45 people were burnt alive. 
400 homes burnt dozens of schools, churches 
demolished or burnt down. A nun raped and Clergy 
paraded naked-with the state police as mute spectators. 

Consequently, the Christian community is deeply 
anguished and expressed the same by closing down 
45,000 institutions as a protest on 29th august, 2008. 

In Kamataka, as per reports, when the community 
protested they and their schools were threatened by the 
Minister of Education with action. 

Sir, The Christian community has been cradle of 
national integration that has served with their educational, 
medical and social Institutions. They have reached out 
to all communities and led the nation to modernization. 

Steps need to be taken: to address the dignity of 
the Christian community, ensue the safety and security 
of the homes and health of the displaced people-
Rebuild their churches and schools those who have 
committed crimes against humanity need to be punished 
and the police be made accountable for their inaction 
committed crimes against the Christian community-be 
it in Orissa or Kamataka. Let there be a CBI enquiry 
in this matter. • 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Mr. 
Chairman, Sir, I thank you very much for giving me this 
opportunity. I am speaking at the very fag end of this 
discussion under Rule 193. So I will make my address 
as brief as possible. 

Firstly, I would beg to invite the attention of this 

august House to an attempt made on the television, 
the other day, on the Lok Sabha Television, by an han. 
colleague from the Rajya Sabha belonging to the 
Bharatiya Janata Party. He said that whatever happened 
in Karnataka and Orissa is due to forcible conversions 
and in support of this statement, the hon. Member had 
flashed a book written by Mahatma Gandhi in 1941. 
What I wish to now clarify for the benefit of not only 
this august House but the entire country is that what 
Mahatma Gandhi had written in 1941 was not in support 
of conversions at all. It has to be clarified that there 
was an attempt to mislead this nation that even 
Mahatma Gandhi was in favour of conversions. Nothing 
could be farther from the truth. That book, which was 
flashed before the television camera on the channel that 
day, only contained speeches of Mahatma Gandhi made 
at different points of time and his point was that those 
who have been converted from their original religion, if 
they wish to come back to the original religion, there 
should be no objection. He made this statement only 
because there was, at that time, great opposition to the 
fact that people who had been converted from a religion 
were not being permitted to come back to that religion. 
So, this was an attempt by the Bharatiya Janata Party 
to mislead the nation and I stand here to correct this 
impression before this nation. That is my first point. 

Secondly, I would like to make a very important 
point. Whatever happened in Orissa and Kamataka raise 
one very important and fundamental question before this 
country. There has to be a very strong action taken to 
not only take cognizance of all these incidents but also 
bring to book all those who are involved in these anti· 
national incidents and for this I place before this House 
the concept of a federal crime. 

We need to discuss this question of federal crime. 
We need to be very clear about this concept. I know 
there is a great deal of opposition to it because it seems 
that if there is a concept of a federal crime, it will 
encroach upon the jurisdiction of the State. 

I wish to clarify that if there is this concept which 
has to have constitutional backing and If it has to be 
followed by setting up of a federal investigating agency, -. 
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then it needs to be clarified that it will in no way 
encroach upon the jurisdiction of the State. The State 
will continue to have jurisdiction over this crime and this 
crime will be defined to include only a limited number 
of crimes, only those crimes which are crimes against 
the State, against this country, against this nation. 
Therefore, it needs to be clarified once for all that it is 
time today for all the States of this country to come 
together and understand this concept in national interest 
and accept this constitutional position of a federal crime 
and allow federal investigating agency to take suo motu 
cognisance of such crime. 

Whatever that happened in Orissa and Kamataka, 
had there been a federal agency, it would have been 
in a position to take suo motu cognisance of these 
crimes and take action and not like what the hon. Chief 
Minister of Orissa has said that whatever happened has 
happened because the Central forces did not reach 
there. Actually, this is only one way of trying to shed 
his own responsibility. Had the Orissa District 
Administration been alert to what was happening, It 
would have nipped the trouble in the bud and there 
would have been no need for this problem to have 
escalated to this extent and would have sent the Central 
forces. 

With all the force at my command, I say that the 
statement made by the Chief Minister of Orissa was 
not called for at all. It was an attempt to shirk his 
responsibility. It was an attempt to say that whatever 
has happened in Orissa is because of Central failure. 
It is not so and I repeat that it is not so. 

The fact also is and I repeat that had we a concept 
of federal crime, the Centre will have to be in a position 
to take suo motu notice and cognisance of this crime 
as well as adequate action to resurrect the grievances. 

[Translation] 

"DR. VALLABHBHAI KATHIRIA (Rajkot): I rise to 
partiCipate in this discussion with a heavy heart because 
this situation can lead the country towards destruction. 

.Speech was laid on the Table. 

What is the meaning of minority. Who is in minority in 
Kashmir today? who is in minority in Mizoram. Punjab? 
If we look at districts then who is in minority in Muslim 
dominated districts today? 

Today we are dividing the country in the name of 
caste-creed, language, community, religion and colour. 
Today, we are dividing the country keeping vote bank 
politics in mind Instead of keeping the unity and integrity 
of the country intact. The country got divided once in 
1947-how many times do they wish to divide the 
country? It is deeply regrettable that the citizens of the 
country feel proud to identify themselves with this 
sectarian community. 

When we talk about attack on minority, we will 
also have to see as to who is responsible for initiating 
attacks and why there was a retaliation? 

Let's talk of Orissa, why Rev. Swami Laxshmana-
ndaji and his associates working there were killed. Who 
killed them and why? A reverend Swami who was 
working for the all round development of forest dwellers 
by leading his life among tribals engaged in the field of 
education and health, was killed just because his team 
was working for charity as does Christian Missionary In 
the tribal extension and only because of it crores of 
forest dwellers were being saved from becoming 
converts. 

In our country conversion is not possible by giving 
temptations. Christian Missionaries across the country 
are engaged in conversions but no one opposes them. 

My colleagues are reminded of Gujarat every now 
and then. I would ask them, are not they reminded of 
Godhara Incident why don't they remember the 1984 
riots? How the Sikh Community was burnt? At that time, 
political reactions were given that when a big tree falls 
tremors are bound to follow. This Is not complaint. 

That no one is in a safe situation here. The original 
religion, the Sanatan-Hindu cult is so generous that all , 
the minorities are safe here. Look at the situation of 
other countries of the wor1d. What is taking place there? 
What is the condition of Hindu community in Pakistan? . 
How Hindu have been turned out from the Kashmir 
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valley? Actually. Hindu religion believes in the 
coexistence and equality of all other religions. it believes 
in the culture of treating the world as a family. Non 
violence is their fulcrum. 

Despite that, vote bank politics has acted as a 
catalyst in dividing the countrymen. It has committed 
the sin of creating religious, communal disparities. This 
is the reason we are facing riots. Presently we are facing 
the situation created by terrorism. 

Today the generosity of Hindu society is passing 
through its testing times. The sentiments of Hindus are 
being incited. Be it the question of a place on the 
Amamath route. faith of Ramsetu. case 01 Ramjanam 
bhoomi, several ideologies of Hindu religion, pilgrim 
places, today the Hindu feels helpless in his own 
country. Injustice is being meted out to Hindus in the 
name of minOrity-majority. Hindu will become a rebel if 
this situation continues, the situation can worsen if Hindu 
sentiments are incited further. 

In such a situation, the minorities in the country 
should join the national stream just on the lines of Parsl 
community. They should show reverence towards this 
motherland, believe In this culture and contribute In the 
creation of an equitable society. only then this country 
and society would be saved. Let us keep the unity and 
Integrity of our motherland Intact. We should create an 
atmosphere of social harmony by leaving aside such 
parochial politics. 

[English} 

SHRI SARBANANOA SONOWAL (Olbrugarh): 
Thank you, Mr. Chairman Sir. The recent ethnic violence 
In Assam, particularly, In Bodoland and Udalgurl Is 
because of In-actlon and failure of the State Govemment 
of Assam. The State Govemment of Assam hu totally 
failed to maintain the law and order sItuation and also 
to provide security to the Uvea and property of the 
people of Assam. 

Thll II regularly happening because of the vote of 
the fundamentaillt group In the State of Allam. That II 

~v'hy Pakistani flag is also hoisted on the soil of Assam. 
No iridian citizen can tolerate this thing to happen in 
the country. This is a great threat to our national 
security, national sovereignty. That is why, we have 
been requesting the Government of India to Immediately 
order a high level judicial inquiry to investigate the matter 
and also on this particular issue the Govemment of India 
should publish a White Paper and the Govemment of 
Assam should be immediately dismissed as they have 
totally faiied to maintain the law and order. There is 
also an identity crisis of the Assamese people and the 
bona fide Indian citizens living In the State of Assam. 
This is a great danger to the people of India. That is 
why this should be given top priority of the nation. This 
is a national issue. This is not an issue of Assam. That 
is why the Govemment of India should consider It on 
the top of the agenda on the national activities. 

Sir. for your information. I would like to say that 
up till now, many more people have been killed and 
this has not been taken up by the State Govemment 
seriously. This is continuously happening. I am very 
sorry to tell you, Sir, that up till now, both the 
Governments, the Government of India and the 
Govemment of Assam, are keeping silent. At least they 
could have taken stem action with regard to hoisting of 
Pakistani flag. How can you tolerate it? How can we 
tolerate this thing to happen? Are we really selling our 
motherland in the hands of the Pakistani forces? How 
can this be tolerated by any Indian? This Is a shameful 
thing for the country. That is why I am requesting the 
hon. Home Minister to respond, particularly on this issue. 
Thank you. 

SHRI ANWAR HUSSAIN (Ohubrl): Sir, this Is a 
very sensitive and burning problem that we are 
discussing. In brief, I would touch only a few points. I 
strongly refute the charges brought agaInst the Assam 
Government. All are baseless. The State Government 
has taken the best possible efforts to control the 
situation. Within 72 hours, the large-scale violence was 
taken under full control. Already, one SP and one 
Additional SP were put under suspension, and one 
Oeputy Commlasloner has been tranlferred on 
punishment. On the other hand, the Chief Minister hal 
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already declared a CBI inquiry . ... (Interruptions) The 
han. Chief Minister Shrl Tarun Gogoi has already 
declared a CBI inquiry. On the other hand, there are 
some charges against the Muslims. Some people are 
telUng that it is an extemal aggression; some are telling 
Pakistani people; some are telling Bangladeshi people. 
These are all baseless things . ... (Interruptions) 

SHRI SARBANANDA SONOWAL: It was a 
Pakistani flag . ... (Interruptions) 

SHRI ANWAR HUSSAIN: You have made your 
point; let me tell my story. 

Sir, the people living there are all local people. 
They should know the history. It is because, in 1906, 
Bengal was divided and Assam was tagged with East 
Bengal and Dhaka was the Rajdhani. At that time these 
people came there. So, these people came about 100 
years back to that place. They are not at all Bangla-
deshis or Pakistanis or other nationals. They are all 
Indian people. 

There are people under police custody. Some 
people died. Some people are in hospitals; some are 
in relief camps. All records are there with the police, 
administration and everything. I challenge that if these 
people can prove that anyone of the people is 
Bangladeshi or Pakistani, I will reSign from my member-
ship of this House at this moment. It is my challenge. 
They are bringing false allegation against the Muslims 
to malign the Muslims there . ... (/nterruptions) 

These people were agitated. I was serving in a 
school. For four long years, they did not allow me to 
attend my school.. Ultimately, I had to leave my service. 
This is their activity. I am an Indian . ... (Interruptlons) 

MR. CHAIRMAN: Nothing else will go on record. 

(Interruptions) ... -

MR. CHAIRMAN: He Is not yielding. It is not 

allowed. 

... (Interruptions) 

-Not recorded. 

SHRI ANWAR HUSSAIN: I must tell that later on 
I became MLA, Minister and now an MP but they are 
taking me, they are branding us as Bangladeshis. This 
is the most unfortunate thing. 

MR. CHAIRMAN: Please conclude. 

SHRI ANWAR HUSSAIN: On the other hand, 
regarding Pakistani Flag, on this, again, there was Id-
ul-Fitr. All Muslims know, all over India, all over world, 
when Id-ul-Fitr is celebrated, they host a flag with a 
crescent. ... (Interruptions) 

MR. CHAIRMAN: Do not Interrupt. It is not being 
recorded. 

(Interruptions) ... -

SHRI ANWAR HUSSAIN: ld-ul·FItr was celebrated 
on 2nd; all this disturbance started on 3rd. So, all these 
are baseless allegations. 

MR. CHAIRMAN: Please conclude. 

. .. (Interruptions) 

18.55 hr •. 

At this stage, Shri Sarbananda Sonowal CSf7J8 

and stood near the Table 

MR. CHAIRMAN: Please go back to your seat. 

. .. (Interruptions) 

SHRI ANWAR HUSSAIN: CBI will find out the 
truth. . .. (Interruptions) 

MR. CHAIRMAN: Shrl Sarbananda Sonowal, 
please go back to your seat. 

18.56 hr •• 

At this stage, Shri Sarbananda Sonowal 
went back to his seat 

MR. CHAIRMAN: Shri Anwar Hussain, please 
conclude. 

SHRI ANWAR HUSSAIN: Now, I come to the last 

-Not recorded. 
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pOint. The Govemment of Assam has already declared 
ex-gratia amount of Rs. 3 lakh each to the kin of those 
who have died; Rs. 50,000 each as compensation to 
those whose houses and properties have been burnt; 
and Rs. 15,000 each towards treatment to those who 
have injured. 

Sir, the State Government has done every-
thing. So, these allegations are totally baseless. 
· .. (Interruptions) 

MR. CHAIRMAN: Now, the hon. Home Minister. 

SHRI ANWAR HUSSAIN: Sir, there is one thing. 
· .. (Interruptions) 

MR. CHAIRMAN: I have already called the Home 
Minister. 

... (Interruptions) 

SHRI ANWAR HUSSAIN: CBI will find out if the 
Muslims were responsible for this disturbance or the 
outlawed and armed organization, NDFB was behind 
this disturbance. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, 
your Party Member is not obedient to you. 
· .. (Interruptions) 

MR. CHAIRMAN: No, he is obedient. Please take 
your seat. Please be silent. 

Now, the hon. Home Minister. 

THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): Mr. Chairman, Sir, I would like to 
be very brief. 

All the hon. Members have made very good points. 
I think, all the pOints that have been made by them will 
be taken note of by the State Governments and the 
Union Government, and we would like to act upon them. 

What have the hon. Members said? They have 
said that India follows the prinCiple of secularism. One 
of the hon. Members has said that the Preamble was 
amended to Include the word 'secular' in order to 

emphasize that it is one of the most important principles 
that would be followed in India. We will do everything 
possible to see that this prinCiple is followed in word 
and spirit. Unfortunately, at some places communal 
incidents have occurred. 

We are discussing about the communal incidents 
taken place in Orissa definitely. References were made 
to the communal incidents that have taken place in 
Karnataka, Assam and other places also. But I would 
like to refer to all the communal incidents that have 
taken place in India. 

Sir, the hon. Members have said that these 
incidents have happened with a design. Many Members 
did make the point that with a design this was started, 
and this is something which has to be remembered by 
the State Governments, by the Union Government, by 
the Members of Parliament, and by the people of India 
also. 

19.00 hr •. 

They have also said that this is happening at the 
time of elections. When we are going to the polls, this 
is happening. Why this is happening at this time is very 
important. 

MR. CHAIRMAN: Just a minute, Mr. Home Minister. 

Hon. Members, the extended time Is over. If the 
House agrees, the time of the House may be extended 
by another half-an-hour. 

SOME HON. MEMBERS: Yes, please. 

MR. CHAIRMAN: So, the time of the House is 
extended by another half-an-hour. 

Mr. Minister, please continue. 

SHRI SHIVRAJ V. PATIL: Sir, this Is one of the 
things, which is to be bome in mind. Some Members 
said that at some places, the people are afraid to go 
back to their places. I did go to Orissa; I visited some 
villages over there; and I could see the fear psychosis 
on the faces of the people over there. It is necessary 
for the State Government and for all of us to see that 
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they feel confident, and they feel confident to go back 
to their place and live there. 

SHRI B. MAHT AB: They are going back. 

SHRI SHIVRAJ V. PATIL: What has to be done 

will be seen by the State Govemment; and if they are 
going back, it is a good news. But if they are not going 
back, we shall have to encourage them to go back. 

Sir, who is responsible for all these things? This 
is one of the things which has to be understood by us. 
In my opinion, those persons who are responsible for 
these things are the persons whose attitude towards 
life is very, very limited. They are not willing to take 
everybody with them. They say: ·We are better than 
you.· They say: ·We should have all the advantages; 
you may have or you may not have." Now, these kinds 
of people are responsible for this. Why are they 
behaving like this? According to my understanding, they 

are behaving like this because they are selfish in their 
attitudes towards life. That is exactly why they are 
behaving like this. Otherwise, there is no reason. 

There were some Members, who said here that 
this may be happening because of the forces acting 
from across the borders. This has also to be bome in 
mind. If we study the power polities, which takes place 
in all parts of the world, they say that something of this 
kind has to be done in order to see that the neighbour 
is not allowed to become quite powerful. This is also to 
be bome in mind. It has become very clear from what 
the hon. Members..basts.illd on the floor of the House 
that this is happening at the time when the elections 
are going to be held. That means, those who are 
involved in political activities, are also responsible. If 
some people are thinking: ·We have a theory, we have 
a philosophy and if we use that theory, if we use that 
philosophy, we will be able to garner more votes·, they 
are wrong. The ordinary human being, the ordinary 
citizen In India is not narrow-minded, and he is not going 
to succumb to this kind of theory or this kind of 
philosophy. But then, they are saying: aln one State we 
did this thing, in another State we would do the same 
thing, and we would get the vote." This kind of theory 

may be responsible for this. This is not going to be 
helpful to them. 

A rigid, fundamentalist attitude towards the religion 
is also responsible for this-AMy religion is better than 
your religion.· They forget that in India, since thousands 
of years, people have been telling us that our goal Is 
the same, the routes to that goal may be different. This 
is what is told to us; and they are forgetting and saying: 
"My religion is better than your religion and your religion 
is not as good as my religion.· These are the persons, 
who are responsible for this, and it is becoming 
necessary to see that this does not happen. 

"Wha1 can be done? The real question Is: what can 
be done? We are depending on the police. We are 
depending on the Govemmental machinery to control 
it. Naturally, the police and the Govemmental machinery 
have the responsibility to control these kinds of activities 
taking place anywhere In the country. The State Police 
and the State Govemment will be responsible. The 
Union Govemment and the Union Police will definitely 
help them. They are responsible. But that is not going 
to be enough. I will come to that point a little later. But 
that is not going to be enough. 

Day in and day out, for years together if somebody 
is talking against a particular section of the society, 
against a particular religion, against the people belonging 
to a particular religion, if the poison and If the venomous 
words are flung at them, then what is going to be the 
result? If he rebukes at one time, you expect the 
Govemment to control. But all the time you are sowing 
the seeds of fissiparous tendencies in the SOCiety. How 
is it going to be helpful? It has, therefore, become 
necessary not to take action only when the incidents 
happen but before the incidents happen. It has become 
necessary to see that the venom Is not spread. The 
hatred is not spread in the society. But we see with our 
open eyes, we hear with our ears that some people 
are doing these things. If this is not stopped, it is going 
to be very difficult for us. 

Timely action is required. Anticipate the incidents 
and take the timely action. Instead of saying that we 
are not responsible, you are responsible, anticipate the 
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incidents and take timely action. If you are not taking 
the timely action, If you are not taking action to prevent 
something of this nature, it is not going to be helpful, 
and that has to be done, and we expect the State 
Governments to do it. 

Some hon. Members sitting here were saying this. 
Why have you not done this thing or that thing? Well, 
we can understand their anxiety. We can understand 
that they are interested in seeing that these things do 
not happen but they shall have to understand the 
Constitutional provisions also. It is necessary for the 
State Government to take necessary action. The Indian 
Government's Police are not everywhere. It is the State 
Government's police which are there. If we are saying 
that it is not the State Government which is responsible 
but the Union Government is responsible, you are 
unnecessarily shifting the responsibility from the State 
to the Union. This has to be understood in clear terms. 
Sometimes, I have failed to understand why this kind 
of stand is taken by the hon. Members. Sometimes, I 
feel that they have not appreciated the Constitutional 
provision~. Sometimes, I get a feeling that it may be 
done for political reasons also. Please do not do that. 

There are certain things which are suggested here 
by some hon. Members. One of the suggestions given 
is that let us have a Federal Agency. This Is a very 
important point, and this important point has been 
discussed not once but many times on the floor of the 
House. As far as the Government of India is concerned, 
it is for having a Federal Agency for taking action not 
in all cases but in select cases in order to see that any 
violence taking place anywhere is controlled. 

Supposing the perpetrator of the violence is living 
in one State and committing violence in another State 
and hiding himself in third State, it becomes very diffICult 
for the State police to act against him. If we allow the 
Federal Agency to take action, it becomes possible. It 
becomes easier to take action against such a culprit. 
This is required but what is required in this respect is 
the cooperation of the State Government. Without getting 
the cooperation of the State Governments, it will not be 
possible. 

It was suggested that the Conferences of the 
Chief Ministers should be organised for this purpose. 

I think hon. Members know that not once but many 
times the conferences have taken place and we have 
discussed this issue. But, unfortunately, it has not been 
possible for us to take all the State Governments on 
board on this issue. That is why it has not been possible 
for us to see that this federal agency's concept is 
accepted. We will continue with our discussion and 
dialogue with the State Governments and see what can 
be done. 

It was also suggested by one of the hon. Members 
that from the State List, the subjects of the law and 
order and the police should be transferred to the 
Concurrent List. This is a very very big issue. We can 
do it only if we pass an amendment to the Constitution 
in the House by two-third majority. And that is not 
enough to amend the Constitution for this purpose. The 
ratification by half of the Legislatures of the States would 
also be required . ... (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Chairman, Sir, through you I would like to request 
the hon. Minister of Home Affairs to hand over the police 
and the law and order maintenance departments to the 
Bodoland Autonomous Council. It is because of the lack 
of police and for the power of maintaining law and order 
that our people are suffering . ... (/nterruptions) 

SHRI SHIVRAJ V. PATIL: I will come to it after I 
complete my speech. 

Sir, this is an Important point that I was making. A 
suggestion was made that you shift these subjects from 
the State List to the Concurrent List. This is the 
procedure which has to be followed for that purpose. I 
find that it would be not very easy to get the cooperation 
of the State Governments on this issue. It cannot be 
said that it can be easily done. 

Sir, things have happened over there. What should 
we do to help them? People have suffered in Orissa, in 
Kamataka, in Assam and in other States also. The first 
thing which we shall have to do is to help the people 
over there, who have suffered, help the victims. We 
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have requested the State Governments to' help the 
victims. From here also we would like to help the 
victims. We have a scheme under which it is possible 
for us to give a substantial amount of money to the 
families which have suffered and we will definitely give 
that amount of money. Under that scheme, it is 
necessary for the Collector of the district to give that 
Infonnation to the Union Government and from here we 
send the cheques in the name of the head of the family 
and that amount of money can be kept in the bank for 
three years and they can 'eam the interest and they 
can manage their families and other compensation also 
can be given. That kind of compensation should be 
given. 

I would like to say that I have seen many of the 
houses of the minorities which have been set on ~ire, 

torched. ... (Interruptions) 

SHRI C.K. CHANDRAPPAN (Trlchur): Sir, piease 
allow me a minute . ... (/nterruptions) 

MR. CHAIRMAN: No, he is not yielding. You can 
ask after he completes the speech. 

SHRI SHIVRAJ V. PATIL: I will hear you. Do not 
break my flow, please. 

Sir, these houses have been burnt to ashes. It 
would be necessary for the State Government to see 
that those houses ale reconstructed and given back to 
them. 

The third thing is that the churches and the schools 
and the hospitals also have been damaged. When I 
had a discussion with the Chief Ministers of the States, 
they said that as far as the hospitals and the schools 
were concerned, it would not be difficult for them to 
reconstruct and give them back. But as far as the places 
of worship are concerned, it would be diffICult. Then, I 
did tell my friends in the States, the Chief Ministers 
that-You may not give the money for constructing the 
places of worship. But if the places of worship have 
been damaged, it would not be difficult for you to 
reconstruct them. That is exactly what I had said. I am 
happy to see that even the hon. Supreme Court has 
said the same thing and so it should be possible for us 

to give some compensation for reconstructing the places 
of worship and giving them back. 

We will not, as per the Constitution and the laws, 
give the money for constructing a new place of worship. 
Yet if a place of worship is damaged, it would be the 
responsibility of the entire society and the Government 
also to see that that is compensated. I hope that there 
should be no difficulty to do it. The State Government, 
because of the Supreme Court's ruling, will fall in line 
and whatever assistance can be given from here, we 
will also like to give. 

One of the most important things is that India 
became free when all Indians were united. India became 
powerful and could get its Independence when people 
belonging to all religions joined hands. Sometimes 
theories are propounded and discussed that India is a 
big country and it is not necessary for the people 
speaking different languages, having different religions 
to live together and sometimes it appears that some 
kind of attempts are being made to implement that 
theory on the Indian soil. This has to be understood. If 
a masjid is attaCked, if a mandir is attacked or it a 
church is attacked, it is not only that structure which is 
attacked, but it is the unity ot the country which is 
attacked. This has to be borne in mind and we should 
not fall a prey to this kind at machination. 

If for any reason any State Government is not 
paying enough attention to this, as you all have said 
on the floor of the House, it is the responsibility of the 
Government of India to see that that is not allowed, it 
is the responsibility ot the Government of India to see 
that the people belonging to different religions, speaking 
different languages, following different cultural ethos 
should be allowed to live here as equal citizens. And, 
that Is the responsibility of the State Government and 
the Union Govemment also. 

We will keep pleading, requesting and entreating 
the State Government to do It and it they fail in that, 
you will yourself ask us this. What have you done? 
Why have you not used the provisions ot the 
Constitution? We are not going to use the provisions 
of the Constitution very lightly. When we say that this 
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can be done, we have challenges thrown at us 'do It 
and we will see'. It has become a fashion to challenge 
'do It If you dare'. We are not challenging; we are 
requesting, we are pleading that please do not allow 
the situation to deteriorate and if you have any 
difficulties there, we will understand your difficulties. You 
cannot blame the Government of India, the UPA 
Govemment or the Ministry of Home Affairs for having 
criticised any State Govemment or any Chief Minister 
for having done or having not done his duty. Privately 
we might have talked to them whatever we wanted to 
talk to them; publicly we have supported them and 
publicly we have given assistance to them. But in 
response to that, if you are throwing challenges at us, 
it is not going to be good for anybody. This has to be 
understood in clear terms. It has become a fashion to 
say, 'Try to do this thing to me, and I will see how 
you do it', I would say that this kind of a challenge is 
not necessary in democracy. Let us persuade each 
other, let us appeal to each other and let us work 
together with each other. If the duty is not done by the 
State Government and if sometimes unnecessarily. 
... (Interruptions) 

MR. CHAIRMAN: Let him complete. Do not disturb. 

SHRI SHIVRAJ V. PATIL: Sir, if this Is done, 
please do not do it. 

Of all the Members, if somebody sitting in the 
House is throwing a challenge at somebody, it becomes 
all the more difficult to digest that challenge or oppose 
that challenge or do something against It. The only thing 
we can do standing on the floor of this august House 
is to appeal that this is not a place for challenges; this 
Is a place for developing understanding, developing 
cooperative spirit, strengthening the unity of the country 
and strengthening the integrity of the country. 

You can rest assure that all of us are willing to 
sacrifice anything for the unity of the country and we 
will not fail in that. You can rest assure that we will not 
fail in that. 

MR. CHAIRMAN: I will only allow one or two 

clarificatory questions to be asked by the hon. Members 
to the hon. Home Minister. 

... (Interruptions) 

SHRI C.K. CHANDRAPPAN: You have explained 
everything, but your answer gives an Impression that 
the Centre has no concrete actions proposed. I had 
suggested a Bill, which was promised, to prevent 
communalism. Will you assure that this Bill will be 
brought to the floor of the House, and it will be passed 
as soon as possible? 

SHRI SARBANANDA SONOWAL: Hon. Chairman, 
have requested the hon. Home Minister that the 

Government of India should make a statement. 
Particularly, we are demanding a White Paper on their 
behalf regarding the hoisting of Pakistani flag on the 
Assam soli in the recent past. I have carafuHy listened 
to the detailed reply of the hon. Home Minister, but 
nothing has been mentioned in it. Therefore, I would 
like to again request him for the same. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Chairman, Sir, through you, I would like to make a 
humble request to the hon. Union Home Minister. I have 
been demanding to form a very High-level Inquiry either 
by the CBI or by a sitting Justice of the Supreme Court 
of India Into the vary unwarranted, terrible and gory 
incidents that took place on the 3rd and 4th October In 
Udalgurl District within BodoIand territoly as well as In 
another district called Darrang adjacent to BodoIand area 
in Assam. What kind of steps the Government of India 
is thinking of taking in this regard? 

Secondly, could I know this from the hon. Union 
Home Minister? Why were the very sacred cactus 
plants-which happen to be the symbol of 8athon 
religion of Indian Bodo peopl~t into pieces by the 
fundamental.ist elements who entered the Bodo tribal 
villages? Why was It done? ... (lnterruptions) Why Is It 
that the Chief Minister of Assam could not take any 
action in spite of some kind of observation being made 
by the Chief Minister of Assam himself about the jehadl 
threat in the State of Assam? ... (/nterruptions) 

SHRI ANWAR HUSSAIN: Sir, kindly allow me to 
ask ooe question from the hon. Minister . ... (lntemJptIons) 



KARTIKA 2, 1930 (SAKA) Rule 193 662 

MR. CHAIRMAN: Yes, please go ahead. 

... ( Interruptions) 

SHRI ANWAR HUSSAIN: Sir, 66 people 
... (/ntenuptlons) 

SHRI TATHAGATA SATPATHY: We are in 
support for the Bodo problem . ... (/nterruptions) and the 
Congress Government In Assam has completely 
failed . ... (lnterruptlons) We support our brethren 
... (Interruptions) 

MR. CHAIRMAN: I have notcalled your name nor 
allowed you to speak. I have called another hon. 
Member to ask a question. 

... (Interruptions) 

SHRI TATHAGATA SATPATHY: Thank you. Now, 
you can call me . ... {/nterruptions) We are supporting 
him. . •. (Interruptions) 

MR. CHAIRMAN: I have already called him. Please 
do not do It. It Is not allowed. I have already called 
another Member. 

... (Interruptions) 

SHRI TATHAGATA SATPATHY: We are ashamed 
that the State Government has failed In Assam. 
... (Interruptions) 

MR. CHAIRMAN: Please sit down. 

. .. (Interruptions) 

SHRI TATHAGATA SATPATHY: It Is a shame that 
being a border State, the Centre is unable to do 
anything and the State Government is ... (/nterruptions) 

MR. CHAIRMAN: I have already allowed him to 
ask his question, and I have not allowed you to speak. 

... (Interruptions) 

MR. CHAIRMAN: Do not record anything. All that 
has been said without my permission wRI not go on 

record. 

(Interruptions) .. . • 

·Not recorded. 

SHRI ANWAR HUSSAIN: Altogether, 66 people 
Including Bodos, Muslims, Garos, and Bengali Hindus 
were killed; 118 people were Injured; 2,500 houses were 
burnt. ... (Interruptions) 

MR. CHAIRMAN: Please put your question to the 
hon. Minister. 

... (Interruptions) 

SHRI ANWAR HUSSAIN: I would request the 
Government of India to give them compensation or ex 
gratia as was done in the case of Delhi riots of 1984. 

SHRI SHIVRAJ V. PATlL: The first question was 
regarding the Communal Violence Prevention Bill. The 
hon. Member should know that we have Introduced that 
Bill two years back In the Rajya Sabha, and from there 
that Bill was sent to the Standing Committee. The 
Standing Committee also considered that Bill, and gave 
a Report. We have accepted the recommendations given 
by the Standing Committee, and prepared the 
amendments also to be Introduced in the House. 

The Bill Is pending in the Ra;ya Sabha. If there Is 
an occasion, we would be very happy to pass It. If there 
is no occasion, you cannot expoct the Minister to 
organize the business of the House and get It pasGed. 
It Is not for the executive to do that I myself had a 
hand in draflng that Bill. I would be very happy If It 18 
passed. If that does not happen do not blame the 
executive . 

SHRI C.K. CHANDRAPPAN: The Home Minister 
should take the Initiative and say that it Is necessary. 

SHRI SHIVRAJ V. PATIL: The second thing relates 
to the flag of some other country having been hoisted 
in Assam. Well, we would like to get the infonnatlon 
from the State Govemment In order to take proper 
action. . .. (Interruptions) 

MR. CHAIRMAN: The Minister II not yielding. 

. .. (Interruptions) 

SHRI SHIVRAJ V. PATIL: As far as Inquiry by the 
State Police II concerned, they are doing It. If they 
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suggest anything to be done by any other investigating 
agency. there shall be no difficulty. but they have to 
ask for it. ... (Interruptions) 

MR. CHAIRMAN: It is not allowed because I have 
not called you. 

(Interruptions) ... • 

MR. CHAIRMAN: The interruptions are not to be 
recorded. 

SHRI SHIVRAJ V. PATIL: Some people have 
suffered and we would definitely ask the State 
Government to help all the people who have suffered. 
and we would also like to see in what fashion we can 
help the State Government to support them. Thank you. 

MR. CHAIRMAN: Now, the House will take up the 
Supplementary Business. 

... (Interruptions) 

MR. CHAIRMAN: The Minister has alre~dy 
concluded his reply. You should have put the question 
earlier. 

... (Interruptions) 

MR. CHAIRMAN: You should have raised this 
Jefore the conclusion of the reply and not after that. 
Now, that the reply to the debate is over, it is not 
1110wed. 

(Interruptions) ... * 

MR. CHAIRMAN: It is not to be recorded. 

19.28 hr •• 

PRESIDENT'S EMOLUMENTS AND PENSION 
(AMENDMENT) BILL, 2008** 

(English) 

MR. CHAIRMAN: The House will now take up 
supplementary business listed for today. 

'Not recorded. 
"Published In the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 24-10·2008. 

THE MINISTER OF HOME AFFAIRS (SHRI 

SHIVRAJ V. PATIL): Sir, I beg to move for leave to 

introduce a Bill further to amend the President's 

Emoluments and Pension Act, 1951. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further 

to amend the President's Emoluments and Pension 

Act, 1951." 

The motion was adopted. 

SHRI SHIVRAJ V. PATIL: Sir, I introduce- the Bill. 

MR. CHAIRMAN: The House will now take up the 
Bill for consideration and passing. 

SHRI SHIVRAJ V. PATIL: Sir, I beg to move*: 

"That the Bill further to amend the Presidenfs 

Emoluments and Pension Act, 1951, be taken Into 
consideration. " 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the President's 

Emoluments and Pension Act, 1951, be taken into 

consideration. • 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up 
clause by clause consideration of the Bill. 

The question is: 

"That clauses 2 to 5 stand part of the Bill.· 

The motion was adopted. 

Clauses 2 to 5 were added to the ij/II. 

Clause 1, the Enacting Fonnula and the Long 
Title were added to the Bill. 

SHRI SHIVRAJ V. PATIL: I beg to move: 

• Introduced and moved with the Recommendation of the 
President. 
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"That the Bill be passed .• 

MR. CHAIRMAN: The question is: 

"That the Bill be passed.· 

18.31 h .... 

[English} 

The motion was adopted. 

VICE-PAESIDENrs PENSION 
(AMENDMENT) BILL *, 2008 

THE MINISTER OF HOME AFFAIRS (SHRI 
SftlVRAJ V. PATIL): I beg to move for leave to introduce 
a Bill further to amend the Vice-Presidenrs Pension Act, 
1997. 

MR. CHAIRMAN: The question is: 

~t leave be granted to introduce a Bill further 
to amend the Vice-President's Pension Act, 1997." 

The motion was adopted. 

SHRI SHIVRAJ V. PATIL: I introduce the Bill. ** 

MR. CHAIRMAN: The House shall now take up 
clause-by-clause consideration of the Bill. 

SHRI SHIVRAJ V. PATIL: I beg to move: ** 

~t the Bill further to amend the Vice-President's 
Pension Act, 1997, be taken Into consideration.· 

MR. CHAIRMAN: The question is: 

~t the Bill further to amend the Vice-President's 
Pension Act, 1997, be taken Into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The question Is: 

"That clau888 2 to 4 stand part of the Bill." 

ThtI motion was adopted. 

* Publilhed In the Gazette of India, extraordinary, Part· II , 
8eoIIcJn.2 dated 24-1()'2008. 
•• Introduced and moved with the Recommendation of the 
PrIIIdInt. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the Long 
TiUe were added to the Bill. 

SHRI SHIVRAJ V. PATIL: I beg to move: 

"That the Bill be passed.· 

MR. CHAIRMAN: The question is: 

"That the Bill be passed.· 

The motion was adopted. 

19.34 hr •• 

SALARIES AND ALLOWANCES OF OFFICERS 
OF PARLIAMENT (AMENDMENT) BILL, 2008* 

[English] 

THE MINISTER OF OVERSEAS INDIAN 
AFFAIRS AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VAYALAR RAVI): I beg to move for 
leave to introduce a Bill further to amend the Salaries 
and Allowances of Officers of Parliament Act, 1953. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further 
to amend the Salaries and Allowances of Officers 
of Parliament Act, 1953." 

The motion was adopted. 

SHRI VAYALAR RAVI: I Introduce ** the Bill. 

MR. CHAIRMAN: The Minister may now move the 
Bill for consideration . 

SHRI VAYALAR RAVI: I beg to move·· : 

"That the Bill further to amend the ~alari.. and 
Allowances of OffIcers of Parliament Act, 1953 be 
taken Into consideration". 

• Publlahed In the Gazette of India, Extraordinary, Part· II , 
Sectlon-2 dated 24-10-2008. 
•• Introduoed and moved with the Recommendation of the 
Pr .. ldent. 

" 
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MR. CHAIRMAN: The question Is: 

-rhat the Bill further to amend the Salaries and 
Allowances of Officers of Par1iament Act, 1 §S3 be 
taken into consideration" 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up 
clause by clause consideration of the Bill. 

The question is: 

-,nat clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Long 
TItle were added to the Bill. 

MR. CHAIRMAN: The Minister may now move that 
the Bill be passed. 

SHRI VAYALAR RAVI: I beg to move: 

-rhat the Bill be passed." 

MR. CHAIRMAN: The question Is: 

-rhat the Bill be passed." 

The motion was adopted. 

19.35 h .... 

GOVERNORS (EMOLUMENTS, ALLOWANCES 
AND PRIVILEGES) AMENDMENT BILL, 2008* 

[English) 

THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATlL): I beg to move for leave to Introduce 
a Bill further to amend the Governors (Emoluments, 
Allowances and Privileges) Act, 1982. 

MR. CHAIRMAN: The question Is: 

• Pubillhed In the Gazette of India, extraordinary, Part-II, 
Seatlon-2 cIaled 24-10-2008. 

-,nat leave be granted to Introduce a Bill further 
to amend the Governors (Emoluments, Allowances 
and Privileges) Act, 1982." 

The motion was adopted. 

SHRI SHIVRAJ V. PATIL: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Minister may now move for 
the consideration of the Bill. 

SHRI SHIVRAJ V. PATll: I beg to move: 

"That the Bill further to amend the Governors 
(Emoluments, Allowances and Privileges) Act, 1982 
be taken into consideration." 

MR. CHAIRMAN: The question Is: 

"That the Bill further to amend the Governors 
(Emoluments, Allowances and Privileges) Act, 1982 
be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up 
clause by clause conSideration of the Bill. 

The question is: 

"That clau888 2 to 4 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the long 
TItle were added to the Bill. 

MR. CHAIRMAN: The Minister may now move that 
the Bill be passed. 

SHRI SHIVRAJ V. PATIL: I beg to move: 

-,nat the Bill be passed." 

MR. CHAIRMAN: The question Is: 

"That the Bill be passed." 

The motion was adopted. 
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18.38 h ... 

ANNOUNCEMENT BY THE CHAIRMAN 

[English} 

Adjournment of the Houae till 
10th December I 2008 

MR. CHAIRMAN: Hon. Members, hon. Speaker 
has received a request dated 24th October, 2008 from 
the Minister of Parliamentary Affairs, stating that the 
Government, after discussion with the Leaders of various 
political parties in Parliament, Intends to adjourn the 

House today to meet on Wednesday, the 10th 
December, 2008. 

Hon. Speaker has acceded to the request and 
accordingly, the House stands adjourned to meet again 
at 1100 A.M. on Wednesday, the 10th December, 2008. 

19.39 hr •• 

The Lole Sabha then adjoumed till Eleven of the 
Clock on Wednesday, December 10, 20081 

Agrahayana 19, 1930 (Saka). 

" 
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